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LOK SABHA

Friday, August 22, 1969/Sravana

31, 1891 (Saka)

The Lok Sabha met at Eleven of the
Clock,

[Mr, SpeakEr in the Chair.]

ORAL ANSWERS TO QUESTIONS

WO WENED : Yo 69 -7 FAT
GIE

ot wAsax faw (gA97) @ e
wEIRg, WA A@ILAT FT I & | waw
qiEt & 70 "zt ¥ dear & oegw F)
far & fF 36 T F< § 97 71 718
faare 76T @ | (vva9m) T feafa
% gw o o0t & warg wiwd 7 (wra-
) T G AT AT &, a7 39 FT
A ¥ w@T AT 3m? (eTaam)
FIT T TATH | (27q90)

WS ARG : WA d9eq T
gree ¥ 90 9% &1 @ Few v
FAATT T AT @Y & s FFeT AT
¥ ogw F1E OIT WE wrE @ IIEw
ST | FEAEES WEAT ® a1 A

Receipt of Foreign money by non-offi-
cial institutions

*691. SHRI KANWAR LAL
GUPTA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the manner in which the money
received during the past two years by
the non-official institutions and pri-

1960 (Ai) LS—1.

vate individuals from the [foreign
countries was spent;

(b) whether it i3 a fact that a part
of such money was spent on anti-na-
tional activities; and

(c) the steps taken by Government
to prevent this?

THE MINISTER OF HOME AF.
FAIRS (SHRI Y. B. CHAVAN): (a)
to (c) Attention is invited to the
statement made by me in this House
on May 14, 1969 in regard to the re-
port of the Intelligence Bureau on the
use of foreign money in the last Gene-
ral Elections and for other purposes.

oY $AT WX AT ;AT A
T ATt ¥ it aF 1 F39 IOy §,
7 71 w1 fagg g 78 @@ 2
oI AT BT, AT, SrA 51 orfeeata
¥ gt 2w A dfafe W qEd
geret 1 FOE e mrar g &
SAAT |Ear g fE o g 7 "o
dro sito 71 wAETAd & wiafom
T4 STEeT & a1 § #1% faeafer ah
aigfefes wdr 70 ¢ v o8 wmar
I WTAT §, I9 F ATSH RIS WG,
T TOAT FI-HIT ¥ 2] & AT § =
= F1 &4 UFT A FFAT T AT
ATHTT T AR FT CAFEATA F fag
FrE Fir-frae FEm s w0 ?
T R A e g e g It W
Sferae smar S | g A femeam
9 FT4T FATAW F1 39 § & 1 79241
Fr ot ? wea g faw § Ardre
FART I I sE T O Haw )
qETT oW fam # H1 w9q 9EA a1
@

SHRI Y. B. CHAVAN: Whan I
made that statement some questions
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were answered on that matter. At
that time also I had explained some
of the difficulties which were inherent
in the solution of the problem itself.
But at the same time I had indicated
that we might discuss this question in
the House and your predecessor, Sir,
accepted a suggestion that such a dis-
cussion should be held in the House
in the form of no-day-yet-named mo-
tion. I do not know when it will be
held, because I was looking forward
to specific suggestions that the hon.
Members may make in that discussion.

SHRI RANGA:
suggestion.

SHRI Y. B. CHAVAN: He has rot
made any suggestion. He has repeat-
ed the suggestion I made in my ctate-
ment. I may add that the wmodus
operandi is not the same; it varies
with the type of work they do. This
is a matter that will have to be zone
into. I had said in my statement that
we proposed to start a specia] cell ab-
out this in the Intelligence Bureau
angd also in the enforcement branches.
That is naturally being looked into
because that will take some time to
come about. We shall have to gain
some experience in the work of the
cells.

He has made a

Foreign money comes in two ways.
One way is personal accounts, regu-
lar, through banks, etc. There will
be bank regulationg etc., and we shall
have to find out whether those regu-
lations are observed or not. That it-
self will take some time. With regard
to clandestime money that is what he
means in this gquestion. I think we
know it ic done; some modus operandi
we know and we shall have to watch
them in order to make our restrictiong
operative and effective. 1 think we
may have to think in terms of having
legislation. And that is being exa-
mined, in consultation with the Fin-
ance Ministry and the Law Ministry.
If the discussion takes place, possibly
I will be in a position to say what
progresg we have made in that matter.

SHRI KANWAR LAL GUPTA: My
question was, whether any systema-
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tic or scientific study has been made,
or, whether he will do it through a

semi-judicial Commission. That was
my question,
SHRI Y. B. CHAVAN: I thought

I have answered the question. Still,
if he feels he has not got a specific
answer, I would like to tell him that
sueh a judicial or semi-judicial Com-
mission would not be of any use here,
because this is not a judicial matter.
A judicial Commission would not help
us to find a way out. It is, really
speaking, a question of experience and
knowledge of the ways of function-
ing in this matter. That alone wi'l
help us to evolve a certain effective
system,

st FAT |/ T ¢ HAT AT A
Farar & f& &€ av¥wi & agT ¥ T
war &1 AgT 7 1 faEwT o g,
FHFT A 3 famn amar oot os-
FezITAAEA ¥ Suvar Ga 2 fear wrAn
o zfeafee dfwefas g 21 @)
qEET 7 7w a¢ § fewrw fafasr &
s TEfasE AT qATH AT AT FE
ot | Fq1 37 & T f@mr mm g ?
gt ¥ ofmar wridas & ave H
FAATE F¥ | T I F FATHT AT
el gore & AT ¥ T 7 wEATE
Frd; afzg, AsAFaw g ?
fywer &1 et § a1 & are faeer
Hseqrat & a1t § fawrad wrE E—
§ 37 & A0 A€ AT f—A1T STH
3 fdl deai ¥ N F oA A
g ?

) T A T F ATy
RATA R A g, TWHF A
ST A & o g, feawaa ¥ www U
Tg ¥ art ¥ £ #g I | & OF
FHACH ¥ AT 8, F5 qeAl &
Aty ¥ Fredew wmAT &, @ AL 9T
o %7 ¥2d g, e g wfafew
Frred AT qg A9 Ak §, WWiA
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% fpdT erfafes goar & faams 215
FAATEN AGT &1 TE & |

SHRI UMANATH: Sometime back,
in the Marathi press, a report appear-
ed that the HMS office in Bombay
was raided by the police and 50,000
dollar bills and certain transmitters
were recovered by the police, and Mr.
Ram Desai, who was the then secre-
tary of the HMS, Bombay, was inter-
rogated by the police. I would like to
know whether these 50,000 dollar bills
were unaccounted, international black
money; whether they have proved
facts. If not. what actually was found
during the raid and whether any ac-
tion has becn taken against any per-
son and, if so, what action?

SHRI ¥. B. CHAVAN: I would re-
quire specific notice, because these are
matters involving facts about things
that took place in Bombay. If he puts
me a specific question, I will get all
the information.

SHRI UMANATH: I have put a
specific question, It is about foreign
money. Sometimes when a general
question i put, the hon. Minister says
it is too wide a question. When I
put this specific question with regard
to certain details which have appear-
ed, then you say, “Put a specific ques-
tion.”

SHRI Y. B. CHAVAN: You cannot
put at the time of a supplementary
question a specific question is not
directly related to this matter.

SHRI UMANATH:

MR. SPEAKER: If the question
requires definite information, you ask;
otherwise, if it relates to any other
question, you kindly give sufficient
notice.

SHRI UMANATH: The question is
with regard to foreign money to pri-
vate institutions. I am putting the
question about foreign money found
in a private institution. What is the
answer?

SHRI Y. B. CHAVAN: My answer
is, the facts gre not with me.

It is related.
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SHRI UMANATH: Will you en-
quire and let the House know about
it?

SHRI Y. B. CHAVAN: No, Sir,

SHRI UMANATH rose—

MR. SPEAKER: Do not enter into

an argument.

SHRI UMANATH:
ing into any argument He cays it has
not come to his notice. If it has not
come to his notice, he can enguire.
But he says no. It is not a fair treat-
ment of the hon. Members here,

I am not enter-

MR. SPEAKER: You can ask that
question later on.

SHRI UMANATH: Why later on?
It arises out of this question. I want
your protection. I have asked a ques-
tion pertaining to the question put on
paper here, with regard to foreign
money to private institutions. I am
asking a straight question, whether
the police have raided and found
50,000 dollar bills. He says he has no
information at present. He can en-
quire. But he says no. I am entitled
to bring to the notice of the Govern-
ment certain facts relating to a par-
ticular question. He can say I will en-
quire and let the House know. But
he cannot say no, He does not know,
but then he says he would not en-
quire intp it also! What is it?

MR. SPEAKER: How can
forece him to answer a question?

SHRI UMANATH:
tion of forcing him.

SHRI Y. B. CHAVAN: Please un-
derstand my difficulty. This is a ge-
neral question about the problem of
foreign money; not about any parti-
cular incident, If he wants informa-
tion about a certain incident, I will
certainly find out the fact. But I do
not want to commit myself of giving
information again to the House. I
will certainly look into it.

SHRI HEM BARUA: Before put-
ting a question may I submit that
what Shri Umanath has said is entire-
ly false, even though it is for the

you

It is pot 3 ques-
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Home Minister to make a statement
on this. I put the guestion now. May
I know if the government are aware
of the fact that after the closure of
the Bank of Ching in India, the Chi-
nese Embassy in India has started dis-
tributing money to certain patriots
and politicians of this country? May
I know if the attention of the govern-
ment has been drawn to a statement
of the Chief Minister of Kerala, when
a person was detected receiving mo-
ney by money-order from the Chinese
Embassy in New Delhi, to the effect
that since we have diplomatic rela-
tions with China....

MR. SPEAKER: All these gre not
relevant. Let him ask a specific ques-
tion.

SHRI HEM BARUA: 1 will ask
the question. May I know whether
the Government are aware of the fact
that after the closure of the Bank of
China in India, the Chinese Embas-
sy in New Delhi has starteq distri-
buting money to certain patriots and

politicans of this country? May 1
know whether the attention of the
Government has been drawn to a

statement made by the Chief Minister
of Kerala, when a certain person was
detected receiving money by money-
order from the Chinese Embassy, to
the effect that gince we have diploma-
tic relations with China this cannot
be stopped? If so, may I know what
steps government have taken?

MR. SPEAKER: This is passing on

information; not a question. 1 am
SOITY.
SHRI HEM BARUA: 1 have put

a question. If it is a fact, may I know
what steps government are taking to
see that the foreign embassies located
in Delhi do not act as distributing
centres of materials and benefit of cer-
tain patriots and politicians of this
country?

MR. SPEAKER: Does it change'
the nature of the question? Thej
question is for asking information:;
not for supplying information.

22, 1969 Oral Answers 8

SHRI SURENDRANATH DWIVE-

' DY: We agree with you that 5 ques-
tion is for collecting infromation. But
I don not think it is always possible
to frame a question without a pre-
face.

MR. SPEAKER: A supplementary
should be direct, should not give in-
formation and should not make a sug-
gestion. As a senior Member I hope
he will appreciate this point.

SHRI SURENDRANATH DWIVE-
DY: In that case, it will be difficult
to put questions. Some supplementa-
ries require a small perface. May I
get a clarification from you, Sir?
The question which Shri Hem Barua
has asked is a wery pertinent and
pointed one. A money order was
sent by the Chinese Embassy to a
certain person in Kerala. It appeared
in the newspapers and it was admit-
ted in this House. He wants to know
whether any steps have been taken
to stop this. That is the question.
How can you say that it is not a
question.,

SHRI HEM BARUA:
question.

MR. SPEAKER: The main question
is a general one. You are asking a
specific question about a particular
instance. I do not think the hon.
Minister has come prepared with all
kinds of information because the main
question is a general one.

SHRI HEM BARUA: My supple-
mentary was also a general one. If
the hon. Minister is not prepared to
answer a specific question, my ques-
tion is a general one. I want to know
what steps government have taken to
stop foreign embassies in India ope-
rating as  distributing centres of
money for certain Indian patriots and
politicians. That is what I want to
know.

MR. SPEAKER: He should have
framed the question in this way. He
is welcome to ask such a gquestion, but
not with any addition of specific in-
formation, in which case it wil] mean
only supplying information.

It is a direct
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SHRI S. KUNDU: Kindly see the
first part of the question. This ques-
tion is directly covered by that.

SHRI Y. B. CHAVAN: I do not
remember all the facts qbout the case
but I remember that this matter was
raised in the courze of certain other
discussions here. However, I will
have to check before I commit my-
self on the facts. But the point that
he has raised is a relevant point and
I think, if there are any illegal pay-
ments, that will have to be done.
However, sometimes, subject to cor-
rection again, embassies also expect
certain services to be taken note of—
for them—sometimes they get the
literature translated etc.—and make
some payments for them. If they are
permissible or legal payments, possi-
bly we will not be able to do any-
thing about it; but if they are not
authorised payments, certainy it will
have to be taken note of.

AN. HON. MEMBER: Was this
payment like that?

SHRI N. K. SANGHI: Govern-
ment has already come to the conclu-
sion that foreign funds are vitiating
the political life of the country. May
I know from the hon. Minister if he
would think of bringing forward any
legislation for maintaining the indepen-
dence of institutions and individuals
who are getting foreign funds asking
them to give information from time
to time so that a correct picture can
be had by the Government and those
who do not give such information can
be taken to task under the law of the
land?

SHRI Y. B. CHAVAN:
him to the statement that I have
made. This question of having some
iegislation is under examination.

I will refer

st Ho WTo ®i : seww wEkEw,
FE T § TH AT F TT 1A KT AT
e favr o1 = & g o fr
TET & qF T {29477 677 F q41<
" e w5 FT | g fergeTa Y
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qrfafess & azal &1 w1 § AR ©%
g I AT {1 FH FT K i £
ST E oW it o SeEfawe
QEFIA gHT § SH A WY 4g mEATg
a3 WRI § F1 f5 §O 9% gL S4-
sfaasr woawe H faedt & <@ €
91X 39 w97 7 apdm w1 forw 3@
&g g # oTaT &, @1 & ag s
argat g {7 56 Toard swww Tt
F1 SFIG T & g gm At
arga #1€ OF §@9 T F41 o8
T FT OO AT FF AR & gl
fagTaa foad o2 @5 919 a5 &1 9%
FI< g/ HIET 39 3T # #T FH FT
a7
SHRI Y. B. CHAVAN: That is
exactly what I said. We raised the
question, undertook the inquiry, exa-
mined it and make a statement, We
have recognised ths problem ang are
trying to make an all-out attack on
the problem. For that matter certain
steps are being contemplateq and

certain legislative proposals are under
examination.

SHRI RANGA: May I know whe-
ther Government would try and give
an indication to the public from time
to time by indicating the different
types of sources from which money
is flowing into our public life from
different countries?

SHRI BISHWANATH ROY: That
means, you accept that money is com-
ing from abroad.

SHRI RANGA: We are not bind
People, nor are we untruthiul people.
It is a fact that money is coming
from vaiious ccuncries, from all sides
and unfortunately we happen to be a
poor nation. These things are hap-
pening all over the world but since
we happen to be poor people, it is
likely that we may suffer very much
more than any other country from
this of an onslaught of foreign funds,
Will Government, therefore, give an
indication to the public from time to
time with the help of whatever in-
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formation they get from their CBI
and any other inquiries, so that the
people would be warned as to how
certain people in politics as well as
outside are trying to infiuence our
public life in the wrong way.

SHRI Y. B. CHAVAN: As far as the
general trend is concerned, I have
given gn indication, after this inquiry
was made, that foreign money does
get involved in our public life. That
fact i3 there.

SHRI PILOO MODY: Ang Presi-
dential elections.

SHRI Y. B. CHAVAN: But if
Government is to give any informa-
tion, that information can be given
only if there is positive evidence for
it; otherwise, it wil] be very wrong
for Government to give any informa-
tion.

oY #g fomd : guger oEgRw, #
Tt wEiEE ¥ AT AEaT g fFFn Sq
FTTW a9 #1997 & fF 7o oF =T
[ 97 FAT 415 Foufagt F dra § a1
AT taaE |2 qTat @AY A%
Ga1d 9v wa@ard ¥ faar, gveare
Faa & 4% fagfer A e o wraT
T & [ W gAT, T T3 UF Wi
ag1 a%r famm =91 Bar =g
w gy fafre &1 om@eEt #w=, g2 99
AU AL, .. (FTEEA) .. g
T & B A4 FaW | [FTEEA)
Y g, T AT AR E | & wwAT
I FF FT AT gy wERY, #
BTG FT TRITT & AITEATE, a2 7 F170
qrgaT § 39 & A1 faar

“Sponsored by a group of young
business executives.”

& g1 &1 s Jgan g o
Tg 2o Gar & ar fads Gar -
Y WEteT T F1 AN T F 92 FT
TH A ¥ wEUT FOAT & 5T g
fawiaat & forr Qo o= T o ¢ 7
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st T fag @ 97 & 7, faam
fAseara 2

st vy fogd < & 7 71 9w alw
AR FE R

SHRI Y. B. CHAVAN:
know anything about this
What I am expected to say?

I do not
matter.

st qg fomrd A az qmr & fr
F21 UTT S F7 F qaT S50 HIT T3
F1 oA $IE T 5 3w F fay 390 qar
oTar § At fassfr G wn 27

SHRI Y. B. CHAVAN: 1 cannot
underiake to give information about
anything that he asks. If you write
to me specifically about it, I will cer-
tainly look into it

ot wy fowi : wema wEwET, q9
garer qF g—3w ¥ fa@d #1957
Tgi & wrar g | 09 FaT 991 T2
for 371 34 F7 ST FMAT fw 7@ & feaw
iy a7 wTT & a1 faReT dar wat &
(=mmaw)

MR. SPEAKER: This is not at all
relevant.

SHRI S. KUNDU: The House
would like to know whether the
Prime Minister gave her consent to
this.

SHRI MADHU LIMAYE: I am
concerned with the source of money.
(Interruptions)

MR. SPEAKER: This is not rele-

vant at all.

=t vy fowd : somet wEd, w0
qF s Ag freem 2w F% A
1 TEH Fer & 5 qar A, S
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Wt R fag : g e
T WAT |

st wy femd @ #F 5T w6
99T & A9 & WA IS0 £ | Wem
AgET, A4 G 2 fE R e &
Fara faearsy

woy wEE ;A o g 2
f& o 357 | 9y T WEe @
g

ot wey fomd : a4 ARl 27

St ®ag T TR : F O GHAEN
Foe 9T @Y E W 8, A Ied & fF
g Fgr ¥ ATAT 2 Farar wrg 7

WO WERT : Sgl aF a|rd &1
qATeq® g——qg GUT ATTET T FT 2,
#E & g, TAfar o & odE g
qFAT 2

st go go amafemr : famr s
AT AT 2, GA Ay fear 2 an & fe
g7

Nt v fawdr : g wEEy, A
¥ A qw Aifar fF gg 48 Waw

MR. SPEAKER: You can ask a
separate question. Please do not set
this question against the background
of this Question.

st e fomdt : wemw wEEE, §
Tarm g 7 W¥Ew A% & —

“the manner in which the money
received....”

& wT € A = g R o s
ferdr asiy &7 mvar 2 ar fa2vit dar wmn
- S S qeA HEIET, WY
9 &1 F4E "wAT 9fed | oW w4
TG FT AT A& AT a1 & qa7 @
FTH AT SIS
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Y T fag o SET |

stagfemd: g, & Wm0
12 &5 9 AR F1 TreA F fAu e
AT AT |

(+ft w4 f. 7 72 @ F¢ T% ™)

MR. SPEAKER: Already 25 minu-
te; have been taken on one Question.
Last Supplementary; Shri Sreedha-
ran.

SHRI A, SREEDHARAN: Various
methods are utilised in this country
to expend foreign money and exert
foreign influence on Indian nationals.
The hon. Home Minister stated that
if concrete instances are given, he
will look into them. I would give
concrete instances as to how foreign
money is utilised tg influence Indian
nationals to invite them to foreign
countries and give them joy-rides and
pleasant rides. It is a tragedy of our
country that before every Embassy,
there is a big queque of some MPs
and ex-Ministers to curry favour with
the Embassies to go abroad....

MR. SPEAKER:
the question,

SHRI A. SREEDHARAN: My
question is whether the Government
have under consideration any proposal
to enforce 3 law that any Indian
national who goes abroad, except o©on
official business, will go at his own
cost or at the cost of the Government
of India or the State Government,

SHRI Y. B. CHAVAN: The hon.
Member has raised g very tricky
question for himself also. Going ab-
road is a fundamenta] right of an
Indian citizen. (Interruptions). He
does not know that. Recently, the
High Court judgments have accepted
this view. (Interruption) I have not
yet completed my answer. Why don't
you listen to me? At the same time,
a natural communication with other
countries is something which is a
healthy matter. We cannot say by
itself it id a wvery wrong thing. I
quite agree that no self-respecting

Please come to
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Indian citizen should canvass for his
going abroad at the cost of anything
else, He has made a reference to
Membens of Parliament. I do not ac-
cept the allegation against Members of
Parliament. But if there are any
Members of Parliament like that, I
hope, they would certainly take a les-
son and would not do this.

MR. SPEAKER: Next question.

SHRI P. G. SEN: You are not al-
lowing any question from this side,
Why?

SHRI BISHWANATH ROY: This
side is being completely neglected.

Sl §FH T EATT : WA FE I,
& wama qe & o = T asT
gar § afea 7@ A Tt faem

oo WERW @ WTHT ST T
AT 9 A AT, IEY SATST T
& oAt @R

sl g% wT wOEW : 91 ¥
¥ wuAT AT qedT §

weqw WEA ;g8 F1E A ARl
g—F W F2 F F = T @9
g & ww § ag I T )
SHRI P. G. SEN: 1 protest. You

do not look to this side at all and give
chance to us.

SHRI KARTIK ORAON: It is ra-
ther very unfortunate that this side
is neglected.

SHRI P. G. SEN: You do not look
to thig side at all. Why? Are we
not Members of Parliament? (Inter-
ruptions).

MR. SPEAKER: 1
you. Next Question,

SHRI P. G. SEN: I must have
my say. May I know from the Gov-
ernment whether any institutions or
individuals have received any money,
in cash or in kind, from other count-
ries and, if so, whether they have
made the assessment of the amount
involved?

simply pity
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MR. SPEAKER: Next Question.

SHRI P. G. SEN: What is this?
This is the customary heritage of the
Chair. (Interruptions) You do not
loock to this side.

MR. SPEAKER: If I look tg right,
I see Mr. Sen and if I look to left, I
see Mr. Kachwai. I am in a very piti-
able condition.

SHRI P. G. SEN: Mr. Speaker,
Sir, why should you not look alter-
natively to this side and that side?

MR. SPEAKER: You are wasting
the time of the House. Please don't
do it. I cannot tolerate this.
(Interruptions) .

Foundation of Qutab Minar

*692. SHRI D. N. PATODIA: Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to
state:

(a) whether it is a fact that the
work to strengthen the foundation of
Qutab Minar has not yet been taken
in hand even though it is known to
Government that this national mornu-
ment suffers from foundational
defects;

(b) whether any decision to stren-
gthen the foundation was originally
taken by Government; and

(c) if so, the reasons for the delay
In processing the matter to undertake
the work?

THE DEPUTY MINISTER 1IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI
JAHANARA JAIPAL SINGH):; (a)
No. Sir. Steps have already been ini-
tiated to start the work to strengthen
the foundation of the Qutab shortly
for which funds have been earmarked
in this year's programme,

(b) Yes, Sir,

(c) As the limited fundg available
with the Department of Archaeology
for conservation work were required
to be used for some other more urgent
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works, the strengthening of the
foundation of the Qutab could not be
undertaken earlier.

SHRI D. N. PATODIA: I must con-
fess that I cannot make out anything.
(Interruptions),

MR. SPEAKER: Please listen to me.
This is not the way of conducting
oneself in the House. (Interrup-
tions).

SHRI P. G. SEN rose—

MR. SPEAKER: What is wrong
with this gentleman? After a question
iz answered, three members from this
side and three members from that
side get up. I really wonder if in
case all of them do not get the chanece,

they should behave in the way the
hon. Member is doing.

SHRI P G. SEN: This is the first
time I got up.

SHRI 5. M. BANERJEE: Sir,

during the counting also he was he-
having in the same fashion in the
Central Hall.

SHRI PILOO MODY: I am not in-
terested in this discussion any more
and therefore, you will excuse me if
I leave,

(Shri Piloo Mody then left the House)
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SRAVANA 31, 1801 (SAKA)

Oral Answers 18

|rge # o1 5 mrer 96 € v o ey
&5 qOFT @AFT 9 59 @ed
FATEH F ATLH | A9 91T F wlaw
F WE & g% 9sey & Wl A
HIYHT FCAT & 1 99 /T G7 FT GqET
R AT AWT FTH TET | WAL FHT
99 9 7 Tl F gF & ght ar
Tt S1eee g st & 1

MR. SPEAKER: Please sit down.
Usually I give time to the gentleman
who has tabled the question and those
whose namesg are clubbed in the ques-
tion. In case of certain questions
like flood situation, I give time to
people from UP and Bihar, In this
case if you just see the record, you
will be convinced that I have given
opportunity to both sides. But I am
not bound by that. You are not
raising a point of order, you are just
giving your suggestion,

SHRI S, K. TAPURIAH: Ycu
should not allow yourself to be dicta-
ted to by the hon. Member, (Inter-
ruption).

MR. SPEAKER: If the hon. Member
proceeeds in this manner, how can I
ask other people not to shout, not to
be boistrous? Usually I give chance
to all who are interested in the
subject like for example, the gques-
tion of floods, industries and all *hat.
I don't think I am bound to keep a
sort of balance between this side and
that side, In one of the questions I
found there was not even a single
member from this side desiring to put
a question except Mr. Sanghi. I am
not bound to catch the eye of any-
body and everybody, nor are they
bound to catch my eye on each and
every subject, I am sorry to say this.
If this behaviour is going to continue
only God may help this House.

SHRI BISHWANATH ROY: U.P.
has got the largest number of sugar
factories, But you did not allow the
question about sugar and sugarcane
when I stood up five times. Today also
I stood up three times but you did not
give me a chance, (Interruption),
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MR, SPEAKER: In this question
you have already taken up half-an-
hour. 1If the House likes to take up
50 much time on one question, I have
no objection. But it is only in the in-
terest of the House that I wanted to
cover as many questions as possible.

I am very sorry, Madam, you have
to repeat the answer.

SHRIMATI JAHANARA JAIPAL
SINGH: (a) No, Sir. Steps have
already been initiated to start the
work to strengthen the foundation of
the Qutab shortly for which funds
have been earmarked in this vear's
programme.

(b) Yes, Sir.

(c) As the limited fundg evailable
with the Department of Archaeclogy
for conservation work were Tequired
to be used for some other more urgent
works the strengthening of ihe foun-
dation of the Qutab could not be
undertaken earlier,

SHRI S. M. BANERJEE. She has
replied about the Qutab Minar
foundation but not about the Swatan-
tra party foundation,

SHRI S, K. TAPURIAH: Swatantra
party is not an  ancient monument
like the Congress.

SHRI D, N, PATODIA: It is a fact
that ancient archacological and histo-
rical monuments are by and large
neglected in thig country. Is it on
account of paucity of funds? May I
know from the Minister as to what
funds are required for the monuments
to keep them in proper condition?
Also may 1 know what funds have
been spent? What is the relation bet-
ween the amount spent already =anrd
the estimated amount that would be
required?

SHRIMATI JAHANARA JAIPAL
SINGH: Regularly work is going cn.
The monuments are being looked
after regularly. There is one branch
in the Department of Archaeclogy
whose only job is to see the mainte-
nance and restoration of these ancient
monuments. So far as the second
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part of the Question is concerned, the
allocation for maintenance and repairs
for this year js Rs, 51 lakhs, The De-
partment of Archaeology chooses such
monuments as are to be taken up
immediately and where money has to
be spent immediately,

SHR] D. N. PATODIA: I asked, is
it a fact that historical and archaeo-
logical monuments are being neglect-
ed for want of sufficient funds and if
50, what are the funds Tequired in the
estimates of the Ministry?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V. RAO): 1 would agree to ihis
much extent that the funds which are
available for repairs are for mainte-
nance, which includes watch and
ward and all that, but special funds
are required for special repairs. I
certainly would accept the suggestion
that the funds which are at the dis-
posal of the Director General of Arch-
aeolegy for carrying out the needed
repairs of historical monuments are
not adequate, As soon as this matter
of Qutab Minar was brought to my
notice as a result of a parliamentary
question, the question was taken up.
we are now going into it very thorou-
ghly regarding the historical monu-
ments which are in need of repairs.
We are going to draw up a programme
for this purpose and then approach
the relevant departments of the Gov-
ernment concerned to see that within
the general constraint of financial
resources, enough resources are made
available to us for the purpose of pre-
serving these great historical monu-
ments of our country in a state of
good repair.

SHRI D. N. PATODIA: Will the
hon, Minister assure the House that
after making the necessary enquiries
he will prepare a scheme for the
amount of money needed to be spent
during the Fourth Plan and will try
his best to obtain sanction from the
Planning Commission?

DR. V. K. R. V. RAO: Yes,
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SHRI M. V. KRISHNAPPA: Once
these ancient monumentz are includ-
ed in the list neither the Centre re-
pairs them nor does the Centre zallow
the State Governments to repair them.
I was the Endowments Minister in
Mysore, and we had approached the
Central Government g number of
times tp repair some of our ancient
temples because they are in ihe list of
ancient monuments. .. .

MR. SPEAKER: The main ques-
tion relates to Qutab Minar only.

neither did the Centre repair them nor
did the allow us to do the repairs.
Will Government now consider the

question of protecting these temples
and see that these ghuts are not neg-
lected?

DR. V. K. R. V. RAO: I shall look

into the question.
T.A. and D.A, paid to Union Ministers

*693. SHRI YASHPAL SINGH:
SHRT JYOTIRMOY BASU.
SHRI YAMUNA PRASAD

MANDAL:
SHRI S. M. KRISHNA:

Wil] the Minister of HOME AF-
FAIRS be pleased to state:

(a) the total amount of Travelling
Allowance and Daily Allowance
drawn by each TUnion  Minister,
Minister of State and Deputy Minister
during the last three years, year-wise
for tours in India and abroad separa-
tely; and

(b) whether Government have is-
sued any specific directions regarding
the number of days in a month the
Ministers should remain in the Head-
quarters and the number of days they
can go out?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. S. RAMASWAMY):
(a) The information is being collected
and will be laid on the Table of the
House,
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(b) No, Sir. Tours are .ndertaken
by Ministers only when they are ne-
cessary in connection with the proper
performance of their duties.

SHR] K. LAKKAFPPA: On a point
of order. How can we ask any supple-
mentary question? Whenever we
have given notice of this question, we
are always told that the information
is being collected and will be laid on
the Table of the House, when are tney
going to lay this information on the
Table of the House? What time will
they take for it? It is an insult to
the Member who has tabled the ques-
tion to give this kind of reply, It is
unpardonable.
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Price of ships built at
Visakhapatnam

*694. SHRI LOBO PRABHU: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) the average percentage above
world prices for ships constructed at
Visakhapatnam; and

(b) whether this is not affecting the
progress of our shipping by increasing
cost of transport?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARILTAMEN-
TARY AFFAIRS, AND 1y THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI IQBAL SINGH):
(a) At present the price charged for
the type and size of ships built in the
Hindustan Shipyard Limited, Visa-
khapatnam, does not exceed Lhe inter-
nationa) price for such ships.

(b) Does not arise.

SHRI LOBO PRABHU: I was not
able to make out what the Minister
replied. But I have seen the report and

AUGUST 22, 1969

Written Answers 24

I find that the price of our ships is at
least 15 per cent more than that of
the ships which would be available to
us from abroad, anq they have asked
for subsidy to be paid. But actually, I
think that 15 per cent subsidy which
they had asked for is far less than
the difference. So, my question is why
Government are not taking stess to
increase the production of ships in
this shipyard so that the cost is
reduced,

SHRI IQBAL SINGH: The prices of
the ships are generally charged on the
basis of the internationa] price. This
is the conveniion not only in this
country but in some other shipbuilding
countries also where they charge the
internationa] price: if there is any
element of sub:idy, we give a direct
subsidy to the HSL according to the
size and type of ships; and after eva-
luating its international price. We
have drawn up a programme for the
expansion of the HSL, and whereas
they used to construct three ships a
year before the production will now
EO up to 6 ships per year.

SHRI LOBO PRABHU: It is abso-
lutely clear that the comstruction of
our ships is uneconomie, and Gover-
men had to pay a subsidy of Rs. 3
crores last year, at the rate of Rs. 1
crore per ship on three ships which
were launched, I would like to know
whether Government would consider
a change in the management or
ownership of the shipyard. They
have already got collaboration with
Mitsubishis for the Cochin shipyard.
Woulg they not think of associating
some other country which knows
something about shipping, instead of
entrusting our shipping tp absolute
amateurg?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING
AND TRANSPORT (SHRI RAGHU-
RAMATAH): I would like to say
straightway that it is not true to say
that the management of HSL cousists
of amateurs, There are very competent
people at the helm of affairs. So far
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as subsidy is  concerned, the hon.
Member is ng doubt aware of the
Pai report. It is not that subsidy is
given in our country only; il is given
in almost all shipbuilding countrics in
order to make it internationaliy com-
petitive, Certain recommendations
have been made by the Pai Commit-
tee to make the construction of cur
thips cheaper and we are looking into
those recommendations and we shall
do what we can,

SHRI CHINTAMANI PANIGRAHI:
Will the hon. Minister let us know
the cost of the ships constructed to
the HSL and that of the imported
ones? May I also know whether Gov-
ernment will admit the fact that be-
cause of the huge investment and
also lack of orders, we are not going
ahead with construction of more
ships and that js why our costs of
ships are much higher than those of
the imported ones?

SHRI IQBAL SINGH: As I  have
explained in the beginning, the cost
is higher not only in our country but
in every country because the main
element in the cost is the cost of
steel. The cost of steel in our coun-
try is Rs. 300 per tonne higher than
the international price. So, the cost
is bound to be high. But we charge
the international price and after
evaluating it. We cannot claim any
comparison, because the comparison
will be different for different ships
depending on the size of the ship, the
type of engine used and other facili-
ties provided etc, But after evaluat-
ing the international price, we give
the subsidy.

SHRI CHINTAMANI PANIGRAHI:
Perhaps, the second part of my ques-
tion has not been understood pro-
perlv. Do Government admit that it
is because of the heavy capital struc-
ture and the heavy investment in the
HSL and the less number of ships
constructed there, the cost is higher?

SHRI IQBAL SINGH: We propose
to undertake an expansion programme,
and when the number of ships cons-
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tructed goes up to six from three, the
element of subsidy will go down.

SHRI INDRAJIT GUPTA: Isit a
fact or not that although the HSL
has got a very well equipped and
developed designing and drawing sec-
tion which is manned by very com-
petent and experienced designers, most
of the ships for which orders are
placed on the HSL are such that the
people who place the orders insist on
getting the blueprints of the designs
of the ships purchaseqd from abroad
and they refuse to take ships which
are designed by the designers of the
shipyard here, with the result that
these blueprints have to be paid for
heavily, at the rate of about Rs. 30 to
30 lakhs per blueprint, which puts up
the price of the ships? Could not the
prices be brought down by at least
compelling them to use our indige-
nous capacity for designing ships in-

stead of getting blueprints from
abroad at such fabulous cost?
SHRI LOBO PRABHU: The ship

will not sail them.

SHRI IQBAL SINGH: Regarding
blueprint, I have no information,

SHRI INDRAJIT GUPTA: He can
find out. How many ships have been
built by getting the designs from

abroad when they could have been
designed  in the Hindustan Ship-
yard?

SHRI IQBAL SINGH: As far as
blueprint is concerned, I have no
information. But in India in regard to
the construction of ships at Hindus-
tan Shipyard. We have adopted the
pattern of repetitive type; that fis,
ships of the same type are being
constructed so that the cost may come
down, and by adopting this the cost
is coming down.

SHRI INDRAJIT GUPTA: That
means that nobody can place an order
on the Shipyard unless he is willing
to conform to the standard specifica-

. tions. That is why they cannot build

more than three ships a year.
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MR. SPEAKER: [ have looked to
my right and found no member ris-
ing. So, I call Shri Dwivedy.

SHR] SURENDRANATH DWIVE-
DY: Apart from the cost of ships and
shipyard, can Government give an
idea as to what positive steps they
are taking to improve handling faci-
lities in our major ports, and whe-
ther they are going to construct any
general cargo berth at Paradeep this
year?

SHRI IQBAL SINGH: From ship-
yard, we are going to general cargo
berth. It has nothing to do with the
question, but I may say for his in-
formation that we have sanctioned a
general cargo berth at Paradeep.

MR. SPEAKER: Again no gne ris-
ing on this side. Shri Kothari.

SHRI S. S. KOTHARI: One of the
ships manufactured in India broke
into two parts off the Rumanian
coast. May I know whether our tech-
nology is defective? Besides, in the
world at large, ship building techno-
logy is advancing rapidly. In view
of this, would Government tell us
what steps have been taken to adopt
the most modern technology preva-
lent in the world today?

SHRI IQBAL SINGH: We are try-
ing to adopt the most modern tech-
nology. But the element of cost has
nothing to do with technology. Ame-
rica has a highly developed techno-
logy. They are giving an element of
subsidy of about 50 per cent. So it is
quite different. We are examining the
whole question and are trying to
modernise the shipyard.

Threat of Dharna in Front of PM.'s
Residence by Naga Volunteers on
Assam-Nagaland Boundary Dispute

*695. SHRI §. M. BANERJEE:
Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it jg a fact that the
Naga Volunteers will stage a Dharna
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in front of the Prime Minister's resi-
dence in New Delhi if the boundary
dispute between Assam and Naga-
land is not settled in the near future;
and

(b) whether any Resolution to this
effect was passed by the ruling Naga-
land Nationalist Organisation at the
end of its two days’ session in May,
1969 in Kohima?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) and (b). No, Sir.
The Resolution adopted by the Naga-
land Nationalist Organisation at its
meeting held in May 1969 in Kohima
does not make a mention about stag-
ing a dharna by Naga Volunteers in

front of the Prime Minister's resi-
dence in New Delhi.
SHRI S. M. BANERJEE: I am

happy that they did not take this de-
cision. But was a resolution adopted
by them appealing to the Prime Mi-
nister to solve this problem at the
earliest opportunity? If so, what is
the reaction of the Prime Minister
or Government thereto?

SHRI VIDYA CHARAN SHUKLA:
Yes, a resolution of that nature was
adopted by them, This matter has
been engaging the Government of
India's attention for some time.
About three years ago, we had re-
quested the Nagaland Government to
send us a specific memorandum giv-
ing details of the territory they claim
from the State of Assam. So far we
have not received it. Therefore, we
have not been able io consider this
question in the way they want. Now
the Nagaland Government wants us
to consider this question by appoint-
ing a boundary commission. The
Government are not in a position to
do so unless they know what ex-
actly are the claims and counter-
claims.

SHRI R. BARUA: From the reply
of the hon. Minister it appears that
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the Government of India is consult-
ing the Government of Nagaland.
May I know whether the views of
the Government of Assam will also
be taken into account?

SHRI VIDYA CHARAN SHUKLA:
The Government of Assam will never
be ignored in this matter since this is
a problem between the Government
of Nagaland and the Government of
Assam,

THE MINISTER OF HOME
AFFAIRS (SHRI Y. B. CHAVAN):
1n this connection at one stage there
were some discussiong between the
Chief Secretary of the Government of
Assam and the Chief Secretary of
the Government of Nagaland. The
Assam Government is involved in
this matter.

SHRI S. M. BANERJEE: Are any
steps being taken by the Central
Government to call a meeting of
the representatives of the Assam
Government and the Nagaland Gov-
ernment so that this matter might be
settled wihout any heart burning and
without allowing a feeling to develop
among the Naga hostiles that they can
create chaotic conditions in Nagaland
taking advantage of the border dis-
pute?

SHRI VIDYA CHARAN SHUKLA:
We have already indicated to  the
Governments of Assam and Nagaland
that they should discuss this matter.
As the Home Minister indicated just

now, the Chief Secretaries of both
the Governments discussed  this
matter. We have urged upon them

the need for a mutually satisfactory
settlement gp that the matter of hav-
ing a boundary commission will not
grise,

SHRI SWELL: The Minister of
State said just now that the Nagaland
Government had not clearly  indi-
cated the areas they had in mind. He
implied that the moment they indi-
cated those areas clearly, the Gowv-
ernment would go into that matter.
Is it a faect that the National Inte-
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gration Council had recommended
that wherever there is a boundary
dispute of three years’ standing the
matter should suo motu be referred
to a tribunal and in considering the
matter the tribunal would have due
regard to  contiguity and linguistic
affinity. So, when the Nagaland Gov-

ernment indicate to them clearly
what areas are in dispute, would
they refer the matter to a  tribunal

and ask it to have due regard of
contiguity and linguistic affinity?

SHRI VIDYA CHARAN SHUKLA:
I cannot answer this question in ad-
vance. Only after their memorandum
is received and examined we shall be
able to determine how tfo deal with
that memorandum.

SHRI HEM BARUA: Since a dis-
pute has arisen between Assam and
Nagaland over particular areas in the
border, those areas have become a
honeycomb of Naga hostile activities.
Would the Central Government take
the initiative and settle the matter in
a peacful manner to the advantage
of both parties?

SHRI VIDYA CHARAN SHUKLA:
We are trying to do exactly this
so that the matter is settled without
mutual bickerings and recriminations
and we hope to succeed.

SHRI BEDABRATA BARUA: In
regard to this dispute, how far is it
true that the area claimed by the
Nagaland Government is not inhabit-
ed by Nagas? What is the stand of
the Government in regard to  this
matter?

SHRI VIDYA CHARAN SHUKLA:
1 request the hon, Members not to
go into the merits of this question
because it is under discussion between
the two Governments concerned at
present, With some further discus-
sions we hope that some way will be
found to settle this dispute. If it
continued to be intractable we shall
see what we can do so that the dis-
pute iz amicably settled.
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SHRI BASUMATARI: My question
is this, The Naga people and the
Assamese people had a very cordial
relation for a long time and since
long past. Since, however, the crea-
tion of the separate State of Naga-
land, their relations have become
acutely uncordial. May I, therefore,
know how long the Government of
India will take to settle this border
dispute?

SHRI VIDYA CHARAN SHUKLA:
We are trying our best to settle it
as early as possible,

SEORT NOTICE QUESTION

Exhibition on Netaji's Life at Port
Blair Andamans

+
S.N.Q. 8 SHRI SAMAR GUHA;
SHRI S. M. KRISHNA:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether the Netaji Research
Bureau, Calcutta requested the Gov-
ernment of India for extending ne-
cessary facilities and assistance for
opening an Exhibition on Netaji's life
and activities on 21st Oectober, this
year, at Port Blair in Andamans;

(b) whether the Bureau has also
requested the Government to take
step to install a big-size portrait of
Netaji Subbas Chandra Bose in the
lounge of the Port Blair Airport to
commemorate arrival of Netaji in
Andamans in 1943; and

(¢) if so, the reaction Government
thereto? ;

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): (a)
to (c). A statement is laid on the
Table of the House.

Statement

Dr. Sisir K. Bose, Executive Direc-
tor, Netaji Research Bureau, Calcutta,
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wrote a letter to the Home Minister
on the 30th June 1969, stating that the
Bureau propose to hold a small photo-
graphic exhibition on Netaji's life
(with particular emphasis on his visit
to the Andamans) at Port Blair for a
week or 10 days, commencing on the
21st October, 1969, and that the Bureau
also propese that a super-size enlarge-
ment of the original photograph of
Netaji arrival at the airport in Port
Blair may be formally installed in the
airport lounge on the 2l1st October
1969. Dr. Bose sought the concurrence
and cooperation of the Home Minister
in this regard. The Home Minister has
already sent a reply to Dr. Bose on the
23rd July, 1969, stating that there is
no objection to the Bureau holding the
exhibition referred to above, and that
the question of installation of the
photograph in the lounge of the Port
Blair airport might, however, be fina-
lised with the Department of Civil
Aviation. The Ministry of Tourism &
Civil Aviation have also informed
Dr. Bose on the 25th June 1969 that
the Minister of Tourism and Civil Avi-
ation welcomes the proposal of the
Bureau to have a large photograph of
Netaji's arrival in Port Blair at the
airport lounge subject to the enlarge-
ment being inspected by that Minis-
try before it is sent for installation.
Thus the reference made in part (b)
of the question to a portrait of Netaji
Subhas Chandra Bose is to have a
large group and location photograph

of Netaji's arrival in Port
Blair (and not of just Netaji
himself) subject to the enlarge-

ment being of acceptable quality. This
matter is under correspondence bet-
ween the Ministry of Tourism & Civil
Aviation and Netaji Research Bureau,
and no final decision has been taken.

SHRI SAMAR GUHA: I offer my
thanks to the Government and also to
the Home Minister for their happily
changed attitude towards Netaji after
two decades of freedom. The arrival
of Netaji at Port Blair in Andamans
has a great historical importance, for,
in 1943, he arrived there as the first
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President or Head of a free India,
recognised by 15 international States.
Netaji, the saint-patriot and a great,
revo'utionary architect of Indian and
Asiatic revolution hoisted the first flag
of Indian freedom at Port Blair, and
therefore, Andamans and Nicobar had
the unique honour of being recognised
as the first place of sacred soil of free
India. Netaji installed the provisioral
government of free India on the 21st
October, 1943.. ..

MR. SPEAKER: Do not make a
long stutement; come to the question.

SHRI SAMAR GUHA: 21st October
is the real Independence Day of revo-
lutionary India. My question is this:
in view of the admission of the Gov-
ernment in the course of a reply to a
Call Attention motion of mine, on the
preservation of Andaman cellular Jail,
when the Government agreed to con-
eider the proposal that the nmame of
Andamans and Nicobar will be changed
to Shahid and Swaraj Dwip as was
done by the provisional government of
Netuji.  will the Government change
the name? Secondly, I want to know
whether all the relics and histrical
documents related to Netaji's arrival
in Andamans and also the local head-
quarters of the Andaman Government
there, along with the other relics of
the old revolutionaries in Andaman
cellular jail, will be preserved; will
the Government take steps to preserve
them as a local, national monument
there?

SHRI Y. B. CHAVAN: The hon.
Member has raised two new points.
One is about maintaining some
of the memorials  and other
things connected with Netaji's visit to
Andamans. As an interim reply, the
information that we have got from the
Andaman administration is that there
is nothing specific which is known or
nothing particularly associated with
his visit is available there, except that
it is mentioned that he lived in the
house of the Chief Commissioner, in
the residence of Rose Island, but that
bui]ding is completely dilapitated; ex-
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cept some fallen falls, there is nothiny
of the building. So, there is nothing
to be preserved as far as his visit is
concerned.

About naming of the island. I thnk
it would be an improper decision for
me to take here or for you to take
here. As far as the change of name
of the area is concerned, the people of
the area themselves we have consulted
the Home Minister's Advisory Com-
mittee—are not very keen to change
the name of the place,

SHRI SAMAR GUHA: This is the
picture of Netaji hoisting the first flag
uf Independence at Andamans. (Pie-
ture shown) My second question is.
whether the Government will synch-
ronise the timing of the visit of the
proposed delegation of Members of
Parliament to the Andamans with the
opening ceremony of the Netaji Exhi-
bition at Port Blair on 2lst October,
19697

May 1 know whether the Govern-
ment will in press upon the Ministry of
Civil Aviation and Tourism that free
transport should be given to the orga-
nisers of the Netaji Exhibition and
the Information and Broadcasting
Ministry should also be requested to
cover that funct.on through radio, film
and other publicity media?

SHRI Y. B. CHAVAN: He has made
certain suggestions which involve fin-
ancial commitment. I cannot make
any commitment straightway, so far as
the question of finance is concerned.
About synchronising the visit of the
delegation with 2Ist October, it is a
constructive suggestion and I will cer-
tainlv have it looked into,

SHRI AMIYANATH BOSE: As the
Government have now decided to
commemorate the arrival of Netaji in
Andamans in 1943, will the Home
Minister write to the Japanese, through
proper channels, requesting the Japa-
nese Government to supply to the Gov-
ernment of India the relevant diplo-
matic documents and other records re-
garding the transfer of Andaman and
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Nicobar Islands to the Provisional
Government of Free India? Perhaps
the Home Minister is aware that
after the war started the Japanese
occupied the Andaman and Nicobar Is-
lands. After the setting up of the
Provisional Government of Azad Hind.
the Provisional Government demanded
Andaman ang Nicobar Islands as their
territory and then the transfer took
place. Therefore, there are diplomatic
documents and other records in the
custody of the Japanese Government
regarding this transfer. It is right and
proper that we should take such docu-
ments from the Japanese Government
at this stage.

SHRI Y. B. CHAVAN: It is a new
suggestion. I will have to have it
examined, in consultation with Exter-
nal Affairs Ministry.

SHRI BISHWANATH ROY: Leav-
ing aside the question of naming or
re-naming that island, may I know
whether there is any scheme or pro-
posal under the consideration of gov-
ernment for setting up any memorial
in connection with the martyrdom of
so many revolutionaries who lost their
lives as a result of the tortures inflict-
ed by the British Government?

SHRI Y. B. CHAVAN: As a memo-
rial to the people who laid down their
lives there the cellular jail is proposed
to be maintained. The other aspects
nre under examination.

SHRI K. R. GANESH: While we
may, and we should, establish memo-
rials for the visit of Netaji Subhas-
chandra Bose to Andaman and Nico-
bar Islands, T would like to take this
opportunity in this House for the first
time to clear the records, as far as
Andaman and Nicobar Islands are con-
cerned. While it is true that Andaman
and Nicobar Islands were declared the
seat of the Provisional Government of
Netaji Subhaschandra Bose, as I have
to be true to the people whom I repre-
sent, I must state that during that
period three-fourths of the island
was completely annihilated by the
Tapanese fascists. There is no house
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in Andaman and Nicobar Islands which
has not suffered the scar of the Second
Worlg War. Hundreds of local people
were thrown into jails, thousands were
decimated and thousands were thrown
into the seas. I am saying this be-
cause, although it is a historical fact
that Andaman ang Nicobar Islands be-
came the symbol of the Indian peop-
les struggle for freedom and they ac-
quired that island, it must also be said
that, as far as we are concerned, we
were completely annihilated, complele-
ly destroyed, the entire population of
the island were destroyed, by the Ja-
panese fascists during that very period
when the Provisional Governmeni was
functioning there.

SHRI SAMAR GUHA: 1 want to
know one thing from him—was it be-
fore the yisit of Netaji or after?

SHRI K. R. GANESH: Since he
had his say, let me now be allowed to
speak. My answer is: before, during
the visit and afterward. The famous
Celluar Jail of Andaman and Nicobar
Islands was full of prisoners who were
tortured.

Sir, you had been to the Islands
and you know of the martyrdom of
Sardar Dewan Singh. You have
heard that a person whose name is
not known was tortured by the Japa-
nese for six or seven months—a per-
son who died by his motherland,
who refused to surrender and give
up his own comrades as far as the
Japanese were concerned.

There is absolutely no dispute
about the role Netaji had played by
hoisting the National Flag in the
then general political situation of the
country. But T want to set the re-
cord straight, because this is the first
time that I am getling an opportu-
nity, by saying how we who were
suffering under the Japanese fascists
telt during that particular period.

Secondly, we have a soul in the
Islands. We do not want the name
of vur Islands to be changed.
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. MR. SPEAKER: Please ask a ques-
tion.

SHRI K. R. GANESH: Sir, when
everyone is making a speech, plecase
ullow me to make a speech. I have
no question to ask. Let me make a
speech.

As far as the Andaman and Nico-
bar Islands are concerned, we have
a soul. Our history did not start in
1943. Our history started earlier in
1857, We are the progeny vof some of
the convicts, the revolutionaries, of
the 1857 Revolution. The history of
the Andaman and Nicobar Islands
started in 1857. It was linked to 1921
when the Mopla rebels came there.
It wag linked to 1934 when the terro-
rists, the revolutionaries, came there.
Therefore the history of the Andaman
and Nicobar Islands is a very, very
long history,

name of
The tribes
this
Tribes are
We do not

We have a soul. The
Andaman is in our soul
of Andaman are known with
name. The Nicobari
known with this name.
want to give up our soul. We will
hot be having any name if it is
changed. Of course, Netaji Subhas
Chandra Bose should be honoured by
erecting as many memorials as you
want to erect. But our pame cannot
be allowed to be changed. We are
opposed to a change of the name.

SHRI SAMAR GUHA: The name of
Andaman and Nicobar was changed
by the free Government of India
under Netaji.

SHRI K. R. GANESH: We are not
going to allow you to do this. Our
changed by

name cannot be
you (Interruption).
There is a soul (Interrup-

tion).

SHRI SAMAR GUHA: It is a con-
cocted lie. Shri Ganesh was not
there at that time in Andaman. He
was then in Madras . . . (Inter-
ruption) .

He did not know actual facts in
Andaman and Nicobar Islands. I
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visited Burma, Malaya, Indonesia and
Philippines and there met Dr. Bamaw,
Dr, Seokarno, Dr. Laurel, who were
then head of States of those countries.
They and all other Indian representa-
tives in S. E. Asia told me that not a
single Indian was touched by the
Japanese after Netaji formed the pro-
visional Azad Hind Government and
assumed power. Even when the Japa-
nese ill-treated the people of those
countries, they took the help of Netaji
who saved their countrymen from the
Japanese atrocities.  All Indians in
South-east Asia told me that the
Japanese Government, after Netaji
assumed power, did not Tll-treat any
Indian in any place in South-east Asia
including Andaman and Nicobar [s-
lands. This gentleman who com-
plaintg about the ill-treatment by the
Japanese was not at that time in
Andaman. The pame of Shahid and
Swaraj Dwipas was given by the pro-
visional Government of Free India,
which was recognised by 15 interna-
tional States as such. The name given
by Netaji has a constitutional propriety
which cannot be denied. Therefore it
should be renamed as Shahid and
Swaraj Dwipas.

MR. SPEAKER: What has happened
to you? At every little thing the
quarrel starts. I am really suyrprised
about it. We should seriously think
of having some committee of peace-
makers who should at once jump at
the gentleman and make him sit down.

st wonsix fag c A St AW
T a9 F ATH S 7, I gEEIAF
FAT g7 Y WO wronE §, qE EW AR
4Tz A2 EN T T TEY ERr 3AFT
e ¥ S T A |7 7 et
dy @7 & faudf 9 1 sErAw AW
faayaTT % wgt geT<d wiEEY &M ¥
TEIT §q, TR WO =z ¥ WY WIHT
&1z ga 1 7 Ifam ¢ fr == frem w1
Aqfas agi &Y | 3% a1g g1y i
graw ¥ Sfafas ¥, 5a% gra d A1 g1
TRt FAFT ATH AT A@) war &
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azi {1 A7 qEi & W7 T /EF Q7 0
SARI FII A FIF T AT H A0 AT
Ty 750 7 arfs ATA aTAT A5 SAFT
I 97, aTa T 37 AT &I, oF
AT & coaly £ 7

SHRI Y. B. CHAVAN: These are
suggestions which will be examined.

=it weTn A owwest o AATS0
AT S5 71T F A4T F1 06 wfan
95 KT TFTAMT ZAT 21 SAFT WEg
AR 3 w77 o fawmgdaan #
AN argaA AT AT agag 2 {7
wigAATs w42i faaq Jardi gAm
qTE AT K| g F oAFE & AT H
ATA FT AT, AT RIE AT 569 qIgana
AZ0 w1 waAfs A 1 AT T4 39-
ZAT F gEAeg W 9 #gE 29 e
farv 21 37 wiaw qoz 1§71 9T q4@
a srawidr ¥ arg faar @ o=,
W avEed § Wi 8T §6 {Ana
Fqarfasizatdrz?

SHRI Y. B. CHAVAN: This is an-
other suggestion which is under con-
sideration.

SHRI AMIYANATH BOSE: On this
matter may I make a submission?
Just a month before the death of Pan-
dit  Juwaharlal Nehru I met him in
Delhi and on behalf of the Committee
in Calcutta I demanded formation of
a proper inquiry commission and he
told me, ‘Yes'. He was convinced that
there were doubts about the findings
of the Shahnawaz Inguiry Committee
and he agreed that a proper inquiry
commission should be formed. Subse-
quently, after my return to Calcutta,
1 received a letter from Pandit Jawa-
harlal Nehru. Of course, 1 had sug-
gested to him that the Chief Justice
of the Supreme Court should preside
over the Inquiry Commission, and he
wrote back that he was not sure, in
view of the judicial commitments of
the Chief Justice of India, whether he
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would head such an Inguiry Commis-
sion, but he agreed that it was neces-
sary and desirable that on this inci-
dent about aircraft there should be
some final finding, Therefore, there
was a commitment on the part of Pan-
dit Jawaharlal Nehru just before his
death that a fresh inquiry commission
would be set up. I am reminding the
present Prime Minister and also the
present Home Minister ty redeem that
promise of Pandit Jawaharlal Nehru.

SHRI Y. B, CHAVAN: This parti-
cular aspect is under the considera-
tion of the Government. Very recent-
ly the Prime Minister has also receiv-
ed certain memoranda from Members
of Parliament (Interruption).

SHRI HEM BARUA: The Prime
Minister has also made a suggestion to
the Cabinet.

SHRI Y. B. CHAVAN: This matter
is under the consideration of the Prime
Minister and the Cabinet.

st farm arrmw ;o gam 9 O
ST ogHTET 1942 &) ATAT F WA
7 7 Az Fidw qEz o 7R ¥ 37
& A W1 cm=grT A AW Hogr ¥
YORT Zd4 FAT AL WA qFS 71 7T
fegeardt gy a1t 1 wAar 7
#gwa, feema, wig Farw, @ A4
wizdT A gw & faear &1 #4997
fr=ar 9197 & | gAT AA F AfF I
F1 FsE-T=A1T FANLE 71 EFTeA
a1 g7 e fadt £1 8 41 gam
arg w1 gr 21 & srAar Frgar g fa
FAFHT F 4L A T T F 7T A
qiw Y ¥, IAF] @A U AT (FFAT
dar 3aR £ ify az dnfraw @t
FT qa7g %7 A%

SHRI Y. B. CHAVAN: 1 cannot
commit myself about the amount.
These are suggestions which will have
to be considered.
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SHRI S. KUNDU: I would like to
know whether it is possible to hold an
official ceremony every year gn the
Birthday of Netaji in Andaman, be-
cause, I think, if an official ceremony
is held, it will lend due regard and
honour to the name of Netaji.

SHRI Y. B. CHAVAN: 1 cannot
make a commitment. These are sug-
gestions which will have to be consi-
dered carefully.

SOME HON. MEHBERS:

MR. sPEAKER: This is a Short
Notice Question about Exhibition on
Netaji's iife in Andaman. I know,
members are speaking with senti-
ments.  So, I will not interfere. But
I would like to say that this is beirg
regularly converted intg a debating
hour

SHR| S. M. BANERJEE: In the
Business Advisory Committee we re-
guested you tp allow some discussion
on the memorandum which has been
sent by 350 members about investiga-
gation . (Interruptions) but that
hag been disallowed because we have
no time. T would request you to at
least allow one or two members more
to ask gquestions on the Short Notice
Question,

Y AT ST WER ¢ TT WAV
HEET T AT7-T07 “Ff F % g1 39
qzeaqn ge7 qv EdvEATE T =y
i | & awaTT g fF wrg F g adas

Y3 F wHT7H § ©F § agt 97 g 7z
1 FT@ FT IF FARH Az FATLL FTAT

aifzd | @53 & A 39 19 A7 AT

g & | & o1 WA 7 9BAT ATEAT F
fF a1 37 912 g7 ¥ g=BT M7

2,307 ATA7% 19 T30 ATH 98! 8,397

MZ g7 & [ 97 37 97 Fai

AT, A FAR! AT AFATA 00| AR

agi ¥ MW ¥ 79 317 Ha17 57 | &=-

F1ar § gz feRewa § aiw wrmw

T AR T AT F AT

N1 AAT AT A FAT AT AT A

T A & FE, TAAGOALY W@ A9 9 |

rose—

42

{538 3% g7 gr3m ¥ qrav Wy 4
F4T T2 F4T AFI3T AL 39 51 F Wrq1g
97 {4977 <37 fo ag & gizar Az a7
AR TE T¥ FATAT A2 Fa1a1 51, J(T
AT & faargqt o TeEgwATry
& far aaiTam myr Soar s 7

SHRI Y. B. CHAVAN: If at all we

want to have a momorial, it should
be one specific thing. You cannot

have all sorts of memorials every-
where. The ijdea is under examina-
tion. A group of people went and

examined what type of memorial of
Netaji should be raised. The basic
idea is that we should have a statue
there and some other activities around
the statue. This matter is under exa-
mination now.

SHRI G. VISWANATHAN: Before
speaking of monuments for Netaji in
Andaman, will the Government look
into the decaying house of Subash
Chandra Bose in Calcutta? [ saw the
house. It has been neglected and the
records are not protected. Will the
Government take measures to protect
the records and other things of Netaji
Subhash Chandra Bose?

SHRI Y. B. CHAVAN:
into it.

I will look

s S WET Wy 7o IRTA-
fAziarz §19 7 F39 33wt g4rs
Tz Aam =g 3w ¥ 39 wF
¥ WA 041 AT AT ATATAIS
Ay Fv may v o guafqy vEr 2
FAT J7T7 FA&F WLIT 97 £1F
gar =AY gATEAY, (9w A &z
T I AT OF AIGEAA FA w04 /T
B9 0T & AR ROl &1 I A9 F
fam agi fragrar F ©7 & wrar 3.3 7
SHRI Y. B. CHAVAN: 1 have men-
tioned that. The cellular jail is the
greatest memorial of the suffering of
those great revolutionaries and mar-

tyrs. Our idea is to keep it in a pro-
per condition. The idea of having an-
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other memorial is also under exami-
nation,

SHRI SHANKARRAO MANE:
Though the Home Minister has every
desire to do something regarding
memorial, he is finding it difficult to
commit himself in financial matters.
May I suggest that at least Netaji's
portrait should be placed in the Cen-
tral Hall for which there may not be
much financial commitment? If Gov-
ernment finds it difficult, all the Mem-
bers of Parliament can contribute for
that and we can have a portrait of
Netaji in the Central Hall

SHRI Y. B. CHAVAN: So far as the
Central Hall is concerned, the House
is in charge of it; Government is not
in charge of it.

Y RCEE qa:  fggrEard &
gifE<dt weemg HYY 1857 §AW
@rer ag # faugareny & wfeam
e Tra 99 | 19 /X IT AGIGTE
AT F FA LTA W 71 AR ALY
carfgw 4t fa w34 % a7 3497 (a2
F1 feggeata & fazdt & zwwmar
AT ¢ O WA A I Ag fwar
ITHRI FF 9T Al 9T F, IA
o faargar g fx 41 fggema #
QAT WIAT W WA TE ITH
fazdt agr @ @r$ s qar oSv
AT TF 319 5 qget arx feg
A TG 4, A1 IFE 3T T A
IGHL gz TA9 (g4l g1 AT AR
fer s g & waq @1 Efqma & @7
aStyur F7 41, f& 97 fgrgeara mransz
graT, @1 39 za faedr w1 dfaw
qegia # [g WIF FTW W IT A
ATET, AT T DT AL FEATT H
AIYEF  FHATAT FOAAT @l
ATETT TR ATE | 712 FI7 3219 9%
faarz s @r e ?

SHRI Y, B. CHAVAN: Personally 1
am hearing about this matter for the

first time. 1 will certainly look into
it.
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SHRI S. M. BANERJEE; The ques-
tion of inquiry has been raised. I
would like to know from the hon.
Minister whether it is a fact that in
this House many non-official resclu-
tions and a non-official Bill were
moved demanding that Netaji's ashes
be brought with full military honours.
We argued how the ashes of a person
who is likely to be alive can be
brought and I remember that the late
Pandit Jawaharlal Nehru agreed with
this and said that there are people in
this country who do not believe that
Netaji is dead and that Bill was with-
drawn. That is one of the reasons
why there is no portrait of Netaji in
the Central Hall. Even Mr, Nehru
believed that he may be alive, I
would like to know why the Govern-
ment could not appoint another com-
mission to inquire into the whole
thing,.

Sir, I quoted from the record. That
Bill was withdrawn and Pandit Nehru
himself said that it should be with-
drawn. Why should they not appoint
another Commission to inguire into
this? That ig my specific question.

SHRI Y. B. CHAVAN: This matter
is under the active consideration of
the Government. The Prime Minister
has recently received certain memo-
randum from Members of Parliament
and we are very actively considering
this.

SHRIMATI ILA PALCHOUDHURI:
May I know whether in this question
it is being suggested that there shoulu
be a portrait of Netaji in Port Blair
lounge. I would ask the Home Mini-
ster: is it not possible to put up a
statue of Netaji in the Harbour
where the ships coming in can see him
at once and also have ap institute
ever there to train our young men in
the idedlogy and self sacrifice and
enthusiasm that Netaji symbolised?

SHRI Y. B. CHAVAN: About the
statue I have already mentioned that
the question of erection of a statue of
Netaji is under consideration and-it is
a matter of detail as to where It
should be located.
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WRITTEN ANSWERS TO
QUESTIONS

Development Plang of the Delhi
Municipal Corporation and Other
Local Bodies in the Union
Territory of Delhi

*696. SHRI 5. K. TAPURIAH: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) what pattern of aid the Gov-
ernment of India are going to adopt
for the development plans of the
Delhi Municipal Corporation and
other local bodies of the Union
Territory: and

(b) what are the reasons for the
delay in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) and (b). The pattern
of Grant-in-aid to the Delhi Muni-
cipal Corporation is being examined
by the Government in the light of
the intertm report of the Commission
of Inquiry. The reaction of the
Corporation to the recommendations
was received only a few days back.
The pattern of grant-in-aid to the
New Delhi Municipal Committee shall
be considered after the Government
have received the final report of the
Commission,

Enquiry into the Incidents at
Indraprastha Bhavan on 1%th
September, 1968

*697. SHRI M. L, SONDHI; Wil
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government have
obtained any further information
about the incidents which took place
in Indraprastha Bhawan, New Delhi
on the 19th September, 1968;

(b) whether  Government have
taken into account the recommenda-

tions made by the non-official enquiry
committee;

({¢) whether Government now pro-
pose to order a judicial enquiry: and

(d) the action taken by Govern-
ment to punish the guilty persons to
compensate those who  were
adversely affected and to prevent the
repetition of such incident?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): (a)
Government have received the report
of the Central Bureau of Investiga-
tion who had been asked to investi-
gate into the circumstances of the
death of Shri Arjun Singh. The
evidence collected by the Central
Bureau of Invesetigation shows that
in all probability Shri Arjun Singh
fell down accidentally when crossing
from one ledge to another.

(b) Attention is invited to reply
given to starred question No. 428 on
November 29, 1968.

(e} No, Sir.

(d) Attention is invited to reply
given to starred question No. 1328 on
April 25, 1969. Government have
decided to extend the period of pro-
bation of Shri R. C. Kohli; Assistant
Superintendent of Police till July 3,
1970. He will be confirmed only
after his conduct is found satisfactory
during the period of extended proba-
tion. Government had sanctioned
payments of ex-gratia grants ranging
from Rs. 1,000 to Rs. 250 for persons
who had received injuries, An ex-
gratia grant of Rs. 5,000 was given to
the family of the deceased, Shri Arjun
Singh.

Government are taking all possible
steps to train the police officers and
the police forces suitably with a view
to making the police force an effective
instrument of service to the people,
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Tribal Unrest in Andhra Pradesh

*g98. SHRI N. K. P. SALVE: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether any enquiry has been
conducted by Government into the
recent uprisings in the Tribal area
nf the Srikakulam District of Andhra
Pradesh where Naxalites are reported
to have been indulging in violent
activities;

(b) whether it, is a fact that ‘most
of the armed MNaxalites are from the
Scheduled Tribes: and

(c) whether the Government have
any proposal to go into the reasons
for the Tribal unrest in this area?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): (a)
and (e¢). A statement is laid on the
Table of the House.

(b) According to information re-
ceived from the state government the
riajority of the extremists in Srika-
kulam district are Girijans.

Statement

A high level committee of officials
of the state government have ex-
tremist activijies in Andhra Pra-
desh. The Central Government have
remained in constant touch with the
state government. The state govern-
ment have taken the following steps
to improve the general conditions
of Girijans:

1. Special Officers have been
appointed to inquire into the
agrarian disputes and cases of
illegal eviction of girijans by
non-girijans and to take
necesseary measures for safe.
guarding the legitimate
interests of the tribals.

2. A forest Range Officer has been
appointed to look into the
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complaints of tribals regard-
ing forest matters.

3. The Scheduled Tribals Corpo-
ration has been instructed to
provide increased employ-
ment to the Girijans.

_4. Special steps are being taken
to improve communications
and medical facilities in the
Agency areas.

5. A long range policy for the
development of agency areas
in the State has been evolved
with a view to ensure the

promotion of the welfare of

Tribals.

6. Special cells at the State and
District  levels, have been
created to ensure that the
grievances of these weaker
sections are redressed

N speedily and that the benefit
of the wvarious measures
undertaken by Government

are secured to them fully.

7. Three tribal development
blocks have been started in
the area. _

Pay Scales of Teachers in Himachal
Pradesh

*699. SHRI PREM CHAND
VERMA: Will the Minister of EDU-
CATION AND YOUTH SERVICES
be pleased to state:

(a) whether it is a fact thal a pro-
posal for giving scales of pay to
Teachers, as recommended by the
Kothari Commission. was sent by
the Himachal Pradsh Government
for the approval of the Finance
Ministry;

have
said

(b) whether
given their approval
proposal;

Government
to the

(e) if not, when it is likely to be
given:
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(d) the likely iinancial assistance
to be given by the Central Govern-
ment to meet the additional expendi-
ture on this account; and

(e) whether any matter with re-
gard lo the revision of the pay scales
of Himachal Pradesh teachers is still
pending with the Finance Ministry
and if so, which and when it is likely
to be decided?

THE MINISTER OF STATE IN

THE MINISTRY OF EDUCATION
AND YOUTH SERVICES (SHRI
BHAKT DARSHAN): (a) Yes Sir,

proposals relating to revision of pay
scales of the teachers were received.

(b) and (c). Government sanctioned
revised scales of school teachers at
par with corresponding categories of
Delhi teachers, Revision of scales of
College Professors and Principals is
under consideration.

(d) Needed funds will be made
available depending upon the decision
finally taken about the revision,

(e) Revision of pay wscales of
College Principals and Professors is
under consideration and is expected
to be decided soon.

Introduction of National Waterways
on the Pattern of National

Highwayg
*700. SHRI MAHANT DIGVIJAI
NATH: Will the Minister of

SHIFPING AND TRANSPORT be
pleased to state:—

(a) whether there is any praposal
under the consideration of Govern-
ment for the introduction of National

Waterways in the country on the
pattern of National Highways;

(h) if so, the details thereof:

(c¢) whether there is a proposal
under the consideration of Govern-

ment for connecting Gorakhpur with
other important  cities through
waterways?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING
AND TRANSPORT (SHRI RAGHU
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RAMAIAH): (a) and (b). The ques-

tion of celeration of certain
important waterways as National
Waterways was considered by the

Inland Water Transport Committee
and subsequently by the Transport
Development Councii. The Council
recommended that with the comple-
tion of the Farakha Barrage, ‘he
question of declaring the Ganga and
the Bhagirathi from Allahabad to
Calcutta as a National Waterway
might be considered. The matter
iinder consideration,

(¢) No, Sir,

Award on Chandigarh and Bhakra
Nangal

*701. SHRI YAJNA DATT
SHARMA:
SHRI JAl SINGH:
SHRI HARDAYAL
DEVGUN:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) thy stage at which Prime Min-

ister's Award on Chandigarh and
Bhakra Nangal project stands at
present;

(b) the number and details of the
memoranda received by the Prime
Minister in this regard;

(e) the steps taken by Government
to solve the problem expeditiously
and whether any definite date by
which the issue will be solved can
be given by Government: and

(d) if not, the reasons therefor?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): (a)
The proposal for arbitration by the
Prime Minister on these issues could
make no headway in the absence of
agreement between the Governments
concerned.

(b) No count has been kept of such
communications but some of them
have favoured early arbitration or
the merger of Chandigarh with
Punjab and transfer of exclusive
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control over the Bhakra Project to
Punjab Government; some others
have opposed arbitration and have
favoured the merger of Chandigarh
with Haryana and transfer of control
over the Bhakra Project to that
State and still others have favoured
status quo being maintained in regard
to Chandigarh.

(c) and (d). The Central Govern-

ment are themselves anxious that
these ‘'matters should be settled
expeditiously. But it has not been

possible to take any action in this
direction in the absence of agreement
between, the Governments concerned
in regard to the procedure to be
adopted for the purpose. In political
issues of this nature, it is not possible
to lay down any time limit for arriv-
ing at a decision.

Y TR | e ST & at § ghaa

*702. st WA TYeAY AT
Te-wd G471 a7 TA0A AT 39 £ fF

(%) #a1 za7 93w ¥ 37 AWg
wrexgfs 1 wTAT 91 F7 AEEIE @
gq WrtwiE ) FI9 F4 F 77 =
graw frgaq fear marar

(@) #ar ag @  fF 77 qram
F oAt wfgdza f@ar a1 37 797 o
7157 ¥ rezafy 71 oraT 91
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EEAE S O LR S+ o C
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Ted 97 va 1 A Sfagaa &
foars &1 F15 qua & 7 1

Setting up of Research Institutions
by C.S.LR.

*703. SHRIMAT] ILA PAL-
CHOUDHURI: Will the Minister of
EDUCATION AND YOUTH SER-
VICES be pleased to state:

(a) whether it is a fact that the
Council of Scientific and Industrial
Research have decided to set up new
Research  Institutions in eleven
branches of scieqce and Technology;

(b) if so, the details thereof:

(c) the amount of expenditure
which will have to be incurred on
each institution; and

(d) their location and details of
the objectives to be achieved?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.
V. K. R. V. RAO): (a) Certain pro-
posals for setting up new Research
Institutions during the Fourth Five
Year Plan have been made. These
are under consideration and no final
decision has yet been taken.

(b) to (d). Do not arise.

Clarification of the Term Active
Instigation’ used for dealing with
Strikers of September, 1968

*704. SHR] SAMAR GUHA:
SHRI LAKHAN LAL
KAPOOR:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it is a fact that the
leaders of the Government em-
ployees met him on the 27th May,
1969 and sought clarification of the
term ‘active instigation’ because the
absence of the definition has thrown
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over 2,000 employees out of job for
their participation in the 19th Sep-
tember, 1968 strike;

(b) if 0, whether Government
have offered any clear definition of
the term: and

(c) whether any suitable instruc-
tions have been issued by his Ministry
to deal with the strikers leniently in
this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) Leaders of the em-
ployees had requested that a clarifica-
tion of the term ‘active instigation’
might be circulated among the Min-
istries/Departments of the Govern-
ment. It is, however, not correct
that, because of the absence of the
definition of “active instigation”, over
2,000 employees have been thrown
out of job for participation in the
strike.

(b) and (c). Government have not
attempted any precise definition of
the term, but have only indicated
illustrative guide-lines in the matter.
Ministries|Departments have been re-
quested to review the cases, keeping
in view the guide lines.
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liigher Emoluments and Retirement
Age of Superme Court and High
Court Judges

*706. SHRI SHRI CHAND GOYAL:
SHRI RAGHUVIR SINGH
SHASTRI:
SHRI R. K. SINHA:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Government have re-
ceived a demand regarding the increa-
se¢ in the emoluments of the Supreme
Court and High Court Judges;

. (b) if so, the nature of the demand;
and
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(e} whether Government are con-
sidering to increase the retirement
age of the Supreme Court and High
Court Judges? i

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): (a)
and (b). There is no demand as such,
but there is a feeling that the terms
and conditions of service of High
Court and Supreme Court Judges
are not attractive enough. In that
context Government themselves are
considering whether some increase in
the salary is possible.

te) It is not proposed to pursue the
question of raising the retirement
age for the present,
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Agitation for Vishal Haryana

=708. SHRI V. NARASIMHA RAO:
SHRI K. P. SINGH DEO:
SHRI R. V. NAIK:
SHRI K. M. KOUSHIK:
SHRI J. MOHAMED

IMAM:

SHRI R. K. AMIN:
SHRI D. R. PARMAR:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether several political orga-
nisations in Haryana have recently
decided to launch an agitation soun
to get Vishal Haryana comprising the
present Haryana, Delhi, some parts
of U.P,, Rajasthan, Punjab and Hima-
chal Pradesh;

(b) whether Government have re-
ceived any memoranda in support of
such a demand; and

(c) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) No, Sir.

(b) No, Sir.

(e) Does not arise

Purchase of More HS-748 Planes by
LA.C.

*709. SHRI B. K. DASCHOW-
DHURY: Will the Minister of TOU-
RISM AND CIVIL AVIATION be
pleased to state;

(a) whether the Indian Airlines
propose to have more HS-T48 planes
in its fleet;

(b) if so, the total number of HS-748
planes required by the Indian Air-
lines; and

fc) the total cost of these planes?
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). Qut of the 14
HS-748 aircraft so far ordered by
Indian Airlines, 11 have been receiv-
ed and the remaining 3 are expected
to be delivered before the end of the
year. Indian Airlines would require
about 10 more aircraft of this type
according to the present assessment.

(¢) The total approximate cost of
the proposal is as follows:—
(Rs. in crores)

14 aircraft already ordered
(together with spares and
equipment). 16 00

10 aircraft to be ordered. 10.00
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Restricted Growth of Tourist Traffic
due to Limited Capacity of Indian
Airlines Corporation

*711. SHRI MUHAMMAD SHE-
RIFF: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state:

{a) whether it is a fact that the
present limited capacity of the Indian
Air Lines Corporation restricts the
growth and movement ‘of interna-
tional and domestia tdurists within
the country;

(b) whether it is a fact that ade-
quate forms of tourist entertainment
are not available in the country;

(¢) whether it Is also a fact that
there is vast scope for developing
tourist entertainment in keeping with
the genius and fabric of our culture
and tradition; and

(d) the steps Governmeni propose
to take to provide such facilities in the
country to attract tourists?

THE MINISTER OF TOURISM

AND CIVIL AVIATION (DR.
KARAN SINGH): (a) Yes, Sir.
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(b} Yes, Sir.

(c) From a general assessment of
observations made by foreign tourists,
it is noticed that they prefer enter-
tainment which reflects the local
colour and talent of the country and
such entertainment.

(d) An allocation of Rs. 40 lakhs
has been made in the Fourth Five Year
Plan for the mounting of son-et-
lumiere spectacles and for organising
festivals and cultural programmes of
interest to foreign tourists.  Hotels
and Restaurants have also been urged
to develop a blend of Indian music
and dance for foreigp tourists with
indigenous talent in keeping with
Indian traditions.

Quick Disposal of Cases pending before
Supreme Court and High Court

*712. SHRI 5, 5. KOTHARI: will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that a large
number of cases, particularly on tie
civil side, are pending before the
Supreme Court and the High Courts;

(b) if so, what action Government
are taking to reduce the arrears and
to ensure that further arrears do not
accumulate in future;

ict whether Government propcse to
apnoint a Commission to undertake a
study of the Judicial processes in
advanced countries of the world to
ascertain as to how they ensure
speedy disposal of cases in their coun-
iries and what reforms are necessary
here in the judicial methods to bring
about quick disposal of cases; and

(d) whether Government would con-
sider issuing instructions that more
of written evidence should be enter-
tained so as to reduce the time con-
sumed in the hearing of cases?

THE MINISTER OoF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): (a)
Yes, Sir.

AUGUST 22, 1969
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(b) A statement is laid on the Table
of the House.

(c) No, Sir. It has been decided
that a Committee of three Judges with
the Chief Justice of India as Chair-
man should go into the problem of
arrears in the various High Courts
and suggest further remedial mea-
sures.

(d) It would be for the proposed
Committee to advise what changes in
the existing procedures are necessary.
It is pot for Government to issue
instructions to courts of law.

Statement

The State authorities have been ad-
vised to take the following measu-
res:

(i) the judge-strength in each
High Court should be increa-
sed to the extent necessary,
taking into account the insti-
tutions and disposals and the
arrears to be cleared;

the vacancies in the High
Courts should be filled with-
out delay;

(i)

(iii) whenever a serving Judge is
diverted to other duties and
he is not likely to come back
to the High Court within six
months, an additional or ad
hoc Judge should be appoin-
ted in his place so that the
work in the High Court does

not suffer.

During the last two years
several posts of Additional
Judges in the various High
Courts have been converted
into posts of permanent
Judge. The judge-strength of

the various High Courts has
also been increased from 245
to0 294.

(iv) It is proposed to constitube
shortly a Committee of three
Judges with the Chief Justice
of India ag Chairman to go
into the duestion of arrears
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in the High courts and sug-
gest further remedial mea-
sures.

2. Ag regards Supreme Court, the
file of pending matters is always
under review of the Chief Justice and
when it is considered that the ar-
rears have accumulated to such a pro-
portion that additional help is neces-
sary, the question of increas’ng the
strength of the Court within the pres-
cribed limits will be considered.

Functioning of the Punjah University,
Chandigarh

*713. SHRI MEETHA LAL
MEENA:
SHRI s. P. RAMAMOORTHY:
SHRI H. AJMAL KHAN:
SHRI R. R. SINGH DEO:
SHRI N. K. SOMANI:
SHRI RAM KISHAN GUPTA:

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased
to state;

(a) whether serious diﬂ‘erence;
have developed between the Centre
and the Punjab Government regard-
ing the functioning of the Punjab
University, Chandigarh;

(b) if so, whether Government of
India had any talks during the last
two months with the Punjab Govern-
ment on the subject. and the reaction
of the Punjab Government in this re-
gard, if any; and

(¢} what steps are being adopted
by the Government nf India to en-
sure smooth functioning of Chandl
garh-based Punjab Universitv?

THE MINISTER OF EDUCATION
& YOUTH SERVICES (DR. V. K. R.
V. RAO): (a) There has been a di-
fference of opinion about the legality
of the Notification issued by the
Punjab Government transferring 19
colleges situated in the distriets ot
Patiala, Sangrur, Bhatinda and
Rupar from the Punjab University,
Chandigarh to the Punjabi University
Patiala with effect from June 30,
1969.

1960 (ai) LS—S.

(b) and (e). The question was dis-
cussed in a meeting organised by the
Education Ministry on June 18. 1964
in which the Education Secretary,
Punjab Government was also present
The Government of Punjab is of the
view that its notification issued under
the Punjabi University Aet is suffl-
ciant for purposeg of extending the
Punjabi  University's jurisdiction
There has been some correspondence
‘and discussion with the Chief Minis-
ter Punjab and the matter is under
consideration.

Ships with Chowgule Steamship Lid.
*714, SHRI MADHU LIMAYE: Will

the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Chowgule Steamship
Ltd., which runs the Konkan Coastal
Shipping Service, has only four ships
out of which one ship has already
run its full life;

(b) whether the Company has any
plans to replace the existing vessels

by new ones and also to augment the
ﬂeet{

(c) whether Government have
made a loan of about Rs. 1.72 crores
to the said Company;

(d) if so, what for and what were
the terms of repayment; and

(e) the steps proposed to be taken
by Government to alleviate the pas-
sengers’ hardship?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING &
TRANSPORT (SHRI RAGHURA-
MAIAH): (a) Yes, Sir. The old vessel
has been permitted to be scrapped.

(b) No, Sir. The remaining three
vessels are new vessels built in 1965.

(c) and (d). The Shipping Develop-
ment Fund Committee have ganc-
tioned to the Company a loan of
Rs. 1,7244 crores (being 90 per cent.
of the price) for purchase of the three
passenger vessels mentioned whove,
The terms of the loan are those usual-
ly applicable to all shipping compa-
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nies, The loan is repayable in 18
Yyears with an initia] moratorium of
two years. The effective rate of in-
terest is 3 per cent per annum and is
payable half-yearly every 30th June
and 31st December. The Company has
given the first mortgage of all the
three vessels as security for (he
loan. The Company has been re-
paying the principal and intevest
without any default.

(e} No complaints have been re-
ceived in regard to the basic ameni-
ties like food, water, toilet and medi-
cal facilities ete. on board the ships.
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Setting up of Guru Nanak Institute
of Religions

*716. DR. SUSHILA NAYAR: Wijll
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to
slate:

(a) whether it is a fact that there is
a proposal under consideration of
Government to set up a Guru Nanak
Institute of Religions; and

(b) if so, the amount sanctioned for
the same and where the Institute is
likely to be located?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V. RAO): (a) and (b). In con-
nection with the 500th Birth anniver-
sary celebration of Guru Nanak, a
proposal to set up a Guru Nanak Ins-
titute for the Comparative Study of
Religions in Delhi has been recejved.
This item along with other proposals
will be placed for consideration be-
fore the National Committee for the
Quin-centenary of Guru Nanak which
is meeting shortly to finalise the pro-
gramme for the centenary.

Unemployed Engineers

*717. SHRI SITARAM KESRI: Will
the Minister of HOME AFFAIRS be
pleased to refer to the reply given to
Unstarred Question No. 1357 on the
27th February, 1969 and state:

(a) the number of Stateg where the
Unemployed Engineers have formed
Associations and partnerships  to
undertake Government work;

(b) the incentives provided by the
State Governments to such Aassocia-
tions etc.;
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(c) the total number of Engineers
absorbed in such Associations; and

(d) how far the scheme has helped
the State Governments in meeting the
problem of unemployed Engineers?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K, S. RAMASWAMY): (a)
Associations of engineers for under-
taking Government work are report-
ed to have been formed in Mysore,
Kerala and Bikar.

(b) In Mysore such associations are
given certain concessions in respect
of payment of earnest money and
security deposits, A certain degrec of
preference in regard to rates is also
permitted. In Kerala and Bihar the
question of providing incentives is
under consideration.

(c) The numbers of engineers ab-
sorbed in such associations are 60 in
Mysore, 25 in Kerala and 34 in Bihar.

(d) The encouragement to engineers
to form associations tp undertake
Government work is one of many
measures intended to increase employ-
ment opportunities for qualified per-
sonnel. A start has been made and
it is hoped that more such associations
of engineers will be formed.

Discretionary Powers of Governors

*T18. SHREI RAMAVATAR
SHARMA: Will the Minister of HOME
AFFAIRS be pleased to state:

{a) whether Government have taken
steps to define the discretionary
powers of the Gowernors;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF HOME
AFFAIRS (SHRI Y. B. CHAVAN):
(a) to (¢). In this regard, the re-

commendation of the Administrative
Reforms Commission in their Report
on Centre-State Relationships is being
examjned by Government,
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Mystery Balloons

4499. SHRI DEORAO PATIL:
SHRIMATI ILA PAL-
CHAUDHURY:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether big sized mystery bal-
loons were found in Yeotmal, Chanda
and Amravatj Districts of Maharash-
tra State in the months of June and
July, 1969;

(b) whether the Explosive Depart-
ment had inspected the boxes contain-
ing machines and documents in
Chinese language; and
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(c) if so, the results thereof and
the opinion of Government in -this
respect?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) to (c). According tp information
furnished by the Government of
Maharashtra, balloons were found on
June 28, 1969 in Mahagaon in Yeoimal
District, in wvillage Chinchala in
Chandapur District on the 24th June,
1969 angd in Nimbhi in Amravati Dis-
trict on the 5th July, 1969. These
three balloons contained some pack-
ages, mechanical instruments, some
pamphlets in Chinese language, some
batteries and photos resembling
General Chiang-Kai-Shek. These
objects are being examined.

According to enquiries made so far
these balloons appear to have heen
used by Formosa to scatter KMT pro-
paganda Literature and some other
articles on the mainland China.

They appear to have drifted to
India caught in chance air currents.

Jungle Allowance to Industrial
Workers in Andamap and
Nicobar Islands

4500. SHRI K. R. GANESH: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether jungle allowance ad-
missible to the industrial workers in
the Andaman and Nicobar Islands has
been sanctioned;

(by if not, the reasons for the delay;

(e¢) whether Government propose to
grant to the industrial staff special al-
lowances admissible to other Govern-
ment servants posted in the Middle
Andaman and Nicobar Group of
Islands under the Government of
India’s order dated the 4th June, 1969;
and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
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(a) and (b). Perhaps the reference is
to Camp Allowance Sanction for the
continued grant of Camp Allowance
@ Rs. 5 per mensem for a further
period of one year with effect from
the lst March, 1969 to the labourers
of all the departments (other than
the Forest Department) of the Anda-
man and Nicobar Administration
working in camps in North, Middle
"and South Andamans (except the
Headquarters area) and in the Nico-
bar group of islands, hag been Issued.
In respect of the labourers working in
the Andaman Forest Department, the
matter being examined by the Minis-
try of Food, Agriculture, Community
Development and Cooperation.

(e) No, Sir.

(d) As the industrial labourers do
not come within the category of regu-
lar Government servants, the special
allowance is not admissible to them.

Employees Allocated to Himachal
Pradesh

4501. SHRI HEM RAJ: Will the
Minister of HOME AFFAIRS be pleas-
ed to refer to the reply given to Un-
starred Question No. 607 on the 21st
February, 1969 and state:

(a) the final results of the appeals
filed by the provisionally allocated
employees from the undivided Punjab
to Himachal Pradesh; and

(b) if final allocation has not been
made, by what time it will be done?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) and (b). All the representations
filed against the provisional allocation
of these employees to Himachal Pra-
desh under the Punjab Reorganisa-
tion Act have been disposed of. Out
of 4,647 employees who had represent-
ed for final allocation to Punjab and
1,186 employees who had represented
for final allocation to Haryana, 851
and 395 employees respectively have
been finally allotted to Punjab and

Haryana.
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Promotion of Industrial Employees

4503. SHRI HUKAM CHAND
KACHWAIL: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) the criterion for declaring the
posts of industrial employees of ‘he
Central Government as selection and
non-selection posts;

(b) the procedure for promoting
the employees against the selection
and non-selection posts;

{¢) whether an employee who is
promoted to the higher grade on
qualifying the test will be considered
senior for further promotion to the
employees of his previous grade; and
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(d) if so, the relevant rules thereof
and whether a copy of the said rules
will be laid on the Table of the
House?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) to (d). The information is being
collected and will be laid on the Table
of the House.
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Delhi-Bombay Highway

4505. SHRI ABDUL GHANI DAR.
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it is a fact that vehicles
face great difficulties on Delhi-Bom-
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bay Highway as there are no trees on
both sides of this road and also due to
narrow gauge and heavy sands on
both sides; and

(b) if so, whether Government will
consider widening this highway dur-
ing this year or the next year?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS, AND 1IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI IQBAL SINGH):
(a) and (b), The information is
being collected and will be laid on
the Table of the Sabha in due course.

Jagraon-Hussainwala Road

4506. SHRI ABDUL GHANI DAR:
Will the Minister of SHIPPING AND
TRANSFORT be pleased to state:

(a) whether it is a fact that the
road between Jagraon and Hussaini-
wala is not fit either for civil traffic
or for military use;

(b) whether it is also a fact that
tourists from all over the world face
difficulty when they travel by this
road; and

(c) if so, the steps taken by Gov-
ernment to improve the road?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS, AND IN THE
MINISTRY OF SHIPFING AND
TRANSPORT (SHRI IQBAL SINGH):
(a) to (c¢). The Jagraon-Hussainwala
road is a State road and is, therefore,
the responsibility of the Government
of Punjab. It is an existing black-
topped road and both the Civil and
Military vehicles are understood to be
using it without difficulty. The State
Government are, however, improving
the road to a limited extent by way
of strengthening and widening. The
work of widening the road upto Moga
to 22 ft. and between Moga and
Ferozepore to 17 ft, is in progress
which is expected to be completed by
the end of 1970. Except for some
portions where work is in progress on
account of collection of material, dig-
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ging of trenches for soling or con-
solidation etc., no difficulty for tourists
remains,
fedt wmemw grar dte o st THo wo
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Pak infiltrators

4508. SHRI BABURAO PATEL:
Will the Minister of HOME AF-
FAIRS be pleased to state:

Will the total number of Pakistani
infiltrators arrested in Assam, West
Bengal and Kashmir jp the last 5 year,
State-wise;
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(b) the total number prosecuted
and convicted during the period,
State-wise;

(e) how many of the above were
found to be spies or saboteurs; and

(d) tne nwmber of Pak,stani wnnltra-
tors in our custody at present ond
the grounds on waich they are detain-
ed?

THE MINISTER OF STATE [N THE
MINISTRY OF HOME AFFAIRS
(SHEI VIDYA CHARAN SHUKLA):
(a) and (b). According to the infor-
mation received from the Govern-
ments of Assam and West Bengal, the
figures in respect of these two States,
for the period from 1st January, 1964
to the 31st December, 1968, are as
under;

Assam West Bengal

Arrested 5856 11932
Prosecuted 5856 10754
Convicted 5093 7755

217 Pakistanj citizens were arrested
in Jammu and Kashmir during the
period from October, 1965 to 31st De-
cember, 1968, Figures relating to the
period prior to October, 1965 are not
available with the State Goversment.
The figures regarding proserution and
conviction are being obtained frem
the Government of Jammu & Kash-
mir. These will pe laid on ihe Table
of the House on receipt.

(c) andg (d). The information will
be laid on the Table of the House on
receipt from the State Governments.

Shiva temple—Badagara (Kerala

4509. SHRI BABURAOD PATEL:
Will the Minister of HOME AFFAIRS
be plesaed to state:

(a) whether it is a fact that a
Shiva Temple was burnt at Badagara
in Kerala recently, if so, whether the
offenders have been arrested;

(b) the number of Hindu temples
desecrated and destroyed in Kerala
during the last 10 years;

(c¢) the reasons for desecrating and
destroying places of worship when
under Article 25 of the Constitution
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all persons are equally entitled to
right to freedom of religion; and

(d) wheiher the Central Govern-
ment will institute an impartial cn-
quiry into such incidents in view of
their constant occurance and if not,
the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(oHRI VIDYA CHARAN SHUKLA):
(a) Atcording to information received
from the State Government a Shiva
temple was burnt at Badagara in
Kerala. Two persons have been ar-
rested in connection with the inci-
dent.

(b) According to information re-
ceived from the State Government gix
such incidents have come to notice
during the last ten years.

(c) and (d). Inquiries are being
held in all the cases by the State
Government,

Construction of 3 bridge over River
Poon Poon-Gaya (Bihar)

4511. SHRI CHANDRA SHEKHAR
SINGH: Will the Minister of SHIP-
PING AND TRANSPORT be pleased

to staie:

(a) whether the Bihar Government
has forwarded any scheme to the
Central Government for the construc-
tion of a bridge over the River Poon
Poon at a place called Dehora (District
Gaya) situated on the Gaya-Dawood-
nagar Road;

(b) if so, whether the State Gov-
ernment has requested the Central
Government for financial aelp in the
construction of this proposed bridge;
and

(c) in view of itg importance, the
likely time jt will take to complete
the bridge on this highway?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS, AND IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI IQBAL SINGH):
(a) No, Sir,

(b) and (c). Do not arise.
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Development of Airports in Gujarat

4512, SHR] NARENDRA SINGH
MAHIDA: Will the Minister of ZOUR-
ISM AND CIVIL AVIATION be
pleased to state:

(a) the amount allocated in the
Fourth Five Year Plan for the deve-
lopment of airports in Gujarat;

(b) the amount earmarked ior the
development of Ahmedabad Airpori
out of the above amount; and

(c) the outline of the Scheme for the
development of Ahmedabad airport?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) A sum of Fupees 15
lakh has beep provided for jn the
Fourty Five Year Plan for new pio-
jects in Gujarat State.

(b) and (c). Rupees 9 .akh have
been earmarked for extension of the
existing terminal building at Ah-
medabad airport.

Grants to Universities in Gujarat

4513. SHRI NARENDRA SiNGH
MAHIDA: Will the Minister of EDU-
CATION AND YOUTH SERVICES
be pleased to state:

(a) the amount of grant allocated
to Ahmedabad, Baroda, Saurashira,
Sardar Pate] Nagar and South Guja-
rat Universities in Gujarat separately
for the year 1969.70; and

(b) the names of projects for which
such grants have been allocated for
these universities in Gujarat?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.
V. K. R. V. RAO): (a) Funds for de-
velepment grants to be made are allo-
cated by the University Grants Com-
mission to Universities for a Plan pe-
riod and not on un annua) basis. These
are, however, released to the Uni-
versities each year depending upon
the progress achieved by them,

(b) A statement showing the allo-
cations made for the period 1966-67

to 1973-74 is laid on the Table of the
House, [Placed in Library. See No.
LT-1775/69].

Compilation and publication of District
Gazetteers by Guojarat Govt,

4514. SHRI NARENDRA SINGH
MAHIDA: Will the Minister of EDU-
CATION AND YOUTH SERVICES
be pleased to state:

(a) whethey the Gujarat Govern-
ment have received any aid from the
Centre from 1961 to 1968 for compi-
lation and publication of District
Gazetteers;

(b) if so, the amount paid tp them
so far; and

(e) the progress so far made in this
regard?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND YOUTH SERVICES (SHRI
BHAKT DARSHAN): (a) Yes, Sir.

(b) Rs. 47,845.40.

(c) The Government of Gujarat
have completed the drafts of five
District Gazetteers.  Qf .these, the
Gazetteers of Baroach. Surat, Raj-
kot, and Bhavnagar Districts have
been published, while that of Jam-
nagar District is awaiting publication.

Grant of Funds from Ceniral Road
Fund to Gujarat for 1969-70

4515, SHRI NARENDRA SINGH
MAHIDA: Will the Minister of SHIP-
PING AND TRANSPORT Le pleased
to state:

(a) whether the Government of
Gujarat have submitted any schemes
for the grant of funds from the Cen-
tral Road Fund for 1969-70;

(b) if so, the details thereof;

(c) the amount allocated so far, for
them;

'(d) whether grants have also been
asked for from the Centra]l Road Re-
serve Fund (general); and

(e) if so, the amount so demanded?
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THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MI
NISTRY OF SHIPPING AND TRANS-
PORT (SHRI IQBAL SINGH): (a)
and (b). Schemes of road develop-
wment, which are to be financed from
" the Central Road Fund, are not called
for and approved on a yeai-to-year
basis, For the five years 2nding 1970-
71, prcposals relating to such schemes
were invited in January, 1967, from
State Governments, including the Gov-
ernment of Gujarat. The proposals
received from that Government have
been approved and the particulars
thereof are given in the 1wo state-
ments laid on the Table of the House.
[Placed in Library. See No. LT-1776|
697. '

(c) to (e). The provision for cover-
ing expenditure on approved Ceniral
Road Fund works is made on an year
to vear basis. For 1969—70, a total
provision of Rs. 33.31 lakhs was asked
for by the Government of Gujarat
against which a provision of Rs. 29.00
lakhs has been included in the Budget
as indicated below:—

Rs. in lzkhs

(i) Allocation Works. 24,03
(ii) Ordinarv Reserve Wourks 4.97
29.00

Extension of Probation Period of Di-
rector, Zoological Survey of India

4516, SHRI NITIRAJ SINGH
CHAUDHARY: Will the Minister of
EDUCATION AND YOUTH SERVI-
CES be pleased to state:

(a) since when the present Director
is working as Director, Zoological
Survey of India;

(b) the normal period of probation
and whether the same has been ex-
tended in his case; and

(c) the circumstances under which
the extension has been granted to
him? ' P
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THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH  SERVICES (SHRIMATI
JAHANARA JAIPAL SINGH): (a)
Since the 18th May, 1966.

(b) and (¢). The normal period of
probation for direct recruits selected
through the Union Public Service
Commission is twg years. The Di-
rector’'s work was reviewed at the
end of twp years and as a :zesult of
this review it was decided to extend
his probation by one year.

Moni Baba

4517. SHRI SAMAR GUHA: Wil
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether attention of the Gov-
ernment has been drawn g news item
published in Hindi Vir Arjun of Delhi
on 12th January, 1969 in ‘wnich 1t has
been reported that a Sanyasi named
‘Moni Baba' arrested near Badrinath
and from whom a wireless iransmit-
ter, Rs. 60,000 Indian currency, one
bren gun, one pistol, one revolver, and
some ammunition and explosive were
recovered;

(b) whether this ‘Moni Baba’ stayed
at Badrinath for the last 15 to 20
years and whether the same Sanyasi
undertook fast in cow  Dprotection
movement at Varanasj from Novem-
ber 28, 1966 and broke it one 3rd Feb-
ruary, 1967, while he was in Varanasi
jail;

(c) the details about the arrest of
the above person, incriminatory arti-
cles found in his ~possession and in-
quiry made about him; and

{d) whether the arrested map has
been prosecuted, and if .o the wer-

diet of the prosécution and his pre-
sent whereabouts?
THE MINISTER OF STATE IN

THE MINISTRY OF HOME AFFAIRS
(SHR1 VIDYA CHARAN SHUKLA):
{a) to (d). The information is
awaited from the Government of
Uttar Pradesh and will be laid on the
Table of the House gn receipt.



35  Written Answers SRAVANA 31, 1891 (SAKA)

Setting up of Centra] Institute of
Languages at Gujarat

4518, SHRI S. M. SOLANKI: Wil
the Ministey of EDUCATION AND
YOUTH SERVICES be pleased to
state:

(a) whether the establisirment of
Central Institute of Languages has
been approved by Government and
whether it has been decided to set up
the same at Gandhi Nagar, the ncw
Capita] of Gujarat;

(b) whether there is any proposal
of Gujarat State Government to have
such an Institute in the Gujarat
State; ang

(c) if not, the reasons therefor?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R, V. RAO): (a) to (c). The Central
Institute of Indian Languages has
already been set up at Mysore. There
was no request from the Government
of Gujarat to locate such in institute
in Gujarat State.

Central Public Health Engineering
Research Institute, Nagpur

4519. SHRI G. 5. MISHRA: Will
the Ministey of EDUCATION AND
YOUTH SERVICES be pieased to
state:

(a) whether it is a fact that the
contribution of Central Public Health
Engineering Research Institute pro-
gramme of the public health 2ngineer-
ing, is negligible, whereas the pur-
chase of imported equipments, raw-
material for conducting 2xperiments,
and construction of new buildings arc
in progress;

(b) if so, the details of the activi-
ties of CP.H.ER.I and its -ontribu-
tion towards jndustria]l research since
its inception;

(cy whether it is a fact that many
of the imported eguipments are lying
idle, and some of them totally unused
in the headquarters of CPILER.L in
Nagpur, mostly because scieniists are
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not lrained to conduct experiments on
those equipments;

(d) the details of such equipinents
which are closed in rooms in
CPHER.L; and

(e) whether it is a fact that most
of the Directors of this Organisation
arg indirectly acting as consultants to
many industries and drawing fabu-
lous emoluments, if so, the details
thereof?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR, V. K.
R. V. RAO): (a) and (b). No, Sir.
The Institute has made substantial
contribution in the research and de-
velopment programme of public
health engineering. Some .f the Fro-
cesses developed by the Institute are
given below:

1. Oridation Ponds: for
treatment,

sewage

2. Flow-sheet for Treatment
Methods: for Synthetie Drug
wastes, Hyderabad; Photofilm
waste, Ootacamund; Fertili-
zer Factory wastes, Tannery
wastes, Rayon wastes, Pig-
gery wastes, Phenolic wastcs,
etc, ete.

3. Water Treatment Methods:
Coagulant aids, water filicrs,
special media for 'he removal
of fluorides in water, defluori-
dation units, disinfection tab-
lets and units,

4. Methods for Solid Waste Dis-
posal.

5. Air Pollution and Industrial
Hygiene Surveys.

6. Several River Pollution
veys.

Sur-

(c) and (d). No, Sir. Some of the
equipment received from the UN Spe-
cial Fund under the Aid Programme
through the amency of World Health
Organisation have beep kept as a
long range policy to meet the ex-
panding activities of the Institute in
future and some for replacement pur-
poses.
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(e) There is only one Director in
the C.P.H.ERI, Nagpur. The jresent
Director, Prof. S. J, Arceivala ¢n his
joining the Institute was permitted
to honour his commitment to work as
Consultant to M|s. Associated Indus-
tria] Consultants, Bombay for a period
not exceeding two years from
16-3-1968 on payment of a consul-
‘tancy fee of Rs. 10,000 per annum
subject to usual conditions,

Central Public Health Engineering
Research Institute, Nagpur

5420. SHRI G. S. MISHRA; Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to
state:

(a) whether it is a fact that the
Director of Central Public Health
Engineering Research Institute, Nag-
pur is acting as a Consultant to the
building which is being constructed
for this Organisation in DBombay;

(b) if so, whether such a permis-
sion was granted to him and the
amount of remuneration paid to Lim
on this account;

(¢) whether it is a fact that the fur-
nishing of the building was done in
various stages, and the purchases in
small lots were made at recurring in-
tervals so as to avoid attention of the
appropriate authority;

(d) if so, the details of the pur-
chases made for furnishing building
and how many times it was done so;
and -

(e) the reasons therefor and what
steps Government contemplate to take
to eradicate corruption prevailing in
this organisation?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
V. RAO): (a) No, Sir.

(b) Does not arize.

(¢) Yes, Sir. The furnishing was
done in stages. The first two floors
were furnished in the first justance.
Finding the job satisfactory, the third
floor was also furnished, These jobs
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were done departmentally. Subse-
quently, Guest House furniture was
purchased item-wise, This was not
done with any intention of avoiding
attention of appropriate authoriy,

(d) Details of the expendilure in-
curred so far and orders placed are as
under:

1. Furniture fabricated departmen=
tally:

An expenditure of Rs, 42,474.98P.
has been incurred.

II. Guest House furniture:

(a) Rs. 2,523.80P. for purchase of
chairs (payment made).

(b) Rs. 2,349.00P. for purchase of
beds, mattresses, dining tables
ete, (Bills in hand).

(¢) Rs. 2,260.00P. for lounge chairs
(order placed)

(e) Does not arise,

Laboratories managed by C.S.LR.

4521, SHRI G. S. MISHRA: Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state:

(a) whether it is a fact shat a large
number of imported equipments, wuiid
indigenous equipments, the cost of
which would run inte several lakhs,
are lying idle and unused for the last
many years in the laboratories manag-
ed by the Council of Scientific and
Industrial Research;

(b) if so, the details thereof, with
particulars of equipments lying idle
in Central Mechanical Engineering
Research Institute, Durgapur.

(¢) whether it is a fact thai almost
negligible advancements havs been
made by these laboratories, whereas
the purchase of raw-material for con-
ducting experiments, and spares of
equipments is made every vear, and
its demand mounting considerably;

(d) if so, year-wise purchase in
the above laboratories since last three
years; and
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(e) the contribution of above labo-
ratories in the scientific or industrial
advancements in India?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V. RAO): (a), (b) and (d). The in-
formation'is not readily available and
wil] be laid on the Table of the House.

(c) and (e). Contributions made
by the National Laboratories/Insti-
tutes towards scientific research and
industrial development are described
in the brochure entitled ‘25 Years of
CSIR', and the progress of utilisation
of research results is given in the fol-

lowing publications brought out by
the CSIR:—
(i) Research for industry .. 1964
(ii) Data on Research
Utilisation . 1965
(iii) Data , Research Uti-
lisation . 1966

Copies of the above publications are
available in the Library of Parliament.

Data on Research Utilisation for the
year 1967 is under print and a copy
of the same will be supplied to the
Library of Parliament.

Complaints against Indian Institute of
Petroleum, Dehra Dyp regarding
Testing of Samples

4522, SHR1 G. S. MISHRA: Will
the Minister of EDUCATION AND
YOUTH SERVICES be nlease to
state: i

(a) whether it.is a fact that the
Indian Institute of Petroleum, Dehra
Dun is acting as a tool to the foreign
drug companies and in the case of
those patents which are operating in
India, the Institute is facilitaling them
by giving the desired testing results
for all the desired imports;

(b) if so,.the policy with regard to
testing of samples for giving test-re-
ports;

(c) whether it is a fact that j the
past favours were shown to zome of

the drug manufacturers, manufactur-
ing Jelly, by conducting half the test
of their samples, and half of the tests
such as Storage Stability Test were
allowed to be conducted at their end;

(d) if so, the details thereof and un-
der what circumstances sugh relaxa-
tion was granted when it was known
that is repercussions were related to
huge import of base oil of high qua-
lity involving crores of rupees; and

(e) What steps are contemplated to
eradicate corruption from this organi-
sation?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V. RAO): (a) No, Sir.

(b} The Indian Institute of Petro-
leum (IIP), Dehra Dun is not a routine
testing laboratory. However, when
quality assessment of petroleum pro-
duetg involves specialised techniques
and sometimes performance evaluation,
the Institute accepts a limited number
of samples from outside parties, de-
pending on its work load, for testing
on payment of stipulated charges
which have been approved by the
Executive Council of the Institute.

fe) No, Sir.
(dy and (e). Do not arise.

Road Development in Madhya Pradesh

4523. SHRI D. V. SINGH: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether it is a fact that com-
munications in Madhya Pradesh is
last in the table with only 18 miles of
road per 100 square miles (only 85
of which is surfaced and 95 is un-
surfaced) if so, how does it compare
with the length of roads per hundred
square m'les in other States, and the
all-India average;

(b) the details of the road con-
struction programme if any submitted
by Madhya Pradesh Government for
the year 1969-T0 and the 4th Five
Year Plan and the finahcial outlay
thereof;

(c) the Central Government's re-
action thereto;
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(d) if the programmes have been
approved by Government, with what
modifications they have been approv-
ed; and

(e) how far Madhya Pradesh would
come upto the All-India average in

this regard by the end of the Fourth
Five Year Plan?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS, AND IN THE MINI-
STRY OF SHIPPING AND TRANS-
PORT (SARDAR IQBAL SING): (a)
A statement is laid on the Table of
the House [Placed in Library. See No.
LT-I??T;‘GQ], It will be seen that ac-
cording to the Basic Road Statistics
1967, the position of road communi-
cations in Madhya Pradesh is nct last
in the table. The average mileage of
roads per 100 square miles of the zrea
in Madhya Pradesh is 23.6 (9.2 miles
surfaced and 144 miles unsurfaced)
miles, which works out to 15 Km per
100 square Km of area and compares
well with the length of roads per
hunhdred square Kms. in other States

and the all-India average (j.e. 27
Kms.)

(b) to (d). The table below indi-
cates the outlays suggested by the
Government of Madhya Pradesh for
roads under the State’s Fourth Plan
and Annual Plan for 1969-70 and that
approved by the Planning Commis-
sion:

O vl on roads de-
velooment during

Fourrth 1969-70
lan

Rs. in Crores.

Suggested by the

S ate Goverameanr, 35°00 437

Anproved by Plann-
ing Commisions, .

25°00 371

The Planning Commissioh's ap-
proval is broadly in respect of finan-
cial ceilings and the State Gowvern-
ments are at liberty to frame detailed
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programmes within the approved fin-
ancial ceiling according to their re-
quirements.

(e) The required information is
bzing collected and will be laid on
the table of the Sabha in due course.

Reorganisation of States

4524, SHRI GANGA REDDY: Wwill
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether considering the pre-
sent discontentment all owver India
specially in Telengana, Vidharbha and
Saurashtra, Government of Indja pro-
pose to appoint a Commission on ihe
lines of Fazal Ali Commission making
its recommendations binding on all;
and

{(b) if not, how the problems like
that of Telengana are proposed to be
solved?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) In certain relatively ecohomically
backward areas such as Telangana,
Vidarbha etc. there seems to be the
feeling that their development needs
did not receive adequate attention in
the past and that their backwardness
will disappear if these areas are
carved out into separate States. Gov-
ernment are of the wiew that acce-
lerated development and not the
creation of separate States would meet
the real needs of the people of these
areas, In the circumstanceg the ap-
pointment of a Commission for the
purpose is not called for.

(b) At the end of his visit to
Hyderabad in June 1969, the Home
Minister made an appeal to the peo-
ple of Telangana to suspend all agita-
tional activities and ensure conditiohs
in which fair and just solutioms for
their problems could be worked out
after further consultations with the
leaders. To meet the genuine griev-
ances of the Telangana people, the
Prime Minister has already announc-
ed in her statement in the Lok Sabha
on 11th April, 1969 an 8-point plan
indicating various positive measures
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decided upon by the Government.
These measures are being implement-
ed. The Telangana Development
Committee and the Plan Implementa-
tion Committee at the official level
will, no doubt, take necessary steps to
remove the ecomomic imbalance pre-
vailing in Telangana area. Consistent
with constitutichal provisions, the
Central Government are also consider-
ing in consultation with the Govern-
ment of Andhra Pradesh certain pro-
posals for enlarging the scope and
increasing the effectiveness of the
Regional Committee of the State
Legislature constituted for the Telan-
gana area under the Andhra Pradesh
Regional Committee Order, 1958.

Mizo Hills

4525. SHRI GANGA REDDY: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) the population of Mizo Hills;

(b) how many Mizos ase rebels in
that area:

(e) how
posted there; and the
incurreq every year:

(d) whether it is a fact that the
Government of India have not given
a free hand to the Security Force to
deal with the hostile Mizos; and

(e) if so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) The population
according to 1961 Census is 2.66,063.

much security force is
expenditure

(b) Exact figure is not known,

(c) It will not be in public interest
to disclose the information on the
floor of the House.

(d) No, Sir.
(e) Does not arise,

Posis of Hindi Pandits In Andhra
Pradesh

4526. SHRI ESWARA REDDY:
Will the Minister of EDUCATION

AND YOUTH SERVICES be pleased
to state:

(d) whether the Andhra Pradesh
Government has made any request
this year to his Ministry for permis-
sion to create the post of Hindi
Pandits Grade I and for financial
assistance for the same:

(b) if so, the number of posts pro-
posed 1o be created and the extent of
financial assistance sought for by
State Government; and

(e} the action taken by the Centre
thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND YOUTH SERVICES (SHRI
BHAKT DARSHAN): (a) No such
specific  request has been received
from the Andhra Pradesh Government
so far during the current. financial
year,

(b) and (¢). These questions do not
arise. However on the basis of the
grants sanctioned to the Governments
of non-Hindi speaking States for the
appointment  of Hindi Teachers
during 1968-69, the Government of
India have made available to the
Government of Andhra Pradesh a
sum of Rs. 40.55 lakhs for the conti-
nuance of 2,269 Hindi Teachers during
1969-70.

Assistance to Non-Hindi States for
Development of Hindi

4527. SHRI ESWARA REDDY:
Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased
to state:

(a) since when the Central Gov-
ernment had begun to  assist
financially and otherwise in the
development of Hindi language in
Non-Hindi States:

(b) the mode of assistance and its
terms: if any; and

(c) the number of Hindi Pandits
(Grade I) sanctioned and the amount
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of money given so far, Statewise and
year-wise?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND YOUTH SERVICES (SHRI
BHAKT DARSHAN): (a) and (b).
Financial assistance is rendered
directly to Governments of non-
Hindi speaking States on 100 per
cent basis for appointment of Hindi
Teachers in schools and for estab-
lishment of Hindi Teachers Training
Colleges. These Schemes were ini-
tiated in the Second Five Year Plan
and are being continued. Besides
this, the Central Government
finances the following Hindi propaga-
tion schemes in non-Hindi speaking
States:—

(i) Pinancial assistance to Volun-
tary Hindi Organisations for
propagation of Hindi in non-
Hindi regions.

(ii) Grant of scholarships to
students of non-Hindi speak-
ing States for study of Hindi
at the post-Matric leve]

(iii) Free supply of Hindi books
to schools, colleges and public
libraries;

(iv) Award of prizes to Hindi
Scholars of non-Hindi speak-
ing States for their literary
works in Hindi;

of Hindi teachers
and lecturers of non-Hindi
speaking States at the
Central Hindi Institute, Agra:
and

(v) Training

(vi) Financial assistance for
setting up of Hindi medium
Sections in existing Colleges
in non-Hindi speaking States.
(This is a new Scheme which
has been included in the
Fourth Five Year Plan).

(c) Financial assistance to the
Governments of non-Hindi speaking
States for the appointment of = Hindi
Teachers from 1961-62 to 1968.69 is
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given in the statement laid on the
Table of the House, [Placed in Libra-
ry. See No. LT-1778/69]. Information

regarding the numbers of the tea-
chers actually appointed is not
readily available,

Issue of ticket by Indian Airlines

Corporation on Credit Vouchers

4528. SHRI C. K. BHATTA-
CHARYYA: 'Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state:

(a) whether it is a fact that the
Indian Airlines Corporation issues
tickets to State on credit vouchers:

(b) whether almost all the States

are defaulters in making payment for
such credit;

(c) if so, the names of defaulting
States: and

(d) the
State?

amounts due from each

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SNGH) (a) Yes, Sir.

(b) to (d). There hag been no
failure to pay, although, in certain
cases, payments have been delayed
leading to temporary suspension of
credit facilities.

Communal Riots

4529. SHRI HEM RAJ:
SHRI ABDUL GHANI DAR:
SHRI K. M. MADHUKAR.
SHRI RAMAVATAR
SHASTRI:
Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) the number of communal ineci-
dents that took place during the year
1966, 1967 and 1968: and

(b) the number of such incidents

that took place in the first six months
of 19697

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AF-
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FAIRS (SHRI VIDYA CHARAN
SHUKLA(: (a) A statement based on
the information received from the
State Government/Union  Territory
administrations is laid on the Table of

the House. [Placed in Library. See
No. LT-177969].
(b) No communal incidents have

taken place in the first six months of

1969, in Haryana, Maharashtra,
Nagaland, Andaman and Nicobar
Islands, Chandigarh, Goa, Daman

and Diu, Himachal Pradesh, Lacca-
dive. Minicoy and Admindivi Islands,
Manipur and Pondicherry. Informa-
tion from the remaining States/
Union Territories is being collected.
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Hindustan Shipyard Limiteq

4531. SHRI PREM CHAND VERMA:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the purpose for which
the Hindustan Shipyard Ltd., was set
up and the targets set for that have
been achieved;

(b) whether the standard of pro-
duction is comparable to international
specifications and its cost of produc-
tion is more or less equal to foreign
COncCerns;

(c) the new items that are being
manufactured since the year 1965 and
which were earlier imported, and the
production figures during the last year
for each item;

(d) whether any changes were
made in the top executive position of
the Company during the last year;

(e) if so, the names of the Chair-
man, Managing Director and the Sec-
retary at present and since when they
are holding these positions; and

(f) the comparative figures of pro-
fit and loss, sales targets and stocks
etc. during the year 1968-69 as com-
pared to earlier three years?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS, AND IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHR1 IQBAL
SINGH): (a) to (f). Information is
being collected and will be laid on
the Table of the Sabha.

Candigarh Advisory Committee

4532. SHRI SHRI CHAND GOYAL:
Will the Minister of HOME AFAIRS
be pleased to state:

(a) whether Government have ré-
constituted the Home Ministry’s
Chandigarh Advisory Committee; it
so, the names of the non-official mem-
bers taken on the Committee along
with their party affiliation;
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(b) the reasons why the only rep-
resentative of Haryana, Chaudhry
Suraj Mal, hag been dropped from
the Committee and no representative
of Haryana has been taken in the
Committee fo watch and safeguard
the interests of Haryana in the ad-
ministration;

(c) whether it is a fact that the
major political party of Chandigarh,
the Jan Sangh and other political
parties, and interests have been ignor-
ed and by passed in constituting the
Committee; and

(d) whether it is also a fact that
Shri Amar Nath Vidyalankar who has
been taken on the Committee, does
not reside in Chandigarh and has no
other interest in Chandigarh?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
{SHR1 VIDYA CHARAN SHUKLA):
(a) to (d). The Government have
reconstituted the Home Minister's Ad-
visory Committee for Chandjgarh and
the following non-official members
have been nominated who belong to
the Congress Organisation:

1. Shri Shyam Lal Gupta
2, Shri Amar Nath Vidyalankar
3. Shri Lachman Singh,

The nominationg to the Committee
are not based on consideration of
politics. The Advisory Committee is
to advise on the problems of Chandi-
garh and as such there is no ques-
tion of safeguarding the interests of
Haryana or Punjab. However, Shri
Suraj Mal who earlier served on the
Committee had not been nominated
on the Committee as representative
of Haryana but was then included as
prominent citizen of Chandigarh. Shri
Shri Chand Goyal, a member of Par-
liament, who belongs, to Jan Sangh
is already on the Committee, Shri
Amar Nath Vidyalankar contested
Parliamentary election for Chandigarh
constituency in the last general elec-
tions. He takes great interest in
affairs of Chandigarh and is an emi-
nent person with intimate knowledge
of the problems of Cnandigarh, Home
Minister makes the nominations keep-
ing in due regard the standing,
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knowledge and capability of the per-
sons so that they can advise appro-
priately on the problems that come
before the Committee.

Rules under Official Secrets Act
Regarding Consultation of
Confidential Papers

4533. SHRI JAI SINGH:
SHRI YAJNA DAT SHARMA:
SHRI HARDAYAL DEVGUN:

Will the Minister of HOME
AFFAIRS be pleased to state the
details of the rules that have been
framed with regard to the consulta.
tion of confidential papers under the
Official Secret Act, 19237

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
No such rules have been made under
the Official Secrets Act, 1923.

Pending Cases before Delhi High
Court

4534, SHRI D, N. PATODIA; Wil

the Minister of HOME AFFAIRS be
pleased to siate:

(a) the particulars of the cases dur-
ing the last 3 years which were post-
poned and still pending disposal be-
fore the Delhi High Court;

(b) the reasons for each postpone-
ment in such cases; and

(¢) when they are likely to be dis-
posed of?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR VIDYA CHARAN SHUKLA):
(a) to (c). The information is being
collected and will be laid on the Table
of the House.

TEE G F AW w1 Jueariae
4535 st ffafam: =7 wE-
®T HAT 77 FATH FY FIFLA

(%) #nag =@= & f5 mararegi &
aw wrfe FEt AT G F qwr oY
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IA@HET § a9 § @ qAEA| w1 (W
]| AT qoTg 3} §; AR

(=) =fz zt, A1 @ F=M1C FY
I ¥ fad = =1 w7 A
w1 faae 2 ?

TR W § T WA (R
fao <o ) 1 (%) R (|@).
oaT F7E aTy frewy w2 faatar
a%ar f& a9 a9 ai AareEl
g sif T qereat e b fo
IA@HET £ | 37 IH17 & FQr91¢ & ford
AS[aT FAAT F wria A F fawg
ft Ifea FEAET AT ST AFATE |

giem aar wfew wnfagt & faenfaat
= fasit greafemi

4536. =Y WA TwTN QW ;w7
forr @@ gEE AAT HeAT A q9TH AL
For w47 fF

(%) a5 968 # fqav ghom
a7 wfew gt & faenfedl &1 9=
forar ST @ F4 & forg g @9 9%
faawi # Wom

(@) Fa1 a7 5 grEAfal o
faawi & W& w4 arq frenfaat &
wagfam sifaai & faafaai & fra 1€
waara fauifes fea 2 97

() =fzet,izmwr =mamg?

foer @@ gEw @At AW (o
Hto o Mo dte TA) :(F) ¥ (7).
fort &1 aa% Ha1 HaTAq AN 0
FraaT Al 2 waiq wygiaT afi,
wgfea wifew snfaai, nqgfea am-
aEM T NE-EETERw wifadt &
faerifeai % forr Ao faal #
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et fag® g 9T 7T §
qY T WP AT AR F feAr
faaifadt w1 fa2oi & o omar 2
TH 49T F weia Ioeew gfg ag

9 wraafaa) &1 o sasFre d —
g arfaat . 1
wrgfem sfew srfrat . 4
sAgfaa @rraEe T e
FEg arfaat I

afz & Iofai &1 gifie
TeqT fasig i § Ireg A2 2 A oE-
afeat w7 awf & Fvafag iR
w7 T &T AT &

IR A F e 7 A
arfaai @ar 2 sagfas mfmm sfaat
¥ faarfaai #1 1958 & T 8w
AT AT AT

w1 saEafaal & ama & s
waTy areAla faafaai s faaa &
qERGA [RAFTH T4 g F Ay
= fafar AT & 21T &9 Ay FasAy
g g1 f&aqr JmAT &1 T avAATH
qAT9 Faw Fraar F w97 fEar
sirar 2 /Y Famifagt & fwd at & fay
HTE ATCAT TETE |

Education among Harijans in Delhi

4337. SHRI M. L. SONDHI: Will
the Minister of EDUCATION AND

YOUTH SERVICES be pleased to
state:
(a) the percentage of education

among Harijans in the Union Terri-
tory of Delh:; and

(b) the steps proposed to be taken
to bring them wt par with others in
this Union Territory?
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THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND YOUTH SERVICES (SHRI
BHAKT DARSHAN): (a) According
to the Census Report of 1961, for
which year the latest data is available,
the percentage of literates among
Harijans was 20.86 per cent.

(b) In order to attract the Sche-
duled Castes students (including Hari-
jans) to receive education, exemption
from payment of tuition fees, science
fee, Music fee and examination fee
is allowed to them upto Class XI. In
addition, there are special schemes of
finanecial assistance and scholarships
for them tg continue their education.
Further, 20 per cent of fresh admis-
sions in a College or Department of
Delhi University is reserved for Sche-
duled Caste and Schedule tribe stu-
dents,

Definition of Powers of President

4538. SHRI MANIBHAI J. PATEL:
SHRI P. M. SAYEED:

Will the Minister of PARLIAMEN-
TARY AFFAIRS be pleased to state:

ta) whether it is a fact that a de-
mand has been made for calling a
Joint Session of both Houses of Par-
liament before the Presidential elec-
tion to adopt a Resolution defining
clearly the powers of the President in
times of political crisis at the Centre;
and

(b} if so. the reaction of Govern-
ment thereto?

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS, AND SHIP-
PING AND TRANSPORT (SHRI
RAGHURAMAIH): (a) No, Sir,

(b) Does not arise.
Pak. Infiltration in AsSsam
4539. SHRI KANWAR LAL

GUPTA:
SHRI SHARDA NAND:
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SHRI ONKAR SINGH:

SHRI RAM SINGH AYAR-
WAL:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) is it a fact that the infiltration
of Pakistanig in Assam is planned to
disturb the demographic equilibrium
of this State by the Pakistan Gov-
ernment as per the information recei-
ved by the State Government;

(b) how many Pakistani infiltrators
were apprehended ip the last 3 years
and how many were deported during
this period;

(c) how many Pakistani infiltrators
are stil] staying behind illegally in
Assam;

(d) what effective measures Gov-
ernment proposes to take to check
such infiltration; and

(e} why no stern punishment is
given to the infiltrators?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA;:
(a)} Informaaiion is being collected from
the Government of Assam. It will be
laid on the Table of the House on
receipt.

(b) The number of Pakistani infil-
trators detected/deported during the
years 1966, 1967 and 1968, as intima-
ted by the Government of Assam ls
as under:—

Number  Number

Year derected deported
1966 24664 14488
1967 4740 4063
1968 5962 4479

(¢) and (d). The exact number of
Pakistani infiltrators staying in
Assam is not known. However, from
a study of available data their num-
ber is estimated to be roughly 71,500.
Suitable measures to prevent infiltra-
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tion of Pakistani nationals are viz.
operation including such as streng-
thening of the Border Security Force
wherever necessary and setting up a
net-work of police watch-postg along
the border as well as in depth in-
land.

(e) The apprehended persons were
suitably dealt with under the concern-
ed laws.

Communa] Disturbanees

4540. SHRI KANWAR LAL
GUPTA:
SHRI ONKAR SINGH:
SHRI SHARDA NAND:
SHRI RAM SINGH AYAR-
WAL:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) the names of those places
where communal disturbances took
place and judicial enquiries were con-
ducted during the last two years and
about which reports have been receiv-
ed by Government;

(b) whether it has been observed
in any of these reports that distur-
bances were pre-planned by certain
organisation or community and if so,
the name of that organisation and the
community which had planned these
disturbances; and

(c) the steps taken by Government
on the recommendations of the Natio-
nal Integration Council in this con-
nection?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR1 VIDYA CHARAN SHUKLA):
(a) The Central Government have ap-
pointed the Commission of Inquiry
on Communal Disturbances to in-
quire into the riots that took place at
Ranchi-Hatia (August 22—29, 1967),
Jainpur-Suchetpur (September 24-25,
1987), Ahmednagar (September 18,
1967), Sholapur (September 17, 1967),
Malegaon (September 24, 1967) and
Sursand in  distries Muzaffarpur
(October 13—15, 1967), The Com.
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mission has so far submitted its re-
ports on Ranchi-Hetia and Jainpur-
Suchetpur riots. The term of the
Commission is still 28th  February,
1970. The Commission was also en-
trusted by the Jammu and Kashmir
Government to inquire into the Jammu
and Kashmir riots of August, 1967.
The Commission has submitted its re-
port to the State Government, which
is under their consideration. The
Madhya Pradesh Government have 8p-
pointed a Commission of Inquiry,
consisting of a retired High Court
Judge, to inguire into the disturban-
ces at Indore in June, 1969. The in-
quiry is in progress,

(b) No, Sir.
(c) Attention is invited to the ans-

wer to Lok Sabha Unstarred Question
No. 842 dated 25th July, 1969,

fe=t w1 s

4541, Y ®AT W AR ;A
NE-WG HAT AT AATH R FAT F

(%) 792 g1 onfem fewdft ey
#dEeq 7g oF &7 S\ aF A fHw
™ 2

(@) FFe7 & F@-FE F a0
wq &% f &7 § Perifeaa 723 fa o
g mur e fewrfem 7 s &
F170 E;

() T o w7 a= fFuifeaq 5T
ST, AW

(a) oF £ F wawr E
a1 faest & 5 § w9 A% famw s &
fows 7 & 791 39 Avy ¥ AET
AT FTHATET & TETE 7

g-FT wMEw # e wA (s
faen aTor ) (F) & (7). wifag
AT &1 faa<or §9T 928 9% =@ Fm@r
& 1 [avem | o fzat man ) 3fem
" Qo fo-—1780/69]
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(=) s sarea/faamr § JaF
gfem ¥ &7 ¥ 0% afte "fawrd 1
TsraTeT (Heitee ) sfafae § e
o\ 39 grey ¥ 9T o i yomafas
AW F Fratama F gfafesT s
1 Foretarr gYdT wit £ ) o7 Ty
gt anfr Y T vz AFTeR B T=qT
#r 7% faurdr wafa foaet & gro s
% ot & o Y o i oré
I & IR gerw wArE /e &
safua g afaa & v & Frar 5770
3 71f a7 97 ST F1 77 F ¥
WEAVAE FTLATE T4 | qg-HAT AT T
B 21§ ¥% wfag] &1 g =
fow &

T Fa1 FIT T TG A G0 F
fer g

4542. «it Tw TEeq foemt
st g0 Ho wia:
Wt ATOAV TaEq Al :
sﬂmcgum;
s TTOA HEE
w1 s SwTH Aw

w7 Fam @y gaw dn WA A
Tty # T FT fF

(%) =1 72 79 2 f§ wew7 3
ST geauTy AT § w1 & faer-
foai % far wedig 7 o= T Uy
ATFT "7 FgEEHT G TS
g 7T

(@) =fz &, 41 27 qromr & forr
gtz 7 famr v frm fFom @ o
HETHT 9T 991 F of7 o o9 Frer &
forae famriaai &1 =y g ?

foran @t qaw & = (o Wte
Fo Wrto o Ta) : (F) WY (F).
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AT gy IS § § 6. 50 FT
T FT BTEET AT N5 2

foreqa drorm dre # o @2
T T 9% g7 I avwa Air 5 fF
T FM1 AT F AT g fEad
faamt =T @i |

Poor Performance of Indian
in last Olympic Game

4543. SHRI SHRI CHAND GOYAL:
Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased
to state:

Players

(a) the reasons of the poor per-
formance of Indian players in the last
Olvmpic Games;

(b) the steps taken by Government
to improve the performance;

(¢) whether any efforts have been
made to select the pecessary talent
from schools, colleges and other fields
for the purpose;

(d) whether any arrangements
have been made to impart training in
the latest scientific methods to the
suitable persons; and

(e) whether Government are con-
templating to employ professionaly
of financially support such youngmen,
who possess the necessary talent?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN): (a) and (b). The Gov-
ernment have already requested the
All India Council of Sports to look
into the causes of the poor perfor-
mance of the Indian contingent in the
Mexico Olympics and to suggest mea-
sures for improvement. The Couneil
is considering the Report of its Com-
mittee specially appointed on the sub-
ject at its next meeting.  The re-
commendations of the Council will be
given due consideration by the Gove
ernment, when received.
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(¢) The National Sports Organisa-
tion Programme is being introduced
in Universities and Colleges from this
year and the integrated programme of
Physical Education is already being
implemented by schools; both these
programmes should help in the pro-
motion of games and sports in edu-
cationml institutions for the spotting
of the talent.

(d) Yes, Sir. This is being done
by the National Institute of Sports,
Patiala to a considerable extent.

(e) The Governmeni propose to in-
troduce the Sports Talent Scholarships
Scheme this year, which is being
finalised.

Setting up of a Sanskrit University

4544, SHRI SHRI CHAND GOYAL:
Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased
to state:

(a) whether Government are con-
templating to set up a Sanskrit Uni-
versity in the country;

(b) whether Government have re-
ceived some proposals for the setting
up the Dayanand Sanskrit University
at Ajmer; and

(c) if so, the steps taken by Gov-
ernment in the matter?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.
V. K. R, V. RAO): (a) No, Sir,

(b) and (¢). Government had re-
ceived a proposal from the Interna-
tional Council of the Arya Samaj Edu-
cational Institutions for the establish-
ment of a University at Ajmer to be
known as Dayanand University. The
proposal was not ugreed to by the
University Grants Commission. The
Council was informed accordingly.

Written Answers SRAVANA 31, 1891 (SAKA)

Written Answers Ilo
Vacancies of the Bench of Punjab and
Haryana High Court

4545, SHRI SHRI CHAND GOYAL:
Wil] the Minister of HOME AFFAIRS
be pleased to state:

(a) the number of vacancies on the
Bench of the High Court of Punjab
and Haryana:

(by whether it is a fact that the
work of the High Court is suffering
on account of the delay in fixing up
of the above vacancies; and

(¢) whether the State Governments
have sent in their recommendations
and if so, the reasons for delay in
making the appointments?

THE MINISTER OF STATE IN THE

MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):

(a) Four vacancies of Additional
Judges.

(b) Yes. Sir.

(c) Yes, Sir. Appointments to

three of the vancancies have been
notified. As the person recommended
for appointment to the fourth vacan-
cy is not willing to accept judgeship,
a fresh proposal to fill the fourth
vacancy is awaited from the State
authorities.

vy @@y g F=1 warem F wal

4546. =t 9c 7o @R
st AT TAEY AT
®Y Wle YA M
w g™ AW

1 foetr auy gEw 4 wET 21
a, 1969 F marifea g g
3893 ¥ IAL F FrAw H 77 I@H
Fr g w4 &

(%) ovmfs & s # fow »fa-
FA & 22 7, 1967 F1 aHATHT
HEgWRl w1 qweTs faar 91, FAwr
aFAeT qar i wEAaw @ g, 3w
TweTg & At 93 fa-fem Jeafem
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A w4 e A seAE & A
& g -

1. o 7ag feg, @Yo wo, waAT
afaq (womae)

2. 5T Ao AT JIAT, TN THo
Yo (wiferdy) mifersta afasrdr

3. = Yo o wfas, wHe wo
{E‘ﬁﬂ), Tde o THo UF -
Forear sfurer

fafer w=al % a@  IwE
=fFgt 1 vw Gaa afafa g fFar
T AT | TR @ et & ofr o fae
e FY frgfe o7 &1 @ 20

(w) fermmmfsfy &1 w= af=-
g Sfwaw = & wgar s fge
mﬁ_‘iﬁ'ﬂ\_, s "o U o T
Ak ilk il

(w) 390 @9 & FE™ 9T 97
wq sfE F1 AFEHT ST ITAOT ATHIT
9 # q9T TE@ 934 97 qAl < gl
g fram A 41

Maladministration and overstaffing in
LA.C.

4547, SHRI PREM CHAND
VERMA: Will the Minister of TOU-
RISM AND CIVIL AVIATION be
pleased to state:

(a) whether it is ® fact that there
is maladministration and owverstaffing
in the Indiap Airlines Corporation
and as a result thereof there was a
loss of Rs. 345 lakhs during the finan-
cial year ending on 31st March, 1967,

(b) what were the shortcomings
that came to the notice in the work-
ing of Indiap Airlines Corporation in
the internal enquiry held; and

(c) the steps being taken to re-
move these shortcomings?
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THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH): (a) to (c). The
loss suffered by Indian Airlines during
the year 1966-67 wag mainly due to
the following reasons:

1. Devaluation of the rupee in

June, 1966,

2. Increase in the wage bill, con-
sequent on the implementa-
tion of the Wage Awards,

3. Reduction in revenue due to
loss of aircraft in accidents.

The position has since improved
and the Corporation expects to show a
profit of over Rs. 1.6 crores during
1868-69. The measures taken in this
regard include inter alia great eco-
nomy in revenue expenditure and the
replacement of the uneconomical old
and smaller planes.

Indian  Airlines have  already
received 11 out of the 14HS-
748 aircraft ordsred. The remaining
three are expected to be received in
the course of the year. The question
of further augmenting the fleet of the
Corporation is receiving attention.

Expansion of Shipping Corporation

4548. SHRI PREM CHAND
VERMA: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) whether it is a fact that the
Shipping Corporation of India has
shown good results during the past
three years;

(b) if so, whether Government
have proposalg also for the expansion
of this Corporation;

(c) if so, what are these and if not
the reasons therefor;

(d) how much funds have been ear-
marked for the development of Ship-
ping during the Fourth Five Year
Plan und how much will be invested
in the Shipping Corporation of India;
and

Written Answers [Ig
(e) what will be the country’s ship-
ping tonnage and that of the Shipping
Corporation of India, separately, by
the end of Fourth Five Year Plan?

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS AND SHIPPING
AND TRANSPORT (SHRI RAGHU-
RAMAIAH): (a) Yes, Sir.

(b) and (c). At present the Cor-
poration owns 65 vessels of 5.84 lakhs
GRT (8.60 lakhs D.W.T.). In addi-
tion, it has on order 25 vessels, 18 in
Indian shipyards and 7 abroad, of a
total 4.5 lakhs G.R.T. (648 lakhs
DW.T.).

(d) The total provision proposed
for shipping during the Fourth Plan
period is Rs. 130 crores. Nop separate
funds have been earmarked for the
expansion of the Shipping Corpora-
tion of India in the Fourth Plan, as,
within the overall framework of the
Plan targets, individual proposals of
each Company, will be considered by
Government op merit.

(e) The target proposed in the
Fourth Plap is 3.5 million GRT of
shipping tonnage with another 0.5
million GRT on order ie.. 4 million.
Of this, the tonnage of the Shipping
Corporation of India by the end of the
Fourth Plan will depend upon the
changing pattern of requirements of
India’s international trade, availa-
bility of deferred credits from foreign
shipyards|Governments, and building
potential of Indian and foreign ship.
yards.

W@ T T wAwA qon frwra
e w1 s

4549. st Swwm =wl 3 aar
v awr g @ Aot ag AT A
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Children's Book Trust, New Delhi

4552, SHRI A. SREEDHARAN:
SHRI K. LAKKAPPA:

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased
to state:

(a) the capital of the Children's
Book Trust, New Delhi at the time
of its setting up and as on the 3lst
March, 1969;

(b) the amount of loans given to
the Trust by Government, Banks or
other parties separately upto 3lst
March, 1969;

(c) the details of its performance
during the last three years and the
amount of loss or profit, if any; and

(d) the reasons for losses, if any,
and the estimates for the Yyear
1969-707

THE MINISTER OF EDUCATION
AND YOUTH SERVICES {DR.
V. K. R. V. RAO): (a) The Chil-
dren’s Book Trust is registered under
the Societies Registration Act, 1869
and has no authorised or paid-up
capital.
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(b) Government of India gave
loans amounting to Rs. 25,00,000 out
of which the Trust has repaid Rs.
3,00,000 upto 31-3-1969. As far as the
Government are aware, no loans have
been given to the Trust by banks or
other parties.

(cy . o
Ay iesof 1966-67 1967-68
the Tias: icit Deficit
"Provisional)
Rs. Rs. i
Children’s Book
Trust (Book
Publicaiions)
97 books pub-
lishedsofar. . 3,15,373°23 3.91,196.7;
Doll: Museum . 30,190°28  54,244°91
Printing Press
{includes print-
ing of child-
ren’sbooks) . 54,959°08 1.,24,321-24
Children's World
{Children’s Ma-
gazine) 49,247 23
Library *
Turat DeFICIT $.23,522°59 6,19.010° 12

@Rents received

from tenants.  9.53,531°17 9,46,208-00

Surplus.  5,53,008°58 3,27,287'88

The surplus will be used to repay
the outstanding loan of Rs. 22 lakhs.

*The Library started functioning
during 1967-68 and the deficit of
Rs. 3,91,196.74 includes deficit for lib-
rary also. As the Library functioned
for part of the year only, no separate
account was prepared.

@The Trust has received advance
rent for accommodation rented to te-
nants. The amount of advance rent
was Rs. 17,05632. This has since
been adjusted against rent due for
1966-67 and 1967-68 from the tenants,

Notes: 1968-69 accounts are under
preparation.

(d) 1. (a) The children's books and
the magazines are sold at subsidised
prices.
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(b) Deficit in Dolls Museum is due
to the fact that the maintenance cost
is very much more than the nominal
entrance fees collected.

II. Estimates for 1969-70 are
ported to be under preparation.

re=

Archaeological Survey and
Excavations in Ayodhya

4553. SHRI R. K. SINHA: Will the
Minister of EDUCATION AND
YOUTH SERVICES be pleased to
state:

(a) whether any Archaeological
Survey and Excavations have been
conducted in the Ayodhya area of
Uttar Pradesh; ana

(b) if not, whether a Survey would
be undertaken in the near future?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI
JAHANARA JAIPAL SINGH): (a)
and (b). Yes, Sir. Surface explora-
tion of the area was undertaken in
1955-56 and pottery belonging to
circa sixth-second century B. C. was
obtained.

Further work in Ayodhya area is
scheduled to be taken up shortly.

Sanskrit Schools and Colleges in
Ayodhya

4554. SHR] R. K. SINHA: Wil
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to
state:

(a) the number of Sanskrit Schools
and Colleges in and around Ayodhya;

(b) the gquantum of assistance being
given to these institutions by Gov=-
ernment; and

(c) whether Government would
consider proposal for setting up a
University for Sanskrit education and
eminent culture?
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THE MINISTER OF STATE IN
THE MINISTRY QF EDUCATION
AND YOUTH SERVICES (SHRI
BHAKT DARSHAN): (a) to (c). Ac-
cording tp the information made
available by the Government of Uttar
Pradesh, there are 31 Vidyalayas and
19 Mahavidyalayas in and around
Ayodhya. 27 Vidyalayas and 17 Ma-
havidyalayas are on the grant-in-aid
list of the Department. The remain-
ing institutions are unaided.

2. Aided Sanskrit institutions of
the State, it has been reported, are
sanctioned recurring  maintenance
grants in accordance with the Rules
in para 321 of the Uttar Pradesh
Education Code. Under these Rules,
maintenance grant. equal to the dif-
ference between the approved actual
expenditure and approved actual jn-
come or half of the actual approved
expenditure, whichever is less, js ad-
missible to the institution. Thus the
quantum of maintenance grant per
institution is not fixed. Besides the
recurring maintenance grant, these
institutions are also sanctioned non-
recurring grants.

3. Under the scheme of the Union
Minictry of Education and Youth Ser-
vices for grants to Voluntary Sanskrit
Organisations, these institutions can
also be given grants up to 75 per cent
of their approved expenditure on the
recommendation of the State Gov-
ernment .

4. The State Government has al-
ready established a Sanskrit Univer-
sity at Varanasi, which has introduced
al] branches of Sanskrit education and
ancient culture. There is no proposal
to establish another Sanskrit Univer-
sity at Ayodhya.

Activities of Soviet Intelligence in
India

4555. SHRI N, SHIVAPPA;
SHRI R. K. AMIN:
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SHRI R. R. SINGH DEO:
SHRI D. R. PARMAR:

Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether attention of Govern-
ment has been drawn to a front page
report published in the Current
weekly dated the 24th May, 1969 re-
garding the activities of the Soviet
Intelligence in India; and

(b) whether Government have re-
ceived any report or made any in-
quiries in this regard and if so, the
details thereof?”

THE MINISTER OF STATE IN THE
MINISTRY OF HOME  AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) Yes, Sir.

(b) Government have no informa-
tion in regard to the references in
the article to activities in India. Ne-
cessary vigilance is, however, being
maintained in regard to activities pre-
judicial to the security of the coun-
try.

Scheduled Tribes/Scheduled Caste
Graduates

4556. SHRI KARTIK ORAON: Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to
state:

(a) the total number of Graduates
faculty.wise in various universities in
the country belonging to Scheduled
Tribes|Scheduled Castes; and

{b) the manner in which Govern-
ment propose to proceed with the
planned development of education in
the various communities in India hav-
ing regard to the population of the
various communities ang the number
of graduates from various communi-
ties, with a vi~x 1o bringing abont
uniformity in the intensity of educa-
tion in various communities?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.
V. K. R. V. RAO): (a) The 1961
census data gives the number of
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scheduled caste and scheduled tribe
graduates in urban areas only. The
number of graduates in rural areas

as well as their faculty-wise break-
up is not available.

The census data (1961) for Sche-
duled Caste and Scheduled Tribes
graduates in urban areas is given be-
low: —

Scheduled Scheduled
Castes. Tribes.

University degree or
postgraduate degree
other than rechni-
cal degree. . 5,405 1.018

Technical degree or
diploma equal o
degree or post-
graduate degree. . 629 66

The enrolment of Scheduled Castes
and Scheduled Tribes students in
universities and colleges according to
type of education is, however, avail-
able. It iz glven in the statement laid
on the Table of the House, [Flaced
in Library. See No. LT-1783]69].

(b) As stated in the National Po-
licy on Education, Government will
strive to provide equality of edu-
cational opportunities for all classes
of societies through (i) the provision
of universal and free primary edu-
cation for all children and (ii)
through the spread of secondary and
higher education as expeditiously as
possible.

The Government of India, in the
Department of Socia] Welfare, have
undertaken the following schemes for
the education of backward classes:

I. Centrally Sponsored Schemes:

(a) Post-Matrc Scholarships: Scho-

larships are being given to
Scheduled Caste|Scheduled
Tribe, Denotified, Nomadie,

Semi-nomadic Tribe and lower
income group students to  en-
able them to complete their
education.
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(b) Girls' Hostels: Special assist-
ance s given to State Govern-
ments, Voluntar Organisations
for setting up hostels for
Scheduled Caste and Scheduled
Tribe girls.

(¢) Pre-examination Training: Un-
der the scheme the States are
assisted to set up Centres for
coaching scheduled caste and
scheduled tribe candidates for
public service examination, or
for Class III (executive and
ministerial) posts. Special coa-
chlng for [.A.S., etc., exami-
nation is alsep imparted at two
regional centres at Allahabad
and Madras.

(d) Welfare of Denotified. Nomadic
and Semi-nomadic Tribes: Ash-
ram, Schools and Sanskar
Kendras are specially set up for
children belonging to the Deno-
tified Tribes to wean them away
from their traditional
social tendencies

anti-

II. Clentrally Aided Schemes:

States are assisted to the extent of
60 per cent of the total expenditure
in respect of grant of pre-matric scho-
larships, construction of school and
hostel buildings, supply of books and
clothing, establishment of  Ashram
Schools and serving of mid-day
meals.

Raising of Retirement Age and Family
Pension of Judges

4557. SHRI YASHPAL SINGH:
SHRI K. LAKKAPPA;
SHRI A. SREEDHARAN:
SHR; D. N. PATODIA:
SHRI RAGHUVIR SINGH

SHASTRI:
Will the Minister of HOME
AFFAIRS be pleased to state:
(a) whether Government have

taken any final decision on the pro-
posal to raise the retirement age of
Judges of the Supreme Court and
High Courts and also family pension



125 Written Answers SRAVANA 31, 1891 (SAKA)

in respect of Judges appointed from
the bar; and

(b) if so, the details of the scheme
and financial implications thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) and (b). In view of
some practical difficulties it is  not
proposed to pursue the question of
raising the retirement age of Sup-
reme Court and High Court Judges
for the present.

The proposal for familv pension in
respect of Judges appointed from the
Bar is still under consideration,

Agitation for giving more Powers and
Resources to States

4558. SHR] B. K. DASCHOW-
DHURY: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government are aware
that Shri Jyoti Basu, Deputy Chief
Minister, West Bengal called for
building up 2 massive agitation 10
pressurise the Centre for giving more
powers and resources to the States;
and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHR;p VIDYA CHARAN
SHUKLA): (a) According tg the
information received from the Gov-
ernment of West Bengal, the Deputy
Chief Minister, West Bengal has said
at various meetings that it is the po-
licy of the United Front Government
to agitate and organise movements for
securing more legislative and finan-
cial powers for the States.

(b) The Constitution itself pro-
vides the procedure by which chan-
ges in it can be brought about in a
peaceful and orderly mannmer. The
Administrative Reforms Commission
have recently submitted a report on
the Centre-State Relationships, which
is being examined by Government.
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Police in-action in case of ‘Gherao’
despite Court Orders

4559. SHRI B. K. DASCHOW-
DHURY:
SHRI ABDUL GHANI
DAR:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Government are
aware of a typical case of ‘gherao’
where the Police did not intervene

despite court orders, came up before
the Calcutta High Court on the 15th

May, 1969;

(b) whether justice Chandra Na-
rain Laik issued a rule on a number
of Police Officers, from the Inspector
General of Police downwards, to
show cause why they should not be
committed to jail for disobeying his
order dated the 2nd October, 1967.
directing them to perform their sta-
tutory duties: and

(c) what are the directives
through the Home Ministry to
with such cases?

issued
deal

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) and (b). According to
information received from the Gov-
ernment of West Bengal, on May 7,
1969 about one thousand  workers
demonstrated before the General
Manager, the Works Manager and the
Administrative Manager of the Indian
Standard Wagon Co. Ltd, Burnpur
(District Burdwan) on various de-
mands. The police were present there.
They rescued the officers at about
02.30 hours on 8.5.1969 when reinfor-
cement from Durgapur and  other
places arrived. A search warrant was
also issued by the Magistrate and
that was executed at that time.

Mr. Justice C. N. Laik issued a
Rule [Vide No. 1540(W) dt 155.68]
on the Inspector General of Police,
West Bengal, Superintendent of Po-
lice, Burdwan. Additional Superin-
tenent of Police, Asansol and Officer-
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in-charge, Hirapur Police Station to
show cause why they should not be
punished for contempt of court for
violation of his order contained in
Rule No. 2002 (W) dated 2.10.1967
ordering them to perform their sta-
tutory duties. In obedience to the
‘Court’s order the Inspector-General of
Police and other officers personally
appeared before the court on 3.7.1969.

{c) Central Government have not
issued any formal directions under
the Constitution in this regard.

Suggestion that D.T.U. to run the
proposed underground Railway in
the Capital

4560. SHRI B. K. DASCHOW-
DHURY: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the Standing
mittee of the Delhi Municipal Cor-
poration, has recommended that the
Union Home  Ministry should be
urged to amend the Delhi Municipal
Corporation Act to enable the Delhi
Transport Undertaking to run the
proposed underground railway in the
Capital; and

(b) if so,
thereto?

THE MINISTER OF STATE IN

Com-

Government's reaction

‘THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) No, Sir.

(b) Does not arise,

.Amendment of Unlawful Activities
(Prevention) Act

4561. SHRI B. K. DASCHOW-
DHURY:
SHRI NARASIMHA RAO:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether the West Bengal De-
puty Chief Minister, Shri Jyoti Basu,
has strongly opposed the Union Home
Ministry’s proposal to amend the Un-
lawfu] Activities (Prevention) Act to
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deal with the activities of Naxalites;
and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) According to information receiv-
ed from the West Bengal Govern-
ment as the Deputy Chief Minister
had not been consulted regarding am-
endment of the Unlawful Activities
(Prevention) Act, 1967 the question
of his exnressing his views over such
a matter did not arise,

(b} Does not arise.

Alleged beating up of a Advocate In
Delhi Court

4562, SHRI SURENDRANATHE
DWIVEDY:
SHRI S. M. KRISHNA:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whethe; it is g fact that an Ad-
vocate working in Ti: Hazari Courts
and his younger brother were beaten
and kicked by the staff of a Magis-
trate on the 26lh May, 1969;

(b) if so, the details of the inci-
dent; and

(c) the steps taken to punish the
guilty?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
{SHRI VIDYA CHARAN SHUKLA):
(a) to (c). On the 26th July, 1869,
during the course of an inspection of
the Tis Hazari premises, the Nazarat
Officer found several unauthorised
typists working in the premises. On
seeing the Nazarat Officer some of
those typists ran away. The type-
writer of one of the unauthorised
typists was deposited in the caretak-
ing branch of the court pending the
production of proof by the typist re-
garding hjs authority to work in the
premises. Subsequently, some per-
song forcibly entered the room of the
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caretaking branch and tried to re-
move the typewriter. This resulted
in a commotion. A minor scuffle took
place as a result o¢f which an advocate
and his brother on the one hand and
a farash of the caretaking branch of
the other are renorted to have sus-
tained minor injuries. The matter
was later amicably settled in the
meetling of the Bar Association with
ihe Denuty Commissioner and it was
decideq that ne further action would
9e taken in the matter.
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Strike by employees of Madras Port

4564. SHRI MUHAMMAD SHE-
RIFF: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) whethep ihere was g strike on
the 15th May, 1969 by the employees
of Madras Port and the work had
paralysed:

1906 (Ai) LS—5
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(b) the reasons which compelled

the employecs to go on strike;

(¢} the Joss suffered by the port
due to this strike;

(d) whether Government have
agreed to the demands of the emp-
loyees; and

(e) when the strike was called off?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING
AND TRANSPORT (SHRI RAGHU-
RAMAIAH): (a) and (b), The cle-
rical staff and shore labour in Madras
Port went on strike on 15th May,
1969 in pursuance of a charter of 23
demands submitted by the Madras
Port Trust Employees’ Union to the
Chairman, Madras Port Trust.

(¢) The Madras Port Trust did not
incur any direct financial loss.

(d) and (e). At the intervention
of Union Minister of Labour, Employ-
ment and Rehabilitation, the strike
was called off on the 18th May, 1969.
The Union Minister of Labour discuss-
ed the demands with the parties on
21st and 22nd May at New Delhi
when agreement was reached on pro-
vision of minimum guarantee of work
to ‘A’ and ‘B’ category workers and
on giving up direct recruitment of
Upper Division Clerks. An ad hoc
Committee was also constituted to go
into the remaining demands.

Indian Council of Seocial Science
Research

4565. SHRI MUHAMMAD  SHE-
RIFF: Wil] the Minister of EDUCA-
TION AND YOUTH SERVICES be
pleased to State:

(a) whether Government have
taken a decision regarding the com-
position of the Indian Council of
Social Science Research; and

(b) if so, the details thereof?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V. RAQ): (a) Yes, Sir.
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(b) A list of the members of the
Council is laid on the Table of the
House. [Placed in Library, See No.
LT-1778169.]

A.R.C. Recommendation on Ban of
Marriage between Government
Servants

4566. SHRI MUHAMMAD SHE-
RIFF: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the Administrative
Reforms Commission has suggested a
virtual ban on marriage between
Government servants; and

(b) if zo0, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AFFAIRS
({SHRI VIDYA CHARAN SHUKLA):
{a) Reference is invited to recom-
mendation No. 66 of the Commis-
sion’s report on ‘personnel Adminis-
tration’ copies of which have been
placed in the Parliamentary Library:

fb)y The report is under examina-
tion.
wrE # @ W afwwE
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Assistance by National Research
Laboratories for Technological
Development

4569, SHRI S. K. TAPURIAH: Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to
state:

(a) how many National HResearch
Laboratories are working to assist the

technological development in the
country; and
(b) whether Government propose

to bring in suitable legislation for
having a compulsory Research Depart-
ment with big industries, which are
in a position to spend a part of their
profit on this research work?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V. RAO): (a) Of the 30 Nation-
al Laboratories|Institutes established
by Council of Scientific and Industrial
Research, 28 are engaged in work re-
lating to technological development
in the country.

(b) The.e is no 3uch proposa] at
present.

Unprofitable Rallways

4570. SHRI S. K. TAPURIAH: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether he has under consi-
deration any plan to co-ordinate rail-
road traffic in those areas where the
unprofitable railways have become a
necessary evil: and

(b) if so, when will such plan be
finalized?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS. AND IN THE MINIS-
TRY OF SHIPPING AND TRANS-
PORT (SHRI IQBAL SINGH): (a)
and (b). A Committee known as
the Uneconomic Branch Lines Com-
mittes has been appointed by the Mi-
nistry of Railways to look into the
working of uneconomic Branch Lines
angd to suggest measures for improv-
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ing their working. Their recommen.
dations are awaited.

Completion of Kandla Port Project

4571, SHRI S. K. TAPURIAH: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the Kandla Port Pro-
ject has since been completed and if
50, at what cost;

(b) if not, when it is expected to
be completed;

(c) what facilities Government
propose to give for the smooth going
of the mercantile traffic from and
through the port; and

(d) what help the Government of
India plans to give to the industry to
develop aroungd this Fres. Trade Port?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS, AND IN THE MINIS-
TRY OF SHIPPING AND TRANS.
PORT (SHRI IQBAL SINGH): (a)
and (b). The Port has been comp-
leted. It has been open to traffic since
1955.

(c) There are adequate number of
warzhouses and transit sheds which
are served liberally by railway lines.
The wharf is served by adeguate
number of modern cranes. Further,
the port is being linked with the B G.
Railway line.

(d) Kandla is not a Port where
“Free Trade" is permitted, However,
a Free Trade Zone has been estab-
lished at Kandla. A note which enu-
merates the facilities that are being
given to the units inside the Free
Trade Zone is laid on the Table of
the House, [Placed in Library. See
No. LT-1785/69.]

The Kandla Port Trust which is
developing the Kandla-Gandhidham
Region has provided adequate arear
for light medium and large scale in-
dustries in the township as well as
near the port. The developed plots
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of 1and have been allotted for a num-
ber of industries in the township at
economical rateg of development char-
ges and ground rent. The develop-
ed land is also available at the port
for industries purposes where 50 per
cent concession in the payment of
ground rent is also offereq upto 1975
provided land is taken by 1971. Tha
Kandla Port Trust have allotteg ten
acre: of land at concessional rate of
development charges to the State
Government for an Industrial Train-
ing Institute which has been working
for a number of years training artj-
sans, electricians, mechanics ete, The
Kandlz Port Trust have alse allotted
nine acres of land to the Gujarat
Government at concessional rate: of
development charges where an indus-
trial estate has been bulit.

Losses Suffereq by D.T.U.

4572. SHRI D. N. PATODIA:
SHR ABDUL GHANI DAR:

Will the Ministey of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whethter it is a fact that the
Delhi Transport Undertaking has
been running into heavy losses year
after year during the last 3 years;

(b) whether it is also a fact that
Government have decided to intro-
duce more private operated buses on
the D.T.U. routes to improve the fin-
ance of the Corporation;

(¢) whethey Government  would
consider denationalisation of the
Transport Undertaking to ensure bet-
ter profitability:

{(d) whether the workers of the
D.T.U. have suggested that they
would like to buy some buses out of
their Provident Fungd reserve and to
run them on co-operative basis; and

(e) if so, whether Government
have considered the above points and
their reaction in this regard?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS, AND IN THE MI-
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NISTRY OF SHIPPING AND TRAN-
SPORT (SHRI IQBAL SINGH): (a)
Yes.

(b) The Delhi Transport Commit-
tee has decided to engage an addition-
al 200 private buses for operation on
i{s routes.

(c) No.

(d) and (e). Yes. The DT.U.
Workers Union made such a sugges-
tion to the General Manager, D.T.U.
However, the Employees Provident
Fund Scheme, 1952, does not permit
utilisation of Provident Fungd accumu-
lationg for any purpose other than the
payment of the sums ztanding to the
credit of the individual members of
the Fund or to their nominees or heirs
or legal representatives.

Submission of Reaport regarding
Development of Transport
System in Delhi

4573. SHRI D. N. PATODIA:
SHRI BHOGENDRA JHA:

Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether the feacibility stud.
by the Central Road Research Insti-
tute has suggested construction of
Underground Railway, Ring Railway.
or fast moving road transport to cope
with the increasing traffic in the capi-
tal during the coming 20 years;

(b) whether the recommendations
of the feasibility study have been exa
mined by Government; and

(e) if so, the suggestions which
have been accepted for implementa-
tion?

THE DEPUTY MINISTER IN THR
DEPARTMENT OF PARLIAMEN-
ARY AFFAIRS, AND IN THE MI-
NISTRY OF SHIPPING AND TRA.
NSPORT (SHRI IQBAL SINGH):
(a) to (¢). The required informa-
tion is being collected ang will he
laid on the Table of the Sabha. when
received.
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Watching the Implementation of
Recommendations of A.R.C. through
a Parliamentary Committee

4574. SHRI D. N. PATODIA:
SHRI VASUDEVAN NAIR:

Will  the  Minister of HOME
AFFAIRS be pleased to state;
(a) whether Government have

taken any decision on the recommen-
dativns of the Administrative Reforms
Commission to set up a Pariiamentary
Committee consisting of the different
pulitical parties in Parliament to keep
a watch on the implementation of re-
commendations made by the Admini-
straiive Reforms Commission;

(b) if so, when it is proposed to
implement the recommendation; and

(¢) if no decision in this regard has
been taken, the reasons for the delay?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA)
tu) to (c). The recommendations of
the Administrative Reforms Commis.
sivn are under consideration,

Tripartite talks on Maritime
Transport and Allied Subjects

4575. SHRI MAHANT DIGVIJAY

NATH:

SHRI Y. A. PRASAD:

SHRI D. N. PATODIA:

SHRI B. K. DASCHOW.
DHURY:

SHRI MUHAMMAD SHE-
RIFF:

Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

{a) whether it is a fact that a tri-
partite talk among the foreign Minis-
ers ol India, Yugoslavia and U.AR.
was held some time during the month
of July, 1969;

(b) if so, the details of the subjects
discussed;

{¢) whether the main subjects un-
dey the discussion was the maritime
transport angd allied subjects; and
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(d) the benefits which are expected
to be gained by India?

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS, AND SHIPPING
AND TRANSPORT (SHR] RAGHU
RAMAIAH): (a) The second Minis-
teria] meeting on Tripartite co-opera-
tion between India, the Uniteq Arab
Republic and Yugoslavia was helq in
Cairo on the 15th and 16th July, 1969,
India was represented at the meeting
by the Secretary (Foreign Trade).

(by and (c). A statement showing
the subjects discussed and the deci-
sion taken is laid on the Table of the
House. [Placed in Library. See No.
LT-1786/69.]

(d) The direct benefits are expect-
ed to be mainly in the fields of trade,
industrial co-operation and commer-
cial infrastructure. The expansion
of the scope of traffic preferences is
expected to have a healthy impact
on India’s trade exchanges with the
other two countries. The industrial
co-operation which has been project-
ed would enable India to  benefit
through international division of la-
bour and the economic of scale resul-
ting from an enlarged market. The
improvements contemplated in ship-
ping and commercia]l infrastructure
arve expected to be useful not only in
themselves but also in facilitating the
trade exchanges with the other two
countries,

Adminisirative Reforms Commission’s
Recommendation regarding Automatic
Promotion to Staff

4576. SHRI MAHANT DIGVIJAY
NATH: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that the
Administrative Reforms Commission
have suggested to Government for the
automatic promotion of the staff to
the next grade;

(b) whether the Commission have
also fixed the categories according to
qualification of the staff;
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() if so, whether Government
have accepted the said recommend
tion; ;

{d) if so, when Government pro-
pose to introduce this system in the
count:y; and

(e) if not, the reasong therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) No, Sir.

(b) The relevant recommendations
of the Commission are contained in
Chapier IV of its report on “Perscn-
nel Administration” copies of which
have been placed in the Parliament
Library,

(¢) and (d). The report of the
Commission is under examination.

{e) Does not arise.

Communal Riots

4577. SHRI MAHANT DIGVIJAY
NATH: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that com-
munal riots are on the inerease du-
ring the last five years;

(b) whether it is also a fact that
these riots are on the high side in the
State of Uttar Pradesh;

(e) whether Government have ap-
pointed some Committees|Commis-
sions to go into the details and find
out the causes of such riot;

(d) if so, whether the Commissions
have submitted their reports to the
Government; angd

(e) if not, the time by which the
reports are expected to be submitted?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) The communal situation in the
country during the past few years has
been a matter of concern,
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(b) According to information re-
ceived from the State Government
from 1964 to 1968, 31 communal riots
had taken place in Uttar Pradesh in
which 69 persons were killed. In 1969
serious disturbanceg have taken place
only at Mau Nath Bhanjan in Azam-
garh district from the 20th March to
Tth April, 1969.

(c) to (e) Attention is invited to
the answer to Lok Sabha Unstarred
Question No. 4540 being answered
today,

THEGA TLHTL ITA J&T & qamT
# fa am-faam w1 doum )
#qTgAt

4578. ot o foo muwz : Fm
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Ship-building Yard at Sikka
(Gujarat)

4579. DR. SUSHILA NAYAR:
SHRI HIMATSINGKA.:
SHRI NARENDRA SINGH

MAHIDA.,

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the National Shipping
Board has suggested to Government
ior seiting up a Ship-building Yard at
Sikka in the private sector;

(b) if so, whether the proposal has
since been considered by Government;
and

(c) il so, the detailg thereof and
Government’'s reaction thereto?

THEZ DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MINI-
STRY OF 4HIPPING AND TRANS-
PORT (SHRKRI IQBAL SINGH): (a)
to (¢). The National Shipping Board
hag suggested that the proposal of
M/s Digvijay Cement Company for
the establishment of a new shipyard
at Sikka (Ciujarat) in the private
sector might be considered by the
Standing Committee of Shipbuilding,
Ship-repairs and Ship Ancillaries.
This suggeslion is under examination
by Government.

Retired ICSIAS Officers

4580. SHRIMATI SAVITRI SHYAM:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the names of the I.C.S. and
1.A.S. Officers who retired during the
last three years;

(b) the names of those retired Offi-
cers who were given assignments on
Committees or Commissions; and
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(¢) the names of those Officers who
got employment in private firms and
companies?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):

(a) The information is annexed
in the statement laid on the Table of

the House. [Placed in Library. See
No. LT-1787/69.]
(b) The information is contained

in the statement laid on the Table of
the House. [Placed in Library.  See
No. LT-1787/69.]

(c) An officer is required to seek
permission of the Government only if
he seeks employment in a firm etc.
within two years of his retirement.
Information in respect of officers who
were permitted to accept such employ-
ment is contained in the statement
laid on the Table of the House.
[Placed in Library. See No. LT-
1787/69.]

Re-Instatement of Employees who
took part in the 19th September,
1968, Strike

4581. SHRI S. M. BANERJEE: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether it is a fact that many
employees both permanent and tem-
porary, who participated in the 19th
September, 1968 strike have not yet
been reinstated in spite of Gowvern-
ment orders to this effect;

(b) if s0. the reasons for the same;
and

(c) the steps taken by Government
to ensure that all those temporary and
pvermanent employees who participat-
ed in the strike are taken back?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) to (c). No Sir, but four
employees continue to be under sus-
pension in accordance with the deec-
lared policy of Government.
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Better Status to Urdu Language

4582. SHRI S. M. BANERJEE: Will
the Minister of HOME AFFAIRS be
pleased tp state:

(b) whether it is a fact that practi-
cally no steps are being taken to give
a better statug to Urdu language in
the country;

(b) if so, whether Government pro-
pose to discuss this matter with those
who want Urdu to get a proper place
in the couniry; and

(c) if so, when and with what con-
crete suggestions?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) No Sir. The Government Policy
in this regard is contained in the
Statement oin Language dated the 14th
July, 1958. A copy thereof is laid on
the Table c¢f the House. [Placed in
Library. See No. LT—1788/69].

As in the case of other linguistic
minorities, tue Commissioner for Lin-
guistic Minorities, who is appointed
under Article 350-B of the Constitu-
tion, alsp investigates all matters re-
lating to safeguards provided to the
Urdu speaking people.

(b) and (c¢). Do not arise.

Deteriorating Financia] Condition of
Universities

4583. SHRI SITARAM KESHRI:
‘Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased
to refer to the reply given to Unstar-
red question No. 2175 on the Tth
March, 1969 and state:

(a) whether the replies from the
State Governments on the resolution
adopted by the Vice-Chancellors and
Heads of Uaiversity level institutions
of India and Ceylon in regard to the
deterioratiny financial condition of
Universities have been received;

(b) if so, the details thereof;
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(¢) whether Government have con-
sidered the other recommendations of
the Conference; and

(d) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V. RAO): (a) and (b). The Inter-
University Board of India and Ceylon
has suggested to the Universities to
tuke up the matter with the State
Governments concerned. The Univer-
sities have yet to communicate to the
Board the reaction of the State Gov-
ernments,

{c) and (d). Most of the recommen-
dations concern the Board and/or the
Universities, Action taken in respect
of the recommendations concerning
the Governments iz indicated in the
statement laid on the Table of the
House, [Placed in Library. See  No.
LT-1789/69].

Private Committee on Staffing Pattern
of Universities

4584, SHRI SITARAM KESRI: Will
the Minister of EDUCATION AND
YOUTH SERVICEsS be pleased to
refer to the reply given to Unslarred
Question No. 1355 on the 27th Febru-
ary, 1969 and state:

(a) whether the comments of all
the State Universities on the recom-
mendations contained in the report of
the Pavate Committee on the staffing
pattern of the Universities in India
have been received;

(b) if so, whether Government have

considered the comments received
from the Universities; and

(c) the reaction of Government
thereto?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V. RAO): (a) to (c). So far com-
ments from 34 State and 2 Central
Universities have been received by
the Universily Grants Commission.
Matter is under consideration of the
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remaining Universities.  These have
been reguested to expodite their
replies, Further action will be taken
aflter views of most of the Universities
are known, N

Spotlighting of Delays

4585. SHRI LOBO PRABHU: Wiil
the Minister of HOME AFFAIRS be
pleased to state.

(a) what steps have been taken to
ensure the implementation of direc-
tions contained in Office Memorandum
of February, 1963 issued by the Deputy
Director of O & M that delay may be
spotlighted by use of red ink on no-
ting not done within a week;

(b) if no steps have been taken,
whether his Ministry propose to direct
all Ministries to exercise a check on
delays through that measure;

(c) since the Administrative Re-
forms Commission has supported the
measure, whether Government pro-
pose to extend it also to all Subordi-
nate Offices and request the State Gev-
ernments to do the same; and

(d) whether Government would
enlarge the visual effect by directing
that delays may be spotted not only by
use of red ink while signing but by
writing the entire note in red-ink?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) No special steps were taken for
the purpose.

(b) to (d). Further appropriate
action will be taken in the light of the
decision of the Government on the
recommendation of the Administrative
Reforms Commission on the subject.

Use of Kandla Fishery Jetty

4586, SHRI LOBO PRABHU: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) the steps being taken to bring
into use the Kandla Fishery Jeity
constructed at a cost of Rs. 5.14 lakhs
and opened in July, 1965.
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(b) the steps being taken to use two
weighbridges purchased for Director of
Transport, Delhi, which have been
lying idle for 13 years; and
(c) whether any responsibility for
these jdle investments has been fixed?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS, AND IN THE MINI-
STRY OF SHIPPING AND TRANS-
PORT (SHRI IQBAL SINGH): (a)
The State Government have reported
that they have recently initiated steps
to fosler modern methods of fishing in
Kutch. Two 17.5 metre steel trawlers,
are scheduled to be based at Kandia.
A Fisheries Training School has also
been started by the State Government
at Mandvi. One 17.43 metre depart-
mental vessel of the State Govern-
ment, which is under construction for
survey-cum-exploratory work is alsc
scheduled to be based at Kandla. The
Department of Agriculture has also a
scheme to station one or two 57-fooler
fishing vesselg at Kand!a.

{b) One weighbridge has beep in
use by the Polize Department since
January, 1961. The Delhi Administra-
tion are now negotiating for the sale
of both the weighbridges to the Delhi
Municipal Corporation.

(¢) The fishing jstty was taken up
only at the request of the authorities
interested in the development of fishe-
ries. In the gbsence of the fish traffic,
the jetty ig at present being used by
Port eraft for berthing and bunkering.
In the circumstances, the question of
fixing responsibility does not arise.

As regards the purchase of the two
weighbridges. the Delhi Administra-
tion have stated that the question of
fixing responsibility does not arise as
there appear to have been no lapses on
the part of any officer.

Dredging in the Mangalore Harbour
Project
4587. SHRI LOBO PRABHU: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:
(a) whether his Ministry has taken
a decision regarding the dredging
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work 1o be done in the Mangalore
Harbour Project.

(b) what were the proposals that
were considered and the reason why
the most expeditioug one was not
favoured; and

() when the dredging work is now
expected to start?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS, AND IN THE MINI.
STRY OF SHIPPING AND TRANS-
PORT (SHRI IQBAL SINGH): (a)
to (c). The decision on the capital
dredging work at Mangalore is expec-
ted to be taken soon. The precise
time schedule for this work also is ex-
pected to be drawn up shortly. Mean-
while, the small dredger fabricated by
the Project authorities is carrying on
dredging at the site.
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Disciplinary action against the Em-

ployees in Accountant-General’s

Office, Trivandrum who Participated
in September, 1968 Strike

4590. SHRI P. VISWAMBHARAN:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the number of employees in
the Accountant-General's Office, Tri-
vandrum who have been suspended
and whose services terminated fur
participating in the 19th September,
1968 token strike; and

(b) how many of them have been
reinstated?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) 29 employees were suspended,
and the service of 27 employees were
terminated.

(b) Out of 29 suspended employees
21 employees have been reinstated and
out of 27 employees whose services
were terminated, 20 emplovees have
been reinstated.
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Enquiry into the Collapse of Houses
in Delhi in Aungust, 1966

4591. SHRI M. L. SONDHI: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) the action taken by Govern-
ment so far on the recommendations
of the Commission of Inquiry which
iooked intp the causes of collapse of
three houses in Delhi on the 15th
August, 1966;

(b) what safeguards have been pro-
vided in Delhi against similar col-
lapses in future;

(c) action taken against officials who
did not give the matter the attention
it deserved and who were responsible
[or unnecessary delay; and

(d) action taken to compensate those
who were adversely affected by the
collapses?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
‘a) It may be recalled that the Com-
mission of Inquiry was appointed by
the Delhi Administration. A copy of
letter No. 2(68)67-LSG, dated the 10th
June, 1968 received from the Chief
Secretary, Delhi Admijnistration on
the action in respect of the report of
the said Commission of Inquiry, is
laid on the Table of the House.
[Placed in Library. See No. LT-1790/
69]. As regards para 5(c¢) of the
letter, the matter was considered but
not found feasible.

(b) The Delhi Municipal Corpora-
tion has reported that every year
before the start of rainy season, a
house to house survey is carried out,
In respect of the buildings found
dangerous and unrepairable, notices

under sectiong 348 and 349 of the
Delhi Municipal Corporation Act,
1957, are issued respectively. In the
case of non-compliance with the

notices for demolition, the dangerous
structures are got demolished by the
Corporation, For non-compliance
with repair notices, a reminder s
issued and the case is forwarded to
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the Legal Adviser for taking prosecu-
tion action.

(c) The officials who have been
found guilty are being dealt with de-
partmentally by the Delhi Municipal
Corporation.

(d) The question of compensatjon
did not arise, However, the Corpora-
tion, on compassionate grounds, al-
lotted alternative accommodation in
the slum tenements to 24 families.

Subsidy for Mass Transit by Road in
Delhi

4592. SHRI M, L. SONDHI: Will the
Minister of SHIFPING AND TRANS-
PORT be pleased to state:

(a) whether it is g fact that mass
transit by road in ecities like New
York and London is being subsidjzed:
and

(b) whether Government accept
the principle that mass transit in Deihi
requires subsidy?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS, AND IN THE MINIS-
TRY OF SHIPPING AND TRANS-
PORT (SHRI IQBAL SINGH): (a) It
has not been possible to get preeiss in-
formatjon about the financial arange-
ments relating tg city transport in
cities in foreign countries.

(b) No.

Central Assistance to D.T.U.

4593, SHRI M. L. SONDHI: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

{a) whether it is a fact that the
Committee on Plan Projects had esti-
mated that the provision of adequate
working capita]l for Delhi Transport
Undertaking would cost the Central
Government 6.5 crores of rupees; and

{b) whether the Central Govern-
ment will declare its willingness to
give assistance to DTU on social ser-
vice principle and give up its present
insistence on the commercial enter-
prise principle?



153 Wrilten Answers SRAVANA 31,

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS, AND IN THE MINIS-
TRY OF SHIPPING AND TRANS-
PORT (SHRI IQBAL SINGH): (a)
The cost of financial re-organization
of the Delhi Transport Undertaking
was estimated at Rs. 641.1 lakhs by
the Committee on Plan Projects.

(b) The Fourth Five Year Plan draft
cnvisages the need for efficient and
profitable cperation of public under-
tukings,

List of Common Properties before Re-
Organisation of Punjab

4594, SHRI HEM RAJ: Will the
Minister of HOME AFFAIRS be
pleased tp state:

{a) whether a list of all the com-
mon properties (moveable as well as
immovable) of different Departmants
of the Punjab before reorganisation
has been prepared, Department-wise;

(b) if so, the share of each consti-
tuting units of Punjab, Haryara and
Himachal Fradesh, Department-wise;
and

() what properties of each Depart-
ment (with the names of Depart-
ments) have fallen to the share of
each State and what remains to be
divided, Department-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) to (¢). The properties of the un-
divided State of Punjab included
lands, buildings, stores, machinery,
vehicles and a variety of other goods
and articles. The provisions for the
division of these properties among
the successor States are contained in
section 48 of the Punjab Reorganisa-
tion Act, 1866. The Central Govern-
ment hag not prepared any list of
such properties. It is not feasible to
indicate the items which have been
divided ang given possession of to the
successor States and the items that
remain to be divided, because of the
time and labour involved in collecling
such details,
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Amount Spent on Promotion of Hindi

4595. SHRI ABDUL GHANI DAR:
Will the Minister of HOME AFFAIRS
be pleasec to state the amount spent
for the promotion of Hindi as Official
Language during the past three years,
year-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
{(SHRI VIDYA CHARAN SHUKLA):
The promotion of Hindi as Official
Language amongst Central Govern-
ment employees is being made undei
the Hindi Teaching Scheme. The
amount spent under this scheme is as
under:

1966-67—Rs, 22,14,200
1967-68—Rs. 24,24,500
1958-69—Rs. 25,85,300.

Amount Spent on Promotion of
Regional Languages
4596. SHRI ABDUL GHANI DAR:
Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased
tp state:

(a) the total amount spent for the
promotion of regional languages
throughout the country during the last
three years, year-wise; and

(b) the amount spent for the pro-
motion of Urdu language during the
same period, year-wise?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V. RAO): (a) and (b). The total
amount spent for the promotion of
regional languages by the Central
Government either directly or through
various voluntary organisations, Com-
mission for Scientific and Technical
Terminology., Central Hindi Directo-
rate, National Book Trust and Sahitya
Akademi is as under:

Rs.

1966-67 26,713,501
1967-68 28, 18,66~
1968-69 28 20,555

Out of the above amount, the follow-
ing expenditure has been incurred
for the promotion of Urdu language:
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Rs.
1966-67 1,52,405
1967-638 97,066
1953-60 84,334
Besides the above grant, a sum

amounting to Rs. 3448 lakhs approxi-
mately has been paid during 1968-69
to varipus State Governments for pro-
duction of literature at university
level in Indian languages.

The above figures do not take into
account the amounts spent for the
promotion of regional languages by
the State Governments themselves.

Issue of Visas to Persons from Asad
Kashmir

4597. SHRI ABDUL GHANI DAR:
Will the Minister of HOME AFFAIRS
be pleased to state how many people
of Azad Kashmir part of India ap-
plied for Visag and how many out of
them were refused during 1968-69 and
the reasons for refusal?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
According to available information for
the period from 1st January, 1968 to
31st July, 1969, 70 persons residing in
Pakistan Occupied Kashmir and hold-
ing Pakistan passports applied for
wvisag to visit Jammu and Kashmir; 49
persons were given visas, and requests
of three persons were rejected. 18
cases are under consideration. It
will not be in the public interest to
give the reasons for refusal.

Committee on Telangan; Finance

4598. SHRI SRADHAKAR SUPA-
KAR: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether a highér power com-
mittee was formed to Jook into the
Telangana share of the Andhra Pra-
desh finance and its proper utilisation;

(b) whether the Committee has sub-
mitted its report; and
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(c) the steps taken so far for the
implementation of the recommenda-
tions pf the Committee?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR1 VIDYA CHARAN SHUKLA):
(a) and (b). A Committee was ap-
pointed on 22nd April, 1968 t{o deter-
mine the quantum of Telangana sur-
pluses. The Committee is expected
to give its report towards the end of
August, 1969.

(c) Does not arise,
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Nationalisation of Passenger Transport
4600. SHRI P. C. ADICHAN: Will

the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) the progress made in each State
in natjonalising the passenger trans-
port;
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(b) whether a3 Conference of State
Road Transport Undertakings which
was held in February this year had
recommended the extension of
nationalisation by at least 8 per cent
per year in the States where nationa-
lisation of passenger transport was
lesg than 50 per cent;

(c) if so, the plans of each State to
carry out the said recommendation;
and

(d) the time by which the nationa-
lisation of such transport is likely to
be completed in each State?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS AND IN THE MINIS-
TRY OF SHIPPING AND TRANS-
PORT (SHRI IQBAL SINGH): (a)
and (d). The information required is
being collected from the State Gov-
ernments and Union Administrations
and will be laid on the table of the
Sabha. when received.

(b) The recommendation of the 15th
Conference of State Road Transport
Undertakings held in February 1969
was that the rate of growth of fleet
of the concerned State Road Trans-
port Undertakings should be planped
at not less than 10 per cent per
annum in the States where nationali-
sation of passenger transport was be-
low 50 per cent.

Proposa] to Connect Darjeeling and
Western Sikkim by Rope-way for
Tourists

4601. SHR] P. C. ADICHAN:; Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether there js a scheme for
the construction of one and a half mile
long rope-way connecting Darjeeling
and Western Sikkim for transporta-
tion of tourists;

(b) if so, the cost and other salient
features of the scheme; and

(c) when the work on the project
will begin and will possibly be com-
pleted?
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THS MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). The West
Bengal Government has a scheme for
the construction of an approximately
1,000 metre long rope-way from Singla
Bazar in Darjeeling District to
Jorthang in Western Sikkim for carry-
ing goods and passengers as also ior
attracting tourists.

The estimated cost of the scheme is
Rs. 7 lakhs and its salient features
are:

(1) Capacity—Four and a half
tons (metric) per hour.

(2) Speed of the rope-way—3
metres per second.

(3) Number of cabins—8.

(4) Out-put per hour—30 passen-
gers or 3 tonnes of goods in
each direction.

(5) Maximum load—1500 kgs,

(¢) Tender papers are being pre-
pared by the State Government and
the rope-way is expected to be com-
pleted in 1970.

Aligarh Muslim University Act

4602. SHRI BAL RAJ MADHOK:
Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased
to state:

(a) whether it is a fact that a
Cabinet sub-Committee was appoint-
ed some time back to look into the
proposed Aligarh Muslim University
Act which besides other things aims
at incorporating all the local colleges
of Aligarh in the Aligarh University;

and

(b) if so. what has been the report
of that sub-Committee and what ac-
tion Government have taken thereon?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V. RAO): (a) A Cabinet Commit-
tee wasg appointed to examine the
proposals made by my Ministry for
amendment of the Aligarh Muslim
University Act. There is no such pro-
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pusal which aims at incorporating all
the local colleges of Aligarh in the
Aligarh University. There is already
in the Aligarh Muslim University Act
an enabling provision which em-
powers the University to recognise
colleges and institutions situated with-
in 15 miles of the University Mosque
to such privileges of the University as
it thinks fit, with the approval of the
Academic Council and the sanction of
the Visitor and subject to the Statutes
and the Ordinances of the University.

(b) The Committee is yet to make
its report to the Cabinet.

New Instructions Regarding Summon.
ing of Suspects for Interogation to
Police Stationg

4603. SHRI BAL RAJ MADHOK:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is also a fact that
Government have issued some new
instructions to Station House Officers
of Police Stations in the Union Terri-
tory of Delhil regarding summoning
of suspeets for interogation and fene-
ral attitude towards the public; and

(b) % so, the details thereof?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) and (b). The Inspector General
of Folice, Delhi, has jssued instruc-
tions to Station House Officers, ex-
plaining in detail the duties of Sta-
tion House Officers in regard to the

summoning of witnesses during
investigations. These instructions
draw the attention of the members

of the police in Delhi to the relevant
provisions of the Criminal Procedure
Code and the Punjab Police Rules
ang exhort the members of the police
force to follow the provisions strictly,
Such provisions are Sections 155(2),
160 and 175 of the Criminal Pro-
cedure Code.
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Meetings of the Consultative
Committee held during the
Tater-Session Perieds

4604. SHRI BAL RAJ MADHOK:
Will the Minister of PARLIAMEN-
TARY AFFAIRS be pleased to state:

{a) whether the new scheme regar-
ding Consultative Committees has
been put in operation;

(b) if so, which of the Consultative
Committees held their meeling du-
ring the inter-session period; and

(c) what was the place or places of
these mectings and how many mem-
bers attended the different commit-
tees?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING
AND TRANSFORT (SHRI RAGHU
RAMAIAH): (a) Yes,

(by and (c). A statement giving
the details of the meetings of the
Consultative Committees held during
the last inter-session period is laid
on the Table of the House. [Placed in
Library. See No. LT-1791/69].

Handling of Culturai Relations with
other Countries by External Affairs|
Education Mini-tries

4605. SHRI BALRAJ MADHOK:
Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased
to state:

(a) whether it is a fact that cul-
tural relations with other countries
are handled by the Ministry of
Externa] Affairs as also by the Min-
istry of Education, through the Indian
Council of Cultural Relations:

(b) whether it is also a fact that
this  duplication leads to confusion
and inefficiency;

(e) if so, whether Government are
considering to have the Cultural re-
lations being conducted by one
Ministry: and
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(d) if so, the steps taken so far in
that direction?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.
V. K. R. V. RAO): (a) The Ministry
of Education and Youth Services is
responsible  for the cultural activi-
ties programme of the Government
of India. This includes, inter alia,
negotiations and finalisation of cul-
tural agreements  and  cultural
exchange programmes with foreign
countries. Some of the programmes
are entrusted to the Indian Council
for Cultura] Relations for implemen-
tation.

(b) No, Sir.

¢} and (d). Do not arise,

Discovery of Ruins of Indian
Civilization in East Asian
Countrieg
4606. SHRI SAMAR GUHA: Wwill
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to
refer to the reply given to Unstarred
Question No. 6884 on the 18th April,

1969 and state:

fa) in view of Government being
unaware of the discovery of ruins of
Indian  Civilization  in Malayasia.
although a report to the effect appear-
ed in almost all the Indian papers.
whether Government propose to seek
information about such historieal
ruins  from the Government of
Malawsia: and

(b} if so. whether on receipt of
such a report, Government will send
a team of Indian historians to study
the features of such historical ruins
and their relation with the history of
ancient India?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI
JAHANARA JAIPAL SINGH): (a)
and (b). According to the informa-
tion since gathered through the High
Commission of India, Kuala Lumpur,
excavations have been going on for
a long time at the Bujang Valley in

1960 (AN LS — 6

Written Answers SRAVANA 31, 1891 (SAKA) Written Answers 162

South Kedah. Thirty-three temple
sites have been discovered and there
is likelihood of more temples coming
to light as excavationg progress. These
temples are Indian in character and
belong to the period 1st to 10th
Century AD. The Government of

Malaysia have, it is understood,
approached no other country for
assistance. It is further understood

that the Malaysian Archaeologists at
present hold the view that no parallel
can be drawn between discoveries in
South Kedah with that of Angkorwat
or Borobudur as the former belong
to an entrepot town rather than to a
civilization. There is no proposal to
send an Indian team to this site.

Wrestling in Next Olympics

(1972)
4607, SHRI SRADHAKAR SU-
PAKAR: Will the Minister of
EDUCATION AND YOUTH SERVI-

CES be pleased to state:

in view of the high

performance by the
wrestlers of this country. Govern-
ment propose lo give training and
encouragement to the top-class
wrestlers with a view to sending them
to the next Olympic Games in
Vienna in 1972; and

(a) whether
standard of

(b} whether the All India Council
of Sports is organising regular bouts
for the purpose?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND YOUTH SERVICES (SHRI
BHAKT DARSHAN): (a) It is pri-
marily for the Wrestling Federation
of India to make arrangement; for
the training of wrestlers to parti-
cipate in the next Olympics to be
held at Munich in 1972, However,
proposals, if any. received for finan-
cial assistance for this purpose will

be given due consideration in
consultation with the All India
Council of Sports.

(b) The All India Council of

Sports is only an advisory body and
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therefore it cannot undertake the
organisation of wrestling bouts,

Indian Students Studying Abroad

4608. SHRI D. R. PARMAR: Wwill
the Minister of EDUCATION AND
YOUTH SERVICES be pleased 10
state:

(a) how many Indian students are
studying in different Universities of
US.A., Britain, Germany and Russia,
at present;

(b) how many amongst them are
students from Scheduled Castes/

Tribes: and

(¢) whether these Scheduled
Castes and Scheduled Tribes students
are sent by Government with Gov-
ernment scholarships or at their own
cost, if so the details thereof?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.
V. K. R. V. RAO): (a) According to
the latest information as on 1-1-1968,
the number of Indian students study-
ing in different Universities of
US.A., Britain, Germany and Russia
was 9,380, 1,830, 690 and 52 respec-

tively.

(by and (c). Information about
the number of Scheduled Castes/
Tribes students amongst them, is

not available. However, the number
of Scheduled Castes/Tribes students,
in these countries at present sent by
Government on Government scholar-
ships is 32. Of this, 10 are in US.A,
19 in Britain and 3 in Russia.

Democratic Set.up for NEFA

4609, SHRI BEDABRATA BARUA:
Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether the application of the
provisions of the Sixth Schedule of
the Indian Constitution to NEFA is
under consideration;

(b) if so, when it is going to be
implemented; and
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(¢) if not, what alternative demo-
cratic system is being proposed to
enable NEFA people to rule
themselves?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) to (¢). The Adminis-
trative Reforms Commission have
recommended that the provisions of
the Sixth Schedule to the Constitu-
tion may be applied to NEFA in their
entirety. The recommendation is
under active consideration, but it is
not possible to indicate the time by
which a decision may be taken.

Restriction on Foreign Tourists in
Assam

4610. SHRI BEDABRATA BARUA:
Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it is a fact that foreign
tourists are allowed to go to all places
in Kashmir including Gulmurg,
which is only a few miles from the
Pakistan border:

(b) whether it is also a fact that
foreign tourisis are not allowed to go
to any place in Ascsam except on
special permits; and

(¢} if so, the reasons for this

difference?

THE MINISTER OF STATE IN
THE MINISTRY oF HOME
AFFAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) Except for certain
areas adjoining the Cease Fire Line
and the District of Ladakh  which
have been declared as prohibited
places, there is no restriction on
foreign tourists visiting places, includ-
ing Gulmarg, in Jammu and
Kashmir State. Entry into the pro-
hibiteq places is regulated by special
permits issued by the Ministry of
Defence,

(b) Under the Foreigners (Restrict.
ed Areas) Order, 1963, foreigners
desiring to visit any place in Assam
are required to obtain specia] per-
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mits. Such permits are granted
liberally to tourists for visits to
Kaziranga, Manas and Shillong

which are considered to be of tourist
interest.

(¢) The difference is due to varying
requirements of security.
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Development of Tourist Places in

Rajasthan

4612, SHRI R. K. BIRLA: Will the
Minister of TOURISM & CIVIL
AVIATION be pleased to state:

(a) whether there is any proposal
under the consideration of the Gov-
ernment of India to develop more
places of tourist interest in the State
of Rajasthan during the Fourth Plan;

(b) if so, the names of the places
which are to be developed:

(¢) whether Pilani with its added
attraction for the industrial museum,
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the best in the country, Electronics
Institute and the Technological Insti-
tute is visited by a large number of
foreignens every year;

(d) if so, whether it is proposed to
develop Pilani as a tourist spot in
the Fourth Plan; and

(e) if
THE

not, the reasons therefor?

MINISTER OF TOURISM
AND CIVIL  AVIATION (DR.
KARAN SINGH): (a) to (e). It |is
proposed to improve tourist facilities
in Udaipur, Jaipur, Jaisalmer,
Bharatpur-Deeg complex and in  the
Bharatpur and Sariska Game Sanc-
tuaries, Within  the limited
resources, it is not possible for the
Government of India to take up
Pilani for tourist development,

Overtime Paid to Staff of Indian Air-
lines Corporation

4613. SHRI R. K. BIRLA: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) the amount of Overtime Allow-
ances paid to the staff including
pilots by the Indian Airlines Corpora-
tion during the last two years, year-
wise;

(b) the basis of payment of the
Overtime Allowances:

(c) whether it is a fact that the
payment of Overtime Allowances

tends to take more work with reduc-
ed efficiency; and

(d) if so, the reasons why extra
persons are not employed to cope
with the work?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH): (a)

Amount

Year
1966-87 Rs. 92.07 lakhs
1967-68

Rs. 138.95 lakhs
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(b) to (d). In aviation, with its
peak demand phenomenon, staff are
required to be put on gvertime keep-
ing in view the exigencies of work,
including delays in Flights. rectifica-
tion 0" engineering snags, ete. To
meet unpredictable and temporary
increases in work-load, payment of
overtime is considered  more
economical and conducive to orderly
work than increasing staff strength.

Merchant Navy Academy in Goa

4614. SHRIMATI ILA PAL-
CHOWDHURI:
SHRI D. C. SHARMA:
Will the Minister of SHIPPING

AND THANSPORT be pleased to
state:

(a) whether a Merchant Navy
Academy is to be established at Dona
Paula in Goa:

(b) if so. the reasons
up of the Academy; and

for setting

(e} the cost involved?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND SHIP-
PING AND TRANSPORT (SHRI
RAGHU RAMAIAH): (a) Yes, Sir.
It has been decided in principle to
set up a Merchant Navy Training
Academy at Dona Paula in Goa.

(b) The Academy is intended to
foster espirit-de-corps between the
naviga‘ional angd engineering
branches of the Merchant Navy by
providing one year’s combined pre-
sea training in navigation and marine
engineering to candidates intending to
join later the Training Ship ‘Dufferin’
ang the Directorate of Marine
Engineering Training.

fc) On  the basis of preliminary
estimates  prepared in 1985, the esti-
mated capital expenditure on the
proposed Academv will be Rs. 1 erore
initially, exclusive of the cost of
Tand, and the annual recurring ex-
penditure will be Rs. § lakhs,
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Permanent Commission on Communal
Incidents in the Country

4616. SHRI K. P. SINGH DEO:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government propose
to set up a permanent Commission of
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inquiry to Eo into the causes of com-
munal incidents in the country;

(b) if so, the details thereof; and

(¢} when such a Commission is
likely to be set up?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YIDYA CHARAN
SHUKLA): (a) No such proposal is
under consideration of Government
at present.

(b) and (c). Do not arise.

Case Registered by C.BI  Against
Shri V. B. K® Murty, Former Chief-
Engineer N.C.D.C. Ranchi and Others

4617. SHRI YOGENDRA SHAR-
MA: Will the Minister of HOME
AFFAIRS be pleased to state;

. (a) whether Central Bureau of
Investigation  have _ registered a
case on the charge of criminal cons-
piracy and corruption against Shri
V. B. K. Murty, formerly Chiaf-
Engineer (E & M), National Coal
Development Corporation, Ranchj (at
present) Managing Director of Mining
and Allied Machinery Corporation,
Durgapur and others; and

(b) if so, what steps are being
taken or propesed to be taken to
expedite the case an: bring the cul-
prits to book?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) Yes, Sir.

(b) The case was registered on
24th February. 1989 and the investi-
gation is nearing completion.
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409, 420, 467, 468, 477%, 1208
T FwdT A9 1967—68, 1968—69
TIT 1969-70 H FAW AT IAH
Harag &, fewmare, feaw 29 @
g g4 A% ¥ feaw awme o
fogm 71, w1

(&) s7% #¥asg ®§ g7 =71
Far 27

qiEA qav wafw . IgaA | (e
w0 fag) @ (F) @ (@). =ufas
guaT g9 arar uE faaeor & ooz
q¢ ¥@1 9T 2| [qEmTn & o
faar mar ( ¥fEd Hear gEe @te-
1793/69]

faremr W9 ¥ @EEE WREIT @0
dfgar & s o f@Q o A

4619. it #ieg wwg : F77 faew
AT GIF AT WA 4g a4 AT T
Far fF

(F) 1967-68 195869 =™
196970 T I HAT9G & Heaiw
WA g% &fgar &1 awHEl 4009,
120. 467, 468, 477-F "X 1204
¥ waad  wE AF  fEad §iEe
are f&a nr ww owwH ¥ faad
A=l W 2T fag eg; A

(=) zv ==l FT oeATw oE
57

faear qar gaw F=0 wA (2o Yo
%o WRe dto ) : (¥) fafmw
sEiaAal § A1 AT F gmEe fem T
¢ —

(1) 1967-6x ¥ 41T,

(1) 196368 % ;o

(1ii) 1969-76 (30-6-1969)

aAEAT
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TN & uw A fag a1 T ar
fama afomass sfms 1 oaer
Zrad ot foeg Afmgs 7 ade w77 4T
z &t g=9 araaea ¥ faefar 20

(=) e qay 9zd 0T @D S@T
#1 |yEewaF = fem qar Theg
He&ar gHodlo 1794/69]

wra | fadsht o

4620. =it F®R I wogATy AT
E-ST™ WAl A TAR AT OFIT FA
e v awy fadq, swiw &® A
i & fFaq oo W@ ® @

e’

Mg HAFTH T WAt (ot
fan T W) 1-1-1968
1w # fr= afgsar & odfwa
frfodi st gem maFE —

safeET 4,666
4T 2,489
ST 7,530

1-1-1968 F1 fafew fogafoi
Fr @ 1017 41 fawafai §
syerra fafew Tfsi #1 gofor F3a1
S A4l € 1 T ITH a1 A/
AT I TE 2

a0 AR (IET NAW) e

4621. st gEW W= wEAW :
Fa1 foredr 21 gEw WAV HAT A7 FAA
F1 w97 F4 fF

(%) amr 72 7w 2 fF wiw,
1969 H I WEW H WATTIZ FEF
w AT 27 fEAmiE graay e
arT A FAE FA GT AT FFTH 74T
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qreT g AT A TEgU aTE A Y
Lins

(=) =fz &g, A1 W "W
AT q30eed fawm gra et aeET
# & o FEFEd F waac o
T FRAT F AT FT § AT I
qagaar & are ¥ fasent F a@@v
faare 2 7

forer oy gaw &= AWy (st
g W fag) @ (F) o,
Gl

(@) wsa g fawmr gae
sewr ¥ara frae #t o wfr A
9Ed 97 TEr FET &, SUTEr ST €
aforre e weqrE 2 )

Fararon

IAT WY Tew g faam A
ot warme (S9% wEW) ¥ gow
ART TT AT F AT 257, 40°,
IT FWRT 81°. 51 9F F OF g
e R G &I, T2 T qdr R
F§ o5 9 IAC F frrm B, wa
HAfT aTw g F a9 gy saifafy
a1 weifafy mET F gfaard 4t
TRgd GAT gE § | WS ATH T
fears e E-We feew F v
g & zfqar<i § 8 faer | qaw 9%
g e AT g = frard a
&1 33 frgua g wwy & o
o qmyiorg | gw fi2d § a9 § 29
o frarday & ey AW A FrE
st w47 ¥ 93 wAd & g,
Ff 1 g ¥ TE A AW 9EAT
aTT 9TAT T q9T qE AL AT
®EAT 4T AF AT 9T ATA 309
qHAT F

A A% ¥ qe TCATE TS Fegd
frusfag  1€g1 FTF TTEA
aegd a@ a AT
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Reference to America jn interview by
Nirad Chaudhurj

4622. SHRI JYOTIRMOY BASU:
Will the Minis.er of HOME AFFAIRS
be pleased to state:

(a) whether attention of the Gov-
ernment has been drawn to a report
published by “Times of India”, Delhi
Edition, in its Sunday issue, dated the
4th May, 1969, contain.ing the text of
an interview given by Shri Nirad
Chaudhuri to a Correspondent of ithe
said daily paper;

(b} if so, whether Government
consider a part of the seatement of
Shri Nirad Chaudhuri (as reported in
the said paper) containing reference
10 America, to be objectionable; and

(c) if so, what action, if any, is pro-
posed to be taken by Government on
the report of the said interview as
published iy the “Times of India”?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) Yes, Sir,

(b) and (c). Government do not
agree with Shri Chaudhuri’s views,
which, however, are not actionabls
under law.

Tours made by late President

4623. SHRI JYOTIRMOY BASU:
‘Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the details of the late President’s
last tour programme in Assam and
Nagaland with particulars referenca
to the following:

(i) how many times the late
President had to ‘travel by
plane;

(ii) how many miles were cover-
ed; '

(iii) the altitude he had to climb,
and

(iv) how many times the plane
could mnot land due tn bad
weather;

(b} whether the Minister of Indus-
trial Development, Internal Trade and

1891 (SAKA) Written Answers 174

Company Affairs recently stated that
the late President had heart trouble;
and

(c) if so, the reaction of Govern-
ment to this statement?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) The details are given seriatim:—

(i) Six times,
(ii) 4487 air kilometers.

(iii) The altitudes he had to climb
during the flights are ziven

below:—
Route Tilying Cabin
aliitude  altitude
Palam—Tezpur 29000 f1. 7co0 ft.
Tezpur—Passighat . 6000 f . —_
Passighat—Tezpur . 6oco f1.
Tezpur—Jorhat 7000 fr. 3000 ft.
Jorhat—Dimapur 6ooo fr. 3000 fi.
Dimapur—Gauhati . Booo fi.  3000ft.
Gauhati—Palam. 31000 {1, 7000 ft

(iv) Only once the plane could
not land due tp bad weather.

(b) The Minister has beep consult-
ed. He does not remember having

made any such statement.
(¢) Does not arise,
Financing by U.S. Ford Foundation

4624. SHRI JYOTIRMOQY BASU:
Wil] the Minister of HOME AFFAIRS
be pleased to refer to the statement
made by him in Lok Sabha on the
14th May, 1969 in regard to the report
of the Intellizence Bureau on the use
of foreign money in the last (Feneral
Elections ang for other purposes and
state:

(a) whether the U.S. Ford Found-
ation has beep financing the activities
of educational institutions and orga-
nisations working in academiec and
research fields;
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(b) if so, the names of institutions
and organisations which have =eceiv-
ed financial assistance from the Ford
Foundation and the nature of uch
assistance in each case;

(¢) whether his attention has been
drawn to a booklet entitled “U.S.—
Facts about AID & Education” pub-
lisheq by “Front against U.S. impe-
rialist penetration, Delhj University”;

(d) whether op page 22 oi this
booklet, it has been alleged that the
present President of the Ford found-
ation became in 1961, overall Director
of the National Security Council,

which guideg the activities of the
American C.ILA.; and
(e) if so, what action, if any, is

proposed to
Foundation?

be taken against Ford

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) Yes, Sir.

(b) Copies of a document giving the
reievant information will be Jiaced in
the Library of the House.

(c) and (d)., Yes, Sir,

(&) Government have no adverse
information about the Ford Founda-
tion.

Central Industrial Security Force
Headquarters at Durgapur

4625. SHRI JYOTIRMOY BASU:

SHRI BHOLA NATH
MASTER:

SHRI N. K. SOMANI:

SHRI TULSIDAS DASAFPA:

SHRI RAMAVATAR
SHASTRI:

SHRT P C. ADICHAN:

SHRI SRADHAEKAR
SUPAKAR:

SHRI VASHPAL SINGH:

SHRI SHIV KUMAR
SHASTRI:

SHRI B. K. DAS CHOW.
DURY:

SHRI VIRENDRA KUMAR
SHAH:
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SHRI BADRUDDUJA:

SHR] SATYA NARAIN
SINGH:

SHRI BHAGABAN DAS:

Wil] the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether
Bengal) is going
quarters of the
Security Force;

Durgapur (West
to be the Head-
Central Industrial

(b) if so, whether the details about
the administrative control, division
of responsibility, recruitmeny and
functions of the Force have been
finalised; and

ic) whether the Headquarters of
the Force is being set up at Durgapur
against the wishes of the West Bengal
Government?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) No, Sir. The Headquarter of the
Central Industrial Security Force is
located at Delhi.

(b) Does not arise.

(¢) Does not arise.

aw graw ww, Jf faedlt w1 waEe

4626. =7 =g wawE: #71 faen
F41 qa® A AAT AF AN AT FT
iﬁﬁ fw :

(%) fass  ad 1967-6% F
arer Qe wre, A€ faeAT #y feadr
ofr & wmaw o wmw fadr o qar
T 7w gmrAt F faw for oy
g,

(@) z7 779 7 2.000%TF ATfAF
a7g o1 3 e wfaerd &
() za s = g7 T faar

7
T !

faer mar ga= &ar A (30
o & o WTTo Ao T () 31 IETH
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e w 1967-68 I F INTA
#€ w0 A mrar) aE &t
1,50,000 X978 &1 FAE ¥ (A&
T w1 gfagifoar, & w7 931
a1 oW 97 g wfagifmr amrfae
F AT AT FAT /F F AHEA AT
quF ¥ for fear m@r an)

(@) w8 wma =mm & fafww
(mawwr 11) Afodi § 217 sdard
g fomd & Faw uw & 1200 WA
(wfem ) sfs s o1 = 20 g
Tt S e afor & Fwoar @ E

(M) 31-3-67 TF—

(1) w7aw FET:
T |

1,60,603. 00

(2) fagrz & far  wafea .
1,892,875, 00 ¥9T |

(3) =w qras & faa sefea
12,99,920. 31 ¥IT |

arw g sarE, faeslt g sem
arar ‘erew few

4627. st W A = fen
gur ga% AT HAT T qAH KT OFA
w10 fF

(%) ara grw wave, faedr &
e faea & wmrg w1 g “erew wafem’
FAG 9.7 55 HAw-aed #1 qrfes
¥ g facd g gd

(%) z7 ‘zew mfsgw’ &1 3=

(%) =TT F ad 1968 T AT
fem afzr @i & =1 = v o
nifer F1 wgereT wa=y Ew fag ?

faen @ur g@w @=1 WA (Ale
Fo & whe dle TE):
4,972, F C ()
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(&) 4,67,663.58 ®97 |

() 7o =

wag wae an whaat € fadw amn

4628. ot WWEWEWE @ F1 wW
®W TAT Tg TATA Y FIT F

(%) 90t Fremer & fEa-fam
#faat s aeat ¥ fagw g7 40, 3
fm-fam 2911 5 72, 37T gt F warem
w1 4, 7 feqa-fead fav fadwi @ @
AR 57F 7 feadt aw faEw m
ghr faar ;#iT

(=) weF @1 77 fer afs
=g gt ?

#@ad-wm WX AtagA qu1 wfcaga
9 (st vy ) (%) #7 (w)
wfere STRTLY U FT 9T @ E A1
AT TG T TH 47 TG 57 AT

qAwE (Fwm w@w) & afm@t #@
|

41629. =t o o gifwa : w71
far @un gaw #a AT 7 A A7
w7 F4A fF

\¥) ®oag a4 fFogsam
(Wi %) & TOAEE AFEA B AAF
gfagt qu i 75 ¢ ;

(m) =fz 2, AT S = A 2

AT T AL AT qAT AAAEF AT

(1) =f= 71, A1 osEE oI
(4

favety ava gas Fa wATG A I A
(sitewely sgiwmer o fag ) (7)) F
(): St g FEE s wTuE
afadid a9z & 1947 e Wl
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F amer wfzg g7 & Ay 11 few
szfoa mar 4 qfewr G AL g =
wrrE § SR &1 faa<or aur-ges 9%
@ T & | [gewtm ® ot fawn
ran | el qear gFodto—1795/69] |

uF AWF § & w697
HAEHEAT AT AT AT | FAE HAH H
i gl F WATT H AT qT F &
%1 % T AMAT BT AT AT ET EY
z

Heq WA F wAE w

4630. ot To =o Ftferw @ FaT
farer aav gaw ¥y WA FZ FATH AT
91 &1 fF ¢

(%) =1 WY qUAATT qTET
farwrT gTr wew WM § FrE @ard &7
EUREIE

(@) afz & A1 77 =TE fF7
SqTT F F1 A0 E WL AT AF agi e
tfaerfas wgea F1 F1 &1 3=g faet
£

(w) Fm grAErT AFEw faym
% wfafoes 1% 97 597 9491 QAAT
FraTEFT e 0N

(w) =fz gt A1 SHT AT A

g?

favey @y G AaT I HA (e

s wans fag) o (F) S AE

(m) sew FET I=AT

() =¥ (9). ATET I 1967—68
¥ A w2E F1FE (1) F% fava-
fagmrg, faqdr, faem s@@qe @ar
(ii) faa favafaarea, wmar faer
gwi, 307 foam o
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1968—69 & YT AT gTT fava-
faerrerg & fagdr & qars &1 w14 far )
7 Fawre fae ag & ff I @
THH 1965-66 ¥ TATATT GaTE FT AT
@

fawn favafaamg iam ad ¥
IHATH GEATE FT FW FAT AEATE |
qari &1 FE 196465 F & AT
T qr A9 T 9 F far et
w< fear mar e fagdr #r gar § ¢
aiegias 71 &1 Irsifawr, a0 T
NaEET $o To F 400 fo Qo AF FIT
qregiaT 311 w1 9w fmar 7 fe
# fa#t 2200 g0 go & &3 wareH
fo Qo F T FAT F AT & WA
L
W WA v AETEE W miAia

qwTH

4631. St Wo Wo difwm : T

-V WA TE AT FT TGV HA F

(F) Pagaa 2 s wegq3w 39
SqIAA § A qweEt F7 wwn
AT

(@) afz & T1 557% Fv w0
L

() 3% =rETEg ¥ 31 fewwEy,
1968 F1 wiaeffa THzAT FT &
T 47 ;

(w) 374 7 fFaT gaad o 9
wqaT Tay whaw aqt 7wl 0§
& %< 3% fagery | faama A1 & #00
FOOT E ;AR

(=) 7z gfafesa 1 & foa s
Fv= AT F WA we farerd s,
T FTHATEY A FT aF F = d ?
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g wAwew A vea-er (s
e oo ) (7)) A e, S

(@) =T wawi #1 q&aT § FIG
afz g& &1 gafy wweni & fmm
7 WY afz g€ 2 faeg 7 ara wFEH] #1
AT F T AL AT A |

(m) 12,7391

() 241 ) wfra wF & amt-
sfrardt #¢ qer wfwgeri w1 qfew &
faeg gt wdtET & wiwgsi &7
ATqar 21T, Ffagt & &% a9t & gafaa
FAF A A & ar s &
FTIH FIT FT HI=T FAT, FTLTE |

(%) Ter wifawifEi & fae
T FTAFT AAE ST TE & —

(1) =@t qaa|i , % fATem
T AT HFTHT $T A § TaHT I
ATAT & FrATT KT A=T F 797
FvIE gfg FT A |

(if) 959 #=aqes % fom o
wafeea Wt wmd

(7ii) == w1 F1E Farem =T
wrer =1 w1t § FmaT S o 6
FEN ¥ W ITF FITITAT § 09T /4y
FY graTAAT 74 & A1 39% o g U
uftfem sqar 7ad e fAa
ferar smq ATfE 3= FATAE & w00 F
FT9C T &1 4

(iv) w== =mgragi & sfaoffa
T% TEINI T O 97 fame &% qgv
WAT ISTATAT AT 5T GAT 37 F
ey W & g Aargifaafa # mer-
&7 F AT Smandral # ow afafy 51
WY e A FT & AT g
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T@gT § wwd W

4632. =t 7o 5o e : =
femar ey qas Ay A& A T A

(F) mrag o= 2 fF 14 wgqar
15 a¥ 987 I F faFz 39 e
% gt w wgETr F faw F swTCn
FATE o1 2, o AT wATHT (T
Argaz) #t oF qfy orf o 91, 9 5=
TR qIFTHT A @IgE E ; A

(=) afz &, a7 71 7= 7
§YTET qTECET A& AW g &
S F w0 F9 e F A
wifs Sfaqi &1 sfag A9 w7 G
firfe 3 vr ¥ formez ST @y o @
FO T W F1 GE §ofeas
e A W W Ay fawd #
aerEAT g 7

foen @av gaw Bar WWew A
IR (s g T T ) :
(%) <t gt 1 917 ArdFT 77 oF v gk
e agFrt EvEeT frad = 97
arf w§ ft AR IH TEEAR F
AERIANT FROATITT ATITerq F71 619
fearnarar

(&) wredrg gaaETs |6 Y
qaTs oAl fegte OF W9 Tad AT
AT T & T gk &, A avwA: 78
Fot aF a<r W | gafas, 3R
¥ frwz o 7 %1 sz wiger 7 qard
F77 & At sema o3 famme g fean
METE
Communa) eluhaa in Darbhanga

{Bihar)

4633. SHRI BHOGENDRA JHA:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that there
were large scale lootings, arson, as-
saults and murders on the 10th May,
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1969 in the Jamipur areg of Dar-

bha:nga district of Bihar which look a

serious communal form;

(b) if so, the actual data about the
severe action taken against the orga-
nisers and leaders of lootings, riot,
arson and murder;

(c) whether innocent persons also
were arrested on a large scale; and

(d) if so, action taken thereabtout?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) According tg information received
from the State Government, in the
riots that broke out in Village Jami.
pur, police station Benipatti, District
Darbhanga, 2 persons were killed, 43
thatched houses were burnt and some
property was looted.

(by In the two cases registered on
the incidents 139 persons were arrest-
ed. On completion of investigation of
the two cases charge-sheets have been
submitted to the court against 83
persons, THE cases are subjudive.

(¢) The Government have no such
information,

(d) Does not arise.

Increase in Shipping freight rates

4634. SHRI V. NARASIMHA: RAO:
SHRI BHAGABAN DAS:

Will the Minister of SHIPPING
AND TRANSPORT be pleased to state:

(a) whether the All India Shippers’
Counci] is opposed to the 12 per cent
increass in the freight rates oroposed

by the India-Pakistan-Ceylon and
Burma/USA Outward Freight Con-
ference:

(b) the reaction of Government in
this resard; and

(¢) whether it is proposeq ‘o raisc
the issue at the Conference in New
York?

THF MINISTER OF PARLIA-
MENTARY AFFATIRS AND SHIP-
PIN AND TRANSPORT (SHR1
RAGHURAMATAH): (a) Yes, Sir.
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(b) and (c). The Government of
India lodged a strong protest against
the freight increase announceg by the
Indja, Pakistan, Ceylon & Burma Out-
ward Freight Conference who there-
upon expressed their readiness to dis-
cuss the issue. A Government dele-
gation led by the Chief Controller of
Chartering was accordingly sent to
New York and London (where the
Conference had their final meeting) in
July, 1969 to hold negotiations with
the Conference. As a result the in-
crease of 12 per cent originally an-
nounced as effective from the lst
August, 1969, has been reduced to 5
per cent on the average and made
effective from the 1st October, 1969.

Radar warning systemym in Coastal
Areas

4635. SHRI V. NARASIMHA RAO:
SHRI P. C. ADICHAN:
SHRI HIMATSINGKA:
SHRI K. P. SINGH DEO:

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state:

(a) whether Government have taken
a decision for the establishment of a
radar warning system in coastal
Andhra Pradesh and other coastal
areas for ensuring extra protection to
the regions prone to cyclones;

(b) if so, when the radar system
will be installed at what cost and at
which places;

(c) whether the equipment xi'1 he
indigenous or imported; the details
thereof; and

{dY whether the entire expenses
will be borne by the centre or sharad
by the State Government?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). A cvelone
warning radar s expected to be in-
stalled at Visakhapatnam by the end
of this year, There is a =cheme fnr
installation of seven more radars
along the coastline during the Trurth
Plan period. The places tentatively
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selected for the location of the radars
are Calcutta/Haldia, Bhubaneshwar/
Paradeep, Madras and Nagapattinanm
on the east coast and Goa, Bombay
and Kandla on the west coast, The
toia]l cost of the scheme during the
Fourth Plan period js estimated at
Rs. 218 lakhs.

(c) The radar to be installed at
Visakhapatnam has been imported
from Japan. The Bharat Electronics:
Limited, Bangalore, have agreed tc
manufacture the remaining s:ven
radars.

(d) The entire expenditure will be
borne by the Centra] Governmiert,

Intreduction of N.S.C. for University/
College students

4636. SHRI S. M. BANERJEE: Wil
the Minister of EDUCATION AND
YOUTH SERVICES be pleased 1o
state:

ta) whether it is a fact that the
Educution Commission  had recom-
mended the intreduction of the Na-
tionu' Serviee Corps for University/
College students;

tb) whether these recommendations
have™ been accepted by Government:

(c) whether it is also a fact that
finances were sanctioned for manag-
ing these Camps for Colleges and
University students; and

(d) if so. how and the reason why
Delhi school students have heen allow-
ed to participate in the National Ser-
vice Corps Camps at Raj Ghat as
reported in the Indian Exoprese dated
the 6th June 19697

THE MINISTER OF EDUCATION
AXND YOUTH SERVICES (DR.
V. K. R. V. RAO): (a) to (d). The
Education Comrnission Report recom-
mended inter ¢'ie that a programme
of Nationa! Service should be deve-
loped as an alternative to the N.C.C.
It also recommmended that the pro-
gramme of Games ang Sports should
be promoted, Following the accept-
ance of the above recommendations,
the Government propose to introduce
on a selective and voluntary basis the
NSC /NSO programmes ip selected col-
leges and Universities in the country.
Details of e scheme are being work-
ed out and are expected to be finaliz-
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ed shortly. A sum of Rs. 6p lakhs
has been provided for 1969-70.
Under the National Service Corps
Programme, two National Service
Camps have beep held at Sevagram
Wardha and Rajghat, Delhi from 12th
February to 21st February, 1969 and
from 15th May to 6th June, 1969,
These camps were organised with cent
per ceut Centra] assistance for reori-
entation of students and teachers. The
camp at Sevagram, Wardha was at-
tended by 123 teachers and 372 col-
lege students, The camp a; Raj Ghat
was held in co-operation with Delhi
Teachers Association with a view to
acquainting  teachers and students
with the problem of National Ser-
vice Programme and to prepare a
comprehensive Plan of National Ser-
vice Corps for Delhi State. Most of
the school students who were selected
by the Teachers' Association for this
camp were potential college students
and they were awaiting results of
their Higher Secondary Examination.

S Y AT T

1637. ot fawfa fost: o fver
AqT TIAF AAT  HAT 4F qAH &1 FAT
F9 fF :

(%) 1 971 & fAe a1 ‘|-
AT AAETE T F 21 AAA, 1969
F A% H 3e UT usdrden fEAww
oI AW (e T gRT sE
T FA FY THEAT) HGF & wwwT
gHIffa gu a9NEE #7 6% awR @
e faemar mar &

(@) afeg M sEA T2 f&
ATTATT ATTHT F.1 FHF T4T =t A1
F ARFA AW A 30 T A 57 fE
T 7 FIS & TG aqg A9 A

() =tz e, 71 ¥y aww w7 fa=we
HATITHT 30 TG1 F 7 W71 grams) F7
TME AW A AEEd @A FT F A
g nq o2 aal & #97 W@WE ; W9

(a) Wity w@E &7 owafr §
TETTAT F79 § 77F17 F0 A7 3971 2 A0
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I safa § a® fF SF @@
o ?

P aan gEw A owE (=10
Yo &o W10 dto W) : (F) =T
(@) ot &N G 7€ 7w A E
= K AR wmr & 1 Aqify faAiw
22-1-1969 % ‘AddEe § ‘A A+1-
ferare s e Wi afrateder amrs
WIF F A UF qEER BT 3
foai a7 foole 6t € 2 5 21 o,
1969 F1 §u FTAqfaal ¥ a¥ == 7
farear welt & w5y 5 forerr #71 wvsaw
wust F arfos WOt § aEe g
s (ArafaareEt ¥ "I A g
Y T TIN T fF s awre
F79 #1 go.v favafaarat & frafog:
F1 wfaca & moAT =9 ¥ feoai ¥
HST #1 gET T2 71T wwAN F g
TET AT FT AT TARAT WGT F
®Y H qua 99 & AT e F7 qufey
AT AT FLAT AT | TS, fore &
HTETH F €T & SHAT F 479 9 qr2forF:
AU FEEA KT gPRT F ava-ETy
ag |4 & U 39 32 g7 fF fava-
frarm &1 wd@w faardi s @
TEIEF AT N FY I HAAT FT
i T 9T F9F & wrE At
fawa & @37 gu o o @9 9gw F=war
B mTTAM T F AR T w3
21 HYH, 1969 FI 0 TAGCAET. F
wee § fosm v g few ao srer
#Y gf A9 qEaFTa § JueEy § )

() w7 (7) fagor qe= 2
fam® wv@T g WrEE WA &
fawm %1 FEmT @AW & fAw 930w
FIHI 1 Joorg Tear AT &)

faao

W "t § gofay faw ¥
fod warerm=T F2w g1 & ¥ avae
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AR EA & fod 1968 a9 & G&CT
d%eT & arg agr foer waEdT O
qifa, 1u6s FY gm@OT F AAECT A
WA TR A G T § e
# ggmT & fAg agd #@ A
qIA FE |

2. BH H, WA GOHIC gTO IZMAT
T ®AA AEIW FEH IH GOAF T
F1 UF FLT 7T aF a7 AZIEFT 847 2
far wfaw da 7 o favafaare
21 | TE UBTAAT 1968—69 & HT7H 2197
6 @ Ty Halo TF 7 WA | T
T A 9 F1559 999 fafaamear
Fagm 7AW AT wW i96e-
69 & v fafws w7 w51 #1
40,417,828 w00 f27 a7 9 #iv A9
IO & sRE TAF TTST ATHL FT I77
ATE T T EH A AT AT E T
Fgr mr ¢ & afz o7 afus a9 %7
FEIT 21 AT 9hAT R AW a7 g7 2
fagm s

rOTRT AT Oq7 qEEl & fAapr
FIAHA F UATAT AT AVHITA TOHT
T qT W) R TFART T GF0H ATHE
TF FEEE W0 fqAr @ 1 T e
AT AIGTHT T HAAT 7 v 1foe
FY AT w7 fET A7 1T T
F sfea Y ST w7 T 9 7 fEEr
T oamr & gww @t zra fafew
fawgi # fadt st | T gerET &
a7 39 ST 9% fam s f' g o
T AT mTIoTRAr T g0 oo At
9T W femfaama 378 91eT AR
& &Y 0 guar q29 Aifgew F §7 &
R FT & | OAr gEE #WEd:
5—-10 99 FT FAAH W A% TAFAT
<&M

4. faasit srardi 7 fod) o=
wfra wfaat it qaiear F1 Ay
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1 FEA g, AT qEE H A9 Y 0F
gET 9FTT F7 wEr 2 famd wde
NG IET F FA o7 FG qF TAF
T I TN At F  IeAeAraF faenfagy
1 100 wfugeafagt & oy £
S WEATE F, wAR A gfweor &
fau frutfca arerm & qvarm Rfas
ATATHT # A TETF T T H14 FEH
FOT | TW AT FT I FAT A
e & form 1 g7 1t Heywa, fauw
1 @erAdT. 39 fa3ol war A7 FEmar
formar qeam 1 £ 1 meEs foat s At
99 WT A awwar faww gw@E A
srrare frat smar, wfafeag FwAr 8

5. FifF 35 mF AgeAqT AT
WTT &, 92 # i arfege & fAawio §
AREIA T2 74 & (0 7T @
q e OF gIER-O-ETE T FYTIAT 7
g2

6. 9 Sd &1 WIGT & FATAl AT
wTHT * fosror # SeArfEa F99 6
qeTed &t arer, fFEr J dw F 39
An w1 ATdEr weT & foeror &
fow 75 7% @< M oIfwgT 1
AW FY & ST FE=wr & OFT GOr draar
e | THE WeTdA wfEeEr W e
H fget amr fgrdy st wrogt § wfzed
WIS AT |

7. =gt gt SEwi g faest 7 a9y
AT-E7eTA e AEH1 FT AT g9y
g T TR 34 ¥ Iev0 ¥ HETd.
F fet For =y WAy wren AW
U NFHI & A0 §EF aT g
e F F1 OF G197 Srifad #71 § |

8. WIGT feT % &5 § At 6
AT T FHT HT a@d gy, far qar
ToF HN WA 7 W F A A4t 7
1 s vz e w9 ¥ favig
far 47 | Sueey watew qafy ¥ wER

TT Fwar # fafww vt ammn #
qIEEHET FT SATEAT I | W H 7
et germa=i F1 379 sver #1 vl
w1 | wfereror 35 % @i w©F fag
ufe=r andt weaTeEt F A0 ot vy
amT  F wEET HiEeEr amr dfew #5
T sraegr ghn |

9. HYRTC T B A1 F 0w
T AT F1 599 F, fataw wredm
WAt ¥ 7 Ofagrfas wearaw AT
FALHIW, HJTHEIO, WATE ATET OHIT
arfefeas ot qresfas =i o fawa
Teg F1 frwear #1 qar AT e o
FATE] &1 AT FT ALGF FIAT /T
IAET WMTe 39 Afeg 1 fgam £
Wt dea &7 foreleTdr g W@ 9 e
| TITHAE T991 SEEfaE gE §
w1 | 3 A Y 9w o, S s
WIS &, FWE1g WiaT Heq # fawe
T fear ST | §E4E 0w GA9T F7d-
w7 oY AT %1 T & ForEs e w1
T g7 wefors swar 7 forwor & foo
YT ¥ FFE FLEAT A0 afew I
ATRGT & TaNT FT 3T F A wET
FTAT ATTAT |

qAMG (TEAW) F Ow A g
ghmt &t wff sl sweil @ a=a
FeAT HCAT

4638. st Yo T ATEYTH :
T TE-%14 FAT qg AT AT FAT
war fe:

(%) v @ @ go afri &
e F s fae § Aem
T AT F OF AW wETET & faeg
frer e et # WP AT TE
FT TETT Fodl | o (44T AT HIT 6 NHL
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IR AT Fq AT an, 20 fadww,
1964 F1 Fffq FUTH_Hal At e
LG AT TUT Y 72 #1 Forwras
AT dY;

(%) %1 78 Wt 79 ¢ f& Swis
frem gfcort & o e & v
I AT F AT w3 1 Br7 ey a7 Wi
AT 34 THo o o, qgElT g,
fare W'Tmﬁﬁm?’ﬁﬁ :

(7) afz &, @t =7 97 57 7% T4y
FUAR FTTE 2, T

(%) =z 7% Frdadt 78t #7 w£ 2,
AT ZHEH T FTOTE 7

TEFW A H www s (sh
faer aw ) < (%) ST 7 forwrae
T A A UH A ¥ afaaem §
7 &1 T HAT § Faieg 7 qay A 2

(@) & (). 79 g@&R § 3a
arE feg o @ &
Letter from Genera) Secretary, Ganga

Steamer Services Restoration Deve.
lopment Committee, Patna

4639. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of SHIPPING

AND TRANSPORT be pleased o
state:
(a) whether g registereq letter

dated the 22nd July, 1976 was receiv-
ed by his Ministry from Shri Fateh
Narain  Singh. General Secretary,
Ganga Steamer Services Restoration
Committee, Patna. in reply to a com-
munication dated the 5th may, 1967
from the then Minister of Transport
& Shipping;

(b) whether a further communica-
tion dated the 1st August, 1967 in the
same connection was also received by
the Ministry from Shri Singh;

(e) if so, what are the conients of
those letters; and
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Written Answers 19

(d) the action that Goveroment

have taken or proposed to take in the
matter?

THE DEPUTY MINISTER IN 1HE
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS, AND IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI IQBAL SINGH;:
(a) and (b). Yes, Sir.

(c) In the letters referred to the
General Secretary, Ganga Steamer
Services Restoration Development
Committee stresseq the need for the
restoration of river =ervices on the
Ganga.

(d) The Governrment of Bihar have
submitted two schemes for introduc-
ing river services on the Ganga, une
between Patna and Buxar and the
other between Bhagalpur and Kara-
gola. The Inland Water Transport
Committee set up by the Governmert
of India during their recent wvisit to
Bihar had discussions on these schemes
with the State Government officials
and non-officials. The schemes will
be processed further after the receipt
of the report of the Committee,

Untouchability

4640. SHRI BHAGABAN DAS:
SHRIMAT] SUSEELA
GOPALAN:
SHRI K. ANIRUDHAN:
SHRI C. K. CHAKRAPANI:

Will the Minister of HOME AF-
FAIRS he pleased to state:

{a) whether the attentiop of Gov-
ernment had been drawn to the
judgement of Patna Sub-Magistrate in
the case of Sankracharya of Puri
stating that no person can be convict-
ed for practising untouchability in
his personal life as per the law: und

(b) if so. whether Government
would consider to amend the onsti-
tution in view of this judgement?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) Government have seen the judge-
ment of the Sub-Divisional Magistrate,
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Patna dated June 4, 1969 dis=
missing the complaint of Shri Shiva-
nand Tiwari against the Shankra-
charya of Puri and Shri V. V, Desh-
pandey. He accepted the inquiry re-
port of Shri 8. N. Sahay, Magistrate,
1st Class who recommended the -is-
missal of the complaint because no
prima faecie case had been establish-
ed against the accused. The judge-
ment of the Sub-Divisional Magistrate
did not state that no person can be
convicted for practising untouchabi-
lity in his personal life,

{b) Governmen{ are considerinz
amendments in the  Untouchability
(Offences) Act, 1955 in the light of
recommendations made by the Com-
mittee on  Untouchability, Economic
and Educational Development of the
Scheduled Castes.

T oEA & f6U FT wT @ -
) deaml w1 FEE wgwen

4641. it awwfE Wvad
st do e IrEAEI
M1 qgFE TG

FATNE-TW AAT 77 AqA T T
=3 fF :

(%) a1 F777 7 I AR AT
o F1 "I 33 #7 faeiw fEar & St
Tt mEAl 08 gEvsn F fAo Fw T
77T E;

(=) afe =z, A1 379% a0 F0
Z, zAwr &8r A fEr agraa 41
a1 7Er g A

(m) oy wrure v T AT
wAT R

g WA W e wAr (s
fagr st 79) © (F) 20-21 A1,
1969 %1 2% wot gfy dex § TG
o ofwz gt warr afafy oo
#AREa 0 GO & srAOw W
AT F wrg-gra T oEAT F e
1960 (ai) LS—7
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19 7 THY TGt geqrAt a7 fasiey
gargar == & foo og gena &)

(@) @A 5 wfona & g
fararTeta 219 & F190 fy A T
1 A=y #1 fasm agrar A AT

(7) ggrETT @M & fAo s
o7 A7 T TA THTE —

T +3qFET HEq0 7198, AW T
guaT wrar &1 97 fqm faar wma ¥
mit ArafaET & fae |+t 2, fafqaq
aSrad 21, I o fear 27 v
faa® sgm g ug ofteg ¥
wwt 7 fear-aaT &2, agaEr oW
FT OTAE |

7 71q, fam® fAv wdqzmm 35 97
faais fagr m aaT 2, zawwIv &
W wifem w1 ETg vEgmr sfver
F17T wA A Aifa sEAT E1FEEq
7 AT AL owAi

(1) =mremarfes FvaiF 4
gA7 iu 1 faeemfgn &1 w1
AT & uwgytz A &1 fEAT *
wrart & gevar;

(i) =gmiraar sz A% ®
fagial 1 faasr @ g wFam
qadT F=a1 2, afwa e T afFemrer
TTT T,

(iil) wedry gFam 47 FEOAT
¥ fam wmwr &7 gomars wfawEi
1 mxfag Fo0 A4 3% ATE A
SIETZA ST T 441 T7 Af9Tg
FIHT; HIY

(iv) WA wET I
faT I amErfas FEFTC T4
FTEE ¢ QUL T, AT AT {IFA
¥ fagufen @i 97 &= 30 T g
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fraade aE 19w & @w H1 I
LI

I AT HT A g AT ATAr AT
widr g & ag 5w fagw ofafafy £,
fog fog wqzrar fen s &, amm
FTAF AT Tg7 FL |

AT AFATE 741 507 F ATATA Hig
QA1 ¥ T-7ET4 S A9 T qafaa
HigTg wdt & wd gon 1 ong faea
A7 oF 7 wfaw 72w § fag wrg
AT AT4 91T TG I |

Central Reserve Police

4642, SHRI GANESH GHOSH: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) the number of times the Central
Reserve Police Force was used during
the last one year;

(b) the names of places where it
was used;

(e) the circumstances under which
it was used in each case; and

(d) the tota] amount of expenditure
incurred for the purpose?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) During the last one year the
Central Reserve Police Force was
used on 35 occasions,

(b) and (c). The
Reserve Police Force was used
in Kerala and Delhi during the
Centra] Government Servants' agita-
tion, was made available on requisi-
tion to the State Governments of
Punjab, Bihar, Orissa anq West Ben-
ga] during the mid-term poll. and in
Jammu and Kashmir, Goa, Andhra
Pradesh, Nagaland, Mizo Hills, Mani-
pur, Tripura etc., for internal secu-
rity and law and order duties.

Central

(d) The information is being collect-
ed and will be placed on the Table of
the House on receipt.
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Inland waterways in Gea

4643. SHRI GANESH GHOSF: Wiil
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it is g fact that inland
waterways in Goa constitute an im-
portant link between the hinterland
and the Mormugao Harbour;

(b) whether the river Mandovi is
the principal inland waterway of Goa:

(c) whether it is a fact thag due tc
the gradual ang steady silting up of
this river difficulty is being experienc-
ed by the barges to navigate during
the low tide period: and

(d) if so, the steps if any, being
taken by Government to maintain and
improve the navigability of the river
Mandovi?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS AND IN THE MINIS-
TRY OF SHIPPING AND TRANS.
PORT (SHRI IQBAL SINGH): (a) to
fe). Yes, Sir.

{d} in order to maintain and im-
prove the navigability of the river.
schemes for carrying out hydrogra-
phic surveys and dredging are being

executed by the Goa Administration

Translation of Works Entitled
‘Origin and Development of
Bengali Language’

4644, SHR1 GANESH GHOSH:
Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased
to state:

(a) whether the Commission for
Scientific and Technical Terminology
have decided to get Prof. Suniti
Chatterjee’s works entitled “Origin
and Development of the Bengali
Language” translated;

(by whether it is a fact that the
Commission have entered into a con-
tract with the author and the ‘rans
lator for the purposes;
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(e) if so, whether Governmment have
supplieq a copy of the works to the
translator; and

(d) if not, the reasons therefor?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DH.
V. K. R. V. RAO): (a) Yes, Sir. -

(b} Yes Sir.

(¢) No, Sir

(d) According to the contract, the
writer was to supply four copies ot
the latest edition of his said work, {ree
2f cost.  But the author could not
supply them as copies were neither
available with him, nor in the market.
The author suggested that a microfilin
copy was available with an Americun
firm from whom the same mignt be
procured. Negotiations have been
started for purchasing the same from
the American firm,

Report on the Working ef the
National Library Calcutta

4645. SHRI GANESH GHOSH: Will
the Ministgr of EDUCATION AND
YOUTH SERVICES be pleased to
state:

(a) whether the Committee set up
2y the Government of India to in-
vestigate into the working of the
Wational Library, Calcutta have sub-
mitted their report to Government;

(b) if so, the main findings and
recommendations of the Committee;
and ’

(c) when the report is going to be
published?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR
V. K. R. V. RAO): (a) Yes, Sir

(b) and (c). The matter is under
consideration.

Student Unrest in Jadavpur University

4646, SHRI RABI RAY: Will the
Minister of EDUCATION AND
YOUTH SERVICES be pleased to
state:

(a) whether his attention has been
drawn 1o a newsreport in the States-
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man dated the 10th June, 1969 pub-
lished from Calcutta that there is
serious student unrest in Jadavpur
University in West Bengal:

(by if so, whether he has probed
into the reasons for this unrest in the
said university; and

(e} the details thereof?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.
V. K. R. V. RAO): (a) to (c). A news
item captioned “Jadavpur University
may close down™ appeared in the
Calcutta city edition of the States-
man of June 9, 1969.

According to information received
from the University, shortly before
the commencement of the examination
in the Faculty of Engineering and
Technology on April 28, 1969, some
students demanded that either the
viva poce examination scheduled for
May 19, be abolished or alternatively
all examinees should be given pass
marks in that examination. As this
demand was not accepted, the agita-
tors attempted to prevent all students
from taking the rviva wvoce. They did
not sucveed with the final year stu-
dents. Students of other classes were
prevented by physical obstruction
from taking the examination. There
were also some cases of walk-outs
from the examination hall in which a
feyw students forced the majority to
desist from continuing with their exa-
mination. From 3rd June, 1969 a sit-
down strike was also staged preventing.
the Vice-Chancellor and other officials
from entering their rooms and the
office from functioning. The strike
was, however, called off on the 13th
June, 1969 on the intervention of the
teachers.

As the demand of students for a
fresh examination wo: not conceded.
all the students subsequently ap-
neared at the supplementary exami-
nation in the viva vece and the aban-
doned papers.
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fa gt fad % seodes THE MINISTER OF STATE IN

o ﬂ‘:l' * THE MINISTRY OF HOME AFFAIRS
& @t & womafaw AT G 1 (GHRT VIDYA CHARAN SHUKLA):

ofeaes

4647, =t TWIR Tag wwedy
st Fo Fo @AY :

77 Mg AT qg FATA K1 FAT
w30 fa

(%) a7 frdrto Aq7 govafas
WiFTT] F TATIRT & AT7 T AATAAT
YT AT FT q{FIIA ATEIL I
M3 g1 aa E;

(@) aiz 7, =1
fawrfesi g91 £; A7

EGEIR )

(7) =4 97 ATFIT J AAWT FE-
Tdr A1 7 7

TE-F wAew § Tew WA (s
faut s ) () o &,
AR

(@) wirdza a1 wiAai 481
Q=FFTAq H T &Y TE 2 |

(7) afsiza fz=rada 2

Surprise check by Central Vigilance
Commission in Central Government
Offices in Andhra Pradesh

4648, SHR1 TULSIDAS DASSAP-
PA: Will the Minister of HOME AF-
FAIRS he pleased to state:

ta) whether the Central Vigilance
Commission team has made any sur-
prise checking to remove the corrup-
tion from Central Government Offices
in Andhra Pradesh and Mysore States
during the last two years;

(b} if s6. the names and designa-
tions of the officials found guilty:
and

(¢) what steps Central Government
propose to take to give healthy im-
pressions in future?

(a) No, Sir.
(by Does not arise.

{¢) In order to intensify the drive
against corruption, the Central Gov-
ernment have taken s number of mea-
sures, e.g.. the Central Bureau of
Investigation as well as the Vigilan-
ce Organisations under the Central
Government have been strengthened.
anti-corruption laws and Govern-
ment Servants Conduct Rules amend.
ed. An annual programme of vigi-
lance work relating to Central Gov-
ernment departments and public un-
dertakings is implemented. The Cen-
tral Vigilance Commission i= consult-
ed in all cases against Gazetted
Officers of the Central Government
and officers of comparable status in-
volving charges of corruption or lack
of integrity. The Lokpal and Loka-
yvuktas Bill which is presently before
the Parliament is Yet another mea-
sure for combating corruption.

Agitations in Leh

4649. SHRI HIMATSINGKA: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that
Budhists of Leh and Muslims of Kar-
gil on the borders of Kashmir have
been agitating for special rights:

(b) whether some pro-Pakistani
Organisation like the Plebiscite Front
in Kashmir has also been threatening
to agitate on the question of confer-
ment of proprietary rights to dis-
placed persons in the evacuee land;

(c) if so, the main demands voiced
in each case; and

(d) Government's reaction to such
‘agitations on the vulnerable border
areas and the steps so far taken to
astablishment stable peace in these
areas?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) and (c). Some demands were re-
cently made by a section of Budhists
of Leh and Muslims of Kargil. The
main demands of Budhists were, a
Dharamsala and a temple at Kargil,
recognition of Bodhi language as
medium of instruction, reseitlement
of Tibetan refugees, declaration of
Ladakh ag a Scheduled Tribe area and
Central administration of Ladakh.
Attention, is invited to the replies
given in the House to Unstarred Ques-
tion No. 980, on 25th July, 1969 and

Starred Question No. 271 on lst
August, 1969.
The Muslims of Kargil demanded

the withholding of permission to cons-
truct the building at Kargil for the
Budhists and to make Kargil a
separate district. Attention is invi-
ted to the reply given in the House
to Unstarred Question No. 2882, on
8th August, 1969.

(b) Plebiscite Front and some
otherg have voiced strong opposition
to State Government's proposed legis-
lation for conferment of proprietary
rights on refugees in respect of
evacuee lands, and talked of agita-
tion if the legislation was passed.

(d) Government are vigilant in the
matter.

Appointment of Deputy Secretary
(Welfare)

4650, SHRI MAHANT DIGVIJAI
NATH: Will the Minister of HOME
AFFAIRS be pleased to state:

fa) whether it is a fact that one
person has continuously been working
as Deputy Secrectary (Welfare) for
the last more thun 10 years:

for posting
continuoualy

(b) if so, the reasons
one person a  post
for such a long period;
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(¢) whether it is also a fact that
there have been many cases of cun-
flicts regarding different Residents’
Welfare Associations in different colo-
nies during the period and that the
Deputy Secretary (Welfare) has been
unable to settle them;

{d}) whether it is alsp a fact that in
these cases of conflicts, the said De-
puty Secretary (Welfare) has been
taking side of one group of persons
who have been trying to dominate
the Residents' Welfare Associations;
and

(@) whether Government propose to
appoint some other person on that
post at an carly date and if not, the
reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. S. RAMASWAMY): (a)
No, Sir. The present incumbent is
holding the office of Deputy Secre-
tary (Welfare) since 17th October,
1962 only.

(b) and (c). The posting of an offi-
cer and his continuance in a post is
determined in the interest of admi-
nistration with due regard to the spe-
cial experience required for a post. It
is not considered necessary at present
to make a change in the incumbent of
this post.

(¢) Some complaints have been pre-
ceived against office bearers of a few
associations. Mostly these are due to
election rivalries. In some cases some
office bearers have also made alle-
gations against their own colleagues.
As associations are functioning with
a democratic set up of elected office
bearers there are occasionally some
rivalries and at times the defeated
candidates try to exaggerate the
issues. Out of 9 disputes, 4 have been
settled but it may be stated thuy evea
when a dispute a settled one of the
parties against whom the decision
goeg feels aggreived. It js not how-
ever correct to say that no dispule
has heen settled.

(d) No, Sir.
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Inadequate Allocation for Education
for Rajasthan in 4th Plan

4651. SHRI R. K. BIRLA: Will the
Minister of EDUCATION AND
YOUTH SERVICES be pleased to
state:

{a) whether it is a fact that the
State Government of Rajasthan has
resented over the inadequate alloca-
tion for education for that State
under the Fourth Plan;

(b) if so, the amount allocated for
education under the Fourth Plan as
compared to the Third Plan; and

(e) whether the Union Government
propose to ask the Planning Com-
mission to enhance the allocation?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.
V. K. R. V. RAO): (a) No. Sir, It is
essentially the responsibility of the
State Government itself to wullocate
resources to education in view of the
resources available. The present al-
location to education in the Rajasthan
Plan is inadequate no doubt. But
it was decided upon by the State
Government 1iself.

(b) The allocation to education in the

Third Plan was Rs. 21.10 crores
against which an expenditure of
Rs. 20.15 crores was incurred. In the

Fourth Plan, the allocation to Edu-
vation stood at Rs. 16.25 crores when
the total Plan was Rs. 313  ecrores
When the Plan was reduced to Rs. 239
crores, the allocation to  education
was reduced to Rs. 14.45 crores.

(c) In view of the backwardness of
education in Rajasthan, especially in
primary education, it i= proposed to
request the State Government to re-
consider the allocation and to supple-
ment it, to the extent possible, through
voluntary contributions and local edu-
cation cesses,
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Inter-State Transfer of High Court
Judges

4653. SHRI CHINTAMAN]
‘GRAHI; Will the Minister of
AFFAIRS be pleased to state:

(a) whether the Central Govern-
ment had sought thé opinion of the
State Gowvernments in regard to the
‘nlei-Statz wansier of High Court
Tudges;

PANI-
HOME

(b) whether the Orissa Government
:as accepted this suggestion; and

{c) if so, the reaction of the State
Sovernment?

THE MINISTER OF STATE IN
THE MINISTRY QF HOME AFFAIRS
'SHRI VIDYA CHARAN SHUKLA):
tal Yes. Sir.

(b) and (c). The Government of
Orissa agreed that the proposal was
sound in principle, They, however,
Dointed out some inherent difficulties
in implementing the suggestion.

wAtgT 7 A gfer
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Manipur Revenue Department Official
beaten up by Underground Nagas

4655. SHRI N. SHIVAPPA: Will the
Minister of HOME AFFAIRS be plea-
sed to state:

(a) whether it is a fact that an
officer of the Revenue Department of
the Manipur Government was seve-
rely beaten up recently by a gang
of Underground Nagas at Naggal, a
tribal village in the Suder Hills area
while the said official was on duty
in connection with the collection of
the Land Revenue; and

(b) if so, the details thereof.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKL:
(a) and (b). On the 19th June, 1969
six persons suspected to be MNagas
reportedly robbed one person, who
is an official of revenue department of
Bishenpur sub-division of Manipur,
of his personal belongings and some
officia]  documents. The Police have
registered a case and ivestigation is in
DProgress.

Hippi Movement among Indian Youth

4656, SHRI N. SHIVAPPA: Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to
state:

(a) whether the Hippi Movement
has caught up the imagination of
Indian Youth also;

(b) whether Government of India
regard this movement as a potential.
Iv dangerous phenomenon with the
concept of unprincipledness, extreme
cgocentrism, free Jove and causing
private family tragedies; and
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(¢) if so, the steps Government pro-
pose w take to curb this tendency
#mong tne younger generation of the
country?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR,
V. K. R. V. RAO): (a) to (ec). Pre-
sumably the question regarding Hippi
Movement refers to vagrant foreign
nationals who do not conform to the
normally accepted standards of dress,
ete. According to the information
made available by the various State
Governments, such Hippi Movement
has not caught up the imagination of
Indian youth.

No anti-Indian activities on the part
of such foreigners have been repor-
ted but some of them have come to
notice for certain unlawful activi-
ties for illicit possession of drugs, un-
licensed arms etc. Information avail-
able indicates that vigilance has been
intensified and suitable action under
the appropriate law is taken when-
ever there are signs of undesirable
activities on their part. From such
report it is not possible to draw any
conclusion that the Hippi Movement
is a potentially dangerous phenome-
non and not a manifestation of what
can be called the crisis of confidence
and disillusionment among the youth.

Government of India is alive to this
crisis of confidence and various sche-
mes relating to the youth services
are under consideration of the Gov-
ernment which may have some bene-
ficia)] effert in this connection.

Organisations of Foreign Nationals
Functioning in Assam and Nagaland

4657. SHRI GADILINGANA GOWD:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the names of economic, social
and other types of organisations of
foreign nationals which are function-
ing in the States of Assam and Naga-
land;

(b) the details of their activities:
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(¢) whether Government have re-
ceived any report regarding their an-
ti-Indian activities; and

(dy if so, the details thereof and
the action tzken by Gowvernment?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) to (d). The information is being
collected and will be laid on the Table
of the House.

Visits Abroad by Ministers
4658. SHRI GADILINGANA GOWD:
Will the Minister of HOME AFFAIRS
be pleased to refer to the reply given
to Unstarred Question No. 6038 on
the 11th April. 1969 regarding visits

abroad by Ministers and state:

(a) whether the information
been collected:

has

(b)Y if so, the details thereof;

(c) the names and designations of
officials who accompanied the Minis-
ters, Ministers of State and Deputy
Ministers on tour; and

(d) total foreign exchange expen-
diture incurred on them separately?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. S. RAMASWAMY): (a)
and (b). Complete information has
not become available sg far.

(c) and (d). The information is being

collected and will be laid on the
Table of the House.
Anti-Corruption Drive by Central

Vigilance Commission in M.P., UP.
and Andhra Pradesh

4659. SHRI GADILINGANA
GOWD: Will the Minister of HOME
AFFAIRS he pleased to state:

(a) whether any anti-corruption
drive has been launched during the
year 1968 in the selected Depart-
ments of the Government of India
located in the States of Madhya Pra-
desh, Uttar Pradesh and Andhra Pra-
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desh by the Centra] Vigilance Com-
mission:

(by if so; the names of officials who
were held, the names of those who
were suspended and are facing
charges of corruption as a result of
the drive: and

(¢} whether new measures have
_been taken to spend up the drive and
if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
fa) No, Sir.

(b) Does not arise.

(c) The Centra] Byreau of Investi-
gation in consultation with various
Departments draw up and implement
an annual programme of anti-corrup-
tion and vigilance work in gelected
Centra] Government offices and orga-

nisationg as well as public under-
takings. T
Cases pending against ICS/IAS

Officers

4660, SHRI GADILINGANA GOWD:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the number of ICS/IAS officers
against whom cases for corrupt prac-
tices are pending as on 30th June,
1969 with various Anti-corruption De-
partments;

(b) the numper of such officers sus-
pended, discharged from  service
during the last three years on this
account: and

(c) the number of such officers who
hawve filed cases in the Courts of Law
und the number of cases decided so
far?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
fa) to (c). A statement i35 laid on
on the Table of the House. [Placed in
Library. See No. LT-1796,/69].
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Scientific Cooperation with Yugoslavia

4661. SHRI GADILINGANA GOWD:.
Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased
to state:

(a) whether it is a fact that Socia-
list Republic of Yugoslavia and Coun-
ci] of Scientific and Industrial Re-
search agreed upon a programme of
scientific cooperation for the years
1969 and 1970;

(b) if so, the details of agreement;

(¢) whether any progress was made
during the period lst January, 1969
to 30th June, 1969 in this direction;
and

(d) if so, the detmils thereof and if
not, the reasons thereof?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.
V. K. R. V. RAO): (a) Yes, Sir. A
plan of operation for the years 1969
and 1970 for Scientific Cooperation
between CSIR and the Federal Coun-
cil for the Cooordination of Scientific
Activities of the Soclalist Federal
Republic of Yugoslavia was signed on
17th October, 1968.

(b) The details of the programme
are broadly as under:—

{1} Exchange of scientists tg en-
sure scientific researches, con-
sultations, exchange of ex-
perience  scientific improve-
ment, participation in scienti-
fic meetings, delivery of lectu-
res, assistance in organlsa-
tional and scientific matters.

{2) Provide necessary assistance

to solve specific scientific pro-

blems of mutual interest.

(3

—

Establish direct links and
exchange of experience among
corresponding scientific insti-
tutions and individual scien-
tists.

(4) Train junior scientists.
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(5) Invite scientists and profes-
sors to give lectures, hold

- consultations and carry out

surveys as visiting scientists
and professors for short
periods.

(6

-

Exchange informvation on or-
ganisation of scientific re-
geatrch work, data about scien-
tific institutions and scientists
as well as information and
materials of interest.

(7

Asslst in publication of scien-
tific papers and the results and
development of scientific
work.

(8

—

Support the acquisition of
scientific equipment, litera-
ture, microfilms, photo-copies
ete.

(9) Encourage cooperation among
scientific libraries and scienti-
fic institutions in the ex-
change of books. periodicals

and bibliographies.

{10) The  programme shall be
signed for a 2 year period al-
ternatively in New Delhi and
Belgrade by representatives of
both countries.

ie) and (d). The Yugoslav Federal
Counci] have forwarded a list of
Yugoslav Research Institutions along-
with the respective fields on which
they would like to establish contacts
with the corresponding institutions in
India. Information has been obtain-
ed from the National Laboratories/
Institutes and other research institu-
tes in India and proposals for depu-
ting Indian Scientists to Yugoslavia
and for exchange of scientific informa-
tion with Yugoslay Institutions have
been sent to the Embassy of Socialist
Federa] Republic of Yugoslavia in
New Delhi.

Similarly proposals from the Yugos-
lav Federal Council have been re-
ceived and forwarded {o the National
Laboratories/Institutes for their
views.
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Godse's Statement on Gandhi Murder

4662. SHR1 BABURAO PATEL:
Will the Minister of HOME AFFAIRS
be pleased to state:

{a) the reasons why the statement
of Nathuram Godse, submitted during
his trial, giving precise reasons why
he murdered Mahatma Gandhi, whom
he otherwise revered, is banned and
not allowed to be published even 21 °
vears after the trial;

(b) whether Government propose
to lift the ban op Nathuram Godse's
statement in the near future; and

fe) if not, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) The then provincia] Governments,
Chief Commissioners and the States
were advised in 1948 to take action
under the ‘appropriate law to prohibit
the printing and publication of the
statement of Nathuram V. Godse,
taking into account its nature and
scope.

(b) and (c¢). It is not proposed to
issue any fresh advice on the sub-
ject.

Construction of Hotels by Air India
in Bombay

4663, SHRI BABURAO PATEL:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether it is a fact that Air
India has decided to build two hotels
in Bombay at a cost of Rs. 4 crores;

(b) whether there is a provision in
Air India's Constitution for this hotel
business;

(¢} whether there is a real necessi-
ty for these hotels considering that
the average annual occupancy in
Bombay's first class hotels is only 39
per cent and 45 per cent in peak
months; and
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(d) the names of other Air Compa-
nies in the world who own their own
hotels and the nameg and towns of
such hoteis?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) Yes, Sir.

(b) The legal advisers of Air-India
have advised that under the Air Co-
porations Act, Air-India is competent
to enter into hotel business. This is
being further examined.

fc) Yes, Sir. There is real need
for these hotela. The occupancy
figures in respeci of varioug hotels in
Bombay are not available. Due to its
being an international carrier, Air-
India is ljkely to get good business
for the hotels.

td) A list indicating the details as
wure available with Air-India is laid
on the Table of the House. [Placed in
Library. See No. LT-1797/69].

Places of Tourists interest in Dar-
bhanga District

4664. SHRI BHOGENDRA JHA:

Will the Minister of TOURISM AND

CIVIL AVIATION be pleased to state:

fa) whether Government have in-
formation that (i) Goulam Kund and
Ahalyasthlan (Jaley Bloc), the histo-
ric place of heritage of Maharshi
Goutam and his wife Ahalya, Bisoul
fil) Girijasthan (Harlakhi Bloc), the
place where Maharshi Vishwamitra
had stayed with Rama and Lakshmana
and Rama and Sita had for the first
time seen each other, (iii) Jaghan
(Bisfi Bloc), the historic place where
Maharshi Yagnavalkya v ided, and
(iv) Bisfi (Bis5 Blor} the birth place
of the 14th century Maithili poet Vid-
vapati, all fulling in the district of
Darbhanga, Bihar, are places of pil-
grimage for scveral lakhs of pilgrims
every year;

(h) if so, whether Government pro-
pose to develop these places a= tourist
centre; and

{¢y if not, the reasons therefor?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
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SINGH): (a) to (¢). Due to limited
resources which necessitate the adop-
tion of a strict order of priorities, it
is not possiple for the Government of
India at present to take up the deve-
lopment of these places as tourist
centres.

Cultural and Scientific Exchange
Programme with USSR for 1969.70

4665. DR, RANEN SEN: Will the

Minister of EDUCATION AND
YOUTH SERVICES be pleased to
state:

(a) whether the Minister of State
for Education had recently visited
Moscow and held talks with Soviet
Government for a new cultural and
scientific exchange programme bet-
ween India and Soviet Union for
1869-70; and

(b} if so, the outcome of the talks?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V. RAO): (a) Yes, Sir,

(b) The two Governments have
signed a Cultural Exchange Pro-
gramme for 1969-70¢ and have approv-
ed a tentative Programme for 1970-71.

The Programme for 1969-70 envi-
sages exchanges and co-operation ex-
tending to 107 items in the fields of
Education. Science and’ Technology,
Art and Cultv-c, Films, Press, Radio,
Televizion. Sports, Health, ete.

Murder of Saudi Arabian Attache in
Delhi

4666. DR. RANEN SEN:

SHRI N, SHIVAPPA:

SHRI ABDUL GHANI DAR:

SHRI RAMAVTAR SHARMA:

SHRI RAM SINGH

AYARWAL:

SHRI HUKAM CHAND
KACHWAL

SHRI BHARAT SINGH
CHAUHAN:

SHRI MAHANT DIGVIJAI
NATH:
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SHRI N. R, DEOGHARE:
SHRI RAMACHANDRA
VEERAPPA:
Will  the Ministey of HOME

AFFAIRS be pleased to state:

(a) whether a Saudi Arabian diplo-
mat and his servant were found mur-
dered at the diplomatic flat in Delhi
recently;

(b) whether Government have made
any investigation into this murder;
and

() whether the culprits have been
arrested in this case?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
{a) Yes, Sir.

(b) Yes, Bir.

(¢) The person alleged to be the
culprit has been arrested in Bombay
on 3rd July, 1969 during the investi-
gation of the case registered by Delhi
Police in this connection.

Modernisation of International
Airports in India

4667. DR, RANEN SEN: Will the
Minister of TOURISM AND CIVIL
AVIATION he pleased to state:

(a) whetlier it is a fact that some
foreign Engineering firms backed by
their Governments have approached
tihe Governinent of India with the
offer to heln in the modernisation of
International Airports in India; and

tb) if so, the details of the offer and
Government's reaction thereto?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (i) and (b). The Interna-
tional Airports Committee, under the
Chairmanship of Shri J. R, D. Tata,
recommended that a firm of interna-
tionally-reputed  Archilests'Engineers
witn good cxperience of airport de-
cigning chould he engaged as consult-
ants to develop the basic concepts of
the new terminal buildings and ancil-
lary facilities in association with
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Indian architects and engineers. Ac.
cordingly, a proposal to secure the
services of such a consultant wunder
the auspices of United Nations Deve-
lopment Frogramme is  being pro-
cessed.

A number of foreign firms have
evinced interest in taking up this
work and some of them have indicat-
ed the possibility of the expenditure
on consultancy services being financ-
ed by their Governments. These
offers have not yet heen fully pro-
cessed. T
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Grants to Udaipur University

4669. SHR1 BHOLA NATH MAS-
TER: Will the Minister of EDUCA-
TION AND YOUTH SERVICES be
pleased to state:

ta) whether it is a fact that the
grants being given by the University
Grants Commission to the Udaipur
Universily are sp inadequate that the
resecarch work in this University has
practically come to a standstill; and

th) whether it 1s also a fact that
the entire grant i: spent in the dis-
bursement of pay only?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R, V. RAO): (a) As in the case of
vther universities, development grants
to the Udajpur University for the
Fourth Plan period have been deter-
mined by the U.G.C. on the basis of
the assessment of requirements of the
University with the help of a Visiting
Committec of experts. Taking into
vonsideration  the  University's own
priovities and the funds available
with the Commission, the Visiting
Committee has recommended a grant
of Rs. 42.03 lakhs for the Fourth Plan
to the Udaipur Universjty; the Com-
mission has accepted this recommen-
dation and made the allocation. In
addition 1o this. the Commission has
agreed to provide assistance to two
research projects of the University
and twp more schemes are under
consideration of the Commission.

The University of Udaipur alse re-
ceives grants from the Indian Council
for Agriculiural Research for deve-
lopment of agricultural education and
research.

{b) The University has reported
that the grants received by it from
the University Grants Commission, the
State Government and other sources
for research are not being utilised by
it for disbursement of salaries of staff,
but are being used for research pro-
grammes only,
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Ban on Participation by Government
Servants in Anand Marg, RS.5. and
Jamait-e-Islami Activities
4471, SHRI NAVAL KISHORE

SHARMA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government have put
a ban on the participation of its em-

ployees in the activities of Anand
Marg;
(b) whether similar restrictions

were also placed on the participation

of Government employees in R.S5.5.
and Jamiat-e-Islami;
(c) if so, how many complaints

nave come to the notice of Govern-
ment duting the last two years in re-
gard to participation of Government
employees in the activities of R.S.S.
and Jamjat-e-Islami; and

(d) the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
ta) Government had issued instruc-
tions on 8th May, 1969, clarifying that
membership of, or participation in,
the activities of the movement known
as the Anand Marg or any of its orga-
nisation by a Government servant

would attract the provisions of sub-

rule (1) of Rule 5 of the Central Civil
Services (Conduet) Rules, 1964, under
which no Government servant shall
be a member of, or be -otherwise
associated with any politica] party or
any organisation which takes part in
politics nor shall he take part in, sub-
scribe in aid of, or assist in any other
manner, any political movement or
activity.

However, on a writ petition and a
notice of motion for stay flled before
it. the Supreme Court have issued
orders restraining the Government
from giving effect to the provisions of
the clarificatory circular until the dis-
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posal of the writ petition, Govern-
ment have accordingly issued instruc-
tions to the Ministries Departments
not to act on the circular until fur-
ther orders.

(b) Instructions were issued in 1966
clarifving that membership of, or par-
ticipation  in the activities of the
R.S.8. and Jamiat-e-Islami would
attract the provisions of Rule 5 of the
Centra) Civil Service (Conduct) Rules.
1964,

{(¢) and (d). The information is
being collected and will be placed on
the Table of the House,

Assistance by Unlversity Grants
Commission to the Bhagalpur
University

4672, SHRI YAMUNA PRASAD
MANDAL: Will the Minister of EDU-
CATION AND YOUTH SERVICES be
pleased to state:

(@) the assistance given by *he Uni-
versity Grants Commission to the
State of Bihar and specially to the
Bhagalpur University for Science
Laboratory and other eguipment;

(b) whether it is a fact that the

assistance is guite inadequate;

(e) if so, whether Government pro-
pose to increase the amount of agsist-
ance: and

(d) if not, the reasons therefor?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V. RAO): fa) A statement showing
the allocation of funds made by the
University Grants Commission for
Universities in Bihar for the period
1966-67 to 1973.74 and the grants re-
leased so far for buildings and equip-
ment of Science Departments is laid on
the Table of the House [Placed in
Library. See No. LT-179/69].

(b) Grants to Universities are made
on the basis of the recommendations
of the Visiting Committees appointed
by the University Grants Commisslon
to assess the requirements of the Unl-
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versities for different purposes, sub-
ject lo availability of funds.

(¢} and (d). Do not arise.

Proposed Mass Demonstration of
Secondary School Teachers before
Parliament House

4673. SHRI YAMUNA PRASAD
MANDAL: Will the Minister of EDU-
CATION AND YOUTH SERVICES be
pleased to state:

(a) whether it is a fact that A]l

India Secondary Teachers’ Federation

decided to hold a mass demonstration
of Secondary School Teachers of India
at Delhi before Parliament House on
the 18th August, 1969:

(b) if so, whether the Federation
has submitted a charter of their de-
mands to Government: and

(c) the detajls thereof and reaction
of Government thereto?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R, V. RAO): (a) No, Sir. Govern-
ment have no such information.

(b) and (c¢). Do not arise.

Feeding Programme by C.A.R.E,

4674. SHRI RABI RAY: Will the
Minister of EDUCATION AND
YOUTH SERVICES be pleased to
state:

(a) whether it is a fact that Co-
operation for American Relief Every-
where (CARE) have announced to
undertake feeding programme in
different States; and

(b) if so, the details thereof?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V. RAO): (a) and (b). The CARE
organisation has not made any recent
announcement to this effect, Pro-
grammes to provide free meals to
school children with the assistance
provided by CARE are already ope-
rating in 14 States. Under this pro-
gramme food commodities like corn
flour, bulgar wheat, rolled wheat. milk
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powder, and soyabean oil are supplied
free of cost to State Governments.
The States bear the transportation
and administrative costs. This comes
to about Rs 5 per child per year. Last
yvear CARE supplied 160 million kilo-
grams of food for feeding 12 million
children, Statewise information on
the number of children covered by
the programme is given below:

No. of Year
Suare children  programme
fed commenced
finlakhs .
1. Andhrg Praesh | 7-84 1962
2. Bihar 400 1966
3. Guijarar 36§ 196=
4. Harvana . 325 196~
5. Kerala. . 19 20 1cfr
6. Madhva Pradesh. 6 cC 156¢
7. Maharash'ra. . 59C TCRz
8. Mysore. | 12716 1963
9. Orissa. 7:co 1965
12, Punjab 3' %O 1962
11. Rajasihen 200 1962
12. Tamil Nadu. 1¢ ¢C 16
13. Uttar Pradesh. 656 1965
14, West Benaul, 21-0C 1963
Toran -_EZI_I_:O

Shifting of Safdarjang Airport
at New Delhi

4675. SHRI D. C. SHARMA: Will

the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether there has been some
delay in shifting the Safdarjang Air-
port at New Delhi;

(b) if se, the reasons therefor; and

(c) the steps proposed to be taken
in the matter?
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THE MINISTER OF TOURISM AND
CIVIL AVIAITON (DR. KARAN
SINGH): (a) to (c). According to
the Delhi Master Plan, land under
the Safdarjang Airport is to be uti-
lised for recreational purposes. The
prupesal t; shift aireraft operations
from Safdarjang Airport in this con-
text is under consideration., Alter.
native sites have been surveyed but
no decision has been taken yet.

Demonstration by Unemployed Youth
in Delhi

4576. SHRI BHOGENDRA JHA:
Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased
to state:

(a) Wether there was a demonstra-
tion by unemployed youth in Delhi
and in wvarious parts of the country
-on the 15th May, 1969 under the aus-
pices of the All India Students Fed-
eration. and a deputation met the
Prime Minister;

(b)Y if so, Governments reaction to
their demands;

{c¢) wether hundreds of demonstra-
tors were arrested near the Parlia-
ment House on the 15th May, 1969
and trealed like ordinary ecriminals
without taking into account their
education etc.; and

(dY if so, justification therefor?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V. RAO): (a) Yes, Sir.

(b) Matter: raised in the Memo-
randum form part of the economic
and social policy of the Government
and are under their constant consi-
deration.

(c) and (d). According to the
Report receijveq from Delhi Adminis-
tration 202 persons were arrested and
all possible courtesy was shown to
them. They were arrested for wvio-
lation of Section 188 1.P.C.

22, 1969 Written Answers 23

-

Ghalib, Gandhi gnd Dr, Bhagwan Das
Centenary Celebrations

4677, SHRI RAMAVATAR SHAS-
TRI: Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased
to state:

(a) what has been the total expendi-
ture incurred on Ghalib Centenary,
the Gandhi Centenary, so far and
what has been the Government con-
tributions for the same;

(b) whether Government are aware
that a Committee was formed for
celebrating the birth centenary of Dr.
Bhagwan Das who was honoured by
the Government of India by the award
of ‘Bharat Ratna' and who worked all
his life for inter.religious harmony;
and

{e) if so, whether Government pro-
pose to extend similar assistance to
the Bhagwan Das Centenary Commit-
tee for the project of completing
Bhagwan Das Sewa Sadan and for
publishing Dr. Bhagwan Das’s great
works in al] the Indian languages on
this occasion?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V. RAO): The information regard-
ing the total expenditure incurred is
being collected and will be laid on the
Table of the House. As regards Gov-
ernment contributions, the following

amounts have been sanctioned as
grants-in.aid:
(i) Ghalib Cente- Rs. 20,00.000 -

nary (our of which

Rs. 15 lakhs has
been release.] 5o far.

(ii) Gandhi Cene-

nary Czlebratians.  Rs. 1.22.c0,000 -

(b) Yes, Sir.

(e) If a specific proposal is receiv-
ed, it will be considered on merits.

Section Officers’ Examination, 1959

4678. SHRI SHARDA NAND: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that the
Supreme Court of India in its judge-
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ment (1967) has remarked that exa-
mination of the Section Officers, 1858
was qualifying and not a competitive
one;

(b) whether it is also a fact that a
large number of Assistants working in
Central Bureau of Investigation and
Intelligence Bureau whp had passed
the examination of 1959 have not been
promoted so far;

{c) if so, the reasons therefor; and

(d) action proposed to be taken in
respect of their promotion?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(5HRI VIDYA CHARAN SHUKLA):
{a) No. Sir,

(b) Assistants working in the In-
telligence Bureau were not eligible
for admission to the Assistant Super-
intendents (R.T.E.) Examination, 1959,
because that Organisation does not
participate in the Central Secretariat
Services. There is no Assistant work-
ing the Central Bureau of Investiga-
tion who was approved by the TUnion
Public Service Commission for pro-
motion to Section Officers’ Grade on
the basis of the Assistant Superinten-
dents (R.T.E.) Examination 1959 and
has not been promoted.

{¢) and (d). Dg not arise,

ety & fordr e

4679. st T WA TTHAN :
T MR-HT HAT TZ TATA KT FIA B

(¥) 71 ag 79 % f5 doma aqr
g gt Tvéhg 9T "yAT mEr
T E

(&) =1 ag o a9 & f& do@
aar g &1 dwier v F for
g wrEr e fvar mr ar
1960(Ai)LS—8

Written Answers 226

() wm g@ W@ 7 95 97 fam
w1 f5 avérg gfarm &1 amafe st
& ar fawrtor £ 4f 5 53 g &
wifas feam smm wfg@ ; sk

(w) afz g, at 5@ "m0 #1 g
R M el [ A afaa § ?

T W WA W e W (s
farenr a o e (F) S g A0

(&) v w7 99T F qaE
v ¥ fg= A S Sa1 1 aeereA
T BT AT FE T TGr AT AT
gfamm w=af £t s gFETEr T
# F fau 97 1 § A a91-
Tyt afe 51¢ g1, ¥ forg fawrfor w4
#t war ] 7 o | 39 fgmraw w3w
& gmg W AqF 9T F IT 9
ST FT HE FAT A o wdey o0
i foqar 3@ ®# Tow Ga F e

wiegpfas o971 WTars aged

() == (%). wmEE & wfgww
waeat 7 fawifor 71 o 5 avqor &
agdi (SvérTg e ) gfearo § faaer
Jifgh #T U d557 7 7P OF H
F1 (I9EFG GHT) A FT THT TF
W %1 fgarae wdw wr wrafea s
F1 g fzar av 1 &7 fadndt adi 4
&y gu IO F1 §9 A5G GF IAN
&1 Frorg fora wram arfe g&eT A Tt
#1 OF A9 AAGHT F ®T A IAA
grad |
faeett & fawefon wfesm w1 A w1

FHTETT

4680. St THAQT AT
FT TRV AT Tg qATA T FT KA
f& :

(%) 7ar ag 5= & 5 feeslt
firer ¥ g9 @19 #1 g7 fear & F



;27' Written Answers

ferafa wfeag 71 9@ wfaa ook
7% sfwse § weET< 3 Fi AieR
a5 fawena 7@ 4 ; W

?(a)aﬁﬁf,ﬁmmm
g

g% W™ § o WA (R
femrmr o) : (7) o (=) fos-
=far uferg 7 d@afaq awe Amand=
g

¥ et § el ® fm w1 e
FATAT

4681. =i FEHEE StEO T
ferery v o da Wt ag AT A FAO
war fF -

(%) e et # fgedt & et
q forer 37 F w19 F a9 § feaAr
sife g% &

(=) wiaem & o7 o=t & s
F wm o3 T w1 fmm &1 wmegw
T &t 0 g g 7

fasn aar gaw ¥ wATm &
e WAL (1 W ) (F) 5 (F7).
v fagem @@ T 91 AT w5 v
TR T 2, g9 5T faenerat w5
1967-6G8 T T F&1T 1 & 5 aF AT
fawm #1 o frdr Ho® 771 & fay
9T Fae o faw ® & 2w oA
OF A FT H H HOAW F A
¥ fo #3191 1 aeam, framEt s
TG g9 ® weT 7 71 ¥ fawy Gy
¥ ggm & 1 3@ Afa & ofad s W
Wit a% %1¢ favia =@ frar T 1

AUGUST 22, 1969

Written Answers 228

W W & faU awr aae, W W
wa gfawd

4682. » WEHIRT A :
=it wfgwT :

¥ TPEE HAT A TN OFT
FqT F4T fF ¢

(%) =7 &= @@ F T
q¥t "9 10 & fou @9 §99 q9v
W S o gfaud o §

(7) afz 721, @1 =7 ==afaan &
st T § B gmE A e

(1) 71 =7 sy anfofoms fawmit
FAAT ooy faawii & ganfodi #r
ga # wfuw g s 1 @ F;
HiT

(w) afz z1, A1 57 gfead &
T #T 2 oT ower fawmt ¥ w-
Tift &1 = faam e @
FHAfToT & TOE7 F ¥ {0 g0
& fasmodta w=TEl #T o s
g7

TE T wATEE § wew WAt (o
s TE): (F) & (7). i A
& gHafET & 30w Jaaw fzdm
Faw sman &1 e feoai ox smarfer &
foraw fafwmr =i & =l T97 3o<ET-
fat v fa=we fFar a1 w9 c R
T T FHANG] T §a9 £ g8 Fa1 AT
¥ & 5 “mm w0 & fou e
Fa" # urom 97w @ wwew 7 g
g FHwfaat § wgmd v @ oF
A e 0% fawar 2 owwig ow
fafrme  §a7 o a9 ot Fw=To
1 AgWE we &1 uw @ ufw foedr
2| gl aF wfee wel &1 gay
¥ 3v fadw &af § gafaa e
feafeat & waifam &, Jgr a=td o8



229 Written Answers SRAVANA 31, 1891 (SAKA) Written Answers 230

"R E, ey, T @ B & e ow
@ Foow ¥ Fuwfadl 21 & &
T 0 W faea § 1 &= @ o wat
ik gfaamt & ak §, fafww fawni
¥ &9 sgar wawral #r fafew
afrgt qar it Ffw g FE
& & 39 daw | fadm @ o
¥1 7 F7 9t Ay wwg & A o
QT g —

“aay T 8 fF FEwfod ay
fafamr ST qar o=t & 7 37 Faaoi
¥ qof gFETAT A51 & W A A2 TR
® | ME AT T ag FE 7 0 fE e
=fagt & wiusisr a9z 798 T0Ef 7
A< & it wfaw GEwr aoffofmy
FT 919 %1 3901 4 & I AT & qdr
famr fawa fimae ofefeafamt &1 @
W AT Ty € e 3 = o
FTTZE | IR, TR E R
FIA AT FHARMT ST FogaE
&9 &4 ¥ 418 993, 5) fa & Atz
qar 23 fa F1 grEwfw sizar & al
arq g1 aqgnfc & & far afafe
waw o 3 v, Seihs
FHATLTT T § FTH F79 917 FH—
IR &Y Avg IAAT & aeEaf
efzat o W fag w0
¥ faq sfafw g & wfieere =1
W1 @ @A g | owAEE wfafos,
WA A - FAEATO T FH-
wifedi 71 sy Ffrm “fadie gl
AT 9T W AT FIEAWT AT F,
fomg g wa £ fF 3 T oA
W T At Ag AW oAy =
& ofmrm Tt owify faer
wrEtTF gfeat ¥ F1 7 | =7 afefefy
4, wwwnfal w1 fafew afmd &
fag Aw0 # wAs afdforagi § &
saw ofifefa # vesqar & frd)

wifed qem &1 oftrs &1 s
waedm  ofomwi ¥ w1 0@
& AT & A F WAl F7 =
qAT A FERTOERI, AT IRAr
'{rmammf%atr&mvn"

Murder of a Travel Agent in
New Delhi

4683. SHRI S. M. BANERJEE;
SHRI YAMUNA PRASAD

MANDAL:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it is a fact that a
Delhi Travel Agent was found
murdered in his house in 0ld
Rajendra Nagar, New Delhi on the
1st July, 1969;

(b) if so, the reason for increase in
the number of murders in Delhi; and

(¢) the steps taken by Government
to check the same?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) Yes, Sir. A case has
been registered by Delhi police in
this connection and is under investi-
gation. The domestic servant of the
deceased was suspected in the case
and has been arrested in Uttar Pra-
desh. Some stolen property is
reported to have been recovered from
him,

(b) and (c). During the period 1st
January. 1969 to the 31st July, 1969,
58 cases of murder were reported to
Delhi police as against 52 cases of
murder during the corresponding
period in the previous year.
Whenever any previous enmity
or dispute between partiés
comes to notice, action is taken by
Delhi police in accordance with the
law to prevent the likelihood of the
occurrence of such crime,
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Ministers' Visits Abroad

4684, SHRI YASHPAL  SINGH:
Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) How many Ministers went
abroad since the termination of the
Seventh Session of Lok Sabha:

(b) the expenditure incurred on
each visit; and
(c) the benefits which accrued

from each visit?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. S, RAMASWAMY): (a) to
(c). The information is being collect-
ed and will be laid on the Table of
the House.

Wild Life Hunt for Foreign

Dignitarieg
4685. SHRI BENI SHANKER
SHARMA: Will the Minister of

TOURISM AND CIVIL AVIATION
be pleased to state:

(a) whether it is a fact that hunts
of wild animals are organised by the
Department of Tourism for the pur-

pose of entertaining high foreign
dignitaries:
(b) whether any reciprocal

arrangement is made by other foreign
countries for the entertainment of
External Affairs Minister or other
high Indian dignitaries visiting those
countries in a similar way;

(¢) whether any protest has been
reecived by Government from the
general public requesting them to
desist from such entertainment: and

(d) if g0, the reaction of Govern-
ment thereto?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH): (a) Hunts for
foreign dignitaries are occasionally
organised by this Department at the
request of our Missions abroad and
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after consultation with the Ministry
of External Affairs.

(b) No, Sir.

(c) and (d). Certain Societies con-
nected with anima] welfare have
urged that shooting for sport should
not be included in the programmes
of visiting dignitaries, but Govern-
ment’s view is that selective and
carefully controlled shikar need not
be discouraged.

Development of Paradeep Port

4686. SHRI CHINTAMANI
PANIGRAHI;
SHRI S. KUNDU:

Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether the Fourth Five Year
Plan proposals for the development
of Paradeep Port which were under
formulation in consultation with the
Planning Commission have since
been finalized;

(b) if so, the details of the deve-
lopment plans; and

(¢) the further measures that have
been taken for development of Para-
deep Port and the township in the
year 1969-707

THE DEPUTY MINISTER IN THE
DEFPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SARDAR IQBAL
SINGH): (a) to (c). The Fourth Five
Year plan programme for Paradeep
has not yet been finalized. Mean-
while, certain works, such as contract
dredging to enable the Port to handle
ships of upte 60,000 DWT and
construction of additional residential
buildings, are being executed.

The construction of a genera] cargo
berth at the Port estimated to cost
Rs, 2.29 crores has also been approved,
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The State Government of Orissa
have also set up a Paradip Area
Development Advisory Committee for
all-round development of Paradip
area including the development of a
township.

Subaidy and Bubwvention given to
Orissa Flylng Club

4687. SHRI CHINTAMANI PANI-
GRAHI: Wil the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state:

(a) the amount of subsidy and
subvention given to the Orissa Flying
Club during the years 1966-67, 1967-
68, and 1968-69; and

(b) the amount allotted for the
year 1969-70?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH): (a) The following
amounts were paid to the Orissa
Flying Club during these three years
by way of Subsidy and Subvention:

1966-67 Rs. 27,257.60

1967-68 Rs. 95,938.90

1968-68 Rs, 91,426.15
(b) A Budget provision of

Rs. 87,000l has been made for the

year 1969-T0.

Code of Conduct for Students

4688. DR, KARNI SINGH: Will the
Minister of EDUCATION AND
YOUTH SERVICES be pleased to
state:

(a) whether a Discipline Commit-
tee has been set up for drafting a
code of conduct for students;

(b) if so, the personnel of the com-
mittee; and

(c) whether any guiding principles
have been laid down for the Commit-
tee for preparing such a code of
conduct?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR
V. K. R. V. RAO): (a) to (¢). Gov-
ernment of India have not set up any
Discipline Committee. However, the
recent Conference of Students’
Representatives, convened jointly by
the Ministry of Education and Youth
Services and the University Grants
Commission, while gonsidering the
question of discipline, recommended
that a discipline committee, with
equal representation of teachers and
students, be set up for dealing with
cases of breach of discipline by
students within the University|
College campus. The recommenda-
tions of the Conference, including the
one above, have been circulated by
the University Grants Commission to
the Universities/State Governments
for eliciting their views.

Muarder of a Former Ruler at
Jabalpur

4689. DR. KARNI SINGH: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether he has seen a news
report dated the Tth June, 1969 from
Jabalpur which runs as follows:

“Mr. Chandra Mohan Singh, a
ruler of the former Vijairaghogarh
State in Katni Tehsil about 80
miles from here was shot dead
yesterday by some unknown per-
sons. The 65 year old former ruler
was inside his house when the
shots were fired at him"; and

(b) if so, the action taken to get the
criminals traced out?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) Yes, Sir.

(b) The required information is
being obtained from the Government
of Madhya Pradesh and will be laid
on the Table of the Sabha on receipt.
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Improvement in Standard of Playing
Football in India

4690. SHRI DHIRESHWAR KALI-
TA: Will the Minister of EDUCA-
TION AND YOUTH SERVICES be
pleased to state?

(a) what steps have been taken by
the All India Council of Sports to
improve the standard of football in
India; and

(b) whether as a result of these
steps, there has been any improve=
ment in the standard of football?

THE MINISTER OF STATE IN
THE Mini3:RY OF EDUCATION
AND YOUTH SERVICES (SHRIL
BHAKT DARSHAN): (a) It is pri-
marily lor the All India Football
Federation 1o take steps to improve
the standard of football in India. It
is understood that the Federation has
introduced annual junior National
Championships for boys upto 19 years
of age and have organised Coaching
and Referring Seminars. The Fede-
ration have also introduced 90 minutes
game in all major tournaments con-

forming to the International
standard.
The National Sports Organisation

Programme, being introduced from
this year, will also help raising the
standard of foothall and other games.

(b) It is too early to assess yet
the improvement., It is however
hoped that steps that have been taken
or are being taken will help im-
proving the standard of Football

Printing of Text-Books under Indo-
American Text-Book Organisation

4691. SHRI DHIRESHWAR KALI-
TA: Will the Minister of EDUCA-
TION AND YOUTH SERVICES be
pleased to state:

(a) how 'many copies of American
University Text Books have been
reprinted so far in India under the
Indo-American text book programme;
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(b) how do the prices of these
reprinted texts compare with the
prices of the original American texts;

(c) how the Indo-American te::t.
book programme is financed; and

¢d) what is the impact of this
programme on the publishing industry
in India?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR
V. K. R. V. RAOQ): (a) Approximately
40,00,000 copies of 750 approved
titles.

(b} The price of the Indian edition

is approximately 1|5 of the original
American edition,

(c) From PL 480 Rupee Funds.

(d) Since the selected U.S. works
are reprinted in India, the participat-
ing Indian publishers have secured
larger business and the corresponding
financial benefits,
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fery arar g Far e (ero WMo
¥o Wito qto ) : (F) & (W).
fagre Tv G ¥ FAAT GHA AT
AT TEF AT AT 1A 9T AA-9EF 9K
W & At

fagre & srafw: -wy gvw wreafow
faarrdt & wearawt & a0 w1 q WA

4695. =t =7 wee fay :
iﬁﬁoﬁtolﬁgﬂ:
st TRIMC WEN :
w1 foer rar &% ¥ HeAr A
FJATH FT FIT F4T (5 : )
(F)mmmar gl fae #
TrefaETal F g7 99 g arafas
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g1 Aieatas frawat & wermost #@
WIF, 1965 ¥ T 1966 T WAY
15 g1 # 3@ g€ d97 T I
§1 quary 7Y fwar mar 2

() gz 0t & & f fagre &
TS W Al § W AT T F IS
dq= &1 T gt fear o, afe g,
T THET [T T & AT FHE FT HIO
&

(7) v um qE W Ew d R o
@t aqt # gear % form & sregrat
F Fow | T 71 7€ wiacy g 7w
w1 it 7% wiger fafwr & 5% § 90
Fgt fear mmm

(v) T ag wt &= & f fagre &
AT Oy & FEHTH T WeATIR |
FT ITRT qO w1 fw A 78¥ 7 0,
gfz &, @ @F 1 FTOTE; WK

(%) dav @ar dwa FT T
<t T ST w7 q® FA T AT
1 fae g ?

Farey aray g B WY (WO Ao
®o ol TA) : (F) & (¥). f@g
ST FIEHTL & GAAT UFA #7 AT @I &
HIT AT 19 ¢ qHT 929 97 & T
AT |

Statemeni of Mirza Afzal Beg and
Sheikh Abdullah

4696. SHRI D. N, TIWARI:
SHRI R. R. SINGH DEO:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether attention of Govern-
ment has been drawn to a statement
of the plebiscite Front President Mirza
Afzal Beg made at a Press Con-
ference in Kashmir on the 5th and
6th July, 1969 that Kashmir is not an
integral part of India and Article 370
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which links it to India can be abro-
gated:

(b) if so, the reaction of Governm-
ment thereto; and

(c) whether Sheikh Abdullah who
was also participating spoke in the
same vein?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) to (c). The Govern-
ment of Jammu and Kashmir have
intrmated that at a tea party given by
Sheikh Abdullah to the membeng of
the Kashmir Press Club at Nagin,
Srinagar, on 6th July, 1969, Mirza
Afzal Beg was present, but did not
speak, Sheikh Abdullah replied to
questions put to him by Pressmen and
said that the Kashmir issue was un-
settled and the Instrument of
Accession was signed within the
limits of article 370, that the issue
concerned three parties who had to
co-operate to decide it, that if India,
apart from a plebiscite, offered
another solution that also could be
acceptable to him, that India could at
least have direct talks with him and
that he was not an enemy of India

and only wanted a solution of the
issue, !

st ger 7 wraista gat et fmio

4697. =it ATqCW wigETT W=y
Atag wan ofcags wot 7@ q@ @
T Fa o

(%) =e7 w2w =T Tore w2 At
fomma arelt 2l v w3 9w i
AT F AT qT arr wedsdm
IRl F A FTE AR

(=) 3= Afedi & =7 77 £ 5
weas O ¥ fod faaar a1 frae fr
T ?

gwg-w17 fawm wix Atzgw @@
oftaga wxEa § s () IO
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fag) : (%) wrae wem @Ewr 99
A el qeT 1 S wT @ §
ot <t g ¥ weeisd ar aifes
HFA FT TR ATHT F Fea g qAGIIAT
FEN & g fwiod wfiga T
T A | QT af AT §
% wit = #1¢ faoig 727 forar mar &,
e T 7= s o 9 T g
#OdY 7% Aomml ¥ qeraarg armfas
ur yy=fem %1 feafa #13fe § @ ax
farv favr s & 1 w1 Sowfew 3 gw
9gH 9T 1T FT AT G

(&) s 7& Fzam |

Tz fad & oF g0 & v W o
i
4698. st I AW fag
st W fag S e
H TN =T ®EAW
st g Sew wE
FIT NF-HTT FA T TATH I FA
w4 for
(%) ®Tag 79 & f5 wowre foor
T oot A4 & Pt g wfa & ©F
=afaq #T T, 1969 # 0F FU & foy
ngw fear a1 @1 a1 § ®: vde fay
¥ ;

(@) 7 7g st 79 ¢ f& 3
TFEl g% #Hre 1.3 THe o e,
oo T o WTo Eo 52-5-58 AR
#ro arfo 70/029-458 WF Alwa & ;

(1) W T GE ¥ a7 O
st ¢ fr § e fago  fafire o
LIRS

() zfe zi AT T T W F
T W T 97 HIT 7 T g9 ¥
wag FTEE § 94§ 7
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AT WwwT § Tew AR (s
fawr = W) RIT EETR A w®
w&1T gfae far & :

(%) oz § st 42T & fers
aiga wft ¥ smfada (sfemT) &
UF FU FT N T A9 AN F
HAT WIHTT FT W13 AT 97 997 T
g% age fasft oY

(=) < gf, sty

(1) =T (¥). TF A FP=-
qgATe & AT Wr T 1

CORRECTION OF ANSWER TO US
Q. No. 6743 RE. FLYING CLUBS

THE MINISTER OF TOURISM AND-
CIVIL AVIATION (DR. KARAN
SINGH): Sir, on the 18th April, 1969
in reply to parts (b) and (c) of the
Unstarrred Question No. 6743 by Sar-
vashri Baburao Patel, R. K. Birla and
Manubhai Patel regarding Flying
Clubs, I gave information about the
number of pilots trained by the Flying
Clubs during the years 1966-67 and
1967-68 and the number of pilots ab-
sorbed in commercial flying during the
last two years, in columns 4 and 5
respectively of Appendix ‘C' to the
reply. In some cases employment posi-
tion was not known to the Civil Avia-
tion Department e.g., against Andhra
Pradesh Flying Club, the total num-
ber of commercial pilot licence holders
turned out during the years 1966-67
and 1967-68 was shown as 9. Out of
those, T were shown as absorbed in
commercial flying during the last two
years. The employment position in
respect of the remaining 2 was not
known to the Civil Aviation Depart-
ment. The position in respect of some
other Clubs is similar. In order to
make the position quite clear, suitable
remarks have been added at end of
the table, The revised table, now
laid on the Table of the House may
be substituted for the Appendix ‘C’
to the reply to Question No. 6743 ans-
wered in the Lok Sabha on 18th
April, 1969. [Placed in Library. See
No. LT-1799/69.
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‘CORRECTION OF ANSWER TO USQ

4591 RE RELIGIOUS INTOLERANCE
IN BOMBAY SCHOOL.

THE MINISTER OF STATE IN
‘THE MINISTRY OF EDUCATION
AND YOUTH SERVICES (SHRI
BHAKT DARSHAN):

In reply to part (b) of Unstarred
Question No. 4591 by Shri Madhu
Limaye, Shri A. B. Vajpayee, Shri Rabi
Ray, Shri George Fernandes and
Shri Abdul Ghani Dar in the Sabha on
5-7-1967, my predecessor, Shri Bhag-
wat Jha Azad had given a negative
reply implying that no teacher had
been suspended for protesting in that
case. On further enquiry, it has now
been reported by the State Govern-
ment that one teacher had been sus-
pended; and the reply should there-
fore, be in the affirmative. I regret
the inconvenience to the House.

12.28 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Letter reported to have been written

by Director General of Technical De-

velopment to M|s. Asian Cabies Ltd,
Bombay

SHRI CHENGALRAYA NAIDU
(Chittor): Sir, I Call the attention of
the Minister of Industrial Develop-
ment, Internal Trade and Company
Affairs to the following matter of ur-
gent public importance and I request
that he may make a statement there-
.on:

“Letter reported to have been wri-
tten by Shri B. D. Kalelkar, Direc-
tor-General of Technicaj Develop-
ment to the General Manager of

M's., Asian Cables Limited, Bom-

bav on 15-3-68 demanding Rs. 4

lakhs for the issue of diversification

permission to  manufaclure poly=-
thene pipes,”

q AR I (FEE) WA
qT4E WG AIST | § gg  ATAAT F18aT
§ fa form afam 1 wegia s fpan 2,
39 et & faars 9 & a1 wrf 7
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QTR AA G AT TE | T IT
fomre Wt €1 (smaam) & fafrex
|Tga & g JHAT 14T g 6 forg wa
F 7g e Bt AT &, 747 99% faars
&t dt #TE A1 gAwEEd 99 @ g av
TRl | (sTaAA)

st Ay femd (41=) : owerw
TR Ig AT A § B E? At
e F AW § 1 (TTAA)

st §o wo @t (FTEAA) : T
AN § JFATIS AT a1 2, T FY aE
oY €4 AT =ifgy 1 @ smar d fw
FE AT FFFAATAIT & | (7TRI7)

=t Fag a 1A (faedt 9w)
a #1% foggre a8 & 1§ far a2y
T Wmag | ag fawgw g3
am g (smRam) =R F =mar
§fF @ ® urmwd @ A
arfgu frag fofoaae & @1 "@h
T FT QAT A9 I A1 3w fafa-
& FT &, 7 Fg foyme s Ay
w& @ faat snfgg wte adf ar g7 At

- &Y g et wifgg 1 # g g 5 g

fafreer eamglr ¢ 1. . (FTIA)

TN RETW . W ST I AI
a1 off S RE, | HF a3 3
= oy fea feg arq e ata w3 ?

@Tiz AR ATST fFY arq 9T 351 @ 57
Reply has not yet come. Let the reply
come from the Minister,

=t g fomd : 7g g w0,
T AT F A A g 9ge 47 g7
wrfag, faz Crardt g4t 1

ot wifey sy - # og¥ @ndz wrE
WTET T & TG AT AT 431 T £ fzamy
ggavta e @ §7... (s39m0)
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ot FaT 9T O ¢ qg 94 (oEa
QA F A . ... (FIAA)

it 7y fomd © AT sqaedr § I
g g o TR welt wERT 41 |
SHRI SITARAM KESRI (Katihar):
The reply has to come from the Minis-
ter. Then it can be discussed.
off e ot + Fafefirr e T
WIET & | WY 41 A9 X R ] 7

o5 g7, AL STIEAT F AW
& wgem w7 ag ww 2 OF &Y sy
T WIHFGT TETT FI7T KT A gedy-
faq <& fzgrar | J1 7 #1 F9F X9
wet 4t gl 2 W € 7 I9e 99
staifrs farmafTwmi2 weE ? faqs
HATAT F ISA-FTCNT SHZTHTL FT ATHAT
£ 7 qgAT U wgaeaT 1 u9% VA §
KT T AT HT ALAAL TG §TIT a1 &
favrg ifag 5 5= &1 w407 957 & f43-
& fovgqn ar, faeT 1 47 fFagoamadar
maaEa iy WE?

U AEA[ FT AT AAT ARIA,
7g & & &4 1 sar7 Wy Ry v Afew faar
q wHaAz@@g fegafgmmen
femaar g 1 w@ w5 Afzagwoad &
T IEIX AT 48 Far 2, 78 fyafasn
w ¢ f& us seiifag sifaT givr
g a9 I § 1 A 3T TH7 I3 74 AG
fearam ? #4ifE 93 FAT R 3 gaTw
Higl—

The issue of diversification permis-
sion to manufacture polythene pipes.

By femar s ar:

Illegal loaning and selling of raw,
materials imported against wusers’
license, (Interruptions).

WWWW‘&IWQ‘I’Q,WR
ag %9 Jra Fw g ?

sit g fag (T9%) cag AT A
e T S

st wy fm@ @ gar fag oY, sm
g fa & dAffr d= § zEw
Tg drfeg 1

A7 gra fram g sw § (& 9
AT FEATT FT gAM A IER G 2
5 ox fagq F art How aofas afzas
gratddros df faagF1'wd garag
T & faar ¢ ¢F FeEfaa aaa
2W & @ gFar § 5 9F 53 A9-
FEFAT ¥ §AT §1, TSR A AT 1 |
afpT Az agd :

Illegal loaning and selling of raw
materials imported against users’
license.

Faq srgatafeiwT &1 78 a1 ofw-
o7 a9 F are 7 & 7 oF wrdr - Ag;
g R AT AT g 1oF A9t s
T ATEAG FT F & I A1 FodAT AR
TAaTar ag S frawi w1 drg w5 faar
W FEa " 7 a1 i g arsde
¥ faars i1 I A9 ATETAT qG
qgf A=} § 97 W) w9 Ay
a1 5 at fourd & fag sva & sm o
TrxafafereT & fag s=giv faadt #1)
at &g g wrAT =rfay A7 e TE @
g 7R 39 & fag wier faqar snfgg

weqq wgig ;. Afae, g fefr
Fre § At F fgedr | e dav g 1 wgh
aF 57 AT Fiqa FT AT 2 g7 q
qger ag AT & e FFo TTo ATTE HT a<H A
oTT | 99 1 FEA 2 fear A 13 wmaw
qr o IuH a3 iz 2 fafrezomrs
FETEIT &1 §7 W WU HIGA AEA-
fafaeet w7 waw & & wree & fafaee &
qrg arger faasr ag fenéiz & 1 ag aY
A AT GGAA G ...
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=t v forrd : w3 ¥ avelt qOn A
w7 arq § 7 e wdt oaTe 3 ¥ we
it aYye sy aret aon @ § 1 ag gaA
Td a1 & a1 IASr sETw T wifge

oW WERT : agd 91 |ET T
aTh & & g1 FLF R g F & amar
T SATREATE GRHT 9T HT g1 ATAT
1A AL deT R R T |

o gEdr AT W A G ag ™A
wT St & | AT Ao qar € & R
afrmAag g g, ...

stog fomg : S5, w72
wWEI AT HFRETE. ... ..
(wmxem=) .. . q@FE CAOA AR
ST {27 999 WY TE I WL L
(mmew) . . . .92 fag <, s &

am g

e wgta : TET § 1 AT agt A
TR | W ST ARt g & § At
HIT TgT |1 S13Y |

Srog o ddsg o fs
AT TAT 97 &1 98 AL 979 g7 AT A1,
WHfrz i dge o Ty a1 ag
3 1 Smar |

it 7y fowd © 1€ ara @Y | w4
qed §9G AT &1 & |

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.
A AHMED): The Calling Attention
Notice relates to a letter alleged to
have been written by the Director-
General of Technical Development to
the representative of a private firm in
Bombay. Immediately this matter was
brought to my notice, I had it looked
into. The Officer, who is alleged to
have sent the letter, was away in
Bangkok till the 16th August, but has
since returned and has submitted a
statement saying categorically that the

AUGUST 22, 1969 Polythene pipes (C.A.)

248

document in question is forged and has
been fabricated. The photostat copy
showsg that the entire letter is type-
written angd only the last paragraph
consisting of two lines and the initials
and date are in hand-writingz = The
last paragraph reads as follows: —

*“I would like to finalise this deci-
sion before the 31st March. Please
come with the data for discussion
before 30th.

B.D.K.
15-3-69"

On seeing this hand-written portion,
the Officer concerned recollected that
he had written a note in an official
file  on a completely different
subject, which contained the above
mentioned short paragraph at the end.
He has stated that, above his hand-
written lines, someone had put some
other typed nmaterial containing a
whole Jot of false allegations and then
taken a photostat of the same so as
to make it appear that the entire letter
was a genuine one. The relevant file
containing the aforesaid handwritten
lines was called for. It was found that
certain pages from this file, including
the page containing the aforesaid
portion, had been removed. However,
an authentic copy of the relevant
noting was maintained officially by
another officer and is available.

The photostat copy was also for-
warded to the Central Bureau of In-
vestigation for examining its genuine-
ness or otherwise. The CBI referred
the document to the Director, Central
Forensic Laboratory. I quote his opi=
nion regarding the photostat copy:
from the report of 19th august,

“The letter in question on visual
and microscopic examination, indi-
cates that there is a clear straight
line between the typewritten text
and the hand-written bottom portion
of the letter. The presence of this
line in the photostat copy makes it
possible that perhaps the handwrit-
ten portion has been added on to
the typewritten portion by pasting
etc. The photostat copy, therefore,
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‘may be of doubtful origin although
the final opinion in the matter can
only be given after examination of
the original letter of which this do-
cument is alleged to be a true
photograph.”
Subsequent to the report of the 19th
- August, I have received another report
from the C.B.I. about an hour ago. The
C.B.I. have stated that it appears (I
quote their words)

“(a) The photo-copy is probably
a foregery. It has perhaps
(st Thr 717 : FEOfER A

# aEwg )

been fabricated by cutting out
the last para of the letter,
which is in the hand-writing
of Dr. Kalelkar, from one of
his notes in an office file and
pasting it below the typewrit-
ten script of the Iletter and
then making a photo-copy of
it.

The note portion of the file
from which the above hand-
written para has been cut out
is now missing.

(c) The above flle, according to
the evidence of officers who
handled this file, and contem-
poraneous notes in the move-
ment diary was submitted to
Shri R. K. Gupta on 30-7-69
and from it relevant note-
sheets were missing when it
was returned by Shri Gupta
on 4-8-69. This fact was im-
mediately brought to the notice
of Shri R. K. Gupta and no-
ting was made by the clerk
concerned in the movement
diary.

In view of the above facts and the
'strong animosity that Shri R. K. Gupta
bears to Shri Kalelkar, there is reaso-
‘nable suspicion that the photo-copy in
question was probably prepared or
was brought into being with the assis-
tance of Shri Gupta. A definite find-
ing can, however, be given only after
the completion of the investigation.”

(b)

I categorically repudiate any alle-
gation or insinuation against any of the
persons mentioned in the apparently

Polythene pipes
(C.A)
fraudulent photostat document, inclu-
ding the alleged writer of the letter.
I would also earnestly request the
Hon'ble Members to exercise the ut-
most care in allowing publicity to such
matters, particularly when there is
serious doubt regarding the genuine-
ness of the document in question. To
assist the completion of enquiry of
the CBI, however, I hope the Hon'ble
Members concerned will make availa=-
ble the original letter also and other-
wise co-operate with Government in

bringing the real culprits to book.
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As regards the issue of the diversi-
fication permission, I would like to
state categorically that neither I nor
any of the two Secretariat Officers re-
ferred to in the photostat document
had dealt with this subject or issued
any instructions or held any discus-
sions with the Director-General in this
regard. The Director-General had
dealt with the proposal himself in con-
sultation with one of his senior offi-
cers, and gave the permission sought,
in accordance with the rules. Nor had
the visit of the Secretary of the Minis-
try on a deputation abroad on the 21st
April any bearing on the diversifica-
tion case which was decided by the
Director-General himself on the 3lst
March.

The House is aware that attempts at
character assassination are on the in-
crease and only some months ago I
had to repudiate in the House a wild
and malicious rumour that had been
set afoot by interested parties, I would
again request the Hon'ble Members to
Exercise the greatest circumspection
in such matters, not on'y when it re-
lates to Members of the House, but
particularly where officials of Govern-
ment, who cannot defend themselves
in the House, are sought to be invol-
ved. Unless we give our Officers ade-
quate protection in such matters, the
entire administrative machinery is
likely to be seriously affected.

On completion of the CBI enquiry,
which is now going on, I assure the
House that such action as is called for
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[Shri F. A. Ahmed)

would be taken against the persons
involved. )

SHRI BUTA SINGH: Shri R. K.
Gupta should be hauled up. He should
be prosecuted.

St SFTIEIT et (g193 ) WA
ug &t aaan 5 = A ¥ faerew
fagi gawt fausmn &, o s #1a-
AET &1 & | A9 TWF AT¢ H 9GHT
T4t 7€} T ?

MR. SPEAKER: I would suggest
that let there be no further questions
on this.

When the hon. Member came before
me and he came to my Chamber, I told
him that unless I had some proof or
near-about proof about the authenti-
city of the document, I could not admit
the calling-attention-notice. So, he
came forward with the photostat copy.
After having heard the hon. Minister’s
statement, I think that we should be
very cautious in such matters . . |

SHRI MADHU LIMAYE: Why are
you giving your final judgment ? I
strongly object.

o aF  dredlemrie ¥ IfFe
s widr 2w e

it wT * aw #feq, 9% a7
HGFT Fgl &1 wlgwe TG 5. ...,
(smmaq)......

SHRI BUTA SINGH: He cannot
dictate to the Chair,
MR. SPEAKER: I think for the

time being, we may postpone this call-
ing-attention-notice and wait for the
report of the CBL. 1T shall keep it
pending.

=t g famdr c owE A F oA
wfz7 |
MR. SPEAKER: The hon. Member

was very impatient. I was just going
to say that myself.
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st faT W W WEE TR,
qg aga wegt ata g & diodtonmie
T # G g, TiwT | F gemar
Wt aga & A E, 3 ard
AT aifgd
MR. SPEAKER: He can send it 1.0__
the hon. Minister.

SHRI KANWAR LAL GUPTA: I
cannot send it to him. He himself
is the culprit, and how can I send it
to him? His name is there. So, how
can I send it to him?

MR. SPEAKER: If the House
agrees, I think we will postpone this
to some other date till the inquiry is
complete and the report js available.

SHRI CHENGALRAYA WAIDU:
The Minister has charged me with
relying on a fraudulent document, I
have got to explain.

MR. SPEAKER: Preliminary in-
quiries show that it is probably forg-
ed. Pending the receipt of the final
report, we should postpone this to
some other day.

SHRI KANWAR LAL GUPTA: No..
Sir.

SHRI CHENGALRAYA NAIDU:
No, I do not agree. The Minister has
charged me. You cannot deny nie
my right to reply to that. You must
give me a chance to make a personal
explanation.

MR. SPEAKER: Let the inquiry
be completed and let their -eport
come.

=t = formlr © HrodTomtEo &Y

e wfifaT 7@t 2, sa% o ¥

g wq §9 Fed |

ol FA A AR : TR ATATTATE,
Fifertdt & | seqw wEEa, 7T F T
F T A e w4 ar gy T
sfedem g 1w g R AR ®
T qo dfad
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SHRI CHENGALRAYA NAIDU: 1
have got the right to explain.

MR. SPEAKER: Yes.
SHRI BEDABRATA BARUA
(Kaliabor): The CBI report says

that there is a definite indication that
it is false. Therefore, it should not
be entertained any further.

SHRI CHENGALRAYA NAIDU: I
do not know why this socialist is
coming in the way of the truth being
known. I am sorry for him.

The Minister says it is a fraudulent
document. That means there is a
charge against me and I have to clear
myself.

SHRI MADHU LIMAYE: Not yet.

SHRI CHENGALRAYA NAIDU: I
am placing a copy of the letter on the
Table. This must be given to the
members and they have a right to
know what is contained in this let-
ter—I am handing over the copy at
the Table.*

MR. SPEAKER: It is already there.

SHRI CHENGALRAYA NAIDU: I
can prove that it is a genuine letter.
It is not fraudulent. (Interruption).

N FALHR AT : BT TF Frol-
T 419 § 9% T @7 5, TR &
LEEAE L (smaaE)

SHRI CHENGALRAYA NAIDU:
We need not wait for the CBI report.
I can say one thing to show that it
is not fraudulent. By mistake, in my
sincerity, I sent a photostat copy to
the Prime Minister for inquiry. The
Prime Minister has passed it on to the
Industrial Development Minister. The
Minister hag given it to the 'people
involved in this. So what they have
done is...... .

SOME HON. MEMBERS: Collu-

sion.
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SHRI CHENGALRAYA NAIDU: 1
suspect that they might have incor-.
porated a line on that photostat copy
and sent it to the police for getting a
report saying that it is not genuine.

I have got another copy. I can give
it, not to these people, because I do
not trust them, but to a judicia] in-
quiry body so that they can even send
it to Scotland Yard at my cosi for
examination and report. I am prepar-
ed to pay the cost involved. I can
give it only to a judicial authority.

There is circumstantial evidance to
show one thing. The Minister has
said that the words in the last para-
graph are not part of the noting on
the file of the DG Technical Deve-
lopment. I am glad they have agreed.
Will any man with any common
sense write on the file as if he is writ=
ing to any person?

1891 (SAKA)

In this letter he has written:

“I would like to finalise this
decision before the 31st March.
Please come with the data for dis-
cussion before 30th,

Signed B.D.K. 15-3-69"

I have read the portion which the
Minister said was correct. He has
written; it is written in handwriting.
Can anybody write on a file like this?
Can anyone with some common sense
not understand it? This is the cor-
rect document, I can prove it......
(Interruptions.)

MR. SPEAKER: 1 thought the
House should have another oppor-
tunity when everything can be dis-
cussed. If they do not want to take
another opportunity, let them go on.

SHRI CHENGALRAYA NAIDU:
We want a judicial enquiry. Is it a
fact that after I wrote to the Prime
Minister with a photostat copy on the
13th of this month, Shri R. P. Goenka
of Asian Cables and. Mr. K. B. Singh,
Genera]l Manager were called to Delhi
at the instance of some officers or the
Ministers. T do not know; I cannot

*The Speaker not having subsequently accorded the necessary permis-
sion, the paper was not treated as laid on the Table.
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say—and consultations were held
with them by Mr. Wanchoo, Mr.
Kalelkar and Mr. K. D. N. Singh?
Does this not confirm that there is
complete collusion between  the
officers and the firm? 1 further
understand that the officers had con-
sultations with handwriting experts
with g view to declare that the hand-
“writing of Kalelkar on the letter was
fake but when that was not
sible, they decided to declars this
letter as fake and pass on the blame
to some junior officer to make him a
: scapegoat?

I ask the Minister how those very
same persons who are involved in the
letter can declare it a fake document?
Why has not the Minister suspended
those officials involved in this case?
‘Will the Minister entrust this mat-

ter to a judicial enquiry? Is
there not sufficient circumstantial
evidence? Is it not a fact that the

Industrial Adviser Mr. Menon brought
to the notice of the Secretary and the
Director General of Technical Deve-
lopment the black marketing indulg-
ed in by the Asian Cables and
.Somayya and Co. in the matter of

polythene? Is it not a fact that they
applied for diversification of the
licence to manufacture polythene

pipes to cover their black marketing
activities? Is it not a fact that per-
mission for diversification was issued
on 3ist March? Is it not a fact that
Mr. Gupta a junior offirer mentioned
in that letter was transferred to an-
ather section in the same Ministry?
Things are very clear and there is
clear circumstantial evidence to orove
that the letter was true.

In that letter they had written that
Mr. Gupta would be transferred and
they need not worry. They said: you
pay us the money and give us the
data; we shall issue diversification
licence by the 31st March. What is
the usual procedure? Papers go from
the plerk, to the superintendent, to the
higher ups. In this case the Director
“General of Technical Development
called the flle without any clerk or

pos- |
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assistant putting it up. He issued
orders giving permission for diversi-
fication. How do you say that there
5 nothing wrong in this? There is
sufficient justification now for hand-
ing the matter over to a judicial
enquiry.

I do not believe they are entangling
the Minister but by their entangling
the Minister by mentioning his name,
these officers are trying to get out of
it. Therefore, to get out of the mud-
dle, I want the Minister to entrust
this to a judicial body. This is a most
important thing, and to get gut of this
muddle, the Minister, in his own
interest, has to do this. These officers
must be kept under suspension imme=
diately.

SOME HON. MEMBERS rose—
MR. SPEAKER: Order, order.

SHRI SHIVAJIRAO S. DESHMUKH
(Parbhani); Sir, I rise to a point of
order. My point of order arises out
of this. The Minister has made a
statement with reference to a Call
Attention Motion, and the hon, Mem-
ber of this House, in his right to have
a personal explanation, has challeng-
ed that statement and has said that
the statement made by the Minister
is untrue. In the circumstances. what
remains in the hands of this House
to do is to refer the entire matter to
the Privileges Committee, because a
judicial commission can only be or-
dered by the Government. If the Gov-
ernment is not prepared to have a
judicial ecommission, this House can
refer the matter to the Privileges
Committee and let the Committee go
into the matter and submit its report
to the House. (Interruption).

SHRI CHENGALRAYA NAIDU:
There is a question of privilege in-
wvolved in this. (Interruption).

SHRI F. A, AHMED: Mr. Speaker,
Sir, the main allegation is that the
photostat copy was handed over to
me and that I handed it over to my
officers and it is they who have given



257 Manufaciure of

this reply. May ! tel] the hon. Mem-
ber that neither the hon. Member nor
anyone handed over the photostat
copy to me. The copy was given by
the hon. Member to the
Minister.

AN. HON. MEMBER: He said so.

SHRI F. A. AHMED: From her
office, it has gone to the CBI. It has
nothing to do sg far as my Ministry
is concerned. It has gone direct %o
the CBIL It has not come to my Min-
istry at all. On that basis, the CBI
has been making an enquiry. I have
said that the hon. Member should co-
operate with the CBI in order to place
all the material which is at his dispo-
sal before the CBI, and on the basis
of those things, the enquiry may pro-
ceed. Now, whatever action is called
for against anyone involved, that
action will be taken. That is what I
am saying. We do not want tg con-
ceal anyone. So, I would appeal te
the hon. Member that he should place
the original letter before the CBL

The only thing that strikes me is

that no one would be so foolish as to
write in a letter

Prime

saying “Give me
Rs. 4 lakhs for doing this work"”
{Interruption). No one will write like

that and say “I will take it.” (In-
terruption)

MR. SPEAKER:
Limaye.

ot 7y fmad © wem wEEw, w=E
T & 7 AT% T Tigan § 5wl aw
T qF T WL L ATG FT 979 7, IN
% # T T AT FE T TEN 247 A8
E Fif® wwdt wgrea 7 w97 w1 & fr oag
FAAT Hodrommio ¥ frarareiy 2
T drodtonrEo ¥ 1 fafimm oy =&Y
A2 wafae ol 5% T g9 T
g Agarg | AfeT § wrad avee
TH g AT AT g Forad Wiy qan
<o ofrgs Ffaer et oY we-
i faare e & a2 we frmae
FIAAT FT FeATA FT @ & A H I
SR A AATENE | g7 F oS wved
g AR E ... (TEEE) L.
1960 (ai) LS—9

Shri Madhu
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1881 (SAKA)  Polythene pipes
' (C.A)
o de & famr 7 3Ae swEgz ok

HTEHA F1 g 3 7

258

13 hrs.

& oroF AT afmraT Ffas F1o1-
T fro #7 wz 9T narIEE, 1960-
67 TR TETE | a8 AT RYFET 76T 31 AT
27 g drmrzzem & A & agw AT
ARATE | OF 299 1397

“RAW MATERIALS GIVEN ON
LOAN

(Partly secured by deposit of
Rs. 8,94,500) Ra. 841,625."

AT A qTF AT FAT A IHA ATIHA
F FAT WIAT 47 qg TR Avy faar 2
qMT FEET F wFrg T § fewmr w@r
3%:ﬁrra'r=lﬁ%ahﬂﬁmmalj

TAGHUAENE 7909 9T | ag
gfadr & arew, ggaa a9 faar
T §8 w9 A fzan, 8 @= faw
™

“Sales include sales of raw
materials amounting to Rs. 25,23,
585, These include sales of
imported raw '‘materials of
Rs. 16,75,752 being surplus and/
or defective,  Application for
clearance and/or permission of
Government in respect of these
sales has been made by the Com-
pany.” -

7g A1 OFeEH SIEHG afrem A F
TR W ¥ TR I 4% § &
TTYTE 9T ATEAT §

“Conditions of Actual User licences

“This licence is issued subject
to the condition that all items
of goods imported under it shall
be used only in the licence hold-
er's factory at the address shown
in the application against which
the licence is issued and for the
purpose for which the licence is
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[Shri Madhu Limaye]

issued, or may be processed in the
factory of another manufacturing
unit but no portion thereof shall
be sold to any other party or uti-
lised or permitted to be used in
any other manner. The goods so
processed in another factory shall,
however, be utilised in the manu-
facturing processes undertaken by
the licensee. The licensee shall
maintain a proper account of con-
sumption and utilisation of the
goods imported against the licence
in the prescribed manner.”

w9z Zfed —fawas s
THIHST TAT AIG ATAHA

“It has been noticed that in
some cases, the actual users divert
to other channels/uses the raw
materials or components ete.
licensed to them for use in their
factories. Attention of the actual
users is drawn to the condition
applicable to A.U. licences, to
the effect that the goods shall be
utilised in the licence holder’s
factory only for the purpose tor
which they are imported, and no
portion thereof shall be sold 1o or
permitted to be utilised by any
other party. Steps are taken to
ensure that this condition is striet-
1y complied with. If any licensee
infringes the aforesaid condition no
further assistance will be given to
him for the import of goods in
the category of actual users, with-
out prejudice to any other action
which may be taken against him
under the Imports and Exports
(Control) Act, 1947 and the
Imports (Control) Order, 1455
dated Tth December, 1955

BT AT HE1eq, § At Ay & FArAw
Tear g fr fow e Famt ¥ o
A qer T, W Ay § 9«
gteifrs saem & fiwas @idt fF
FITAT TIE T FT JoATA  FIH T
= A AR HEE 2, A€ g
SqTET, W 9EId ¥ SET IR
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e 9 faear & 7 g que # faer
2?7 A aw g fr fomdl wmEl wix
FAXST TGl F1 JATH 2, T q@ & AT~
Tg of far o3 § @t oaF fiw wET
WEITHIT & JIHAT 2 |

wega g, fFed feer faar
wH AT W I AT A ag ¥
fe #m ag 9 @@ e 2 o

o= wmEmn o, fear s so
gr A wwrr FE 4@, &few
qUE@T 94T 1,000 2§ wfoe

oI Ty HTO AT AT § a9 fTar
@, At a9 % faar o, W gEd
&9 ¥ &y 50 9@, AW Frawea 2w
OF FULT To % a9 79 § |

T ATEHAS TX A WA ¥ I
FA TR ¥ AR A, sreArafeie
# qrftwm & aw B A sw
T # g5 fraw w9 @, o1 7 mEA oW
FATT WA I w Al faw a2 d fe
o fasht @@ @1 osAer e
qEr gmT =rfEd | A oEr w1 F
T & =fza faax faaeh =@
o EITW | TR UF FWT EF aF
FaTT At wET avEne & o

g faang oz & f& war amfd
geedt & foq eeafafeso & @ 5
ST & q9 ot A 2 AFA | Afww
A o #1 safEt fae #
T

gafay  # ot wgRw 7 AT
aredl g fF @ awe A sww R
& W @ T 7 g @
FAl FET e F &7 A8 9 &, TR
TATd A& A Afed K oag 9w
wdr 3 fr it g g e 2, fow
FAXH wH W g, 9 92 § wfaw
ghm o1 owm Aifer F e
T T N A TR TAIA A
fram & gaar & &, @1 %AW
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e 2 A¥Em Wy Fow
# oot g nfed

qeRq WER, ® THET 9
foarterdt & ara Fga1 =mear g fr #9
fedfes zma & wmET FEMAT,
AAAE AEET dgd qET &, afew
T F1 ATHAT TroWodATo H Jamm,
g9 ZYH FT AT TEIHCA T &
qreg AT o7 3q fafr A wd am
F qfe F1 | T AE FEA A N
FT ATAET  TIET, ULHEH  FHS A
T8 I\ FrATdE #11 & FEA SEa
g§fF mmad @ Ffefome v
% fag dare & & A s omem
TR g8 0 ATAAT EETY #EA &
TErHEH  FUEl, Tt mETIEd
FE Fowaa A fey A
FHA T O FAR 7 oF oF AT A
# e w7

# o 5l wERT ), §E
F1 ATEAT 3T ARATE R AT Fo
dlo  WEAFT A F TNI 9T A&
faes 1 W Ffow Ag 41 7 g
mﬁrmmﬁﬁjmﬂi}-
gre @i, zer g, wwaener g, W
oF  F WA WA At atfoe s
AN LR SRR R Cio
S E A R AR A
ary A€l g | W7 Hdr mERT mR
Ay qfefmam sAsad & fAu
fAT & QATRA # WY s &9
7 &2 @ fmave & e AT
TE F PR 91, B WS AT FY
afafaai 1 99 49, W7 OF UF wHA
# agt gfe & v, AR @ A
# oy afrz §77 & A & S g,
IHT 4Tg § W ATRA  FY ) "G Y

SRAVANA 31, 1891 (SAKA)
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feeft afifs & qui feme w1 w
T H A0k 1 &TH A gem ar
gfn  mom W fE oTEE amar
# & T FWE? zm E om
AETE 1 a9 qF T ) FRAT§ |

SHRI F. A. AHMED: I have list-
ened with rapt attention to the hon.

Member for all the general wild alle-
gations which he has made.

SHRI MADHU LIMAYE: Wild?

SHRI F. A. AHMED: Sometimes
people think of others as they them-
selves are. When I have made 2a
statement. ... {Interruption).

st wAT S TR TE A ]
oqIIH |

St wered et wgee i, &
g SETT § | (Faww)

wem wgRw: AT Ay 1 A9
R MGRT AT A1 AT W FAET
T gfa
it 7 fewd : welt S W OR §
&1 0F ar § w9 2 'wd & F -
T & g dae €
SHRI F. A. AHMED: When I
have made a statement that so far
as this particular matter is concerned,
it was not referred to me at any
stage, if the hon. Member has any

evidence, I challenge him to produce
that evidence . ... (Interruption).

it we foerd ;72 A9 & T A
T@E | WYk FETHC F U T F
& f W AATAT TR A A TE
fam | A1 sEEE § fAd dUTCEY
ElEC

mq@wﬂﬂmﬂﬁﬁﬁﬁﬂ
o A AT |
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SHRI F. A. AHMED:

You said
that you doubt that.

Then, not only from what he has
read from the report of the Esti-
mates Committee but even from their
balance sheet report itself, it js evi-
dent that Messrs Asian Cables have
been selling some of the imported
articles. Therefore what the DGTD
has done is—that is my information—
that they have reported this matter
to the Controller of Imports and Ex-
ports and the matter is under inguiry.
They have reported the matter and
you cannot blame the DGTD and say
that when this matter was brought to
their notice they had not taken any
action; on the other hand, they have
said that in selling it they have not
taken permission from the DGTD.

ot 7 fomd : Tsafafwdom 1
quAE &6 A 7

SHRI F. A. AHMED: They have
not given permission for the purpose
of selling.

For the purpose of diversification
may I point out that the general
orders do not restrict it to the prio-
rity industry list at all. So far as
the first 25 per cent of the diversi-
fication is concerned, the officer can
give that permission provided for the
purpose of diversification no material
or component is imported and so on.

SHRI MADHU LIMAYE: Is poly-
thene indigenous material?

SHRI F. A. AHMED: That is with-
in the jurisdiction of the officer con-
cerned. For that purpose, they need
not refer either to the Secretary or
to me. But even then if there is any
allegation, I am prepared to look into
it.

SHRI KANWAR LAL GUPTA:
What about you?

SHRI F. A. AHMED: Even about
me, if you have any material against
me, I challenge it . . . (Interruptions)
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=y Wy fomd : 7w A1 fE

Tt wgreT frerer Anfaw @iw & o

darc & ? o wr i ¥ ¥ AgeE a8t
grgiara wg

SHRI F. A. AHMED: I have said

that. If any material about any irre-

gularity, any’ illegality, is brought to

my notice, the proper action will be
taken.

st g fomd . wensr wEEw, WY
gvq T I97 T foar 1 T Avw g
qT | FZ & AT A FF |

=t HAT ST A © T HRIEA, A
FHLEATL 21 39 F1 7 fay | F s
tfFmmdTFOA FTAAA & 1 H A
w1§ qifafess a8 2 1 =9 & WET OF
FreerhT F1 W7 fafaeer agaay, |

Y @ feg o W T ST AT

W FEC AW TR T AF AT
feorwm &1 @ @ & wivw Awa. 7
F AT FEAT T W19 39 FT A
&%, g fafaeee &, A1 &7 5 77 )
s wrer Frdrer dan €Y 2w wLfaa 2
SR A FE@ERE AT w9 A 1 A
g affr g7 =zt Ft o mar fasd
aTfaw | IFA WA AT H 4 Fr -

“My understanding with you
for Rs. 4 lakhs may be confirmed
and your side will take care of
any payment to others direct.
For my purpose, you are only to
ensure that the support of Secre-

tary and Minister is there when-
ever needed . . ."

oeTE WEYEd, WY @EAT 4% & fF
I TAAT I AT & AT B Afaer
o 5 8 @A =t | § ggmr Aut
awgar g wfe e fomd o 7 v
s wme ag #z< AW foar a7 fe ow



265 Manufacture of

& o Wt sgweefmae ofggw &
Tt § forer & s @ 6 o Sex favg
e & 1 v e s o
Fac fafaie ¥ arg ag 9 78 =i fox
T E 1 39 & FAfww srsf A F A
2 | 7g Y A1 wEe € 99 & faerw
T O FW H AE 08N T g A A A
FT TFTA W & ) A ATAT A
TS AT H F1 AT G IA F ATy
# ey fat & A A wrd A T
#1621 39 W & o Feaor
F 4 H 99 | fg1E7 TEEH 7 48
e f 3% w99 a7 fear stra @ &0
ag W@ W E oA ¥ e A
q1ga 3 #g7 6 39 7 ATHw ave 7=
1 9 T 99T a1 HIT I F HIG AA
YT FTTET 39 3 7 TE § 2O A U8
# fr FTo=ET AT F OA ¢éEH 30
AE A FEAMFEFTF AT JF
foerd F A § IOET F E

FA0 9 § A9 Y HHT H FAA
Y AT TE F T qg S SrEA -
fRdwm g @y srEAwEfE I gun
1 7 ag sEATfEEI AT e
*1 four & forg g | 7% o 97 Aif-
s FTT A SR T 2 fo #
TR shwAET A gf 2.

MR. SPEAKER: You may send it
to them, whatever material you have
got.

it wae wve e e & IR
T AY | I a1 9T 500 27 Fefw
ey wafs foamoiz 339 50 27 Y
& Y | Y AT A A § &= T
T Avg ¥ W § o fm m
(samEm) . ..

MR. SPEAKER: Ay sorts of alle-
gations are being made. As the hon.
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St ®JT A T qH FqvET ar
FT #A AfS | W T A wy R @
wel WERT F 9 WS | A w2 e
S UF ATEHTHAT F9 § 9 a8 57 0%
F9 74T & WA AT W1 weAT mEEw
08 A1 WY A W #E FAw # fom & e
T AEHA A T2AT F @ A fergema
TAfRTA T34 al #1 OF fa ¥ &
T FEAA fqEr ) GdY & i
warfa fafes & faefasr & Wy 357 18
5T A9 FAF BT WedT G WY 704 &
forr foram gom @ 1 ¥ qm ez
wR Y | T R A R,
IR THSE F FAX & AT w2t wraar
AT ¥R F F9C F FAwET F
LG AW AR AW F o A
gr | Tafy § =g fF weft wEey wo
O T H, g feler ¥ Al T
A &1 Afsfue g s g
TR g TEE Wreq § g oz
YT 9 FT O g1 9F A 47 A7 A=
wered 3w & fau sfefoes s
FA 71 W fo ofeqs oar3ew #0er
#1819 3 91 2w atw & & =g fr o
T AFTTA § I7 R Aoz w1 faqr = |
I8 HeFWl A3 fafreew ame
HAT WEIRA 8 F FT A T F Avger
mife & A e wet wEEw gro T
X IIGT STET 7 @I § ;A oo 4
feardre Trovifors g ¥ § (waw).

MR. SPEAKER: When allegations
are to be made against a Minister
there is a procedure for that . .

SHRI KANWAR LAL GUPTA: 1
wrote to you a letter that [ wanted

to raise it . . .

MR. SPEAKER: Not that.
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WL &I WA azer fEe
fafrrex 5 faoms #1 =ww F
TR 41 99 & {0 0F gegar THea
¢ foaw1 % 9g g1 T a%d § dfea
W aE ¥ qg AT A9 FT
g Al 719 wiww Aifew & oA 98
QT TRl FLEHT | IW F A O AA-
g SEaR & )

SHRI F. A, AHMED: The only
thing which Mr. Gupta has said is
in reference to a letter, The genu-
ineness of the letter is also challeng-
ed. As I pointed out, there is a typed
portion and also a hand-written por-
tion, I have not been able to under-
stand why there should be a 1iype-
written as well as a hand-written
portion. In that type-written por-
tion it has been stated by the per-
son against whom the allegation has
been made that he wants Rs. 4 lakhs
and he says, ‘You look after so far
as Secretary or the Minister is con-
cerned’. I do not know how that can
be regarded as a proof that I have
taken something in this deal. I have
not been able to appreciate that. I
again challenge Mr. Gupta that if he
has any material before him, he may
place it before the C.B.I which is
making an investigation. (Interrup-
tion) Regarding the other allegations,
it he has specific allegations let him
come forward with those allegations.
What is the use of talking like this?
(Interruption).

SHRI KANWAR LAL GUPTA: 1
have got photostat copies here.

MR. SPEAKER: We pass on to the
next item.
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PAPERS LAID ON THE TABLE

Annual Report of the C.S.IR. for
1967, ete.

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V., K.
R. V. RAQ):

(1) (i) Apnual Report (Hindi
and English versions) of
Scientific and Industrial
Research for the year
1967 along with the
Audited Accounts for
the year 1966-67.

(ii) Annua]l Report of the
Council of Scientific and
Industrial Research for
the year 1968 along with
the Audited Accounts for
the year 1967-68.

(2) A statement showing reasons
for the delay in laying
the above papers.

[Placed in Library.
1773/69.]

See No, LT-

Review by Government on the work-
ing of the India Tourism Develop-
ment Corporation Ltd., etc.

THE DEPUTY MINISTER IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHI-
SHI): On behalf of Dr. Karan Singh,
1 beg to lay on the Table,

(1) Review by the Government
on the working of the India
Tourism Development Corpo-
poration Limited, New Delhi,
for the year 1967-68.

(2) Annual Report of the India
Tourism Development Cor-
poration Limited, New Delhi
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Rajya Sabha
for the year 1967.68 along
with Audited Accounts and

the comments of the Comp-
troller and Auditor General
thereon.

[Placed in Library. See No. LT-
1774/69.]

DEMANDS FOR EXCESS GRANTS
(GENERAL), 1967-68

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI P. C. SETHI):

I beg to present a statement show-
ing Demands for Excess Grants in
respect of the Budget (General) for
1967-68.

SHRI KRISHNA KUMAR CHAT-
TERJEE (Howrah) rose—

MR, SPEAKER: I have got your
letter. I will refer it to the news-
paper concerned and then let you

know later on. Before that I can-
not send to the Privileges Commit-
tee,

13.20 hrs,

MESSAGES FROM RAJYA SABHA

SECRETARY: Sir, T have to re-
port the following messages received
from the Secretary of Rajya Sabha:—

(i) In accordance with provi-
sions of sub-rule (6) of rule
186 of the Rules of Procedure
and Conduct of Business in
the Rajva Sabha, I am direst-
ed to return herewith the
Central Sales Tax (Amend-
ment) Bill, 1969, which was
passed by the Lok Sabha at
its sitting held on the Tth
August, 1969, and transmit-
ted to the Rajya Sabha for
its recommendations and to
state that this House has no
recommendations to make to
the Lok Sabha in regard to
the said Bill”
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(ii) “In accordance with the pro-
visions of rule 111 of the
Rules of Procedure and Con-
duct of Business in the Rajya
Sabha, I am directed to en-
close a copy of the Banaras
Hindu University (Amend-
ment) Bill, 1969, which has
been passed by the Rajya
Sabha at its sitting held on
the 21st August, 1969."

BANARAS HINDU UNIVERSITY
(AMENDMENT) BILL

As passed by Rajya Sabha

SECRETARY: Sir. I also lay on
the Table of the House the Banaras
Hindu University (Amendment) Bill.
1969, as passed by Rajva Sabha.

ESTIMATES COMMITTEE

Ninety-Third and Ninety-Fourth
Reports

SHRI THIRUMALA RAO (Kaki-
nada): I beg to lay on the Table the
Iollowirfg reports of the Estimates
Committee:

(1) Ninety-third Report regard-
ing action taken by Govern-
ment on the recommenda-
tions contained in their For-
tieth Report on the Ministry
of Food, Agriculture, Com-
munity Development and Co-
operation (Department of
Agriculture)—(i) Deep Sea
Fishing Organisation, Bom-
bay; and (ii) Landing and
Berthing Facilities.

(2) Ninety-fourth Nenort regard-
ing action taken by Govern-
ment on the recommendattons
contained in their Thirty-
sixth Report on the Ministry
of Food, Agriculture, Com-
munity Development and Co-
operation (Department of
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Agriculture)— Central The Bihar State Legislature
Marine Fisheries Research (Delegation of Powers)
Institute, Mandapam Camp. Bill, 1969,

— The Foreign Marriage Bill,

13.22 hrs, 1999,
The Wakt! (Amendment) Bill,

BUSINESS OF THE HOUSE 1969.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING
AND TRANSPORT (SHRI RAGHU
RAMAIAH): With your permission,
Sir, I rise to announce that Govern-
ment Business in this House during
the week commencing from 25th
August, 1969, will consist of:—

(1) Consideration of Statutory
Resolution by Shri Yashpal
Singh and others regarding
disapproval of the Press
Council (Amendment) Ordi-
nance, 1969 and considera-
tion and passing of the Press

Council (Amendment) Bill,
1969, as passed by Rajya
Sabha.

(2) Consideration of Statutory
Resolution by Shri Shri Chand

Goyal and others regarding
disapproval of the Banaras
Hindu University (Amend-

ment) Ordinance, 1969, and
consideration and passing of
the Banarag Hindu University
(Amendment) Bill, 1969, as
passed by Rajya Sabha.

(3) Discussion on the Resolution
to be moved by the Minis-
ter of Home Affairs seeking
approval of the Proclamation
dated the 4th July, 1969 in
relation to the State of Bihar.

(4) Further discussion and wvot-
ing on the Supplementary
Demands for Grants (Gene-
ral) for 1969-70.

(5) Consideration and passing of
the following Bills, as passed
by Rajya Sabha:—

The Advocates (Second Amend-
ment) Bill, 1969,

(6) The consideration of motions
regarding reference of: —

1. The Taxation Laws (Amend-
ment) Bill, 1969 to a Select
Committee,

2, The Centra] Excise Bill, 1969
to a Select Committee.

3. The Comptroller and Auditor
General’s (Dutied, Powers
and Conditions of Service)
Bill, 1969 to Joint Commit-
tee.

(7

—

Further discussion on the
motion moved by Shri Pra-
kash Vir Shastri on the 16th
May, 1969 regarding subver-
sive and wviolent activities in
the country.

(8) Discussion regarding
policy.

sugar

(9) Discussion regarding floods
and drought conditions,

SHRI UMANATH (Pudukkottai):
An important item has been left out.
A responsible legislature of this coun-
try, namely, the Punjab Legislative
Assembly has passed a resolution de-
manding that the Upper Counci] in
Punjab be abolished and the Govern-
ment in Punjab as well as the legis-
lature are seriously interested in see-.
ing that that Bill comes up before this
House during this very session. T
understand that in Punjab certain Jan
Sangh people are interested in delay-
ing it as far as possible. But this
House should not succumb to that.
Some of the Ministers are also involv-
ed. So, it is very important in eive
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due respect to the Legislature and due
respect to the State Government.
When they are insisting upon the
abolition of the Upper Council in this
session itself, it should be brought be-
fore the end of the session and passed
in this session itself.

SHRI B. P. MANDAL (Madhe-
pura): I want to move an amend-
ment under Rule 90.

MR, SPEAKER: Have you sent
this amendment to me?

SHRI B. P. MANDAL: It was not
possible to give notice of this amend-
ment. It has been tabled today. I
am within my right,

MR. SPEAKER: You should have
sent it to me before reading.

&t fao wo wxw : weAm wIEW,
# wmgan g f& oa &1 fe 7 fafomw
TEATEACr F®AHEY &1 dver far 9w,
frefafad amt o frae @ F 77

TR % §T9 A1 9z F faow 9%
L1 SR

MR. SPEAKER: This is just a
statement. The motion comes next.
You should have just cared to see
the agenda, He has just stated the
business, The motion is coming in
the next item. You are speaking
something which you should speak
even the next item. You are speak-
ing on item No. 10.

SHRI S, M. BANERJEE (Kanpur):
Yesterday, in the Business Advisory
Committee I was assured that a dis-
cussion on the Central Government
Employees’ Strike which was post-
poned on account of Prof. Humayun
Kabir's death will be taken up next
week. 1 would like to know whe-
ther it has been accepted.

MR. SPEAKER: Let the motion be
moved, After that you can say.
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BUSINESS ADVISORY COMMITTEE

Thirty-Ninth Report

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING
AND TRANSPORT (SHRI RAGHU
RAMAIAH): 1 beg to move:

“That this House do agree with
the Thirty-ninth Report of the
Business Adviory Committee
presented to the House on the
21st August, 1969.”

SHRI UMANATH (Pudukkotta:):
Now my point arises. We must know
whether he has accepted that Punjab
Abolition of Upper Council Bill will
be taken up in this session and
passed,

SHRI K. RAGHU RAMAIAH: 1
refute the allegation that in this or
any other matter we are in any con-
spiracy with the Jan Sangh or cny
other party. He made that statement.
That is number one. Number two is
this. (Imterruption) I fully appre-
ciate the sentiments but he will ap-
preciate the difficulty of the Govern-
ment also in finding out the prioritics.

51 fae o m(wﬁg‘t‘r).nﬂm
R, WY FqEEqT H AW & |

SHRI
rose—

RAMAVATAR SHASTRI

MR, SPEAKER: Let him finith.

sit fao wo wum : weper W,
RIS R
F1 GTA qFeaew fgear § v ot
St oSE wwE.

MR. SPEAKER: You need not
read the whole lot. You may sug-
gest that it should be referred back

SHRI B, P. MANDAL: I will speak
for just five minutes only. 1 will
take actually even less than five
minutes.
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[Shri B, P, Mandal]
Sir, I move:

“That the Report of the Busi-
ness Advisory Committee be re-

ferred back to the Committee

(for including time for debate

on jute ... .)"”

MR. SPEAKER: You need not
~read the whole lot.

SHRI B. P. MANDAL: . . . (for in-

cluding time for debate on jute toge-
ther with sugar, for including discus-
sion on Netaji Subash Chandra Buse
and to drop recommendation regard-
ing sitting on Saturday).”

wifqare £1 F29 FT 19 F FAC AT
FoeoE $3aT ¢ | TS qANE & |
# uF o\ aT9 Fg A7 =vew g fw agr
qr warer gwm  Afamfes dzm &
ferir & % wroew & ferwor a2 famn
FETE | A fFUF FEAE WA
F & afugsac Am g &1 3w o
g8 #1 fafomw vearesd st #1 foe
O E |

MR. SPEAKER: You are moving
~that it should be referred back fu
the Business Advisory Committee.

SHRI s. M. BANERJEE (Kanpur):
Sir, 1 will take one minute only, The
“Business Advisory Committee has de-
cided for giving one hour. You have
very kindly agreed on the question
of Central Government employecs.

MR. SPEAKER: After hearing
everything in the Business Advisory
Committee you come here again and
say this. (Interruption). 1In the
“Business Advisory Committee you
could say something.

SHRI S. M. BANERJEE: 1 only

want this from the hon, Minister,
“because . . .
MR. SPEAKER: The hon, Minister

-was also there.
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SHRI 5. M. BANERJEE: 26th it
should come. He wanted to consult
the Minister. I wanted to know whe-
ther he agreed to, It is a very urgent
matter, Sir. Otherwise I would rot
have raised it.

st TETEATT Wrest (gEAT)

HeAq Hg1ad, U 99 A% 2w
gz T fan fafoam & @t faez &
T AT SE F e A7 wErawr
wifrgraa AR faer 47 =1 @ w7
1 & S e g fF o A
IW F1 W wAT F fmro™@r ¢
gra g 5 aga & wet #7 99
# & 7 &, afer 72 agT weAgd
AT | TH w1 TIAHE GF qHAA
2o wEifen 3w faer & faear
¥ g fF 37 9% ¥ T 917 | A
TEAT W | IH ASEY F AT
¥ fager ST @Al F aUET AT @I R
WX W9 IH K1 DS &9 F A1 47 U
Wota a9 & 1 4T A1 AT W FT
fega o Tl w2 & ff famt =rd
FI AL @ @I 2 | ATF W
¥ 4T 9T AT AT 2 AT IH 9T
TgE w=T gt wrfed 1 fawer wfagea
FaEt gl o A o W g oA A
TH HTAS F1T ST a9 a1 2% & 58 &1
AT A AW wfEw T oar ot
T &1 9rF 347 f&AT o A 7 IfE=A
o

st fa o Wy (wgET) cgw oA
wet AERT g FeriifeEsr qAam
s & @ weem ar At ?

SHRI RAGHU RAMAIAH: I would
like to bring to the attention of hon,
Members that we are already finding
time for the discussion regarding
sugar policy, which I had already
announced. Now, there are so many
other things, The Business Advisory
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Lommittee goes into all these things
and they have to apportion the time,
because time is very limited. And,
about Subash Chandra Bose, the hon.
Speaker has said, he would consider
the matter on Monday. As regards
Khudabaksh Oriental Library, that is
also a question of time. I would like
to appeal for the co-operation of the
hon, Members in this regard. Alter
all, within the next one week we
have to rush through urgent, emer-
gent, most necessary, most important
legislation; so, it is just a question of
‘priorities,

1 AW wEE (FEE) 0§ oF
FATH QBT ATRAT § | THET H wEe
A I AFTE | TEAT FHET A frAE
Zq Wi, 1969 FT @61 92 9T @Y
AT AR E | AT FAT WERT T T
MEF TR & faaw g, ==
q fasre 461 | & AT A=A g R
g1 #7 fAeFd fAwaT 2 7

SHRI RAGHU RAMAIAH: Sir,
this matter was raised last time and
T understand, copies of the report of
this Committee are still awaited.
And, as soon as they come, we shall
attend to it.

MR. SPEAKER: I am now putting
the amendment of Shri B. P. Mandai
to the vote of the House. The ques-
tion is:

“That the Report of the Busi-
ness Advisory Committee be re-
ferred back to the Committee.”

The motion was negatived.

MR. SPEAKER: I will now put
the motion moved by Shri Raghu
Ramaijah to the wvote of the House.
‘The question is:

“That this House do agree with
the Thirty-ninth Report of the
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Business Advisory Committee pre-
sented to the House on the 21st
August, 1969.”

The motion was adopted,

MR. SPEAKER: The House now
stands adjourned for lunch and wil!
meet again at 2.30 p.m,

13.33 hrs.

The Lok Sabhg adjourned for
Lunch till thirty minutes past Four-
ween of the Clock.

The Lok Sabha re-assembled after
Lunch gt Thirty-two Minutes past
Fourteen of the Clock,

SHRI VASUDEVAN NAIR in the
Chair.]
APPROPRIATION (RAILWAYS)

NO. 3 Bill*, 1969

THE MINISTER OF RAILWAYS
(DR, RAM SUBHAG SINGH): I beg
to move for leave tp introduce a Bill
to authorise payment and appropria-
tion of certain further sums {rom and
out of the Consolidated Fund of India
for the service of the financia] year
1969-70 for the purposes of railways.

MR. CHAIRMAN: The question is:

That leave be granted to intro-
duce a Bill to authorise payment
and appropriation of certain
further sums from and out of the
Consolidateq Fund of India for
the service of the financia] year
1969-70 for the purposes of rail-
ways,"”

The motion was adopted.

DR. RAM SUBHAG SINGH: 1 in-
troducet the Bill.

" *Published in
dated 22.8-89.

tIntroduced with the
the functions of the President.

Gazette of IndiaExtraordinary, Part II, section 2,

recommendation of the Chief Justice discharging
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RE. REPORT OF INQUIRY INTO
DISTURBANCES IN ASSAM
ON 26th JANUARY, 1968

SHRI VENI SHANKER SHARMA
(Banka): Sir, I have to make a sub-
mission,

MR. CHAIRMAN: Hag the
Member written to the Speaker?

hon.

SHRI BENI SHANKER SHARMA:
Yes, Sir. I had written to the Speaker
and he had allowed me to raise the
point in the House, after Question
time,

You know, Sir, that there were
widespread disturbances the town of
Gauhatj in Assam on the 26th Janu-
ary, 1968 when hundreds of houses
were burnt and properties worth—
lakhs of rupees were looted and des-
troyed, At that, time under, I should
not say, under the direction of, but at
the suggestion of the hon. Home
Minister, a judicial inquiry was order-
ed into the affairs. by the State Guv-
ernment. I understand that since then
the commission has submitted its re-
port to the Assam Government. in
January, 1969.

1 may be permitted to gquote what
the Home Minister had stated at that
time in reply to a calling-attention-
notice on the 13th February, 1968..

MR. CHAIRMAN: He cannot go
into the details of all that.

SHRI BENI SHANKAR SHARMA:
1 shall just read only two lines from
what he stated. He had stated:

“So far as  the inquiry is con-
cerned, it the inquiry produces
any results throwing any doubt
againg anybody, including, of
course, Ministers, naturally we
wil] have to take action.”.

The report was submtted to
Assam Government in January, 1969.
I do not know whether the Home
Minister hag got the report by now.
Sir, I would request the Home Minis-
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ter to see that the report is sent to
him and it is laid on the Table of the
House ag early as possible, So far as
the question of taking action is con-

cerned, of course, it is left to the
Home  Minister to take whatever
action he deems fit and proper. But

we shoulg at least have the benefit of
the findings of the commission. What
is the use of having a commission if
we are not going to have its report?

THE MINISTER OF HOMZE AF-
FAIRS (SHRI Y. B. CHAVAN): The
only thing that I can say is that the
report has been submitted to the As-
sam Government and we are told that
the Assam Government has yet to
considey the report, Unless they
consider it, I do not think 1 can  ask
them to give me the copy and lay it
on the Table of the House That is
just not possible,

SHR] BENI SHANKER SHARMA:
It was submitted in January, 1968.
How long wil] they take to consider
it?

14.34 hra.

MOTION RE. AGITATION FOR
SEPARATE STATE OF
TELENGANA—contd,

MR. CHAIRMAN: The House will
now take up further consideration of
the following motion moved by Shri
Kanwar La] Gupta on the 18th
August, 1969, namely:—

“That this House takes, serious
note of the agitation for separate
State of Telegana and urges upon
the Government to take necessary
steps.”

The hon. Home Minister.
SHRIMATI SUCHETA  KRIPA-

LANT (Gonda): You are not allowing
anybody else to speak now?
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MR. CHAIRMAN: No; the time for
Members was exhausteq vyesterday.
I am sorry.

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B.CHAVAN). It
Was a very important matter that was
discussed for nearly five hours though
it was meany to be discussed only for
two and a half hours. I think it is
good that this national and sovereign
House should consider one of the diffi-
cult problems in our country today.
Tt is difficult and also impurtan:, It is
important in the sense that ihe fecl=
ings of millions of people have been
roused. It is important from that point
of view.

I would like to begin with the state.
ment thal it is not true that the Gov-
ernment of ndia are indifferent to the
problem. It js not true., In the
beginning when the whole trouble
started iy the month of January, I
know that many Members of Parlia-
ment came to us and tried to keep us
acquainted with what was hap-
pening. We ourselves were can-
stan*'> in touch with the affairs in
Andhra through contacts with the
local people there and the local gov-
ernment, We did not intervene im-
mediately because we thought that
possibly this was a matter  which
could be solved by mutual consulta-
tion in the State itself. For when the
problem started, it started over the
question of guarantees for the local
employees, It is g fact that the
students there converteq the demard
for guarantees to civil servants into
the demand for a separate State.

As we all know, regarding the
problem of the guarantees tn  the
local employees, the Chief  Minister
there called 3 meeting of the local
leaders of all the political parties,
and he came to certain conclusions
and gave certain assurances. It was
thought and expected that possibly
this might solve the problem. But as
it happens in the case of these move-
ments, one thing leading to the other,
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it has come to the present situation.

Later on, in the month of February
and March, when these things went on
developing into a  serious problem,
and when this House was in session,
the Prime Minister invited the local
leaders, the leaders of Government
and leaders of the parties and we had
some discussions here, Some pecple
say now that it is a fashion with Gov-
ernment to go on appointing commit-

tees, because it has become very
fashionable to say that the appoint-
ment of committees is a very con-

venient way of delaying matters, But
in administration and in matters of
this nature, naturally we have to
function through committees and
commissions, especially when certain
complex problems are raised. For
example, what is the surplus of ihe
Telengana area? That was a prob-
lem where it was just not possible for
anybody to sit in judgment and say
that such and such was the surplus,
because certain commitments. certain
accounts etc. have to be looked into.

SHRI M. N. REDDY (Nizamabad):

That was done by the Lalit Com-
mittee.
SHRI Y. B. CHAVAN: I know it

was done by the Lalit Committee, but
that was not acceptable. That is the
difficulty. A certain committee was
asked to look into it. But certain
doubts were raised about it. Even
now, when we appointed a committee,
s0me people had raised the problem
of the termg of reference etc. When
such problems -=er~  raised, it s
necessary that instead of somebody
here at the governmental level sitting
and taking any decision which possib-
ly might be termed as arbitrary, some
independent persons might be asked
to go into it, who have some know-
ledge about the problems, who have
got the aptitude to study the problems
and whp have the capacity tp look at
the problems objectively, They were
asked to look into the problems.



283 Agitation for

[Shri Y. B. Chavan]

Basically, the problem, of Telenga-
na—though I quite agree it has be-
come a politica] problem today— is
the problem of the expression of the
regional personality in the adminis-
tration of Andhra, Part of it is also
the problem of development of the
region.

SHR] M. N. REDDY: Second-grade
treatment given to Telengana.

SHRI Y. B. CHAVAN: That is the
expression of the regional 2ersonality
in the entire work of the State. It
means everything, I would request
this hon. House to look at the problem
.more objectively.

1 quite agree that every problem of
this type has got two facets, one
national and the other local. Let us
look at the national facet, Regional
development is not a problem of
Telengana alone. It is a  national
problem. In every State there are
areas supposed to be backward and
forward. .

SHRI M. N. REDDY: But there are
no gentlemen's agreements elsewhere.

SHRI Y. B. CHAVAN: Wherever
there are gentlemen, there are always
gentlemen’s agreements,

Nobody is denying the existence of
the agreement, When I say it is a
nationa] problem what do I mean?
Take any typically advanced State.
Even there are problems of certain
areas which consider themselves to
be undeveloped.

From the point of view of the budget
the State from which 1 come, Maha-
rashtra, is supposed to be a very high-
ly developeq State.

SHR1 S. M, JOSHI (Poona): You
make a distinction between regional
expressitn and non-development.

SHRI Y. B. CHAVAN: These are
two different things. If we merely go

AUGUST 22, 1969 Separate Telengana (M) 284.

by development and prosperity of the:
City of Bombay, it will be misleading.
There are bound to be certain areas
where development is Jacking. Supoos®
Telengana were to be formed into a

State can Shri Reddy or any other
member from there say Lhat from
that moment, every tehsil, every

district, of Telengana is going to  be:
equally developed?

SHRI M. N, REDDY: Over-simpli-
fication. .

SHR] Y. B. CHAVAN: Then again
the problem of regional development
will arise,

The point is that the problem of re-
gional development has to be tackled
as a problem of development. It
cannot be made a problem of the re-
organisation of a State. Somebody
can certainly ask: why not reorganise
Telengana again because there is art
3 of the Constitution under which this
House is entitled tg go on multiplying
the number of States? Then every
mistake in the administration can be-
comea good enough reason for asepa-
rate State. Suppose there is no good
government, part of a State can say
‘We are not getting good government;
let us partition the State’. To have
a good government, a representative-
government where you can  express
Your own personality, change the
government by the given methods,
and for development, try to find out

ang remove the backlogs of deve-
lopment.

SHRI BAKAR ALI MIRZA
(Secunderabad): Rayalaseema is

more backward; it is not asking for a
separate State.

SHRI Y. B. CHAVAN: If I accept his
logic, possibly they should,

SHRI BAKAR ALI MIRZA: 1 do
not say that is the reason.

SHRI M, V. KRISHNAPPA
(Hoskote): Once Telengana was a
State, They are asking for it again.



285  Agitation for

SHRI K. NARAYANA RAO
(Bobbili}: No, Hyderabay was a
State,

SHR] Y. B. CHAVAN: If we go by
historical precedents once this country
as one country was never sovereign;
it hag 2,000 sgvereign States, So let us
not go by that, I am not speaking for
or against anything. I am trying to
put before the House an analysis of
the problem, When you look at the
national facet of a problem, you have
to look at it more rationally.

I agree there is the local problem,
the problem  of local employment.
Even according to the previous agree-
ment or understanding, the guarontiee
of loca] employment was supposed to
be given for 5 years. Am I right?

SHRI M. N. REDDY: Yes,

SHR] Y. B CHAVAN: Then we by
Act of Parliament went on extending
it to 10 and then 15 years

SHRI M, N, REDDY: Because it
Wag not implemented.

SHRI Y. B, CHAVAN: Whether it
was not implemented or called more
efforts towards implementation. I
am addvancing an argument snd they
should not get angry about it. During
all these 10 or 15 years, all the leaders
of the present agitation were partners
in the Government of Andhra,

SHRI M. N. REDDY: That is not an
argument; they were all Congressmen
very honest Congressmen in  those
days.

SHR1 Y. B. CHAVAN: You cannot
help it. I do not want tg use the ex-
pression: running with the hare and
hunting with the hound.

SHRI M. V. KRISHNAPPA: 1 was
a Minister in the Mysore Cabinet and
I protested at a very stage.

SHR] Y. B. CHAVAN. What is the
use of it? You protested privately.
Now you are agitating publicly. Tt is
right and fair to yourself.?
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SHRI M. V. KRISHNAPPA: Cer-
tainly when the need arises we Lave
to come to the open,

SHRI Y. B, CHAVAN: You have
every right to do that. But it is not
consistent with the  responsibilities
that we are expected to discharge.
When things were not going well you
private]y protested but now vau are
making it a public problem; you are
creating a nationa] problem, not a
local problem. You owe a responsibi-
lity to the nation as well. Most of the
Ieaders who were there ought to have
seen that the employment oroblem wag
tackled, that the development prob-
lem was tackled. Suddenly when
people who were not associated with
the Government came up, uhey also
say: the problem was there. It is
politically suitable, I know. ln the
game of politics everything is fair tut
if it is a game for people's interests.
this is not fair.

AN HON, MEMBER: You did the-
same thing in Maharashtra. ’

SHRI Y. B. CHAVAN: I did
it  publicly; not privately, You
do not know  history:; 1 shall
have to give another big lecture.
¥From the beginning, I was for
a separate Maharashtra. When  this
House decided to have a bilingual

State, it was '‘my duty to make an ex-
periment of it in obedience to  the
wishes of the national body  here.
There was nothing wrong. It took a
decision. But when I found that it was
not working, I had also the courage
of my conviction to come out and
say: this is not working properly.
Thep again the problems of Maha-
rashtra and Gujarat were of a differ-
ent type It was not a gquestion of
breaking a unilingual State into two;
it was a question of bifurcating a
bilingual area which was put into one
State.

SHRI M. N. REDDY. You were
also living together for centuries,

SHRI Y. B. CHAVAN: It is the
same with Marathwada area. Karna-
taka area; they were also living
together for centuries. You are arguing
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[Shri ¥. B. Chavan]

against yourself. My point is that
Telengana has problems. I do not
deny it. The problem of employment
is there. When this problem was being
agitateq before the High Court, it
took a certain view of the matter.
When we moved a Bill to continue
the concessions for a further period,
the Supreme Court declared the
whole thing utra vires, A Committee
of jurists was appointed consisting of

men like Setalvad, ex Chief Justice
‘Wanchoo and the Attorney General
and they have come with a recom-

mendation that there is no way of
amending the Constitution. At the
same time they suggested a solution.
You cannot solve the problem by
- amending the Constitution; {hey have
suggested an administrative way and
suggested a change in the method of
recruitment, Instead of having the
recruitment done at the State level, it
can be done at the regional level; it
can be done at the Head of the de-
partment level; it can be done even at
the district level, so that the local
people can find their own place in the
employment.

SHRI M. N. REDDY: Can you
‘prevent the Andhra people from ap-
lying at the district level and the
local level? That is the question.

SHRI Y. B. CHAVAN: For that mat-
ter, 1 cannot even bar a Bengali from
going to Andhra for getting a job. So
the people of Tenengana would pot be
barreq from going and asking for em-
ployment, say, in Mysore or in other
States. Theréfore, the point is , for
solving the problem of employment,
you will have to find out rractical
ways. Merely by having a Telengana
State; even then you would not be
able to bar Andhra people coming to
Telengana,

AN HON. MEMBER. We want to
£0 there, (Interruption),

SHRI Y. B. CHAVAN: Then, you
are not asking for a State to solve the
problemg but you want to have a
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State and then create problems, (In-
terruption). So, my point is, the
Government of India has recognised
that there are Telengana problem
which  require careful attention,
which require early attention, urgent
attention. I have no doubt about 1t.

AN HON. MEMBER. Eight months

are over,

SHRI Y. B, CHAVAN: [ note aiso
that the feeling of Telengana people
is strong. I do not ignore that fact,
because what is happening in Telen-
gana, it has the suppo:t of the people.
Whatever is a fact, is a fact.

SHRI M. V. KRISHNAPPA: If you
have understood the feeling, then we
will wait.

SHR1 Y. B. CHAVAN: Also, we
have to sublimate the feelings and
direct them in proper channels. The
point is, there are problems, deveiop-
ment problems are there.

SHRIMATI LAKSHMIKANTHAM-
MA (Khammam): Feelings were
created. (Interruption).

SHRI Y. B, CHAVAN: Well do rot
try to reply to her. I am arguing my
case in my own way.

SHRIMAT] LAKSHMIKAN-
THAMMA: How long would it take t0
put a drop of poison in a pot of milk?

SHRI M. N. REDDY: Why don't
you release the Wanchoo Committee’s
report?

SHRI Y. B. CHAVAN: There is no
difficulty. There is nothing secret
there, If you want that report, cer-
tainly I can make that report avail-
able. There is nothing wrong. 1
thought I was giving to the House the
conclusiong of that report. You can
certainly get the report. I can  cer-
tainly make the regport available.
There is nothing secret about it
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So, the basic statement that I am
trying to make is that the Govern-
ment has accepted the position that
there are problems of regional deve-
lopment, backwardness, employment
and such other problems, psychologi-
cal problems. They have a feeling of
being a junior partner in State
affairs,

SHRI M. V. KRISHNAPPA. Secord
class citizens.

SHRI Y. B. CHAVAN: No; if once
you start the feeling of second-
class and third-class citizens, T do
not know how far we are going to
bifurcate ourselves and into how
many hundreds of States,

SHRI M. V. KRISHNAPPA: That
is the feeling in Mysore,

will
the

SHRI Y. B. CHAVAN: We
deal with it when we come to
question of Mysore.

SHRI M. V. KRISHNAPPA: 0ld
Muvsore State people now ieel that
they are second-class people after the
formation of Karnataka.

SHRI Y. B. CHAVAN, So, g5 far
as Telengana is concerned, Govern-
ment have accepted this position, that
Telengana people have got a feeling
of grievance, that is a psychological
problem; it has to be handled with
understanding, with that type of un-
derstanding which will help us to find
constructive solutions to those prob-
lems. 1 have no doubt about it.

Coming back to the agitational as-
pects, I know that certain repressive
steps have hag to be taken, Nobody
likes repression. I do not like it, mno-
body likes repressive measures. But
the point is, why is the Government
also forced to take repressive mea-
sures. T am very sad that a large
number of people had to be imprison-
ed: that lathi charges had to be re-
sorted to; preventive detention also
had to be made. I am very sad that
some innocent people also had to lose

1960 (ai) LS—10.
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their lives, 1 ghare their suffering;
and my heart goes out in sympathy

for them. But, at the same time, as
Shri Hanumanthaiya has very rightly
stated, there is another side of the
picture—how many railway stations
and police stations were attacked
how many policemen were involved
and what other incidents have hap-
pened. A sort of fear complex was
created among the Andhra population
of Telengang area and there was an
exodus of Andhra people from Telen-
gang as such.

SHRI M, N. REDDY: Let us find
out the extent or porportion of it by
appointing a committee.

SHRI Y. B. CHAVAN: I am not
saying that it was deliberately done
by the Telengana people. ] am not
making any allegation. An exodus of
this type starts when there is a feel-
ing of terrorisation. When there is a
fear complex lurking in the atmos-
phere, naturally the peace-loving
people do not feel safe, and for the
sake of protection of their family
their children and womenfolk, they
naturally like to rush to a place
where they feel safe. This has happen.
ed. Whether 10 lakhs people went or
10,000 people went, the feeting is the
same and the facts are the same,

st feafe fex (wWErd)
IR0 HEd, WY §I A9 aqars,
afer @ & Ay s=fes sow ww
FAAT W E | A ader @ &, Afe
TH FY gar a1 Jmerey !

St amER A I . fafa
frrsr <Y & S ey £, 29T T Tl |
Zan & aaream, afew & w2t a9 T
F &1 da1 g, Ao A w0 wew
FET AfEy | Ao gz A gy F &
9T A7 ATAT UF ST 43T § HIT WY
AT 54T 7 AW 45 § | A gEF I4qT
2T A= 19 & | .Therefore, these
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things had to be done. I went there
myself personally, and the Prime
Minister herself went there, and we
had discussions with the local pecple
there, I made a sincere effort to see
that the whole thing was brought to
the discussion stage so that we could
have negotiations, Because I thought,
here is a problem where the feelings
of the people are involved, Instead of
talking at each other through public
meetings and public statements, it is
much better for leaders of Andhra
and Telengana and the leaders of the
Andhra Government and the leaders
of the Central Government to sit at a
table, go to the roots of the problem
and try to solve it.

SHRI M. N, REDDY. That can be
done only when they are 1eleased
from prison, from detention.

SHRI Y. B. CHAVAN: I am talking
of an earlier stage, when 1 was try-
ing to bring them to the negotiating
table, When Iwas in Hyderabad I
made one request and that was to
suspend the movement. Because all of
us have the experience that when
such constructive efforts for solving
the problem through discussion have to
be made, they can be made only in a
given situation, in 3 given atmosphere.
It there is such an atmosphere then the
the questions can be looked into with
that degree of objectivity, which is es.
sential for its solution, So, I made a
request to them, mnot to withdraw
their movement—because I know it is
not easy for the leaders to withdraw
the movement; T have in my own way
led many movements and I know the
difficulties—I merely made a request
to them that they agree to suspend
the movement. I gaid to them: let us
sit together and discuss it. If we had
done that, I am sure by this time we
would have succeeded in finding a
solution to the problem. But, T know,
in the cilrcumstances of this type,
wiser counsels never prevail and
naturally, T came back disappointed.
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st AW T @i (qOeEE)
AU ¥ AT gANZ TG oFAT g,
19 F1 5 T AAFQ §, TAAT AHT
2 | AEWR 4 1, A @6 |

st amEwm TE WegI : WTOET
9T TG ® | WITHT TG F A=
qA FTE A G | Y Sft ¥ aga &
M= 6, 79I W R AT 9
¥ w9 W faar

If you see the history of the civil dis-
obedience movement, Gandhiji had
many times suspended it and with-
drawn it and, during that period, he
had pushed forward his cause. It is
a technique of the movement, You
cannot lead a movement continuously
for all the time in the same ten.po.
Even those who fight with arms, those
who lead armies, have many times
to withdraw their forces for a certain
time. It is the wisdom of the
General, the wisdom of the leader-
ship,

SHRI ZULFIQUAR ALI KHAN
{Rampur): Everybody should learn
the technique from you.

SHRI Y. B. CHAVAN: I am pre-
pared to start a school for you.

SHRI SAMAR GUHA (Contai): He
comes from the land of Shivaji. So, he
knows the technique.

SHRI Y. B. CHAVAN: Unfortunate-
ly, 1 did not succeed in that effort for
negotiations. Even then, Shri Chenna
Reddy came to Delhi and had some
discussions.  Yet, unfortunately, that
call for bandh was given again and,
naturally, the State Government, for
its own reasons, resarted to preven-
tive detention.

15 hrs,

When the matter has reached such
a stage, what is to be done? In this
connection, two suggestions have been
made here—one is the appointment of
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a Parliamentary Committee and the
other is holding discussions with the
leaders of Telengana and Andhra to
find a solution.

SHRI S, M. BANERJEE (Kanpur):
Angd releasing all of them,

SHRI ¥. B. CHAVAN: I understand
that, No discussions can be held with
people in jail, It is the presumption.

SHR] PILOO MODY (Godhra):
When elections are held in that con-
dition, why not discussion?

SHRI Y. B. CHAVAN: Thege are
the problems before us and I will give
my answers tg them. Try to under-
stand why 1 am giving them. First-
ly, coming to a Parliamentary Com-
mittee, in such matters a Parliamen-
tary Committee cannot help find a
solution, because it possibly precipi-
tates matters.

SHRI M. N. REDDY: Not in
Cases,

all

SHRI Y. B. CHAVAN: In all mat-
ters, In the matter of reorganisation
Our experience ig that the appoint-
ment of a parliamentary committee
precipitates matters, Take the case of
Haryana and Punjab. If I remember
aright, the intention of those who
wanted to have a Committee of the
House was to see whether partition
could be avoided. But as a member
said from some other bench here, as
soon as the Committee was announced
I haqd told myself that bifurcation had
taken place,

SHR] M. N. REDDY: Is it the same
fear which is now preventing you
from appointing a committee?

SHRI Y. B, CHAVAN: Yes. My fear
is that these committees do not look
at the problems as they should be
looked into. Parliament as such can
look at the problem. It is a sovereign
body ang it has evef'y right to look in-
to any problem, Butif vouask a
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Ccmmittee to go there and then make
recommendations, it cannot give any
solution.

SHRI M. N, REDDY: It iz a reflec-
tion on the Committee,

SHR] Y. B. CHAVAN: Therefore, 1
am sorry, I cannot accept the sugges-
tion for appointment of such a Com-
mittee,

Then 1 come to the question of dis-
cussion, Here I would make an appeal
to the Telengana people to create

conditions where dicussions can be
held. The Government of India is
willing to have discussions.

SHR] S. M, BANERJEE: Do you

promise to release them?

SHRI Y. B. CHAVAN: Iam making
the point. let some favourable ccn-
ditions be created for that. Then,
certainly, we will take up the matter.
Then, we will have to take yp the mat-
ter with the Andhra Government for
the release of these people also. In
the mean while if they are released
by the Supreme Court, 1 cannot say
anything; it is a matter between the
Supreme Court and the State Govern-
ment. But after all, favourable con-
ditions have to be created and there
must be a feeling of normaley and

peace in the State before discussions
coulq take place.

SHRI YOGENDRA SHARMA
(Begusarai): The release of those

who are in detention is the condition
precedent for normaley and peace.
Unless you release them it is difficult
to restore normal condition,

SHRI Y. B. CHAVAN: This is also
a suggestion for consideration.

SHRI M. N, REDDY: For
serious consideration.

very

SHR] Y. B. CHAVAN: My point is
that peace should Teturn if these dis-
cussions are to be useful. The Gov-
ernment of India is not averse to dis-
cussions. How can we refuse to have
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discussion when we say we are g de-
mocratic State? When we know that
the problem raised are such that
millions of people are involved, how
can we say that we will not hold dis-
cussions? It is our duty to cee that
discussions a'e held. We will try for
that. But, in order to make the dis-
cussions successful,  you must help
the Government of India =und the
Government of Andhra to create
conditions of peace and normaley
there, Then we will see what we
can do ip this matter,

SHR] M. N. REDDY: It is other
way round. Peace and norraaley
wil] follow tne discussions,

T gee @Re HIS : OF AW
o Faw PR o #3389 & fag
Sfe oY amrez 8 & Far av oA
aET =z 1 afFw s A FEe
& frar a1

SHRI Y. B. CHAVAN: The Commi-
tlee that was: asked at that time was
1o go and see what was happening
about law and order problem. That
was a different type of committze. The
Chief Minister had taken objection to
such a commitiee. The Committee you
are now asking is for a completely
different purpose.

SHRI M. N. REDDY: No.
SHRI Y. B, CHAVAN: I do not
‘No' but, as I understand it, that is

the purpose,

SHRI M. N. REDDY: You can pres-

cribe the terms of reference of the
committ:e,
SHR] Y. B. CHAVAN: T do not

want to make a lengthy statement or
lengthy speech, You have raised
certain points and I am very glad you
have raised them so that we could put
our own point of view bafore the
House. T think I have answered
all the points.
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SHRI BAKAR ALI MIRZA: The
Home Minister has not dealt with one
point. What about the appointment
of a commission to consider the wkhole
question of smaller States throughout
India, including Telengana? What
about appointing a commission to
inquirg into the formation of smaller
States including Telengana?

SHRI Y. B. CHAVAN: The hon.
Member is again raising a  general
question. My answer is that the Gov-
ernment of India's policy is not to go
on bifurcating States,

SHRIMATI SUCHETA  KRIPA.
LANI: The hon. Home  Minister's
speech does not throw any new light
on the issue These very solutions and
formulas were placed before the
country by the Central Government
as well ag by the State Goverament.
During the last eight months, several
talks have been held. The .esult is
that today the administration iz going
on there by sheer brutal repression,
Fiftv thousand people have been
arrested and two thousand people are
in jail. In a democracy, for how
long are we going to tolerate it?
Some new solution has to be found.
Some new administrative set-ap has
to be declared....

MR. CHAIRMAN: What is her
question?
SHRIMATI SUCHETA KRIPA-

LANI: MY gquestion is this. Is the
present arrangement to continue or
hag the time not come now after eight
monthg of struggle and reprossion
that some new  formula should be
devised and some new administrative
set-up should be set up there?

SHRI Y. B. CHAVAN:
znswer questions like that.

I cannnt

SOME HON. MEMBERS rose—

MR, CHAIRMAN: I do not think
that there is any point in pursuing
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the matter with further questions. I
do not know what purpose will be
served by asking further guestions.
As far as I understand, the hon, Min-
ister has exhaustively dealt with the
important points raised during the
debate,

SHRI M. N. REDDY: He has evad-
ed replies to my points.

SHRIMATI
L.ANI:

SUCHETA  KRIPA-
He has avoided my question.

MR. CHAIRMAN: Even if ques-
tions are asked now, I think he will
have to repeat what he has already
said. Already, it is time for Private
Members" business . . .

SHRI M, N. REDDY:
have it on Monday then,

We shall

MR. CHAIRMAN: It is already
time for the non-official business to
be taken up. I would like to know
whether we should continue with
this item and finish it or take up
Private Members' business now and
take up this item on the next day.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING
AND TRANSPORT (SHRI RAGHU

RAMAIAH): We should finish this
item today.
SHRI KANWAR LAL GUPTA

(Delhi Sadar): 1 have to reply also.

MR. CHAIRMAN: I know that he
has the right of reply.

SHRI S. S. KOTHARI (Mandsaur):
How can you encroach upon Private
Members’ time in this manner?

SHRI 5. K. TAPURIAH (Pali): We
re-assembled after lunch only at 2.30
P.M. So, Private Members' business
has to start only at 3.30 P.M.

MR. CHAIRMAN: We have a half-
an-hour discussion also. So, it has to
start at 3 P.M,

The time for- Private Members’
business will not be curtailed. The
only thing is that we may have to sit
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for another 15 or 20 minutes mora,
Now, Shri Kanwar Lal Gupta may
reply to the debate. If one Member
from the Telengana region wanis to
put a question, I shall allow him,

DR. MELKOTE (Hyderabad): May
I know whether it was the Telengan-
tes that created trouble with regard
Lo the inter se seniority of those 13,000
employees, which has not been suived
at all, whether it was the Telengan-
ites that diverted the money from
Andhra to Telengana or from Telen-
gana to Andhra, whether it was the
Telenganites that have created trou-
ble with regard to the lack of em-
ployment potential and whether it is
we who have grabbed any of the
Andhra services? Who is responsitle
for the trouble? The speech that the
hon. Home Minister has made seems
to go almost entirely against us with-
out mentioning all the difficulties that
others have created. It was Parlia-
ment that brought together the Telen-
gana and the Andhra regions. At
that time the majority of Telenganites
did agree to it. Now, it is said that
the Andhra's majority has got to
come in. At that time, it was =aid
that if after five years we did not
want it we could go back. Now, the
trouble is being created by somebody
else, and instead of giving a concilia-
tory reply, he is adding fuel to the
fire, Would he reply to some of these
questions so that we know who are
responsible for these things,

SHRI Y. B. CHAVAN: 1 am rot
adding fue] to the fire at all, because
1 am trying to understand the pro-
blems of the friends here. I am try-
ing to console them, and 1 am trying
to see if I can help them. I am try-
g to be constructive in my approach.
Does he consider it to be constructive
only when I completely agree with
him? Is that the way? I cannot ac-
cept this position. I do understend
Dr Melkote's feelings. Let him not
suppose that I am indifferent to his
views. T did say that I did urder-
stand the feelings of friends her2.
But at the same time, I must be
truthful to myself and truthful to
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the Government’s policy. The hon.
Member has asked me who was at
fault. I say that in these matters of
employment and development the
people of Telengana have got a justi-
fiable grievance. I have said that. I
did not say that the problem had
‘been created by the Telengana peo-
ple . ...

DR. MELKOTE: Are we to be con-
ciliatory or is the Government of
India to be conciliatory?

SOME HON. MEMBERS rose—

SHRI M, N, REDDY: I just want
to ask one smal] question because my
points have not been answered. You
will appreciate it when you hear my
question . . ,

MR. CHAIRMAN: 1 would request
hon. Members to co-operate with the
Chair. If I were to allow Shri M.
N. Reddy, then I would have to allow
other Members also.

SHRI M, N. REDDY:
corcerned,

MR, CHAIRMAN: The Chair can-
not discriminate between one Member
2nd another. I said that I would per-
mit one Member from the Telenegana
region to put a question. If all Mem-
bers from Telengana are going to
stand and put questions, T do not
know where it will end. We .aave
already had a full-dress debatc for
hours together .. ..

We are most

SHRI M. N. REDDY: I just want
to ask one small question only, 1
have moved an amendment and I
must get a reply to that ... .

SHRIMATI LAXMI BAI (Medak):
I also want to put one question.

MR. CHAIRMAN: If the hon. ledy
Member wants to insist on asking a
question, I cannot help it.

st wwh mf ;& 7@ e
e 2 A A W fae
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¥ I, d9 9 fa awms gf A
T 4G @ T forat av fF AT F7
SedAsTEfFma@ T S H 400
TR FI AR fome & A &%
#ifaw Y 7Y, o= ¥ g ¥ 200
| FEHT gU /N T A oA )
ded  foelt @ 2zgaE 9w & W
It Ta F TR A frogrd gE
gl ordY & ATedTo e ¥ 1 K wEav
§fF tadm R wn dfvl 1 Ewmr
& 25 T A9 I ol g & A
oY § St 99 w4 1 o'wt e
TN T, AT A AN g9 HIT W9 G
T A F L ag & wrw W
¥ Fg W WA g R owR oawE
AT AT F AL W oA gw
AT & F T, 7 W09 7 27 v
U FE FAE qoT Sfd S 37 Ay
FAG | A 20 AW T A T
AT R &, AT Y W v & fF owfe
FT AAELT qG AW | I qwAT
T TH A @AL & WL .

MR. CHAIRMAN: The hon, Mem-
ber had made the same points dur-
ing her speech in the course of the

debate. I reguest her to conclude
now,

sl avwy at ;W7 AT @9
o %% 3@y fx agr 5= # gfew
T FT L0 g0 AR F A7 FL Gy
% 1 EW A F4 % ww 0 G,

9 TF FA TG qET | WG TR
fafraq aom Aforr f& 1072 &
FY ZATEY /I § I KT FAT FLBIEA |

SHRI ¥, B. CHAVAN: I have noth-
ing to answer. I understand her fcel-
ings in the matter, and I share her
feelings. But at the same time, we
shall have to be very accurate about
the facts. Nobody wants to murder
anybody. Unfortunately, the police
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had to resort to firing on some occa-
sions and they had to use lathi charge
ete. Some people are in jail, I have
myself said about it. I am not very
happy about these matters. But the
administration has to act in certain
matters,

SOME HON, MEMBERS rose—

SHRI M. N. REDDY:
take much time,

I will not

MR. CHAIERMAN: Order, order.
Al] hon. Members will resume their
seats. I will now leave it to the
House. I think, I was fair. So many
Members were allowed to ask supple-
mentaries, I have no difficulty in al-
lowing Shri Narayana Reddy if he is
the last Member to ask a supplemen-
tary; but there are so many other
Members who want to ask supple-
mentaries, Professor Ranga wanted
to ask a supplementary. He is the
leader of the main Opposition party.
He also is from Andhra Pradesh.
There are some other Members sit-
ting behind Shri Reddy who want to
ask a supplementary each, How can
T diseriminate between one Member
and another and how long can it
continue? After all, he made a
speech. Almost all Members from
the Telengana region participated in
the debate. This is not going to be
the last word on the matter, We
will have other opportunities. I re-
quest him not to press for it now.
Shri Gupta.

st wae s a (feet 7))
awrefr oY, g TR A o @ga A
w3 mifmamyifam § oA @ oA
IR Ao WA F A F AT oA
it # ofe foer dvm Afew & @
Wit & et F Ay ot @ g 9w A
s frawm s 1 & st feere
ge frqr ar W w4 fir
R T Fur fF SR wEE

o SYaenT &1 fwaT i, daT AEEA

F wm @ Gar wri e frerEr
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s foras 99 AW & | S saiEdr
g ¢ 9 g%, 9u¥ ITH FTP TEA
faenfy, s faeem | A aERw
TEA § 3% ane e gi €, 7

15 &&=

g | Aoy fF @t & Sizd &
et gt ardy, Afe wiar s A
&Y AT T FET FL | AT F WA
¥ GHoATIHE FT AT 8, T F AT
A g, @wWhve sfafede &
FHeT } | ag w1 AEd & gwen
W@ R AT S FAZT 10, 5 HAT 4 AY
o oW H F I qwer Agl 2o
g AR FAAAT § TEA AT FE OF
faTe, aergT AT FHET FT ARAT 2
foret 7 wriat & sitsrer 480 ¢ 7964 |
g9 ¥ {7 7 giegew @ 7 A F3r
WO AT B ...

S TmAANT  geEw ST
T GeTAT E |

i WAL AT AR D F AT @IE |
" & savaT Aqa foive frar e fF
A qgw A wft T a1 fF st a
grae feam mar 4 1 & FgAr A
fr g 927 o #fefar =
FHFCGE |
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qapafs o, & o ¥o fom @@
W g, § AT A OF I A A
T T, A T O A A
oF I 47 | G 9= gW Se S a1
AT J FF ATE ST, WAOAT FOAT
Az foen gam 3 w9 9w fawET
r =ifed, a wiew TR foer
g9 ¥ Tedw @ Awar g | 4 @R
qer fF g9 FeTAT e =wd & oA
g @AT AT & ¢ TEA FAl fE
a1 w9 ©ig faar sk ar ﬁa‘lm
TR A | g e e 4 aat
A # | AT g & Far

&1 1942 ¥ WaHe ¥ wuy ¥ gRI 9T
W1 @ g d1E ®Ig FLd T a1 TE FA
AT fF g AT FTRE |

OF AT @ §T SET A
foFar ar 7

=it AT Wi AR : I 79 a7 =7
g A & A | wE o g9 &
gfaem o &7 2fad | 9w Tww wiw
& Ay Fga 7 fr gy fodee mredy
ag &1 o Ao s @A o §
<@ v 38 awm W WY 9
7 T g oag @ fr femwn ¥
s § oo fow g waSgu E, aw
T WS T TR A G G, WA
TTT FI ATEAFTT FHAHT FAT TR |
aferr e o2 foiwa #3 @ 8, gfem &
dorsi &1 9 2, dovdi 9 fed foan 2
39 ¥ ag W A9 F¢ fF ag & aEn

#% f ag Qa1 amraoo dar 53 fr &
g T8 faame 7 @% 1 W ar
TET A § sfafavfer wmr aifgm o
wR fAues #1 oy Fom @ oAy
Fmm T sfafaufer dww @
W w3 fF #w §% wreEEitr
ez €1 | T #1E @ T T8 3 R
qreE T [ SIEHE #T a2 TEL 2 |
w“mﬁqwm%im
¥ wmoa gfa fawama &1 o

= fad w w Aifew & ar &
B AT 2 T § 1 Tt A
f agt foaw oft a1 & o7 *1 faeger
B1% 3 | AT AT &7 ¥ §5 wfaqi
YT & HAT #7105 arferETH FEE AE
IAMT ST A A AR, g A aw
oifeai ¥ @@t 9X, 9T ¥ e A1 T
ol 7 w1 719 T a7 F S
Ft faeaw feamed fF g9 o0 & =g
g # 3 1 & 7@ WA  fe s @
&1 a1 T #E € I H T s
TE § T A I & UG WA
foraeit @ & w1 T § & 1 g AsAT
& AR & TR aF9 &, faew femr
gFa &, afFr wgy I gL A
GaT AT FATT 9 fF osA H
fawara = |

g 79 & fa dw & Fa, wmy
9 39 4= @1 &t sifey wR faar
wred & 3 O F aE #F, AR
arg Fw favams femmed | "1 mfed
T g e w3 AT § w9 T
fr a2 T=er 3 | HifF 9HE a9 A
It fawara w0 & wR g f
¥ wg v @ fe o gwa |
faer FT 90T 3 @ T ¥ g
T2 6 59 naAe #1 AT H fagr sy
a1 ag weT geeFT &7 | afew fom
A8 ¥ UgW WAV §@ Fed) ff iy
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T @ W FYd A fR a7 avEEfe
w9 2, sfsaEfF w2, fHfew
g 2, foaar o famsr #9990
WA ST TR KA1 E 1 E AEAT R
ff @ agr aa 3T%1 FE 92 | AL
ag far 7z ot =gt 2 wifs woEa
Fifodg &1 TS 2 Fr Aw 2 FF
F gaFT W ufazem & 9% w
Faw w7 w4 fF oqgA s faaw
A, gzv 2fFa, oa sifem, =T 993
ae a #=fer )

=} aErE TE TR AT FEIT
AT |

*ft ®aC A TR : § Fuwar g F
ST § §F a9g 41 WS & fod &
€M G 2 | ag FATL WTE § W A
1 TTE ¥ ITHI & AT TfRT |

o ST gET g Hel £ 3F9 & ag
fawamg smgm fF Far 9 &= a6l S
9" A4 & G4 §, T AT oo E
ITHI dg AAF, SUET Bied ¥ feg
AT & | w1 HAY WEIRF WO AT A
Geargw s ¥ fody fare & f5
Tz qfseuw faagr #T F @t 99 379
T FE A A E?

SHRI M. N, REDDY:
amendment is there . ...

Sir, my

MR. CHAIRMAN: Yes; I am put-
ting that to wote.

SHRI M. N. REDDY: 1 want to
raise a procedural point. My amend-
ment relates to the appointment of a
Committee by the Speaker. Shall I
take it that you will exercise that
discretion while you are in the Chair
or is it necessary that the Speaker
shpuld come, My amendment is that
the House requests the Speaker to ap-
point a Committee of Members of
Parliament to study the problem and
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examine the whole issue. Such a
Committee was agreed to by the Lon.
Minister last time—I have the r=-
cord—and 1 quote:

“But if you, Sir, in your judg-
ment feel that such a Commitiee
should be appointed. we shall give
you every co-operation.”

MR. CHAIRMAN. Your pcint is
very clear to me. If the House de-
cides, the Speaker will definitely Jdo
that.

SHRI M. N. REDDY: I want to
know whether the Speaker has to
take a decision.

MR. CHAIRMAN: It
obvious. The motion is before the
House, It is for the House to decide.
If the House decides, the Speaker
have to appoint a Committee.

is quite

SHRI KANWAR LAL GUPTA: 1

put a question to the Minister. Is he
replying?
SHRI Y. B. CHAVAN: I am not

replying.

MR. CHAIRMAN; Snall I put all
the amendments together to the vote
of the House?

SHRI M. N. REDDY: How can
that be done? They are different;
they are not similar,

SHRI TENNETI VISWANATHAM
(Visakhapatnam): My amendment
may be put separately.

MR. CHAIRMAN: Now I shall put
the amendment standing in  the
name of Shri Prakash Vir Shastri to
the vote of the House....

" DR. MELKOTE: We walk out in
protest against the Home Minister’s
reply which is not satisfactory, which
is unjust and irrtating.

SHRI G. VENKATASWAMY (Siddi-
pet): We are not satisfied with the
Home Minister’s reply.
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SHRI M. N. REDDY: He has gone
back on the commitment which he
made last time and he has reduced
this Parliament to a talking shop and
a hypocritic circus . (Interrup-
tions).

DR. MELKOTE: We walk nut in
protest.

(Dr. Melkote, Shri G. Venkataswamy
and some other hon, Members then
left the House,)

SHRI M. N. REDDY: Parliament
is not taking up this issue seriously.
You appointed six committees in the
past and now you refuse to appoint
‘a committee for the people of Telen-

gana! (Can Parliament discriminate
against the people of Telengana?
1 Interruptions).

MR. CHAIRMAN: You have made
your peoint clear,

Now I put the amendment standing
in the name of Shri Prakash Vir
Shastri to the vote of the House.

Amendment No. 1 was put and
negatived.

MR. CHAIRMAN: 1 shall now put
the amendment standing in the nazme
of Shri M. N. Reddy to the vote of
-the House......

SHRI M. N, REDDY: Since the
Home Minister has not accepted my
amendment and has gone back on his
previous assurance, ] am walking out
of the House ag a protest. I request
the Opposition Members also to walk
out in sympathy for the cause of

AUGUST 22, 1969 Separate Telengana (M)

308

Telengana. He agreed last time and
now he has gone back on his assur-
ance, (Interruptions).

(Shri M. N. Reddy and some other
hon. Members then left the House.)

MR. CHAIRMAN: I now put Mr,
M. N. Reddy's amendment to the vote
of the House.

Amendment No. 2 was put and
negatived.

MR, CHAIRMAN: I shall now put
the amendment of Shri Tenneti Viswa-
natham to the vote of the House.

SHR] RANGA (Srikakulam): We
want division on that.

MR. CHAIRMAN: The question is:

That at the end of the motion, the
following be added, namely:—

“It further calls upon—

(a) the leaders and followers
of Telengana agitation to
eschew all forms of vio-
lence; .

(b) the Government of Andhra
Pradesh to stop repression;

(c) the Central Government to
expedite the eight point
programme and also take
steps to give statutory
powers tp the Telengana
Regional Committee in the

fields assigned to the.”
(3).
The Lok Sabha divided:

Division No, 20]

AYES
Atam Das, Shri
Digvijai Nath, Shri Mahant
Dipa, Shri A.
Sowder, Shri Nanja
Supta, Shri Kanwar Lal
Kushwah, Shri Yashwant Singh
Meena, Shri Meetha Lal
Mohamed Imam, Shri J.
Muthusami, Shri C.

[15.33 hrs,

Ramamoorthy, Shri 8. P.
Ranga, Shri

Sanmanta, Shri S. C.
Shastri, Shri Sheopujan
Shastri, Shri Shiv Kumar
Tapuriah, Shri S. K.
Tyagi, Shri Om Prakash
Vidyarthi, Shri R. S.
Viswanatham, Shri Tenneti
Xavier, Shri S.
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Ahirwar, Shri Nathu Ram
Babunath Singh, Shr
Barupal, Shri P, L,
Bhagat, Shri B. R.
Bhargava, Shri B. N,
Bohra, Shri Onkarla]
Chanda, Shri Anil K.
Chanda, Shrimati Jyotsna
Chaudhary, Shri Nitiraj Singh
Chavan, Shri Y. B.

Das, Shri N. T.

Dixit, Shri G, C.
Dwivedi, Shri Nageshwar
Ering, Shri D.

Ganesh, Shri K. R.
Ganga Devi, Shrimati
Ghosh, Shri Bimalkanti
Ghosh, Shri P. K.

Ghosh, Shri Parimal
Govind Das, Dr.
Gudadinni, Shri B. K.
Gupta, Shri Ram Kishan
Hazarika, Shri J. N.
Igbal Singh, Shri
Jadhav, Shri Tulshidas
Jamir, Shri S. C.

Jamna Lal, Shri
Kahandole, Shri Z. M.
Kamla Kumari, Kumari
Karan Singh, Dr.
Kavade, Shri B. R.
Kedaria Shri C. M.
Kesri, Shri Sitaram
Khan, Shri M. A.
Kinder Lal, Shri
*Kothari, Shri 8. S.
Kotoki, Shri Liladhar
Laskar, Shri N. R.
Lutfal Haque, Shri
Mahadeva Prasad, Dr.
Mahajan, ghri Vikramchand
Maharaj Singh, Shri
Mahida, Shri Narendra Singh
Malhotra, Shri Inder J.
Mandal, Shri Yamuna Prasad
Marandi, Shri

Master, Shri Bhola Nath
Masuriya Din, Shri
Menon, Shri Govinda
Mishra, Shri Bibhuti
Mishra, Shri G. S.
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Monammad Yusuf, Shri
Mohsin, Shri
Mrityunjay Prasad, Shri
Murthy, Shri B. S.
Murti, Shri M, S.
Naghnoor, Shri M. N.
Oraon, Shri Kartik
Pahadia, Shrj Jagannath
Palchoudhuri, Shrimati Ila
Pandey, Shri Vishwa Nath
Panigrahi, Shri Chintamani 1
Pant, Shri K. C.

Paokai Haokip, Shri

Parmar, Shri Bhaljibhaj

Partap Singh, Shri

Patil, Shri Anantrao

Patil, Shri S. B.

Patil, Shri T. A.

Poonacha, Shri C. M.

Pramanik, Shri J. N.

Qureshi, Shri Mohd. Shaff

Raghu Ramaiah, Shri

Raj Deo Singh. Shri

Ram Dhan, Shri

Ram Dhani Das, Shri

Ram Sewak, Shri Chowdhary

Ram Subhag Singh, Dr.
Ramshekhar Prasad Singh, Shri
Rana, Shri M. B.

Randhir Singh, Shri

Rane, Shri

Rao, Shri Jaganath

Rao, Dr. K. L.

Rao, Shri K. Narayana

Rao, Dr. V. K. R. V.

Reddi, Shri G. S.

Rohatgi, Shrimati Sushila

Roy, Shri Bishwanath

Roy, Shrimati Uma

Saha, Dr. 8. K.

Salve, Shri N. K. P.

Sanji Rupji, Shri

Sankata Prasad, Dr.

Savitri Shyam, Shrimati

Sayeed, Shri P. M.

Sayvad Ali Shri

Sen, Shri Dwaipayan

Sen, Shri P. G.

Sethi, Shri P. C.

Shankaranand, Shri B.

*Wrongly voted for NOES'.
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Shiv Chandika Prasad, Shri
Shukla, Shri S. N.
Siddayya, Shri
Siddheshwar Prasad, Shri
Snatak, Shri Nar Deo
Sonar, Dr. A. G.
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Sursingh, Shri

Tiwary, Shri D. N,

Uikey, Shri M. G.

Vyas, Shri Ramesh Chandra
Yadab, Shri N. P.

Yadav, Shri Chandra Jeet

MR. CHAIRMAN:
the division is:

The result* of

Ayes: 19; Noes: 113.

The motion was negatived.

MR. CHAIRMAN: [ shall now put
the amendment standing in the name
of Shri Yashwant Singh Kushwah to
the vote of the House,

Amendment No. 4 was put and nega-
tived.

1 shall now put the amendment
standing in the name of Shri M. V.
Krishnappa to the vote of the House.

Amendment No. 5 was put and nega-
tived.

1 shall now put the motion of Shri
Kanwar Lal Gupta to the vote of the
House.

=t e T wifE fedy oY
ATAT T T ALY ATAT AT &, T AT
WA AL FWE |
[Shri Kanwar Lal Gupta then left
the House.]
MR, CHAIRMAN: The question
is:

“That this House takes serious
note of the agitation for separate
State of Telengana and urges
upon the Government to take
necessary steps.”

The motion was negatived.

SHRI RANGA: Mr. Chairman, Sir,
may I draw your attention to the une
fortunate statement made by the
members that in the Andhra jails
there are 2000 children and they are
in danger of being killed or they are
being killed? 1 would like to have
an assurance from the hon. Home
Minister whether first of all, there is
any truth behind it, and that such a
thing is not likely to happen at all.

SHRI Y. B. CHAVAN: I did say
that she is making a statement which
has no basis, It is not that anybody
is being murdered or killed.

MR. CHAIRMAN: We shall now
take up Private Members' business.

1535 hrs.

HIGH COURT JUDGES (CONDI-
TIONS OF SERVICE) AMEND-
MENT BILL**

(Amendment of section. 13 and the
First Schedule.)

SHRI M. N, REDDY (Nizamabad):
I beg to move for leave to introduce
a Bil] further to amend the High
Court Judges (Conditions of Service)
Act, 1954.

MR. CHAIRMAN: The question is:

“That leave be granted to in- =
troduce a Bill further to amend
the High Court Judges (Condi-
tions of Service) Act, 1954

The motion was adopted.

*The following Members

also recorded their votes:—

AYES: Sarvashri Ranjeet Singh, Piloo Mody, Sharda Nand, and S. S.

Kothari.

NOES: Sarvashri Shashi Bhushan and Naval Kishore Sharma.

**Pyblished in Gazette of India Ex traordinary, Part II, section 2, dated

22-8-1969.
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SHRI M. N, REDDY: I introduce
the Bill,
CONSTITUTION  (AMENDMENT)
BILL*

(Amendment of Eighth Schedule)

it wgrow feg Wl () &
TEAT FHEAT §

“fF wrm ¥ dfmam # A
qUE F I fagas
® 4 F F qH -
a7 & o ("

) MR. CHAIRMAN: The question
15

“That leave be granted to in-
troduce a Bill further to amend
the Constitution of India”.

The motion was adopted.

it wgrew Fag wedt & i
FT I FCT E

FOREIGN DONATIONS AND AID
REGULATION BILL*

=it 5\ wm @it (gaEE) ¢
# ST F@TE

“f& faasit @ T agEen
g7 frgawr Tqr  IEF
faframs & fau g9ag
Fo1 qr7 a1 9w
FIA T A WAR(T &Y
I

) MR. CHAIRMAN: The question
15! -

“That leave be granted to in-
troduce a Bill to provide for the
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control and regulation of foreign
donations and aid”.

The motion was adopted.

it 5w s e - f fadaw w
qor T § |

CONSTITUTION ~ (AMENDMENT)
BILL®

(Amendment of First Schedule)
& Wt e (Tt afa)
f geara v E -
“f& wrm & Hfaury ¥ o
HAET & are fagge
FT I FA FT FH ATART
& s "

MR, CHAIRMAN:
is:

The question

“That leave be granted to in-
troduce a Bill further to amend
the Constitution of India”,

The motion was adopted.

o T weARE : § favaw #Y
o Fam g

= fraws w1 (FUET) AU OE
ageaT 71 99 21 frgw ag & 5 e-
g fdes we v o & At
o forw oF 7€ 77 Arfea faar smo
5 foedr =89 &1 21-22 ardE 9
o= fadas dor #7 F fog safa =t
91§ sfaam & @i qamaw 59
arar fadow Gw AT ATEAT AT
# fpfaaez weg sgarar =gar 41|
g frims Fay g ag fafag &0 o
Tg AZ ATAT 21 FAH 9§ AIAN

*Published in Gazette of India Ex traordinary, Part II, section 2, dated

22-8-1969.
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[« T =z )

FCT F! FIfww AT 1 wFT A1EE A
wifs Sa* Qeife 9% FEwEey v
frsist 7 wrarTede wex WAt £ 1 47 gAw
A A B g ¥ 1wy e
T E AT Agew. ¥ qw fewarm
o & % EF @ o9 & it
o fevomen weg a1 T dw
dff sTawdde e AT, TH AT

MR. CHAIRMAN: There is no use
proceeding with this argument because
I cannot do anything in the matter.
The notice was disallowed by the
Speaker and he will have to take it
up with the Speaker. It cannot be
decided on a point of order.
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Mifawaa: & s g 5
amq fraw 65 T@ & A1 SfF AT 7
fAm R EfFrag @ o fee 7 Ik
F AT wH 7 fagas 51w w7 A

wAfa €1

MR. CHAIRMAN: Of course, it
wil] be conveyed to the Speaker be-
cause it is already on record.

15.38 hrs.

CONSTITUTION (AMENDMENT)
BILL—contd,

(Amendment of articles 4, 80, etc.)
by Shri Shiva Chandra Jha

MR. CHAIRMAN: Further consi-
deration of the following motion mov-
ed by Shri Shiva Chandra Jha on the
Bth August, 1969:

“That the Bill further to amend
‘the Constitution of India be taken
into consideration™.

Total time sallotted is one hour of
which he has already taken 25
minutes.
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it fr aw (wgE) o oax

T {HT RS | AFAAT FT A F
oy 7 Z faar &0 gaw oY dev 22
st 7Y 717 31 7% fo oo w5
=T |

74 fadars:  #5 77 2 i wsg o
¥ qrgeem §  wiae 97 fofasenm a7
S WA TEHT Z IHFT A T@ FT gY
T AT Ffge et & wg = A
fefwsefer &1 GaT e o fean
&1 FUAL FY " G2 Fw0 A asw
TuT #F aarae # w1 Afear E, 3 3¢
gir | 7% a19 97 FeLEgnz gavaEr
W T q¥ agq F1 T 41 A1 GTRAT
Fo o WIE HIT &rx 14 fooy 7 FI6Y
soFl AafARa A1 A aTmEd F
HIATT 9T TF AAT H AATTEAT FA
T HIT FT | ‘ifl"i’ﬂ"’;w“‘oa"‘rgyrrgﬁ
ﬁﬂ@rfﬁ-i@rﬁ'{(nmhﬁq
I H7 A1 A1 a3 771 @1 f& 3 fAg
wE ) Afer G wfar @ afra
FEEEGAE FHE F1 S e o
ag &ro o FoATAT J IW AT AT
IR F71 & wsgt #1 wvHenm
ufeaz 2 fF g &a1 ®9 T ) Tt
1 AG ] H FATAT Z | WA SEET
dgen AEN g1 qrar 3, gHfA et
F AuTEl fem avg & T AW
g W FEE § gd Ag T
afrgm Fiedegns wad F1 e &
# 97 FT W FT AT § -

Volume III, page 408:

“The Committee did not go
into the details of the revised
scheme of allocation of seats in
the Council of States prepared by
office, as owing to mergers of
various types the position of the
Indian States is still unsettled.
They were of the view that it was
advisable to postpone considera-
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tion of the detailed allocation of
seats to a later date. The Com-
mittee while reiterating their pre-
Vvioug decision that the represen-
tation of units in the Council of
States shall be on the scale of
one representative for every mil-
lion of the population upto five
million of the population plus one
representative for every addi-
tional two millions of the popu-
lation thereof considered it un-
necessary to adhere to the other
decision that the maximum num-
ber of representatives from any
one unit shall be limited to 25.
It was found that only two
States, namely, Madras and Uttar
Pradesh would be affected by the
imposition of such a limijtation
and that abrogation of this limit
while securing uniformity would
involve an increase of seven seats
in the total number of seats
which would be well within the
overall maximum of 250 ...."

15.24 hrs,
[SHRI M. B. RANA in the Chair]

7z Afqaq Fiedany a2 1 fois
2 famw o @1 F weATET oF e
T AT T H3 F 65 £, 98 W Suw
&, #ft SEISEA W, W19 379 99 qE
EfF A awdiw ¥ w0 A A
wE otz Far a4t AT gg A 1 A -
| St 7 foi afrm s
FHET Y 4w F1 A< F fr G5 Tt
& fawior &1 &t wroem € 99 9T et
QR ® § dw@er AGr g1 AT gEifay
FHE! THF AEEIAT § AR TS W Y-
¥ F WA 9 AT #1 oA
FEH T | A W qg AT FEEge
# aré wf )

fee maaw wgEw, o & &
AFATEANT FHTT 1956 #1 fEE
9t gEy Harfas FERIRT A
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U AqTaT S 394 H1E A § 7w
g %a & {7 o 30w o1 Oz
I DET g &1 F faar m A I
f AATIR TS AT H WA 99 | 4
aftfeafs s wwre =41 911 59 Zway
ag @ & f¥ gfmar § «7r #er 0
T F oAEE 9% JHERAT 2
wifwr, wfaan, fEeawEs 61
Hrfaa afraw 7 = ST ¥ Ag )
i WS aEd F oA 9%
et g8 Iwd w A Geifwe
97T #T W 92 AT 9@ AT | AEEE
F1 g 2 fr Sedfoee dog ezl 7
2AE | 39U gw a3 a1 3aa fw At
7 e o fae z_a, afes g dom &t
AYEITE F4T ¥ fa€ aars vl § Ffe.
FEHT UF AV FIFEL ZAT 18T |
a1 AT FLFET HIT T €Y A F
faq st awad & smare o7 qaTsEt
& adt 1 sifon oF wed A At
& F AR 71 CF 9T a9 & A
T O w1 oSaR $eE ¥ fAw
#T F1 FEEgT TOad F ATH
9T AT | FET AT WiE A1 g wafaar
ot Z o fazes T Of1
w9 gaw gz & f5 odfwd ww
¥ g¢@ waddz @ P A
o arfadt 2 5 awat 3 91T
W FidEgdz € A fF § wAE
ARZTAT T QrIF A Y | 36 F H3T
NBAT T Y afafed & Tdut §
iR ST § sarar wwa w §, gafag
¥ 3§ 97 7@ WIE | §7 uF WicFa
& Juw U # g% s fas faar
& oY warfoe €1 99 € 1 STHET R
merifrrifrafewmmaine ® fag
arfadt & I siedlgquz w8 1
Wa2w quadl F wETC 9T &
HIR §ET 7ETR 9% =t oo Ty WA
FH arq fz sicdeqme & svage

FTAEAR 78 & f& zwuerw
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[ fra =z a1)

wgFaL M 9z fewe sem A &

Y 224 £t g F fag e dar

arfgg ag dafz & agdw 16 WX E:
“From this has resulted a de-

parture from the strict federal
principal of several points:”

AR gt gx 7o feraga 2

“Such being the composition of
the upper Chamber in our Con-
stitution, the federal safeguard
against the interests of the lesser
states being overriden by the
interests of the larger or more
populated states is absent under
our Constitution.”

fezgzdt B2 udf= nxide & faq
1 £2za F WAZa Her wfw az
ZATT FTi@ Hamd § GHe 2 | U
ST STodlo Ty F FFAT4 2 | A
qa1= az 2 fr gfqar & @7 | awiq
¥ feara & qrer Fgegoara § o ofefrafy
or€, gw qrAT & 5 grardy & 4vg gATL
aw ¥ fafas wrri & doatragr 2
JATAT FY FHEAT 9T AT ARHGE E
FLHTT HT AT F¥ T3 F wra qdy
afefeafg seomr g€ 2 1 et am &
ARArasa g | fagred afgAredfen
W E | AR wwen w g g g
ATHIT /T A1 7| g F02 a0 §
o f& JAMAT F A0T TT FUE F
IAFTFUIE T G 54737 AW F T AREATH|
FT G AGT ZH1 A1 5V Fg A% &
i ag W1 387 TEaT HEEATT AGY FLA
S FFmATH A gA £ 7 A1 g TN
F &g ¥ 1 Avwaadr £ g4 & {9
7z = 2 fF gw auadt F1 aEar £
HATA F A7 SAHT WA ST
T U FATH T F AETILET
Tt FTIAZTA Z 7 TIATA & ATHTL
or §1 TAg W} mews  WEEd,
i To o & 14 TIT T AW A
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oz wforgr st aow &1 o forgger
H gg o &, 7 e famr & frgw
% forgge #1 get faar w7 | 7o Yo
¥ 14 & femmwr 2w ¥ 2, wfrged,
faq ¥, A ACHECF 1 ATV
Y WA aw & fw § w6, gf
OO F 1 F &, T fAg a8 I
7 YT & TIAEWT FT LT & HATL
9% 9% & W F% 71 g¢ U AR
gfram #0=8 & ArT ArT Weieefes
AR TS AWI K 9 | Q| FA
¥ ®@za ar afme el
1 fasrdT 22 & Usw € IAF 88
waefear g1 ATGH Hw 12 gHEE
F ArfaAT i, T9 IFTT 7 100 7T
o5 @9r ¥ | Re ==l 50
qedz ¥ ST FH 1 ATOAT A/ OF

C FOFORIAEATTE YAWH | AHIEATE

LT AT F ZIcTh0or & ot ag At
grarar 2 fr gr anad FIAEAT AT o
T2 w5t & arg § HAT 9T § w77
argan g v fgrgeara # 91 de |
& 3o 9A A AT H ¥ FW g
Wt afdfeafaat fegera & & 91 Az
FUA FY wrEATT §, SART AT AT
gu, Tl £ ard oY & g a1
@ 30 OF A qEar g, afz W
FAIETE WIT S F1H AR A
a1 AMgH F AT g AT HFAH A
FH FNAT AWK ARG E IR
T AT TG | AT ATT F RJIGTE 9T
o7 e e A7 afrae & Rl A
FgEq 7ISg WAT & (AT ATE | IEE
FErady g1 IO W AT AT "= 9
F9 g A | qE AT qATET T
& faq afagm § miewd 4 7R
go (&) Far A1a fazaa &1 ge1d &1
3T @aig & /T & qveATE Feal
o AT T4 fada% &1 " FT |



Constitulion SRAVANA 31,
CAmendmeni) Bill

SHERl BEDABRATA BARUA (xa-
liabor); Mr, Chairman, this Bill 15 a
guod one, because although the mover
nas ialkea about the guestion of ex-
penses, 1t really involves much more
than that. If India has to be a fede-
ration, then iiL must be a true fede-
ration and not domination of small
States by big States. No federation
can remain for all times to come,
secessionist movements are bound to
come, il the small States are bound
together and they are always Jdami-
nated by the big States, which-always
look only to their own interesis. I
do not mind whether it is a good
federation or a bad federation, but if
Indian unity has to be maintained, if
India has to remain as one, then it
must be a true federation. And no
irue federation can exist where the
federa! units are not considered enual
in al}] respects and where ther> are
big States and small States.

321

We have to discuss the Centre-
State relations in this context. The
present-day discussion of the Centre-
State relations is a complete misre-
presentation of tne actual position.
The real qucstion is how to protect
the Centre against the invasion of a
combination of States, If the Centre
cannot be protected against the inva-
sion by a combination of States, ruled
by the opposition or any other party,
then I think the smaller States would
be enslaved by that combination of
States. When leaders of big States go
to the ratholes of their own and de-
cide on national issues, one feels se-
riously left out. These things are al-
lowed to happen berause our federal
structure is absolutely false.

America is a good example of a
federation. Senate is the most power-
ful body there and in that body all
the States. whether big or small,
powerful or weak, have equal repre-

sentation. That was the guarantee,
civilised promise given to the
vnits by the Centre in the

United States that you would be
equal. vou would be considered equal.
you will not be dominated by any
other State, because it is real partici-
pation in the citizenship of a nation.

1960 (Ai) LS—I1

. understand it.
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Here we come up against the gues-
tion of breaking up of big States, The
urgument whicn 15 generally given
in favour of break up is this. When
Manipur and Himachal Pradesh could
remuin separate States, why not
Telengana® The reason why it is
opposed is that Telengana means
break up of a big State and break
up of Stute autonomy also. The lin-
guistic principle, which has baen
considered a great principle, is very
meaningless, extremely meaningless.
Mr. Sally Harrison has described the
linguistic principle in one of his
books. He has stated that if Indian
unity is going to be endangered, it
is going to be endangered by the
E‘hauvinism of language fanatics,

When some people in Andhra want-
ed to break it, instead of welcoming
it, we have given them bullets. This
is the state of affairs which we are
witnessing in our country. I do not
I can only imagine
the motive behind it, which is quite
simple, The Centre has been ruled
all along by those people who manage
the big States. Therefore, they are
not going to allow the big States to
be broken up. At the same time,
they want to pulverise the small
States.

Therefore, from this point of view,
this is a constructive suggestion. Un-
less we do something about it, the
way things are happening in India,
democrasy cannot survive here, be-
cause India js not particularly suited
to democracy. So far as temperament
is concerned, it is dominated by caste,
narrowness, regionalism, pettiness and
50 on. Unless we are able to see
that the big States and small States
participate in the national citizen-
ship, we cannot maintain our unity.
Now people get into the rathole of
their State before deciding whether
they have to eat rice or chapathi.
This is the situation which we have
to face today. Unless we are able to
equalise big and small States. or alter-
natively break up the big States our
unitv cannot be maintained. Those
of us who have some common-sense,
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somg intelligence, they will not tole-
rate thig disparity between States
and will demand some posilive steps
to be taken for equality of States.

So, 1 support this Bill and I would
not only say that there should be
equal representation but that some
way should be found -ut to break up
the bigger States and have States
with 30 or 40 lakhs of people. They
will not have the same political strue-
ture; they may have lesser number
of ministers with lesser salaries and
they can legislate. We can have small
States without more expenditure, But
oncz the linguistic oprinciple breaks
down =nd we have small States, India
will not be a lsser. [ will esll upon
the narties a'so ‘o go in for that. I
do not know how the Communist
Party will think., In 1920 Sialin
wrote about the principle of nation-
alities in India and from that time
they continue to support linguistic
states. I think, it is an about 40-year
old ideslogical exercise, They should
also go in for smaller States,

it fao wo wzw (wiar) - garfy
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SHRI G. VISWANATHAN (Wan-
diwash): The Constitution (Amend-
ment) Bill which is before the House
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seeks to reconstituie the Rajya Sabha.
In our Constitution the Rajya Sabha
is known as the Council of States. It
means that the Upper House will re-
preseni the States and not the popu-
lation, Equality of States in the
Upper House is the sine quo non of
federalism. But nobedy has so far
been able to prove that our Consti-
tution is federal, and no Constitutional
expert has been able to prove that it
is unitary. Just like our neutral
policy our Constitution also is neu-
tral between unitary and a federal
state. Hence constitutional experts
and pundits call it quasi-federzl. In
a quasi-federal State we are neither
in a unitary State nor in a federal
State. We are not decided on the
principle whether equality should be
given to all the States in the Rajya
Sabha or the Council of States. As
a Party, the DMK agrees with the
principle of this Bill because we stand
for a true federal State. In a federal
State all States should be treated
equally. But in this set up, in a
quasi-federal state, I doubt how far
it would be useful if all the States
are equally represented. But at the
same time, since this Bill has been
brought forth here, it is better that
it should be referred to a Committee
so that it can go into the matter ful-
ly and even the States’ opinion can
be obtained by the Committee.
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Previou: speakers pointed out that
in the United States of America in
the Senate all the States are given
equal representation, Hawaii has 2
representatives, so also the biggest
State of New York. But it is diffe-
ent here. We have difference from
1 to 34 UP has 34 Members in the
Rajya Sabha but Tripura and Pon-
dicherry have one only. For exam-
ple Ierala has only 9 members.
Haryana has even less than that—
only 5 members whereas UP has 34,
Maharashtra—19 and so on and so
forth. Tamilnad has only 18, We are
fourth of fifth in the rank. To have
a federal State it is better to give
equal status for all the States. But,
at the same time. whether all the
States and the Union Territories
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should have equal status is a moot
point., It is a debatable point and
the Committee can go into the mat-
ter whether Union Territories ana
States should be given egual repre-
sentation or the Union Territories may
be given fixed seats and the States
can be given fixed seats and the
opinion of the States and the Union
Territorieg can be obtained. At the
same time, not only this, this must
be a first step to make the Constitu-
tion a federal one, As a Party our
objective is to have a true federal
State and this must be the first step
and there are many other steps to
make our Constitution a federal one.
Just as in the United States, the
States must be given more powers.
In USA the State Governors are
elected and I do not know how far
it wil] be effective or useful in our
Constitution. Here the Chief Minis-
ters are elected. But these points
have to be considered. In principle
this Bill must be accepted by the
House, It is a first step to make the
Constitution a federal one. With this
conditional support. I finish my
speech, S
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F1 sfafafas 1@ 1| 9 579 w17 Ae
& =17 afafafe # &7 av fom da &1
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afafafy 73t wrom =7 a3 f@ a%
fmr &1 = e | 3w & FEA
FT wZHT FonT f B e aT gy
AZY AAT | IH A7 F W FAT A
B RN UF F9A F (A9ET AT AT A
AT |

o1 gLy £ fw 5 gy i arsar
FT 7 FT GEETT & 3T T T F77
ufus faure 71 Trizr 87 ofae
AN F gFF T T WA IO |y o2
1 fa T &1 F1o0r wagAT 2 freer
22 HTEI § ST A TI-geTT Ty
gt & afew & & gy o o o fee
T A £ IT F yEgeT w
agt famm #1 "1 s 727 fagr mm )
feesft & =Ty 917 30-35 T F S
H AT &9 F @ A7 7Y & | '
fedifresge 93 F fad w1 wmar 2
foe =gt FreaTr @ 517 A7 S 2
& o g 38 famar 21 e
foeeft B #1717 @ g T fyear 2
T FH AT A AR IETE AW T
FAAT EAT 2| AEA AT FWTTA
feeet F T A A A7 &1 77 oy
W AF SAT FAAFT T 77 ALY fwAr
AT &4 AF KW F AW A HAT #T
HIAT WA AT T 7 T7 FALr
TEAQUEr 2. aE IT WIT F, WX T
¥ a¥t ata 51 ;AT § ag ag 7 2% I3
FT g8 g7 AT & faare s o aifgy
fREnHOE A ST e Th &, WE ¥
I ®1 7g A gy 757 2 fF @ oarEr
FIT A Z4AT &, A=ZTET FIT AT A
AT & 1 ST faR & @ AAE 9w
¥ qgw 9% &, ST agi OF
& fom %1 8w F wew Y ot wraTr
¥ Fdra df grT

T W U HWT A F16 T9T
F T ¥ a1 Fq & AT IO gAE T+
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FHT FA IT W 20 WH e
7 a7 1 £ f5 ¥ o Froow fEe
WA, A At g1 &7 A7 o g
A #, w1 fref 841 ¥ &, 57 7 A
afus a¥ fem ) 5% #fa-
dnfsa &7 & 977 F q@AT 57 F7 K
I FT JO BT 7T F7 ATlE FA T
Ffam d¥qzama o fF == ¥ Bt
w3 fos? G99 & O w11 oy T8
T 5@ mEENfTEE I AT et
B A AT A, ey F famra |,
swEmAT ¥ feama & o &+ & fgng
& 77 YHT A glaurd I FT Juerea
Ft aa w1 FTO7 78 2 foF 7€ oy
o7 2 A fag=a IR g A w9
qTF qATHT F1 fFRU ¥sw A7 FHTY
wHUAT IAC F feqor  aF v F
74 gl & A1 a@EErT g7 ? ey
W AYT ZHT 4W 3H A% &7 fAg
Frm EfEgaTT EM oF 4T AW Aw
UF T Fw A 32 % Ferer freew
1 wrEFEA T A 2 fEaway
fam &7 w22 | w7 fag &7 73 A7
AT qGAT £ AT £5 A1FAT 20T 2R
o & AT 9T, W F A1 97, gTA ®
A TCHFF T T LT F O 97 F1H
F7 | gW A w9 g W 5T @ w4y ar
e famer gat 2 #1 F17 &7 g AT
% @ = 21 UF g41 51 g7 g
TIT, ITR! AGF TEAAT EAE AT
IR ATH A FIW I F AT A2F |
I T % 7% 3% Wi 72 gu gt
F1 FTET HIeHTEA ] O ZA0 F7 F9
%, gt fog? gu @41 77 17 fawy
I AT FT

= W= * aq & I fagaw
& fagre s 1 md 7 F7om §, Afer o9y
|HEAT FT FAETT AZY FrAT w: w{OAT
Fm g 5wt aeer Tawt arfew
a7t
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SHRI S. KANDAPPAN (Mettur):
Mr. Chairman, Sir, I support this Bill,
but I would like to observe that this
s not going to materially affect the
present political structure and give
us a true federation in the real sense
oi tne term. But, as the previous
speakers have pointed out, as a be-
ginning, I think it would be a good
step, but substantially, I feel it is not
going to give any kind of satisfaction.
Even about the argument advanced
by Shri Randhir Singh, I doubt very
much. It is true that in the changed
circumstances, in the Rajya Sabha, it
is quite likely that in the near future,
the Opposition there will be in a ma-
jority and not the Congress. In that
context, even the aspect that he
thinks about may not materially affect
the change that may come about if
the Bill is accepted. Really, there
is not much except that it gives us
an opportunity to think about the
real concentration that it there in
Delhi.
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After freedom in this country, all
along, the concentration is being in-
creased, Nowhere in the past two
decades we ever thought of giving
more PoOwer or autonomy,lﬁnanoial
political or otherwise, to the States.
But in spite of that kind of trend,
what we find in this country is that
the States, small or big, indeed every
State is today demanding, and feel-
ing aggrieved that their needs are
not being properly looked after in-
cluding Uttar Pradesh, including de-
veloped States like Maharashtra, Gu-
jarat and West Bengal and so on. In-
deed every State feels that relative-
ly they are not developed, and what
they deserve from Delhi, they are
not getting. I remember once, when
in this Lok Sabha, some Members
advanceq an argument. from each
State. saving that their State was be-
ing neglected, the Home Minister
stood up and jocularly remarked, “I
wonder what is happening to the re-
sources and our revenue if all the
States in India are neglected” But
ctill. the fact of the matter is, the
feeling is there.
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What I would like to press upon
and urge upon the Government is to
think seriously over this issue. Un-
less we remove the feeling—whether
it is a fact or not is a different mat-
ter and I do not want to enter into
that argument at all, berause it may
or may not be true that some States
are neglected and some are not—we
cannot progress, because that feeling
is very much alive, If that kind of
development has been allowed to
take place in this country, there is
something readically wrong in our
political set-up. That is what I would
like to press upon the Government.

What I feel is, unless we remove
the feeling of grievance from a parti-
cular section or community or a lan-
guage group, that they are being ex-
ploited and some other group—whe-
ther it is Bihari, Rajasthan, Tamilians
or UP-ites or some other language
group—is living at their expense and
at their cost, it will become difficult.
That suspicion of grievance must be
removed from the mind of the people.
Unless that feeling is removed, we
cannot achieve real unity and a peace-
ful federal set-up in this country.
So, the need of the hour is more de-
volution of financial powers to the
State. In fact, this question was agi-
tating the mind of the government
also for the past few years, Many
Chief Ministers, including Congress
Chief Ministers have raised this issue
in the National Development Council.
1 do not know whether the govern-
ment will move in that direction. Cur
experience of the past being what it
is unless we do something to change
radically the set up that is at pre-
sent prevailing in this country, we
can never satisfy any region.

For example, what is the purpose
of having so many departments, dup-
licating the legitimate work that the
State is (loing, like community Jdeve-
lopment, educaton, health and so on.
They art superfluous departments in
the Centre and yet their establish-
ments are proliferating like anything
and a major portion of the revenue
is eaten away by the establishment
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itself without giving any benefit to
any section of the community at large.
These are moot points which govern-
ment should seriously consider and
come to some conclusions.
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Here I would like to point out one
thing. Some people talk highly and
say we are one, this country is one,
India ig a great nation and all that,
Sometimes 1 feel they protest too
much. if we are truly one, if every-
one in his heart of heart feels we are
all one, citizens of one great nation,
we need not protest so much, I have
a suspicion that in our heart of heart
what is uppermost is not the interest
of the country as a whole but the
interest of a particular region. His=
torically, culturally and in so many
other ways we have varied interests;
let us not hide it. But, we have to
make this country one big nation. Let
us accept that position. After accept-
ing that, we have to see how best to
remove the suspicion, dissatisfaction
that is there in the minds of various
sections of our people. So, we should
make an honest attempt in that dir-
ection.

When we suspect the patriotism of
some people it offends the integrity
and oneness of our country. We
should avoid it. On behalf of my
party I would say that we honestly
believe that every political party in
this country is patriotic; I am includ-
ing the Communist Party here speci-
fically because some people repeat
that they are not patriotic, their
loyalty extends beyond the territory
of this country, Their theories might
be different, they may be getting
guidance from great men who were
born in other countries; still, if we
go on bandying them and dubbing
them as unpatriotic, it iz not going
to help us.

In the same way, there is a feeling
of jingoism from the Hindi belt, Even
today they are saying that they are
the real patriots of this country and
those who do not know that language
are really suspect in their eyes. If
we really want to achieve integration
of this country then we should get
rid of this kind of feelings.
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We should remember that his-

torically this country is not one; geo-
graphically this country is not one; cul-
turally this country is not one. For
the past two decades we have been
making efforts to preserve and stren-
#then what was achieved by the Bri-
tish. It ic 2 thin political unity. We
are making every effort to see that this
country really becomes one nation. It
is a great and difficult task. So, let us

make honest efforts and go ahead,
learning from past failures. Let us
remember that those who demand

more rights for the States, they are as
much, if not more, for the integration
of the country,

o1 wo fao mywr  (Fafer )
woret wEied, § o faw w1 awew ey
& fow =mer g g1 @ oft ¥ oY et
T@T? FE AT AT AgeEgn # 1 ;oA
zfrm ¥ o way 2w § w1 BT Gar
DI wEmamg E fF g ew e,
B UF U, ZLOE WIAT F A0d I0r
HIX gLU® AT & anr awy
wfewrdd & fou am < @ 3@
S /Y O3 g & A o 5w
FOTH T AFT AT AT B 3H
TeNfn q, T a= F g faw war
T E AT A g T 9 qy amar &
fo T T 71 FrE Ee Adt & Ak
faarr ofmai & osaf § =1 =
gl 2 o fF aw § fear ot mar g
HR T SET § AT g At &1 e
g g8 A&l A i oew A w
wET F WiF I F frragdt @
& Al FTTT #T gHT A2 a7 ¥ e
ot ag fa=r it agt At T T A
weat % gfafafaes & o wommar &
I g FW ¥ fAu Amw = 2 owke
OHT AT H TH A7 ANGT AW FA§
i fr gafae Fo=toF amagd fy
HImam s AT REF@maAaw F
fafmm wwat & fwiwr g 3
fom 3% &1 wrsa WY &, @ T WY E,
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[ot o firo wa]

fafam ammdt & Fids a7 @nr o9 #
Al 519 29 g &iF ®1 AT § F Ay
gl SwaE £ A A E fR fwod
uFar T =ifEr A1 A oAt e g
9Tg @g ATV FY, STE FEHT A,
s e g 9rE B v i
TR 7T VTG 1,59 TS F FifE A
wTA § T g% fean wifem | mm
T gAr oafze ) wE AT S
T fag & oW1 F237T 2 I F At
FT oA @7 @ SRR T gt w4t
B AGHT F1 AT FAT TIHT T THHT
T BET 7T FT 1T &1 97 F1T F12T
A TT AT WTT FAGEET F W1 9T
weg mwr & wfafafae i & A
AT ag g 2 fF w7 TSl &1 9w
¥ fwwwe gar g sz aard 2 s
feslt FsogaFgm zam Wi oF 7974
¢ f fafaw 7=7i 7, Tfamfas a7z &
Ao @52 & a1 #@7 9 7w 727
rwa € fom & 3w A1 F1 s fawre
agt g amar 20 zA A7 3o 77 £ f*
AT =T % fafveas =7 & aww
fd1 a1 vw wure fawre 21 53t aw
g | @z qSTaTET TraaT AT gUTAT AT
uF iffeety mfvw 2, w0
segars aor & fw g g
§ aft arfadt &1, 9 A9t F, oA
FATHT FT UF q0T7 €7 7 fawer 7@f
grat & 1 5 g wv & fawa g
ar qsfarEr gFaT 1 q2 T T_é E
gl &1 %W qW F A 20-22 F91
¥ gt gHEa & A W ghea &
T §Y W IATEAT FogATT Jaw
g | T A ST agw AT wErai
FaaF @Y @ @
o qoftardt W #K q2 g ard
g e Teg-smaeT Wrd g,
qoETEr T WX geaTd T
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% a3 smewa # fF der, s avedaT
ot fraet srfaat &, 5T =% § g7 &t
gepfa A A & A gAT wAT
gHEqe # v 7w oy fagr e
TafAu s 7% 47 T s3aEAr AT
aa A% =MfgT am 2 & FfEamar arAr
& i T st gw mway £ fF T e
UFAT %41 2 | &0 § UF TH7 ArArIw
g7 £ #1 weer 2 faa 5 9 Fredie
& W &Y, g Ao § g, AR A
Fg T AivaFdiasamgand fs
T AT H STAEEAT & HTATT 9% g’
sfafafaea 2 Sfe wog 7w # g9 @7
FT uF @Aty frafy 2, w7 qwr ¥
g9 99 OF A9 ®T & HOA g H
AT FTA H FIAFL FRT F | FZIA
#1 gt & oo Wt =9 &1 A Ao
7 ag #gr 2 f5 7z & 30 A+ fraa
FTF ATAT AT7 §, F A8 937977 § ¥
39 7 Oy AT A7 7, Fg AT AT A AN
& &1 7o W faaza F7F arAr FET w1
agra 2, =1 nfa wnfa o =2t wa7 )
v a § s &od 2, fary qaAwe
W W 91 F4T £ WA UF A0 I &
OFAT W aTq aed § oar a3 faaa
TR ANA F AT $B TN g |
T S0 & Ay T OFAT H1 AT §2 TAA
¥ @ W 21 3w &7 ohar § g
sredr 2 B =g ag Wt & ;e 9%
g, e wifadi F Wt 9% g, TR
sfas &1, &7 qurw Sdt Ft AT T
¥ fagmm ¥ fag wiF7 foar sma 1 9w
HoF g9 5 ©7 H, 0F S &A1 5 =7 4
g g d fawr &) gafeg g7 wred @
fF o faw &1 doE #/A F A
1T | qgT 59 9 I far @m0 o=
7 9T araraor fAar § grew &, st
FH & SR AT W AL AFT 6 &,
fodt & 7q1 5 =9 A AT A g
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9HE FAA §, (FAT 5 AT A® T g9
FT FwE fa, 7w gz 2 g o=
TEr §, T ¥ Ay ¥ fRr T e
wifamr g wiw aw qwar 2 f5
T e Fr AWz THE § 9T A7 W
e uEAl & faw aur gETerETT A
faam & uw w7 go ¥ fAzrar & @
T @9 w0 quds A =fan g

FTETT FRAA FAT A1 |
SHRI R. D. BHANDARE (Bombay
Central): Mr. Chairman, Sir, after
_ hearing the speeches made on this
small measure, I think, some of the
speakers or even the mover of the Bill
have not appreciated the historical and
geo-political conditions that prevailed

at the time of framing the Constitu-
tion.
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When we talk of the United States
of America, we must always remem-
ber that the conditions were totally
different there. There were different
sovereign States and, naturally, those
sovereign States wanted to come to-
gether to form the Union. There were
two trends of thought or rather iwo
camps based on two trends of thou-
ght. Ome school of thought wag based
on the complete and total rights of the
States and the other trend of thought
was based on more powers for the
Union. In the tussle over the Virgina
Plan vs. other plans, the Virgina plan
was accepted and they evolved what is
known as the Pennsylvania plan which
means, in simple language, the emer-
gence ang acceptance of the federal
principle. The federal principle, in
simple language, means coming to-
gether and yet remaining separate,
forming a Union on the basis of coope-
ration. This federal principle brought
in two types of equalities under the
Constitution of the United States of
America, the quality of the people and
the equality of the States.

So far as our eountry is con-erned.
those conditions were not present.
Here, in our country, we had what is
known as the British India and the
other as the Indian India. At that
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time, when the Constitution was about
to be framed, the primary question
was how to bring about unification of
the Indian people and of the Indian
States and the British India together.
When they thought of these things, the
founding fathers accepted one type of
equality only, that is, the equality of
the people, They did not accept the
other equality, the equality of the
States. The founding fathers accepted
the equality of the people as a princi-
ple and enshrined it in the Constitu-
tion in articles 325, 326 and 327. Our
founding fathers did not accept the
principle of the equality of States.
Therefore, we have come to this arran-
gement and accepted the arrangement
as it is under the Constitution.
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When we talk about the equality of
States. we have got to have smaller
States of, more or less, the same sizes.
I do not know whether the country,
the statesmen and the politicians, all
those who are in power and authority
both at the Centre and in the States,
are in a mood to have division of diffe-
rent States into smaller States so that
the equality of States’ representation
could be given on equa] footing to
different States. With the sizes of
different States as they exist, there
can be no equality of States at all
brought in the Council of States.
Therefore, we have got to see the
geo-political conditions prevailing in
the country. So, I oppose this mea-
sure.

There is one more point. The Coun-
cil of States, as it is constituted, gives
some representation to the minorities.
Now, if we accept the principle under-
lying the Bill, in what way, in what
manner and how could the represen-
tation to the minorities be given?

How could they be given represen-
tation if equal representation to diffe-
rent States is accepted?

With these words, T oppose this Bill.

SHRI UMANATH (Pudukkotitai):
The principle underlying the Bill,
namely, the equality of States, is a
welcome principle. But the guestiom
of inequality is inbuilt in our Consti-
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tution itself and the latest that we saw
was during the Presidential Election.
The MLAs—the elected people—of the
Union Territories are totally ba.red
from casting votes in the Presidential
Election; because they represent the
ordinary people there; but here the
Rajva Sabha members who are not
directly elected by the people hava pet
the right to and thkat too, carrying -
value of 576 wvotes. The repre-
sentatives of ordinary people are .ot
entitied to vote; so, the question of
inrequalitv is inbui’t in our Cons‘ita-
tion itself Now a  Constitution
Amendment Bill has been brouveht
here to remove that inequality. If wo
think that by this amendment of equal
reprosentntion to all  States in 1he
Pajya Sabha we can advance in the
direction of true federalism and 'a-
lanced development of various regions,
I should say that we are mistaken;
that purpose will not be served by this
amendmeont. This is my strong feni-
ing.
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I want to know what has the Rajya
Sabha, as it is constituted today, 1o e
with federalism. With regard to 1s
powers with regard to its present
position, it has nothing to do with
federalism as such; it has nothing to
do with regional development. The
powers of the Rajya Sabha are not re-
lated to them at all. First of all, the
Rajya Sabha must be abolished. That
is my proposition. Have a new budy
like the one that we have in the Soviat
Union, the House of Nationalities,
where equal representation is giver o
all, and with similar powers. Se:and-
ly, there must be maximum: regional
autonomy. Unless you fulfil thes= two
principles, the implementation of 1Lz
principle of equality, proposed by my
hon. friend, in the Rajya Sabha wuil
not help. Let us take the Rajya Sabha
as it is today and see what are its
powers. It hag no separate powers,
even the financial powers that we
have, they do not have. Why is the
Rajya Sabha there? It is said that we
must have some elders and al] that
I do not think that elders cannot stand
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for election, You are an elder you
stood for election, you got elected, you
got the confidence of the people. He
is alzo an elder. So, elders can as
well stand Jfor election, get elected and
come here. Why should we have a
Rajya Sabha just to accommodate e
clders who can stand for election nnd
comg here?

Then it is said that it is putting a
brake on hast legislative action. In
cur country that danger is not ‘hrre:
The real danger that we are facing is
of delay and not of hosie. What I
would like to submit is this. In the
ultimate analysis, this Rajya Saboi as
it is constituted today, where my friend
proposes 10 have egual rcpresentation,
after all is szid and done, is just a
bert’s for some defeated politicians. 3o,
my first point is that the Rajya Sabha
must be abolished. As I said, with
nroper powers to dea] with the gue«-
tion of federal problems, with proper
powers to deal with the question of
regional imbalance, with such impor-
tant and substantial powers, if we nave
a House where all the States wil! be
equally represented, then that wil! Le
something in the direction of what we
seek. to have.

Secondly, as [ was saying, there must
be maximum autonomy to the States.
Without that, this alone will not he
sufficient; it will not help. When [
say ‘maximum autonomy’, I mean that
the Central Government's powers must
be limited to external affairs, defence,
communications and like that; except-
ing these, all the other subjeets must
be given to the States. It must
be given to the States. So also
the guestion of devolution of fin-
ancial powers, If this is done, that is,
barring External Affairs, Defence and
Communications, if all other subjects
are given to the States, naturally their
financeg also will get adjusted. Then
the Central Government will be given
power to tax to the extent needed to
run the three Ministerieg of Defence,
External Affairs and Communications.
That alone need be done.
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THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON): Would you have a Law
Minister?

SHRI UMANATH: No Law Minis-
ter.
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So, what I am saying is that if this
is done, barring these three subjects,
all other subjects are iransferrzd 1o
the States, then the question of finan-
ce, only to the extant neces:zary, that
amount of taxing power need be therc
for *3e Contre and ‘all other powers,
even toaxetion power, must be Ieit tn
tie States so that they may be abie
to mobiliz: their resoirces. Unlesz we
abolish the Rajya Subha an< consiiti-
te a new House on the pattern of the
House of Nationzlities in the Soviet
Union representing  vorious  regjons
with equai representation, with powers
to deal with taese questions relating
to the [ederal aspect and regional de-
velopment and mazimum autonomy for
the Stote: merely giving equa! rep-
resentztion to the States will not sol o
the problem.

SHRI GOVINDA MENON: Mr.
Chairman, Sir, we have had a very
interesting discussion which I enjoyed
very much as a student of politicel
science. I would personally like to see
the state of affairs contemplated by
Mr. Jha coming into exstence. If a
giant State like UP and a pigmy State
like mine are to have equal represen-
tation, I would be very happy about
it. "

Sir, I do not want to go over the
very wide ground which has been
covered by friends like Shri Kanda-
ppan oy Shri Umanath. Not that I have
any disagreement with them. [ do
not also want to speak here abcut
States’ autonomy and about the re-
distribution of legislative and execu-
tive powers between the States and
the Centre. Greater power for the
States meang redistribution of subjects
in the seventh Schedule. I do not
want to dwell upon the dangers in-
volved in that matter also. If you
think about it. you will see that it will
lead to certain difficulties, Take fcr
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example income tax, If Mr. Umanaih’s
suggestiorn iz accepted, al] the income-
tax in India will at least for several
years to come be collected by the
States of Maharashtra and West Bengal
and the income of States like Assam,
Orissa, Kerala and Rajasthan, etc,
from income-tax will be very limited.
in a situation like this, our Constitu-
tion framers thought that income-tax
should be a Central subject and then
it should be distributed among various
States. Now that is regarding devolu-
tion. Thiz wil] apply to excise also.
Tris will apply to import and export
duties. India is a vast sub-continent
and conditions differ from region to
region and, therefore, probably it is
better for the weaker States to have
these powers vested in the Centre with
proper safeguards for fair distribution
of the revenues of the Centre.
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AN HOIN MEMBER:
fair distribution now?

Is there any

SHRI GOVINDA MENON: I szy
proper safeguards for fair disiribu-
tion. The Finance Commission, as
years go on, seem to distribute more
and more to the States than they used
to. The Second Finance Commission
was an improvement in that respect
over the first. The Third was an im-
provement over the second. The four-
th was an improvement on the third
and the report of the new Finance
Commission has come but it has not
been published. I do not want to
refer to it. I, therefore, would dwell
solely on the question of Article 80,
Article 4 and Schedule IV—which are
sought to be amended by Mr. Jha.

Mr. Bhandare in his speech touched
the real point. When the Constitution
was framed, these States were not
there. The Constitution-makers wan-
ted to make the Constitution, as if the
States mentioned in the Constitution
existed there. That is what happened.

Madras State was there. Where is
Madras State now? When the Con-
stitutiom was framed, Madras State
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was there: 3 years later, in 1953, it
was bifurcated into two. In 1956 {iere
was a major operatin in the body-
politic of India. States Reorganisa-
tion came ang the matter did not
stop there. The bilingual State of
Bombay was divided into Gujarat and
Maharashtra, Subsequently Punjab
and Harayana came into existence.

17 hrs.

Earlier today, in this House we
heard fervent appeals for the creation
of the State of Telengana. This was
not the situation which obtained in
America when the Constitution of the
United States was framed. And, we
here, try to follow the model -of the
American Federal Constitution..

Ag was ponited out by Shri Bhan-
dare, there existed, before the Con-
stituion was framed, 13 sovereign
States and they decided to federate.
Then the Constitution came into exis-
tence. And, at that time, in order to
allay certain fears in the minds of
the representatives of the various
States, it was provided that the Se-
nate shall have certain powers, pow-
ers much more than the Rajya Sabha
has got, that the Senate shall have
equal representation from the States
and in the House of Representatives,
the representation will be according
to the population.

Now, in our Constitution, when it
was framed, we thought the Rajya
Sabha is a House of Representatives

- of the States and therefore it is called
the Rajya Sabha. If you refer to
Article 80 you will see that the
Members of the Rajya Sabha are re-
ferred to as Representatives. If you
refer to Article 81 you will see that
the Members of the Lok Sabha are
referred to as Members.

That is, we wanted to have an
arrangement under which the Rajya
Sabha will be a House, representing
the various States, and the Lok Sabha,
the House of the People.

AUGUST 22, 1969

Constitution
{Amendmeni) Bill

252

As was pointed out by Mr. Uma-
nath, although this was the orignial
conception, the Rajya Sabha today
has become an ordinary Upper House
without any of the attributes which
you have in the Senate of the United
States‘ of America. It js an ordinary
Upper House. Let us face the facts.
They have no powers with respect to
Finance, and everwy legislation has to
go there, if an amendment js made,
it hag to come back. It iz like the
House of Lords i, the United King-
dom.

Now, ii ma: not be practicai at
thig time to acrept Shri Jha's sug-
gestion because, as I said, when the
Federation or when the Union came
into existence and the Constiution of
the Union was enacted, we adopted
unto curselves a Constitution creat-
ing the States, and referring to them
as if they existed all along.

Now, under the Cunstitution of the
Uniieq States, the Stales are always
permanent entities. You will see that
under the Ameriacn Constitution, no
new State can be created unless the
Congress of that State and the Con-
gress of the Federation alike decide
upon that matter. What is it that
we see here? By ordinary parliament-
ary legislation, not even by an am-
endment of the Constitution, you can
bring into existence a new State, des-
troy a State, change the name of a
State, take a portion from one State
and a portion from another to put
together and form a new State. With-
out meaning any disparagement to
any of the States, States about which
we are véry proud—we come from
different States—and wusing purely
constitutional or legal language, I
sa-+ that the States under the Indian
Constitution are creatures of parlia-
mentary legislation. The States of
America were entities which existed
before the Constitution was adopted.

First of all, what we should do in
India is to give a sort of permanency
to the States. That has not yet been
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saw earlier today. I used to feel some-
times that before we tinker with
these things, the first thing to do is to
repeal arts. 3 and 4 so that this de-
mand will not be there.
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For many reasons which have been
stated by friends, it will not be pos-
sible or practicable tp accept the
amendment suggested by Shri Jha.
Some attempt has been made to see
that big States do not get too big a
representation. A passage was read
ovut by Shri Jha that States with a
population of 5 millions and less will
have one representative per million
and if the population is above 5 mil-
lions, then the representation will be
at the rate of one per 2 million.

I think the population according to
the census of 1951 was taken into
account for this purpose. The formula
was an attempt to see that giant
states like UP do not get a high re-
presentation, It wil] be slightly re-
duced, and small States will have a
proportionately higher representation.
But I do not think it is a federal
principle. Before we attempt to adopt
a federal principle, it is first neces-
sary to have permanent entities of
States here. Then alone we can think
about these things.

Shri Umanath said that inequality
is in built in the Constitution. He
referred to the members of the legis-
lative bodies in Union Territories not
being allowed to vote in the presi-
dential election. I had occasion to look
intp that matter. These Territories are
sending representatives to the Lok
Sabha. The number of people a mem-
ber from a Union Territory in the
Lok Sabha represents is much less
than the number which the others re-
present.

SHRI UMANATH: The people may
be less, but they are voters.

SHR] GOVINDA MENON: They
are electors. In the matter of evalua-
tion of votes cast for electing the
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of people which the members repre-
sent,
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For example, there is a member in
this House representing the Laccadive
Islands near Kozhikode. I think the
number of voters he has will be
5,000 or 6,000. The number of voters
in my constituency, and probably in
Shri Umanath's, will be 6 or 7 lakhs.
But all the three voles are equal in
value to 576, the value given lo voles
of persons elected tg the Lok Sabha
from the States. For persons elected
from Union Territories, that compen-
sating element is there.

There are some Union Territories
where there are no legislative asseim-
blies. Out of 9 or 10, five or six alone
have legislative assemblies.

SHRI UMANATH: In Kerala or
Tamil Nadu both the M.L.A. and the
M.P. have votes—not so in the Union
Territories. )

SHRI GOVINDA MENON. As 1
explained, in some there are np as-
semblies. If you take inlo account the
votes which seven MLAs from my
parliamentary  constituency would
have cast in the legislature in my
State and what I would have cast
here and compare it with the votes
that Member elected to the Lok
Sabha from the Union Territories
would have cast, you will see there
is not much difference or inequality.
That is the real point. According to
our Constitution India is a Union of
States and when you elect a Presi-
dent for the Union, the representa-
tives of the States vole. But this is
a digression and I neced not more
about it. For the various reason given
by the hon. Members here [ request
Mr. Jha, having discussed the matter
and raised the idea, to leave it there
and withdraw the Bill.

Y fora = Wy (Y ) qwrefa
ofY, g a1 # 7w e g e ot
ot & St st fear ag aee s AE
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Bhadsria, Shri Arjun Singh
Chandra Shekhar Singh, Shri
Jha, Shri Shiva Chandra
Kameshwar Singh, Shri
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MR. CHAIRMAN; This being a
Constitution (Amendment) Bill, vot-
ing has to be done by division. The
question is:

“That the Bill further to amend
the Constitution of India, be
taken into consideration.”

The Lok Sabha divided.

[17.28 hrs.

Satya Narain Singh, Shrl
Sharma, Shri Yogendra

‘Shastri, Shri Sheopujan

Thakur, Shri Gunanand

NOES

Ahirwar, Shri Nathu Ram
Aga, Shri Ahmad
Ahmed, Shri F. A.
Babunath Singh, Shrj

Barua, Shri Bedabr~ta

Barupal, Shri P. L.
Bhakt Darshan, Shri
Bhandare. Shri R. D.
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Bhargava, Shri B. N.
Buta Singh, Shri

Chanda, Shri Anil K.
Chandrika Prasad, Shri
Choudhary, Shri Valmiki
Das, Shri N. T.

Dass, Shri C.

Dixit, Shri G. C.
Dwivedi, Shri Nageshwar
Ganga Devi, Shrimati
Ghosh, Shri Bimalkantj
Hari Krishna, Shri
Jadhav; Shri Tulsidas
Kamble, Shri

Kedaria, Shri C. M.
Kesri, Shri Sitaram
Khanna. Shri P. K.
Krishnan, Shri G. Y.
Krishnappa, Shri M. V.
Kureel, Shri B. N,
Laskar, Shri N. R.
Lutfal Haque, Shri
Mahadeva Prasad, Dr.
Mahida, Shri Narendra Singh
Malhotra, Shri Inder J.
Mandal. Shri Yamuna Prasad
Mane, Shri Shankarrao
Master, Shri Bhola Nath
Menon, Shri Govinda

MR. CHAIRMAN: The result of
the division is: Ayes—8; Noes—86.
The motion has not been carried by
a majority of the total membership
of the House and by a majority of
not less than two-thirds of the mem=-
bers present and voting,

The wmotion was negatived.

17.26 hrs.

PUBLIC UNDERTAKINGS (COM-
PULSORY APPROVAL OF AGREE-
MENTS) BILL

SHRI S. S, KOTHARI (Mandsaur):
Mr. Chairman, I move:

“That the Bill to provide for
compulsory scrutiny and approval
by a Central Authority of agree-
ments entered into by public
undertakings and matters con-
nected therewith or incidental
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Minimata Agam Dass Guru, Shrimati
Pahadia, Shri Jagannath
Panigrahi, Shri Chintamani
Pant, Shri K. C.

Parmar, Shri Bhaljibhal
Poonacha, Shri C. M,
Pramanik, Shri J. N.
Qureshi, Shri Mohd. Shaffi
Ram Dhani Das, Shri

Ram Swarup, Shr

Randhir Singh, Shri

Reddy, Shri R. D.
Sankata Prasad, Dr.
Sayyad Ali, Shri

Sen, Shri Dwaipayan

Sen, Shri P. G.

Sehti, Shri P. C.
Shankaranand, Shri B.
Shastri, Shri Raghuvir Singh
Shastri, Shri Ramanand
Sheo Narain, Shri

Shiv Chandika Prasad, Shri
Snatak, Shri Nar Deo
Sonavane, Shri

Tiwary, Shri D. N.
Uikey, Shri M. G.

Verma, Shri Balgovind
Vyas, Shri Ramesh Chandra

thereto, be taken into considera-
tion.”

At the outset I should like to em-
phasize that I have brought forward
this Bill in a constructive spirit and
that it js based on my exeperience as
a member of the Public Undertakings
Committee.

The object of thig Bill is {0 ensure
that agreements which are entered
into by public undertakings are tho-
roughly scrutinised and approved in
their final form by a central authority
in the Ministry of Finance so that
there are no lacunae or shortcomings
left in the agreement which would
cause any loss to the public under-
takings.

It has been noticed in the past that
several public undertakings have en-
tered into agreements with foreign
collaborators or local parties and on
scrutiny subsequently by the Publie
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Undertakings Committee and other
Committees, it has been seen that

those agreements had serious blem-
ishes. These blemishes have involv-
ed the concerns in heavy losses
either in monetary terms or in terms

ot defective machinery supplied or
obsolescent or put-of-date technical
know-how supplied. The consequ-

ence has been that because of these
defects the undertakings have suffer-
ed sizable losses.

In the case of an agreement enter-
ed into by Trobay Fertilisers it was
observed that the agreement was not
scrutindsed either by the Financial
Adviser or by the Law Ministry or
by a solicitor or by the Ministry of
Finance. The consequence has been
that the undertaking concerned suffer-
ed considerably on account of the
various shortcomings in the agree-
ment.

I learn that the basic terms of col-
laboration and agreements ip general
are formally approved by the Min-
istry of Finmance initially but the final
shape to the agreementg is given by
the public undertakings themselves.
While giving this shape to the final
agreements, some lacunae remain in
those agreements. [Either they are
deliberate or they may be due to in-
advertence.

What is pecessary when an agree-
ment is drawn up is that it should be
in proper legal form; it should pro-
vide that the collaborators shall have
to fulfill certain obligations and also
that it must have certain time limits
for the fulfilment of those obligations,
for the supply of machinery, for the
erection of the plant and to ensure
that the plant comes into the stream
of production at the right time, when
it should according to the schedule
provided. 1f the collaborators do not
fulfil those terms of the agreement,
provision must also be made for pen-
alties, Besides, details of the terms
should also be worked out and incor-
porated therein.

These are the broad points which
should be incorporated in agreements
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of industrial concerns. There are, of
course, other points with regard to
agreements which must be complied
with in the normal course, Now, it
the officers of the public undertakings
do not exercise requisite care and
skill or, if they are influenced by ex-
traneous considerations, in that case,
there would be considerable scope for
some lacunae or shortcomings in the
agreement, which would adversaly
affect the interests of the agreements
concerned.

SHRI KANWAR LAL GUPTA
{Delhi Sadar): Let us take half-an-
hour discussion now. He may con-
tinue the next day.

MR. CHAIRMAN: Yes,

SHRI S. S. KOTHARI: The Pri-
vate Members' time ig 2% hours, It
was to start at 3 O'Clock and go upto
5-30 p.M. Since we have started it
at 3.30 p.m., it should continue upto
6 O'Clock, The time of the Private
Members' business should not be cur-
tailedl. We were given an assurance
by the Chair at that time that the
Private Members' time will be com-
pensated,

MR. CHAIRMAN: In any case, the
discussion on your Bill is not going
to finished today. There is one hour
allotted to your Bill. Se, it will con-
tinue on the next day. The hon.
Member may continue his speech on
the next day.

Now we wil] take up the Half-an-
hour discussion,

17.32 hrs.

HALF-AN-HOUR DISCUSSION
Netaji Museum in Delhi

SHRI SAMAR GUHA  (Contai):
Mr. Chairman, Sir, in reply to Un-
starred Question No. 984 regarding
Netaji Museum in Delhi, the Educa-
tion Minister replied.

“It would be best to strengthen
the Netaji Memorial Museum in

Calcutta.” .
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It is very unfortunate the Education
Minister does not know that the
Museum in Calcutta is not named as
Netaji Memorial Museum, I dg nol
believe in the vera:ity as also in the
conclusions arrived at by the Shah-
nawaz Khan Commission that Netaji
is no more. It is not believed by
our countrymen also. The Govern-
ment also now shares our view and,
as a result, it is under the active con-
sideration of the Government to in-
stitute a fresh inquiry into that.

It is known to all of us that Gan-
dhiji awakened the gpirit of resist-
ance in the minds of the people of
India and Netaji kindled the fire of
rebellion in the hearts of Indian Army
which together resulted in India's
freedom.

There is a secret letter in the
Archives of British Museum in Lon-
don, the last fatefu] letter I should
say, written by Field-Marshal Auchin-
lok to Mr. Atlee through Mr. Wavell
and, in that secret letter, it was stated
that out of 8000 Indian Commissioned
officers, after taking 3 secret opinion
poll, 7600 Indian Commissioned offi-
cers had been inspired by the rebel-
lious spirit of ILN.A. and Netaii
Subhash Chandra Bose and that un-
less the Government took a quick
decision in regard to transfer of
power, there will be 3 repetition of
the 1857 rebellion in India. That sec-
ret letter made the Government to
take the ultimate decision to quit
India. But, unfortunately, the Gov-
ernment of India, even two decades
after Independence, did not consider
it desirable, out of parochial politics
of the time, to honour the historic role
played by Netaji in the freedom strug-
gle of our country.

It is a good sign that the Prime
Minister, Mrs. Indira Gandhi, and her
Cabinet colleagues have taken hap-
pily a changed view ©of the role of
Netaji and after nearly 350 Members
of Parliament presented a memoran-
dum to the President, the Govern-
ment has taken, T should not say full,
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has taken some interest in the natio-
nal role of Netaji. And yet in Delhi,
I should say, you see so many streets
named after so many of our national
leaders but not a single street has
been named after Netaji.

SHRI KANWAR LAL GUPTA
(Delhi Sadar): There is one,

SHRI SAMAR GUHA:; There is
no portrait of Netaji in the Central
Hall yet, in the galaxy of the makers
of our Nation, even after 22 years ol
our Independence, This is the 23rd
Year o1 our Independence and yet
there 15 no portrait of Netaji in the
Central Hall. It is a good sign that
shri V. V. Giri who had been a close
associate of Newa)l, who is a great ad-
myrer of Netaji, has been elected as
the President ot India, and we hope
tilal ne will restore the honour of
Inaia and try to pay a part of our
national debt to him. We also expect
that, for the office of Vice President,
another right-hand man of Netaji, a
great colleague of Netaji, Shri Hari
Vishnu Kamath, will be elected; it
will be a fitting tribute if Parliament
elects Shri Hari Vishnu Kamath, the
right-hand man of Netaji, for the
office of Vice Presidentship.

In his reply the Minister said that
it is proposed to strengthen the Netaji
Museum in Calcutta, I will give you
some idea as to what the Government
has done to strengthen the Netaji
Museum in Calcutta., They have
practically done nothing. The Netaji
Museum authorities in Calcutta ask-
ed for a matching grant from the
Central Government and only Rs.
16,000 were given for publishing Ben-
gali translation of ‘Indian Pilgrim’,
‘Indian Struggle' and ‘the collection
of letters of Netaji', The Hindi tran-
slations of these works of Netaji are
ready, The Netaji Museum in Cal-
cutta wrote to Government for an
additional “matching grant—not full
grant but matching grant—, but the
Central Government has refused ro
give any matching grant for publica-
tion of Netaji's works in Hindi. Agalr,
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in 1968 the former Governor of West
Bengal on behalf of the Government
of the State, prepared a comprehen-
sive scheme for the development of

Netaji Museum and also Netaji Re-.

search Bureau in Calcutta. But you
will be astonished to know that noth-
ing has been done. Only recently,
two or three months back, an amount
of only Rs. 5,000 has been offered for
the Netaji Museum. ’

The Gandhian Institute of Studies
spent last year Rs. 2 lakhs and in the
coming year Rs, 1 lakh will be spent.
For the Gandhi Centenary Celebra-
tion, this year Rs. 75 lakhs will be
spent and in the coming year Rs 1
crore will be spent. For Nehru Lib-
rary, Nehru Memorial Museum and
Nehru Award for International Ur-
derstanding, Rs. 17 lakhs have been
spent last year and in the coming year
nearly Rs, 29 lakhs will be spent. I
am very happy to know these; I do
not grudge spending of such sums for
Gandhiji and Nehru; I want that more
should be spent. But I want to know
why, in the case of Netaji, they have
this miserly and stepmotherly atti-
tude. But for him, today on the top
of Parliament House, the nationa,
flag would not be flying; it ‘was Netaji
who raised the slogan, ‘Chalo, chalo,
Delhi chale’, But for Netaji, India
would not have seen the dawn of
freedom. And what is the Govern-
ment's attitude towards him now?
This Government did not consider it
desirable to spend a considerable
amount of money to develop the
Netaii Museum in Calcutta and also
the Netaji Research Institute.

I made another suggestion that there
should be a Netaji Museum in Delhi.
But the Government said that they
would be strengthening the Museum
in Calcutta. I have just shown how
they are strengthening it—they have
given only Rs. 5000 and a matching
grant of Rs. 16,000 for publication of
books. This is the attitude of the
Government?

I wanted a Netaji Museum in Delhi
for another reason. Delhi is the heart
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of India, the international centre
particularly for the whole  Asiatic

region. Netaji is not the architect of
Indian revolution only but also of
Asiatic revolution, I remember, the
other day, I had a talk with Dr. Law-
rel of Phillipines and Dr. Ba Maw of
Burma, They were inspired by the
speech of Netaji in the historic Con-
ference at Tokyo in 1943 when he
1aised the slogan of ‘As atic revolution,’
Dr. Lawrel, who has met international
leaders like Roosevelt and Churchill,
in Geneva League of Nations before
war said to me, “Of all the great men
I have ever met, Chandra Bose was the
grealest. This is the tribute by a fore-
ign dignitary. This is a tribute by a
man who is known in the Phillippines
as the Father of the Phillippines.

What tribute has this Government paid
lo Netaji? I want to know. I have not
really found such a sweet-tongued but
vvasive man like our Defence Minis-
ter. In this House he promised that
he will pay pension and allowances to
the INA personnel. I reguested him
to do something in honour of Netaji
and the INA. I requested him io have
a military academy in the name of
Netaji. I also said that some awards
may be given in the name of Netaji
or at least a Division of Indian Army
should be named after him. He has
refused, He did not even consider a
single item. Sir, after Shivaji, India
did not produce such a great military
genius, Sir, I has a talk with the
Military Generals of the Second World
War in Japan. They told me that
“Chandra Bose was not only a revolu-
tionary, a great politician, but a great
military genius, Any country in the
world will feel proud of Chandra Bose
as a General, as a military genius, as
a tactician, as a strategist, as a man
who commanded an army in the war
field and also during retreat observed
wonderful discipline and galvanising
spirit of patriotism” Who can ins-
pire our army except Netajis' heritage
ang ideal? Our army in the British
days fought as an army of slavery.
Only the spirit of INA can imbibe the
spirit of patriotism in the minds of the
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national army of our country to-day.
But, unfortunately, the Defence Minis-
ter—the most evasive man I have
found—did not consider it desirable
in any way to introduce the great
military heritage of Netaji's into the
Indian army.

The Education Minister said that he
will strengthen the Netaji Museum. I
want to know whether this Govern-
ment will undertake the publication of
the works of Netaji. They said that
they are ready to set up a statute of
Netaji near the Red Fort. Why near
Red Fort? It should be in the heart
of Red Fort, It is said that the statute
will be erected provided a firm com-
mitment is made about the fund by
others. Why? Cannot the Govern-
ment make the donation? I want to
know that from the Government.

It has been said that the statue of
the Father of the Nation is not going
to be installed at the India Gate. If it
is not installed there, Netaji's statite
shoulg be installed at the India Gate.
I want to know the reason as to why
the Government will not set up Neta-
ji National Museum in Delhi to inspire
not only the people but also the Indian
army men. I would say that the arma-
ments and equipments used by the
INA and also all the documents and
relevant papers that were used by the
Netaji's Azad Hind Government should
be preserved in the National Museum
to inspire not only our defence men
but also our younger generation to a

spirit of dedication, sacrifice and gal-~

lant fight for Indian security and for
preservation of Indian freedom.

Our nation is in a great crisis to-day.
Only Netaji's message, his vision of
free India, his concept of national uni-
ty, his idea of Indian socialism can
save India to-day. The image of
Netaji, pay the living image of Netaji
has to be brought back into the heart
of Delhi. LA

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
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AND YOUTH SERVICES (SHRI
BHAKT DARSHAN): Mr. Chair-

man, Sir, in the absence of the Educa-
tion Minister I have to perform the
duty of replying to the Half-an-hour
discussion raised by my friend, Profes-
sor Samar Guha. I am afraid that I
will not be able to deliver a long and
powerful oration like my friend, but
I will restrict myself to the issues
raised by him and to the Note that he
has already sent to the Ministry and
the Lok Sabha Secretariat.

I join him in paying my humble and
respectful tribute to Netaji Subhas
Chandra Bose, who was one of the
most outstanding personalities of our
struggle for freedom. His name will
ever remain enshrined in the hearts ot
our grateful nation by his numerous
sufferings and his memorable activi-
ties both inside and outside the coun-
try.

Prof. Samar Guha has been kind
enough to raise a number of issues and
he has made a number of suggestions.
It will be my duty to bring all these
suggestions to the notice of the various
Ministries concerned and I hope and
trust that they will give them their

.due consideration and will take suita-

ble action on them. I would like
therefore to restrict myself to the
three issues that he had raised in the
letter that he had sent along with the
notice of this Half-an-hour discussion.

Sir, the first issue that he had raised
is regarding the reasons for not hav-
ing a Netaji Museum in Delhi. T beg
to submit that we have got an hono-
rary adviser for museums. He is
one of the greatest authorities on
museology and we consulted him and
I will quote certain portions from his
opinion. He says:

“It would be best to strengthen
this Museum which has a special
association with the life of Netaji.
A memorial museum of this type
should try and get together all avai-
lable material and be as effective as
possible.”
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SHRI SAMAR GUHA: Don't use

_ the word ‘memorial’.

SHRI BHAKT DARSHAN: He
Fays:

“This is the real way that the
memory of so great a son of India
can be projected effectively.”

Thena he says:

“Netaji's close association with the
house where his memorial museum
is set up, is of the utmost signifi-
cance. Visitors to the museum

should go on a pilgrimage to such a
Memorial Museum. Such museums
cannot be scattered all over, as
memorial museums like this, have a
limited scope with objects for dis-
play. If these are to be effectively
presented, all of them should be

brought together to create an effec-
tive picture of the illustrious perso-
nages commemmorated. . .... A
memorial museum must be distine-
tive and should have something to
do with the individual and his asso-
ciation with a particular spot where
he worked for a number of years to
achieve his object,”

Then he goes on to say—

“It may not be wise or feasible to
duplicate museums, as it would
mean frittering away available
scanty material resulting in dimini-
shed impact, which would otherwise
be clear and distinct, when the ex-
hibits are effectively shown in one
place. A memorial set up for a great
hero in any walk of life should alse
be worthy of his distinction, and this
would be possible only if the entire
material available about him is put
together to give an effective picture

SHRI SAMAR GUHA:
reciting the letter of a bureaucrat,
What does he understand? You should
have taken the decision yourself. He
can neither understand not appreciate
the significance and importance of
Netaji.

1t is no good

SHRI BHAKT DARSHAN: He is
not a bureaucrat. He is one of the
foremost authorities on museology and
a former Director of the National Mu-
seum. He has been the adviser about
museums all over the country and he
is ranked as one of the best experts
all over the world, not only in this
country, but outside the country also.
Mr. Samar Guha raised the point that
this museum is not actually a museum

or it is not named after Netaji. My
information is this, . . .
SHRI SAMAR GUHA; 1t is being

named after Netaji, but not memorial
Museum.

SHRI BHAKAT DARSHAN;
information is this..................

SHRI AMIYANATH BOSE (Aram-
bagh): It seems there is some wrong
idea. When my time comes, if you
permit me, I will tell about this. I am
associated with that institution, I will
tell you what the position is.

SHRI BHAKT DARSHAN: Sir,
my information is that this museum is
administered by the Netaji Research
Bureau in Calcutta. We have been
as far as possible, helping this orga-
nisation to some extent, but not fully.
I must admit that I am not personally
satisfied with what has been done to
help this museum.

My information is that in 1965, the
Bureau was sanctioned a sum of
Rs. 16,000 under the scheme of grants
to cultural organisations for such
publications on the basis of 50 per
cent of the total estimated expendi-
ture. During 1968-69, the Bureau was
granted Rs, 5000 for its Museum
under the Ministry's scheme of reor-
ganisation and development of mu-
seums. My information is that, in
other financial years, no request was

made; if request hag been made, it
would have been sympathetically
considered. i,

SHRI SAMAR GUHA: It was cer-
tainly made. It was Governor’s rule
then. He sent a full and complete
scheme in connection with the re-
quirement of the museum and the
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research programme. He is giving
wrong information.

SHRI BHAKT DARSHAN: 1 will

check up. But if any concrete pro-
posals are made, we will give them
our sympathetic and earnest consi-
deration and will try to help as best
we can.

If Shri Samar Guha gives me more
details, I will get them quickly exa-
mined and see what can be done
about them.

Sir, his second point was about the
preservation of relics and documents
kept by the Azad Hind Fouj of
Netaji. My information is that, as
part of their acquisitive programme,
the National Archives of India have
been collecting copies of material
bearing on Indian revolutionaries and
also papers connected with INA's
struggle. The following collections
regarding the INA movement have
been acquired by the National Archi-
ves so far:

1.-Records of the India Indepen-
dence League, Shanghai, re-
ceived from the Consul Gene-
ral for India in Shanghai,

2. India Independence League
papers purchased from private
agencies by the Indian High
Commission, Singapore;

3. Correspondence between Netaji
Subhas Bose and V. J. Patel and
Mrs, A Wood .

SHRI AMIYANATH BOSE: It
seems he has so little information. It
is a tragedy the Minister in charge is
not here.

SHRI KANWAR LAL GUPTA: He
would be more ignorant.

SHRI AMIYANATH BOSE: I will
state the position. The information he
has given about the Gandhi Museum,
Nehru Museum and Netaji Museum in
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Calcutta is—I would not say mislead-
ing—but wrong. Before he answers,
with your permission I will state what
the position exactly is and what is
meant by strengthening that museum.

MR. CHAIRMAN: Then let the

questions be put now and the Minister
will answer later.

SHRI AMIYANATH BOSE: It is
not a question of really attacking the
Minister, but it is necessary to tell the
House what the position is.

Netaji Museum is situated in the
ancestral house of Netaji. In 1950, at
the time of the death of my father,
the late Sarat Chandra Bose, the pro-
perty and house belonged to the three
persons, my father, the late Suresh
Chandra Majumdar and Shri Ashok
Kumar Sarkar, who is associated with
Anand Bazar Patrika. It is an old
house; it is the house where Netaji
lived before he escaped from Calcutta,
and India, on 17 January, 1941. The
room where he stayed is being main-
tained as it is, in the same way that
Netaji left it at ] r.m. on 17 Jan-
uary, 1941,

By virtue of a document executed
by the owners, the property is vested
now in the Netaji Research Bureau
which has set up the Netaji Museum,
Without any governmental assistance,
the Netaji Research Bureau has been
able to get the entire diplomatic do-

‘cuments from Germany, almost what-

ever diplomatic documents are avail-
able in Italy, photo copies of the enti-
rety of Nippon Times over a period of
three years from the National Library
of America, apart from other docu-
ments we have collected. Netaji Mu-
seumn is in touch with the Gandhi
Museum and the Nehru Museum and
we are exchanging our documents, But
so far as the National Archives are
concerned the collection there is neg-
ligible and insignificant, in comparison
to the volume of documents that are
available in Netaji Museum and in
Nehru Museum, even about Subhas
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Chandra Bose. That is the ppsition 50
far as Netaji Museum is concerned. It
is an old house. 1 amy sure that the
Education Minister who is not only a
Minister but also an educationist of
standing has some experience of muse-
ums and development of library and
knows that {0 modernise the old house
in such a way that it could function
and be preserved as a historical monu-
ment requires money. Netaji Rese-
arch Bureau has not that money and
the Governor of West Bengal, Shri
Dharma Vira, forwarded a scheme to
the Education Ministry of the Govern-
ment of India worth, I believe, about
two lakhs for modernisation of that
house and to make the Netaji Museum
and the library attached to it equipped
with modern things. It is not possible
to have any documentation unless
there is microfilm arrangements. That
is known to all who run museums.

Behind that house there is still a
large plot of land which belonged to
my father, the late Sarat Chandra
Bose. We have executed a deed of
gift in respect of that land to a regis-
tered society called the Netaji House
Society with the intention that if a
Museumn has to function properly it
has to have an auditorium and resear-
ch centres, We have not been able to
do anything in that direction because
we have no money further to go. We
have not collected money, advisedly,
through public collections, It is not
desirable 1o make public collections
it is really the desire of the Govern-
ment of India to strengthen the Neta-
ji Museum then thev will have to
consider whether they will assist in
keeping the old house as a historical
monument which is the desire of the
Netaji Research Bureau; it should not
be demolished; the rooms as they
were left should be preserved. There-
fore, it requires money. An estimate
was made once; it can be made again
if the Government is serious about it.
If the Netaji Museumn has to be really
strengthened it requires a multi-
storeyed structure in the plot of land
which belongs to the regisiered society
which should consist of a modern
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auditorium, research centre and
a library dealing with the re-
volutionary movements. My spe-
cific question is: Is the Govern-
ment of India really serious? I am
not talking about a miserable pittance
of Rs. 5,000 and Rs. 16,000, We would
rather have not that money from you;
we have carried on for twenty vears
and if necessary we shall carry on with
our limited resources. If yvou look at
another museum you see tremendous
possibilities there. The Nehru build-
ing cost a few crores. If they really
want the Netaji Museum to develop
they must give money to the Netaji
House Society and the Netaji Resear-
ch Bureauy so that a proper modern
multi-storeyed structure can be built.
Money can be spent on modernisation
of the old building. Is the Govern-
ment really serious in assisting and
strengthening the Netaji Museum or is
the Government going to give lip ser-
vice to Netaji?

My second question is this: I do not
quite understand their concept. I have
the highest respect for the person who
had been quoted; I am sure he is an
expert on museology. But [ am equal-
ly sure that he understands very littie
about what is required to inspire a
nation.

18 hrs.

Mr, Chairman, Sir. I will say without
being disrespectfu] to anybody else,
that two Indians, and two - Indians
only, made the greatest impact on
Indian history of recent years. One
is Mahatma Gandhi and the second is
Netaji Subhas Chandra Bose. These
two leaders represent two parallel
movements of India. Gandhiji, start-
ing from the Budha tradition, repre-
sents the non-violent, non-co-opera-
tion movement and passive resistance,
and we found that great non-violent
tradition of India culminating in the
greatest personality we have ever
seen in Mahatma Gandhi,

There was another important tradi-
tion, the tradition of Shivaji, the tradi-
tion of Rana Pratap and the tradition
started by the revolutionaries of India
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from 1905 onwards and it is the move-
ment of the Indian National Army; it
was not an isolated movement. The
movemend. of the Indian
Army was the culmination of the revo-
lutionary movement; the armed strug-
gle conducted under the leadership
of Netaji Subhas Chandra Bose was
the culmination of the revolutionary
movement of India which started in
1905.

Therefore, it is necessary for the
future generations of India to be told
about these two tendencies. It may
very well be that the future genera-
tiong will create a synthesis of Rana
Pratap and Shivaji on the one side
ang Buddha and Mahatma Gandhi on
the other. Therefore, it is important
to have Gandhi museums throughout
the country. It is equally important,
in my submission, to have Netaji
Museums throughout the country.
Therefore, 1 do not quite see the logic
of the Government of India taking
shelter under the advice of an adviser
for not having a Netaji Museum in the
capital city of India.

I will repeat my first question: Is
the Government of India serious about
strengthening the Netaji museum in
Calcutta? If so, in what way are they
going to assist? Then we shall give
them schemes. We do not want to
give them schemes for their refusal.
We do not want sympathetic conside-
ration. We want them to come for-
ward and tel] us: “We want to give
you money; what do you want to do?”

So far as Netaji museum in Delhi
is concerned, my second question is:
Is the Government refusing to have a
Netaji museum in Delhi?

st e fwg (Teaw) o -
#4 wWERg, A w1 =i gfr §
dQardY, Jfset =1 3o =51 o
fear, ¥ A E | T AN QY
ag! afew g & Far & 1 9w Amrh
#1 arg WAt & a g2 fargeaet w1 @A

AUGUST 22, 1969

National:

Delhi (H.A.H. Dis.) 376

JAAATE | /A F H79G WA 7 WY
TSI F T A & W IR S0 F
wE 3@ ¢ 6 Faws § A A s &
forasT Zoorm &, FormmT ST 99T Aear
¢ Iu% qarfas gAAT AT w1 qFqUE
F & fAw dadf= #7 a5 7 w1
S @Y #Y A § 1 A aniAae
A TH AW FT gAY T THICAA &,
T ATHA AT F "W F qariaw
TS T A TLHATRIC AT FAAT ——
qEet AT A1 § a8 ST 9war g oo

go4Y qra a8 # ff o= 2 § Jaf
Zw AVt ¥ G137 de & 7wi O A
Gz a Ew g ag v AR g
AT gAY THW WA A 2 AfE
9 FTE FAE AR F AL ARA 2 |
# qaT ¢ a7 T i A oo
Zur? " AT A & fAg 9z 99
T am & & gw fAnn §9 " S5
@ AT 7 § | A am ag fw v
ATAFFAT & FA7 @ET 97 W W9 I
=5 qAET | wHE A 48 & e A
fageifar Fm g 41 a1 w7 9™ 41
% ZaT § wife  agrge fafgat

- fzgr st & I avg § AATA W AT

qTH T %, o1 f¥ Zr3UeE oA 6TE
AT &1 7 FXSAT T F1 3 T AR
w7 P

=1t ara ag & 5 ot g Sfeam
fafadt cFodt § wwd aw@ AR
THTH, TAHT ATH @A AR T4 |
el 02 fF g S A, T AR
AT B F waW AgHr 2 &R
& 7 SadT ATH AATH OFEH @A
9T W MR FGr 1 3 A
A ot Wt § @, A M A
&1 for% W, a1 9gt IR T FH
|l AT 9 g8, TT ITH g 9T
¥t 912 IEET AW & awar & 7
SEi-gl AqTAY WY, FA, afew, ST
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F4W 7T 91T IH 9O 1 90 F fza,
w1 ITF1 "1T i £5 arfs 9w g
% f& gw IR s F7 o+ § 7

wifedt am ag FgW WA §
fFarfouAotoe & Wl ®Ielt T F— A
I3 9 9T AT frz faurd), gemw @
% Arg 1 JgEw §ar I—IAR!
ZATE Wret W W oAF wi fEw Fif
o qrffsarfaat & 29 are § sate
wrfendote ¥ aETET fAuTEr WG
@Y F% a1 9% 9% 4, 99 9@ &
ST d5T F7 ¥ foru, 9T fgT Aare
A 97 A7 FHq 7

sl wwrEArT mest o marafy
wETA, gaTE Ay F0 Al &1 qErd
T Faratr w5 5 whawr @ § 9wF

A% ¥ giAqg |eEAl 7§ Wi qw

qTA7 WA | TE TR AN F AgA
7% TEA AT E IF £ 15H @A H
T AW g7 F uF 1 HA
YR ATHT HAl AT H FAAT
qAEAE | HT TEAC §AqH AT Ag
e wv7 & waT 7, freelt 7§ g7 IAwT
wafwrs 74 aamdd, fag o weg A
F7FT G12 f1a1 w1 90 | afFw 350
5 FOT FE gAemar i oFwi AF
g | Fredi 2w 1 Twandr &, agt
97 A9 9% TF AATH| HI TOT FA
F AT aTg-T 1 AF 741 g% & A
fotan a0 § 5 g Fardr sg-
frgg € T 9T &1 wAsS
o7 I F IWL 4O A g1 Ag AV
a1 g Afew fasds § 7@ At awen
S (el

g a7 78 § 5 w9 Wt g
IAET Ty wery agy frar g fem
AL H % wA4.9 TG 7 ol
®1g 1 A g7 femfad 4 qar argar
¢ f& 31 qoer w07 7y A
TRy FFa1T T 2R F1—FF AqwE ;1

TEAT HPRAT AT F 6 { few o ?
% gfaae & wfzd & o # ;A
%A AZT 4, gaarag § faomw =@
FIT 4, F11 IH AAZ 7 IAF! g
% 3fiz §3@I§ W IAFT ;A
ARSI (Fc -

A ata oz £ f& FETer awd,
Ferat, farge, &, d%T6, wTEiET
ST AT FE qeFT H O a7 Awt o 6
IAH! A AL FEGE AT AT FAM I
FEIAT T OFA FF, FAFAT § AT
ST Ffam aamar &, 3H a6 R 9
FoOETE ? AL FT A1 HAT 39
TETH HIAT FT AT AT HTGHRT ATAAT
27 A | ¥ ag Fgar Jrgan g fa faeelt
I AU AATHT & ATH 0T A% & AfeA
HAIST F A 9T FTE ATF AL 8, a1
o oy ot Ay w18 g § an
ag?

=Y ®ag ma T (fae it a2e) .
AT WERT AH 737 79 gWT 99 #
#ff T T T AFUL AT | qA ATH
T Wi T e e ww g fw
TH aX ¥ F1% wg F47 | FUFFAT 2
& a8 T gww = a1 Fari H
T Fug 9 Tfewte ndrzge fam
g 2 | WF wH A § W1 H wwer
g1 o W g AMfE oy g &
are ff ¥aw 21 g9 v s fHar )
# gaTaer A€ FAT AIEAT AfNT AR
arw % fF TargTeT dgE Fr g
aq afisfaw a1 gfaar § faand a7 @
&, 999X 2§ @ w97 g foar fod
20 TG &A1 GTLA TFASA FT § "L
B AT FEA qTY A" TIETHT WO |

& T A8 FAT Avgar | Afw
faar Fww GdRge 9w g1 9w
THRNA FIAT AT AT GWIT T T &
AT feam ST qgeT goEE ot 7
aTz # IAE1 TR a9 TE et | & s
g f o 73 x5 #@ ) o=t 7 03
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wafow saer gmr e, aifs Fam
ot FawarT F T AE 9 farelt &
&7 a4 2 AT F T2 7 fomr e
& o ATen € | 7g feerem & v 4,
Tt gfaar ¥ far 4 AT ww oA
LI FA AR AT feeeltET awen-
T THF T F oww A & qer
|Mgar g fF w7 feedl yom wpae
Fr3fae # o fiefoges T9Fwa o F78
WTTRT T, AT T 2 AT F1 AT IAHT
wfom, aifrom g FEa wfE-
fmarr ?osETE g neiefea
F3fEa o8 FF ganfamae &5 AT
T WT T4 7 OFWIGA FART w2
FT AT AT fawe a19 & T2 @y
- faeeft FrvaTTI 1 & dvEw T E, g
gaTfasaeT g ar fear fe 9w
FY w29 ATfE F arzT Fey mfer
%‘ﬁﬂmﬁﬁfmaﬁﬂ‘ﬁﬁaﬁ | TFATE
FAfTOT & WFT F wrer 2 & @y
T B¢ Twr AR R & fE
o o & e 71 Safatoe fremn 2,
#% 3w 921 21 afar =g fs 0w
T AreA a5 A1 g o wa aw T
29 AE AT | FT g vy
FHE FATAT W1 7g 39 fF Sani #r
St forsr 2, SwE AR ¥ fory gwr
¥ Fgi-F2 F-T FT AT, AT
=¥ Sior FT E FT N AT we
Tax far =iferag g2 s i)
5@ Svg & Us wAA 2t feww
arferarie ¥ a7 F1, wre ot &0 g1
FAT WY GHT FIE FAdT 7
SHRI BHAKT DARSHAN: Mr.
Chairman, Sir, in addition to Prof,
Samar Guha, my hon. friend Shri
Amiyvanath Bose has interveneqd in the
discussion and also three other hon.
Members have participated in it. As
the time is very short, T will be very

brief. Let me first dispose of the
points raised by the three hon mem-
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bers in Hindi as they have spoken in
Hindi.

o9, Sgf 9% R gEey st
T firg & qETe @ g, 3 ag g]
g\ fFT F awd w30 ool aF
forear wareg #1 graeg £, IEET qUAT
HE & | WIS FT 9 AW F 9g A
Frst & fordr faeett § o Sgrery aeTan
S 34T aF Hifaw ar 1 s Fare &
TH Y OF 94 feewwa g ar &
£ ATl <& HTaT | REATG T
fag# it gaa w@ &3 faqnase
wareg & g4faa € 7w g7 @ SEen
T qre 5 3N arf 9w 9 faare fear
|

AT =T TATEAT el A1 AT
AT A T F OF & qr @ gfE
fawett & wugrer w1 T4t 7@ @A § 7
ATt 7 g gt ag & 5 faesit
% @ # F1% amfE 78 £, e gt oF
"gIyEa F T o1 off 3w awg 71 49-
TET AAATAQ@TE | a8 99 TN TC
FTAT WTAT § gl g Sfrae 1 wfasia
Fwg g1 faarar g1 o1 S@t 7@ IR
araafas draT 71 e fr 2y 7
FOT qg T E, W IAT AR 7
afem s & = zwm § fam gu
gwimayi 7 {7l ate 7% 1w gaR
&4 AT FT WA F @g7 AT ATiE |

sY ®aT a1 T - qg & 6y &
AT 1 21,000%e fZar, gz g T
TN

Y wad a9a - safad &1 A gAE
qger TaATgaT 2, SalF1 qfege fean
T | fresl AwET 7 F1E IE=ATE A
Ao, 39 07 wava fraresdd
SHRI AMIYANATH BOSE: What
does he mean by strengthening? Does

he mean that he will give another
Rs. 20,0007 What is exactly his idea?
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SHRI BHAKT DARSHAN: Sir, I
will be coming back to the main point
raised by the hon. Member.

Y % At ¥ g wf are g
e wA & R ag fawg i
9T AIATH HATAG F WA E | gW
a9 w1y fig Fwr H oeaaa
TE § 1 8w 9% eafan 9af 41 s
=i 5 #% qawg gq # @ oW g,
Ty ferlt Sqmade waifEr 2, faeeit
s &, fambor st s waem
o foedt s o7 74 afway wm-
A =fr FTT AT T AT AT AT 2,
T waE 2

ot BT S AG - F§7 oA
O g H a7 % fosran awar £

o THM™:IT qwed. @ #99 I8
3T T ar fE w1€ deifEs aww
AT WY I TR ARl FLE 7
W a warm difadr

o W oS AW & oager &
wE FT 9w g, o7 fe g@ma
FIgTAT wTgar g fa #ar o gary 2o
¥ 97 wgIyw1 § & oF ¥, 9 gag
T 9T AHL BT B3 A9 & | W ATy
frfeat 37 F1 gawar & 19 a7 WA
I F1 913 7 FC, 59 § I8 715 59-
9T #1 AT AGY g1 AT £ 1 gEiA
3T &1 wyfy w1 A wandt fear s
a1fe 38 W F1E a1 A T E
Mr. Chairman, Sir, Mr. Amiyanaih
Bose has said that there is no sym-
pathy ang there is no seriousness.
May I submit to him that there is no

lack of sympathy, and that there is
no lack of seriousness?

Secondly, Sir, we want to help in
developing anqd strengthening the Mu-
seum, which is already in existence in
Calcutta. The only assurance that I
can give, if u{ all an assurance is nee-
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ded, is that I will convey the hon.
members' feelings to my Minister and
my Minister will take it up very se-
riously. He is not a mere Minister; he
is a distinguished educationist; he is a
literary man; he is an economijst of
international -fame. And whatever he
dec'des, he decides very seriously.
Therefore, about the proposal to
strengthen the Museum in Caleutta, I
will convey the feelings of hon. mem-
bers to him. Unfortunately, he is held
up in another very important meeting,
presided over by the Prime Minister,
in connection with the Centenary Cele-
brations of Guru Nanak; he is busy
there; otherwise, he would have him-
self come here. He has asked me to
convey to the House that he will look
into the matter personally and what-
ever is possible under the circumstan-
ces, and under the rules, he will do
the maximum.

SHRI RANDHIR SINGH: No rules
for Netaji.

SHRI BHAKT DARSHAN: Rules
are meant for everybody.

SHRI S. KUNDU (Balasore): Get
an estimate made how that house

should be preserved and developed.

SHRI BHAKT DARSHAN: Sir, I
am giving this assurance on behalf of
the Ministry and the Government both
to Mr. Samar Guha and to Mr. Bose.
They may kindly put up concrete pro-
posals, If they have not been consi-
dered in the past, I am not responsi-
ble for that and Prof. Rao is not res-
ponsible for that. . ..

SHRI AMIYANATH BOSE: About
Netaji, the who.e idea came from P..n-
dit Jawaharlal Nehru. 'Ag long as he
was there, we knew that if it had been
said ‘spend Rs. 20 lakhs', it would have
come. I do not think that we are go-
ing to send an estimate for an Audito-
rium or a Netaji Hall running to
Rs. 20 lakhs so that Mr. Bhakt Dar-
shan might put it in the waste-paper
basket. We have no such idea. T have
given twr ideas. The first is preser-
vation of the old house so that it is
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preserved for all time to come, that
requires certain scientific treatment to
the old building. Then the other
things are modernisation of the Neta-
ji Museum and building of a Netaji
Hall, including an Auditorium and 2
Research Centre. We have made a
gift of the land; we have made a gift
of the house. The question is how
much will the Government of India
give us,

MR. CHAIRMAN: We are really at
a disadvantage today because the se-
nior Minister is not here. That is my
feeling. The hon. Minister, on be-
half of the senior Minister, is giving a
general assurance that it will be seri=
ously taken up, and he has said that he
would convey all the feelings with all
seriousness to the senior Minister and
the maximum possible would be done.
Unfortunately the senior Minister, on
such an important occasion, is not pre-
sent here; he is attending a very im-
portant meeting and that has been
conveyed to the House by the hon.
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Minister. The Minister, if he wants,
can conclude now.

SHRI BHAKT DARSHAN: Sir, I
would conclude with this sentence.
In our Ministry, the division of work
is such that I am not directly respun-
sible for this work. So, by own perso-
nal inclinations should not be counted,
All the proposals and suggestions that
have been made in this House to day
have been very useful and are very
welcome and I will convey them to my
Minister. And I can assure the hon.
Members that he will give them very
serious consideration.

‘MR. CHAIRMAN: The House now
stands adjourned to meet at 11 AM on
Monday.

18.21 hrs.

The Lok Sabha then ad-
journed till Eleven of the
Clock on Monday, August 25,
1969/Bhadra 3, 1891 (Saka)-
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